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LoK SABHA DEBATES

LOK SABHA

Thursday, August 8, 1878/Sravana
18, 1895 (Saka)

The Lok Sabha met at
Eleven of the Clock

[Mr. Seeaker in the Chair]

ORAL ANSWERS TO QUESTIONS
Increase in the Labour Strength of
Bharat Heavy Plate and Vessels

*262. SHR]I D. D. DESAI: W.ll the
Minister of HEAVY INDUSTRY he
pleased to state:

(a) whether the Bharat Heavy
Plate and Vessels is planning to em-
ploy 2000 more persons m the com-
ing two Yyears thus pushing up its
labowy strength to 4,600 ag stated in
a news report in the Fwmancial Ex-
press, dated 4th June, 1973;

(b) whether Government ale
aware that the total labour force will
be inconsistent with production, pro-
ductivity, per capitg investment and

will affect viability of this project;
and
(c) if so, the reasons for this in-

crease in labour strength?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):

(a) Bharat Heavy Plate and Vessels
are planning to induct about 1600
direct production workers in the
course of the next two years. Com-
mensurate with the above, some re-
crultment of gupervising and support-
ing staff will also be necessary.
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(b) and (c). The labour force is
being increased to sustain the planned
increase in production in the next
two years by resorting to ful] opera-
tion in the second shift; partial third
shift will also be operated to the ex-
tent necessary. Induction of addi-
tional workers wall help in more
effective  utilisation of installed
machinery and equipment; with the
anticipated increase in production per
capita investment will go down and
the financia] viability of the project
will improve. However, great care
is 'being taken to ensure that the
number of additional workers is kept
to the very minimum.

SHRI D. D. DESAI: The unit has
made a loss of approximately Rs, 2
crores last year and the per capita
production in thig sort of plate indus-
try should be at least 20 thousand
tonnes per year. I am unable to cor-
relate the employment fgures vis-
a-vis the actual production and the
intended production targets, So, may
I know how these figures are expect-
ed to be reconciled in relation to the
viability of the project?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): The plant went in-
to production in August, 1871, and in
1972-78 the production was only 5,000
tonnes as against the capacity of
23,210 tonnes. This was valued at
Rs. 468 crores. If in the first year
there is some initial loss, my hon.
friend would agree that it is inevita-
able unless more and more capacity
will be utilised. Even the producti-
vity of individual labour cannot be
attained. The production target for
the current year is 13,000 tonnes
valued at Rs, 13.7 crores According
to the existing plan of the company,
it is proposed to step up production
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to 20,000 tonnes in 1874-75, and we
are confident that we shall be able
t0 reach it because we have eavugh of
orders on hand. At present there is
only one shift working and the second
shift is partial. With the increase
in labour strength, it is proposed to
go into full second shift and also a
partial third shift to achieve these
targets,

SHRI D. D, DESAI: The intention
was to have the minimum standard
for productivity per capita in the
unit, such as the one under conside-
ration. The unit hag excellent pros-
pects. But we do not want the in-
come to be drained off in unproduc-
tive activities. Once again, I would
request the hon. Minister to let us
know what is the minimum tonnage
per year, per person, that he would
ensure in respect of this unit,

SHRI T. A, PAI: The hon. Mem-
ber has said that the productivity
per capita of 20 tonnes would be
reasonable. I would like to discuss
this with him. If that can be achiev-
ed, I shal] be extremely happy. So
far as the structural industries are
concerned, 12 tonnes is considered
satisfactory. If he can show me that
there are units which are producing
more than 12,000 tonnes, I shall be
most willing to learn a lesson from
that.

st grw ww wgTa ;9T HY
AEE § qF ¥ F I A qwarg fw
wwﬁﬁwaﬂﬁﬁmﬁ!&whﬂt
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additiona] workers is kept to the
very minimum.”

SHRI B. V. NAIK: In the Ques-
tion, it has been stated that the pro-
ductivity or the viability is linked to
the per capita investmient. The hon.
Minister was pleased to give the
figure of production 1n 1972-78 valued
at Rs, 4.6 crores. May I know irom
the hon. Minister whether, in prac-
tice, there is any correlation between
the productivity, viability and per
capita investment as seen by the
figures of the labour costs involved
in production?

SHRIT. A PAI: 1 would like to
make it clear that in any big unit of
this type, the labour has to be train-
ed, the labour has got to be equipped,
to discharge their functions. At the
stage when the production is low, the
per capitg productivity might appcar
to be low. But when the production
steps up, the per capita productivity
also goes up.

Employment givven in H.E.C. Ranchi
and Bokaro Steel Flan

*264. KUMARI KAMLA KUMARI:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the number of persons em-
ployed in HEE.C. Ranchi and Bokaro
Steel Plant, Bokaro in the year 1972
73; and

(b) the expecied number of persons
who wil] get employment in 1973-741

THE DEPUTY MINISTER IN “THE
MINISTRY OF HEAVY INDUSTRY



-1 Oral Answery SRAVANA 18, 1895 (SAKA)

(SHRI SIDDHESHWAR PRASAD):
(a) The number of persons given em-
ployment in Heavy Engineering Cor-
poration Ltd, Ranchi and Bokaro
Steel Ltd. Bokaro during 1072-73
was 737 and 8,860 respectively.

(b) During 1973-74, Heavy Engi-
neering Corporation Ltd., Ranch: and
Bokaro Steel Ltd, are likely to give
-employment fo 2500 and 7000/8000
persons respectively.

AT TR g : W w@Ea
T qwa W g O f& fagrR
¥ oy Isvd * gmEr @A fawe
ot fag & fead &Y 1972-73
Tgt

So far as all jobs
of less than Rs, 500 are concerned,
the jobs are earmarked for people
coming from the state itself. At
present, the total number of em-
ployees from Bihar State in the Heavy
Engineering  Corporation iz 13,500
out of 18781 which is 72 per cent.

I am sorry I do not have the exact
number of people from Bihar in
Bokaro Steel, though I am sure that
it is not going to be less.

gt waat gath: & ag s
g g fe W e duw Wk

¥ werrw wr W v 2 wifeast fead
£
SHRI T, A PAI: I am unable to
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SHRI D, "BASUMATARI: In view
of the fact that preference is to be
given to those members of the fami-

is the question of preference to be
given in the matters of employment
to Scheduled Castes and Scheduled
Tribes, may I know what is the num-
ber or percentage of Scheduled Caste
and Scheduled Tribe in services and
families who were displaced from
their landg and have been provided
with lands employment?

SHRI T. A, PAI: So far as those
people who are displaced are
concerned, I found that some time
8go the number of families that re-
quired fo be rehabilitated in Ranchi
HEC was 470, out of whom aboui 150
have been taken during these months.
So far as Bokaro Steel is concerned,
I am told that they have always
given preference to the displaced per-
sons and almost all of them have
been absorbed.

So far as Scheduled Castes and
Scheduled Tribes are concerned, in
the Heavy Engineering Corporation,
Ranchi, the percentage is 198 and in
the Bokaro Steel it is 13. If people
are not coming up to our expecta-
tions, we are evolving specia] sche-
mes where people may be trained
even before employment so that this
percentage might improve.

Wt wza fagrt aroRdl : wem
g, A #t ¥ B A
weff ¥ srafasar T 9@, g a@
aw F wrhr & 1 dfew war g
 Aife ¢ fs ww a7 ok fa@ g
¥ wited N frqged 5@ @aw W
e @ T wAw,  afw
® fre Rw ¥ @ § ok frg wim
¥ prowrr §, w1 dww 3Er o faA
wrar 7
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SHRI T. A. PAI: We look to the
merits so far as Classes I and II are

+

*265. SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have for-
mulated any scheme for the rehabili-
tation of ex-Servicemen in the Anda-
man and Nicobar Islands and Aruna-
chal Pradesh;

(b) if so, the
thereof; and

main features

(c) the response so far from ex-
Servicemen?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK: (a) Yes, Sir. One
scheme each for Andaman and Nicc-
bar Islands and Arunachal Pradesh
has been formulated for induction of
ex-servicemen as settlers there.

(b) and (c) A statement iz lald
on the Table of the House.

Statement

In so far as the features relating
to the resettlement of ex-servicemen
in Andaman and Nicobar Islands are

AUGUST 9, 1978
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stead, parily at the time of induction
and the remaining later op when the
land is fully developed. In so far as
financial assistance to the settlers is
concerned, each -selected settler will
::ll given rehabilitation mssistance as
OWS: —

(1) Free ftransportation from
place of residence to Great
Nicobar Island Rs. 600

(2) Free rations amounting to
Rs. 1800 in the 1st year,
Rs. 1350 in the 2nd year and
Rs, 900 in the 3rd year per
family.

(8) Rs. 2500 for household equ.p-
ments,

(4) For the purposeg of purchase
of agricultural tools, imple-
ments and ILvestock etc.
Rs. 3000 per settler has been
agreed to Rs. 5000 will be
granted for construction of
house whereas Rs. 2500 will
be granted for seeds, ferti-
lizers pesticides etc.

The salient features of the resettle-
ment scheme in Arunachal Pradesh
(then NEFA) are:—

(i) Each family would be given
10 standard acres of land for
agricultural purposes and one
acre for homestead and kit-
chen garden.

(ii) Free ration amounting Rs.
1800 in the 1st year, Rs. 1350
in the 2nd year and Rs. 900
in the 3rd year per family.

(ili) Each family will be provid-
ed with a cash grant upte a
maximum of Rs. 2600 for
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The response from the ex-Service-
mmen from all the States has been very
«£ncouraging and Government of India
is going ahead with the programme
-of induction.

SHRI BIRENDER SINGH RAO:
It appears from the statement that
dhe facilities of financial assistance
.given to ex-servicemen to be settled
mn Andamans are about the same as
will be available to the people set-
tled on the mainland in Arunachal,
I would like to know if the Govern-
ment is satisfied that for the settle-
ment of ex-servicemen away from
the mainland in the Andamans,
where formerly convicts were sent
from India, this financial™ assistance
1s sufficient and whether Govern-
from India, this financial assistance
some additional financial assistance
when they are sending them to the
Andamans.

SHRI J, B. PATNAIK: They are
wconsidered to be sufficient.  Before
these ex-servicemen were gent from
the mainland to the Andamans they
agreed to the terms of assistance
given to them.

SHRI BIRENDER BSINGH RAO:
In reply to my question what is the
actual response from the ex-service-
-men, the hon. Minister has stated
that there is encouraging response.
May I know the actual number of
-ex-servicemen who have agreed to be
settled in the Andamansf Secondly,
what are the reasons for the Govern-
ment's decision to settle these veteran
goliders in the Andamans? Have Go-
-vernment any scheme to allot gu;'pla:
lands to the ex-servicemen 1
jtself? Have they teken any stepd ¥
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Teserve uny percentage of surplus
land to be given to the landless for
being given to ex-servicemen?

MR. SPEAKER: You ask
about Andaman and Nicobar

SHRI BIRENDER SINGH RAO:
The question also relates to Aruna-
chal Pradesh, which is in the mam
land,

MR, SPEAKER: I stand corrected,

SHRI BIRENDER BINGH RAO:
While Government may have their
own good reasons for resettling the
ex-servicemen in Andaman and Nico-
bar Islands and Arunachal, have they
ever considered their resettlement in
other border areas like Jammu and
Kashmur or Nagaland?

MR. SPEAKER: My
was correct.

intervention

SHRI J. B. PATNAIK: In regard
to the first part of the question, the
last paragraph of the statement clear.
ly says that the response is quite en-
couraging and the cash assistance is
also adequate. According to the de-
cision of the Government, the first
batch of 100 famihes of ex-servicemen
were to be sent to Nicobar island.
Out of 100 families 99 families have
alreay been settled in the Great
Nicobar Islands. This would clearly
show that the response iz adequate,
So far as Arunachal is concerned, the
same amount of land is available to
the ex-servicemen as in Great Nico-
bar Islands. Regarding Nagaland
and other areas there is mno such
scheme under contemplation of the
Government.

SHRI BIRENDER SINGH RAO: 1
have asked whether the Government
have taken any steps to reserve a
percentage of the surplus lands in
the country for ex-servicemen along
with other g:ople and tmt;in t:;;g ruo-t-
song why Yy are no
settling them in Jathmu and Kashmir,
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SHRI J. B, PATNAIK: Land is a
State subject and the State Govern-
ments are looking into this mat'er.
They are very liberal in allocating

to ex-servicemen, As far ag pro-

for re-settling ex-servicemen

concerned, the Government iz in

carrespondence with the State Go-

vernments but the response so far is
not very encouraging.

SHRI BHAGWAT JHA AZAD:
During our recent visit to Andaman
Islands the families that have been
settled there complained that they
have not given their promised land of
11 acres. We could see personally
that the lands have not been fully
cleared and given to them up till now.
By what time would they be given the
land? When are they going to im-
plement the Yatrik Project of 1,000
ex-servicemen?

SHRI J, B. PATNAIK: Regarding
the first part of the question, it is
true that there were some complaints
made by the settlers in the Great
Nicobar Islands. Every family
settled there has already been
allotted 11 acres. The complaint is
not in regard to 11 acres but in re-
gard to 14} acres which was promised
in the beginning by the Government.
But as enough land has not been
cleared, thig promise has not been
kept by the Government. When the
soil survey of the entire land is com-
plete, Government is going fo fulfil
the above promise. The Yatrik Pro-
ject is being implemented. It is ex-
pected to be completed by 1074-75.

DR. RANEN SEN: A long time
back the Government of India had
decided to settle a large number of
refugees from East Pakistan in Anda-
mans and the project proceeded to
some extent and then it was stopped.
Besides the resettlement of ex-
servicemen, is there any plan with
the Government of India to settle a
number of refugees from East Pakis-
tan, now Bangladesh, in Andamans
and, if so, when this plan is going to
be finalised and completed?

ALGUST », 1973
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SHRI J.B. PATNAIK: In 196¢ a
proposal for resettlament of refugees
in Andaman and Nicobar Islands was
conceived. An inter-departmental
committee formed by the Ministry of
Rehabilitation considered the whole
question and eame to the conclusion
that in view ‘of the strategic impor-
tance of this island, only ex-service-
men should be resettled there.

DR, RANEN SEN: Ex-servicemen
are not going to become the goliders.

Some ex-servicemen aged 70 or 80
would be settled there.

SHRI J, B. PATNAIK: Ex-service-
men who are settled there are upto
the age limit of 45 and not 70 or 80
as stated by the hon. Member.

SHRI B, K. DASCHOWDHURY: I
find from the statement that so far as
financial assistance to the settlers is
concerned, each selected settler will
be given rehabilitation assistance
according to the criterion lald down.
I would like to know from the hon.
Defence Minister whether the criteria
laid down here for the resettlement
of ex-servicemen both in Andaman
and Nicobar and Arunachal is over
and above the scheme taken up by
the Ministry of Rehabilitation for
settling these ex-servicemen there
and the amount spent on rehabilita-
tion is over and above the amount
spent by the Ministry of Rehabilita-
tion, If not, I would like to know
how this comes under the Ministry of
Defence.

SHRI J. B. PATNAIK: Thig is not
over and above that. The entire ex-
penditure is met by the Ministry eof
Rehabilitation.

SHRI KRISHNA CHANDRA HAL-
DER: I would like to know whether
for the settlement of refugees from
East Bengal, now Bangladesh, they
are glving equal facility or not and,
if not, why there i3 discrimination
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MR SPEAKER. This question
was asked earher,

SHRI J B PATNAIK: So far as
the Ministry of Defence 15 concerned,
we have only a ascheme for the re-
settlement of ex-servicemeh m Great
Nicobar islands So far as the diffe-
rence between the money allotted
for resettlement of ex-servicemen
and refugees ia conecerned, I do not
have the statement with me I can
give 1t lafer on

SHRI VISHWANATH PRATAP
SINGH May I know how much land
15 avallable for resettlement of ex-
servicemen and how many families
could be re-settled there?” What pro-
poition would this bear to the total
numher of ex-servicemen?

SHRI J B PATNAIK The entire
scheme 1s for resettling 1000 famihie
in Great Nicobar Islands 11 acres
of land have already becn allotted to
cach of the familv scttled there
There 15 enough land for allotment
for 1,000 families for which the Go-
vernment has taken a decision to
allot land

ot §F% =3 weNT  foar qopd
fawr Y agT TgmET T4 § ooy A
Y FTHL F W7 ¥ TFr< foar agr
¢y ass fr @ ¥, a7 e
qu 7 fFar mar 1 w@Ey & fad ey
witT € wf, I¥ FT U IqAT W@
& @ & s a@r o wTE ey
qgft & W FTE REsa o @ E
AT FAT FEr Y AT § AT AQT AT A€
T ¥ ] waw o @it aga §
oA forerge ¥ § 6 98 e ey
wg mife & weA GEw oY g w3
% 1w YE At & e fady sy
watg ?
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SHRIJ B PATNAIK The land
allotted to the ex-servicemen there
is very good land and they have
raised a very good crop of maize last
yvear There 1s ho complaint on the
part of the ex-servicemen on that
score about the fertility of the land
Regarding the menace of wild am-
mals, that 15 the difficulty which 1s
mtially faced by all pioneers who go
to settle i1n a new place

Proposal to centralise import of
fertiizes through MM TC.

*267 SHRI N K SANGHI Will
the Minister ¢f SUPPLY be pleased
to state

(a) whether Government had for-
mulated a proposal to centralise im-
port of fertilizers at one place through
the Minerals and Metals Trading
Corporation,

(b) if so, the different agencies; in-
cluding the MMTC that are at pre-
sent engaged in importing fertilizers
with thcir respective share of import
and handling charges incurred by
each

(¢) whether the MMTC has acquir-
ed the necessary experience in locat-
ing the sources overseas, and

(d) whether a final deusion in this
regaid has been taken?

THE MINISTER OF SUPPLY
(SHRI SHAH NAWAZ KHAN)
(a) A proposal has been made that
procurement of feitihizers should be
centralised in one agency This 1s
under the consideration of Govern-
ment

(b) and (¢) (1) There are at
present two agencies for procure-
ment of fertiizers—Supply Depart-
ment and MMTC While MMTC are
responsible for purchases from rupee
payment areas and under barter
arrangements a'l other purchases are
handled by the Supply Department,

(ii) In 1972-78 Department of
Supply contracted for import of
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3,001,119 M/T, MMTC contracted Yor
G44, 783 M/T of fertilizers;

(iii) Department of Supply levy
departmental charges at 0.5 per cent
whereas MMTC levy such charges at
1.5 per cent.

(d) No Sir.

SHRI N. K. SANGHI: More than
Rs. 180 crores of fertilisers are im-
ported, that is, approximately 50 per
cent of the country's ~requirements.
This canalisation was being ‘done by
the State Trading Corporation till
January 1970. Now it is taken over
by the MMTC and the Ministry of
Supply. May I know from the hon.
Minister in view of the acute shortage
of fertilizer in the country this year,
and the failure of the MMTC for im-
porting the fertiliser from rupee pay-
ment area, which has created the geri-
ous situation, why this import is
taken over by the MMTC? Has the
interministerial commitee come to
any conclusion in regard to the
failure of the Ministry of Supply or
MMTC in regard to procurement of
the required materia] in time, which
has created this serious situation?

SHRI SHAHNAWAZ KHAN: The
Department of Supply has spent all
the money allotted for purchase of
fertilizer. It has contracted for over
30 lakh tonnes of fertilisers. That
amounts to 85 per cent of the total
of imports. Although price has gone
up and supply position is somewhat
difficult the Supply Department is
making sufficient purchlases, It is
however a matter of regret that pro-
mised supply of fertilizers from East
European couniries has not mate-
rialised to the same extent.

SHRI N. K, SANGHI: From the
Minister's answer it appears that
MMTC has not done its job properly
whereag the Ministry of Supply has
given the full quota of money allotted
to it for impert of fertilisers. Fur-
ther you are charging 0.5 per cent as
coveraje on imported fertiliser

AUGUST 9, 1973
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whereas MMTC charges 1.5
In view of this why
should not be done by the Ministry
of Bupply, as MMTC have complete-
1y failed in this respect?

cent.

SHRI SHAHNAWAZ KHAN: The
question of canalisation and purchase
of fertilizers through one agency has
been received the attention of the
Secretaries of Economic Ministries
and the matter is to be put up before
the Cabinet for final decision.

@t wy feed ;. wemw Wy
®1 §F T FY arwwT En fis wiewrs-
s Had I ot e groft & )
at wr war qEEa ¥ W & fax A
mwﬂgfwa%ﬁ'&a‘r%aﬁ

f
TET YW A & I Ay A
@ ¢ form Y & ¥ G & sTREN
FammwEaw § |

WAW REAT : TE I A AW
A T ¥ wgr 7w faan

o n fewd @ g s faly @
gifa &, & ot g § f foremae
qgt W 93 g & o Frafe ¥ waw
o g ?



17 Oral Answers  SRAVANA 18, 1805 (SAKA)

wfy wg Sza N w? e writ W
wiewr g § ag w22 wwdige & gro
Ll

ot wy fomd :  wnererd o W
i g e g el ?

st g Wt : gw A Ay ek
O wff waT ¥ )

SHR1 P VENKATASUBBAIAH:
From the hon. Minister’s statement it
looks as 1f due to inter-ministerial
wrangles the country has lost a good
deal in getting adequate quantities of
fertilisers which are required for in-
creasing agricultural poduction. May
I know why the Supply Ministy and
the MMTC should not have had a co-
ordinated effort and also an assess-
ment of the requirements of the
country and when the MMTC has
failed, should not the Supply Minis-
try have taken sufficient care to im-
port sufficient quantity of chemical
fertilisers?

SHRI SHAHNAWAZ KHAN:
There is a committee of Secretaries
for scrutinising and planning of im-
ports of fertilisers and that committee
goes into the requirements of the
country, the indigenous production
and decides about the imports to be
made from free foreign exchange
areas which is done by the Depart-
ment of Supplies and from the socla-
list countries which is at present be-
ing done by the MMTC. The whole
matter is gone into very thoroughly,
properly screened and then orders
are placed.

SHRI R. S. PANDEY: Taking into
consideration the great demand in our
country for fertilisers may I know
whether the Minister has ascertained
the supply position of fertilisers in
the international market and whether
the production of fertilisers is falling
or not and whether on account of
that the prices are going up., Parti-
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cularly, what is the reason why we
are not getting fertilisers from the
eastern countries?

SHRI SHAHNAWAZ KHAN: It is
true that the position of fertilisers,
particularly, urea is difficult through-
out the world and large purchases of
fertilisers had been made by other
countries also and China and Pakis~
tan are also in the market making
huge purchases, The production in
the international market also has
gone down and, therefore, there is a
keen competition and the prices of
fertilisers have risen very substan-
tially. We have at present a Delega-
tion that has gone abroad to study the
intenational market and to make
every endeavour to secure as much
fertiliser ag we can.
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Aliotment of un-developed Plots in
Chittranjan Paﬁ New Delhi

*280. SHRI B. XK. DASCHOW-
DHURY: Will the Minister of
LABOUR AND REHABILITATION
be pleased fo stater

(a) whether some plots in the
Chittaranjan Park, New Delhi which
were not properly developed, have
been allotted;

(b) whether as a result of such
allocation of undeveloped plots, plot
holders had to incur extra expendi-
ture; and

(e) if so, whether Government
propose to compensate those plot
holders?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI C. VEN-
KATASWAMY): (a) to (c). No
undeveloped plot has been alloited to
any of the allottees of Chittaranjan
Park. However, representations have
been received from some of the allot.
tees that as they have been given
filled up plots, they had to incur
extra expenditure on foundations of
their houses, and the Department
should therefore compensate them for
this extra expenditure. The repre-
sentations were examined and their
demand was not found acceptable,

SHRI B. K. DASCHOWDHURY: I
would like to know from the hon
Minister whether sometime past, per-
haps, in the first week of March, the
hon. Minister inspected personally
some of the undeveloped plots al-
lotted in Chittaranjan Park and he
himself sympathised with the de-
mandg of some of the allottees to be
considered. If so, whether the Min-
ister no wcomes up further with the
assurance which he has given at the
‘time of his inspection.
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): 8Sir, myself, in
the company of the hon. Member,
Shri B. K, Daschowdhury, happened
to visit this place and inspected a
number of buildings and various plots
in this area. During the inspection
we came Aacross a very tragic case of
one Shri B. C. Mukherjee, allottee of
plot No. 328 in Chittaranjan Park. It
was one of the filled up plois for
which he had spent a lot of money
for raising the foundation., With all
the sympathy for this old gentleman,
I tried my best to get him some re-
lief but, under the existing rules, I
found that it was not possible at all
to make any depariure from it as 1t
would mean opening the floodgates
to varwous other claiments, There-
fore, 1 expressed my inability in the
matter notwithstanding the fact
that it is a case which needs a lot of
sympathy. But, the rules do not pro-
vide for compensation by way of
money. The only offer I can make is
to make some contribution for this
purpose. Beyond that, the rules do
not permit,

MR. SPEAKER: Was not this an
inspired question?

SHRI B. K, DASCHOWDHURY:
Appreciating very much the apprecia-
tion or the sympathy shown by the
hon. Mmmster towards these poor
allottees, I would like to know whe-
ther the matter would be still kept
open or pending and taken up further
with the Ministry of Finance in order
to ask for additional finances to grant
the petty sums that are required,
which the hon. Minister is mot in
a position to do under the existing
rules, and whether he will go to the
extent of changing the rules and
show his sympathy further to some
of the allottees at least, if not all?

BHRI RAGHUNATHA REDDY: I
say with the greatest respect
that every effort has been made, but
the existing rules and prece-

Oral Answeds 23

AN HON. MEMBER: Then, let
him change the rules,

SHRI D, N. TIWARY: If the hon.
Minister findg that the rules stand in
the way of ameliorating the condition
of a certain person or group, would
he change the rules or leave them as
they are?

SHRI RAGHUNATHA REDDY: I
would only submil that though it is
a very hard case, the hard case should
not lead us to making wrong rules.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): (a) to (c). The work-
ers were persuaded not to hold the
demonstration and a meeting was
held with the delegation of the Akhil
Bharatiya Sugar Mill Mazdoor Sangh
on July 18, 1873, The workers’ main
demands related to the appointment
of a Third Wage Board, payment of
gratuity and lay off compensation,
etc. They were advised to take up
the matter with the concerned State
Governments, in the first instance.

@ g ww v B
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‘THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): The Akhil Bhara-
tiva Sugar Mill Mazdoor Sangh
(BMS) to which the hon, Member
has referred had written a letter to
me on the 28th June, 1873 saying
that the conditions of about 2,50,000
labour families employed by the
sugar industry were very bad in com=-
parison with those of other workers
in this country. They also said that
they would start g hunger-strike in
front of the office of the Union La-
bour Ministry on the morning of the
17th July, 1973. Their demands are:

(a) appointment of a third wage
board;

(b) payment of gratuity at par
with the other employees as
against present practice of
gratuity to sugar industry
workers for only seven days;

(c) payment of lay-off com-
pensation for the lay-off pe-
riod at ful] rates instead of
the existing practice of pay-
ment of retention allowance.

As far as gratuity is concerned,
not only the BMS but also the INTUC
and the HMS also have made similar

and made tions.
But since the main question has been
confined only to their hunger-strike

cision wil]l be taken in course of time.

As far as the appointment of the
third wage board is concerned, I sug-
gest that the matter may first be dis-
cussed, because we shal] have to
take into consideration the views of
the State Government also, Even if
a decision is to be taken, it is not as
if a wage board can be appointed as
a statutory wage board like the wage
board for working journalists, but
here the parties must be brought to-
gether and the employees and em-
ployers will have to agree to this
kind of procedure, and then only the
wage board can be appointed.

Therefore, T suggested to them to
take it up with the State Govern-
ment, because the State Government
would also have its say in the matter.
So, I suggested to them to discuss
the matter with the UP Government
which was the concerned authority
and which had a great deal of say
in the matter, especially the question
of the implementation of the second
wage board’s decisions and alsp the
necessity for appointing a third wage
board. The leaders who met me were
satisfled with this and I thought that
they were happy and went back.
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SHR1I RAGHUNATHA REDDY: 1
think 1 have answered this question
very elaborately while answering the
previous guestion

MR. SPEAKER: His question is:
instead of sending them to the State
Governments, why don't vou take it
up direct yourself with the State Gov-
ernments?

S8HRI RAGHUNATHA REDDY: The
Central Government 1s not abdicating
its responsibiily n this respect.
What I suggested was that
while the Centra] Government will
certainly dea] with this matter, be-
cause we will have to get the opinion
of various State Governments, I re-
raquested them also to discuss with
the State Government of UP so that
the State Government of UP may also
g:;ppﬂnd of it, It is not as if the

tral Government {8 not moving in
te matfer. It is deeply concerned
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with this matter and it is aware of
its responsibility; st the same time,
I also suggested to them to discuss
with the UP Goveinment,
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SHRI RAGHUNATHA  REDDY:
With your permision, I would like to
assure him that the Central Govern-
ment would take appropriate action
at the appropriate time.

SHRI S. M. BANERJEE: 1 would
like to know from the hon. Minister
whether his attention has been drawn
to the statement made by the All
India Trade Union Congress that the
Wage Board recommendations are not
being implemented either by Gov-
ernment or by industry and sp they
have suggested a bi-partite agree-
ment, a negotiated settlement, after
bilateral talks. If so, has a decision
been taken by Government to see
that in the sugar industry also there
should be revision of wages and ser-
vice conditiong after bi-partite talks?

SHRI RAGHAUNATHA REDDY:
That is one of the important reasons
due to which we could not hazard a
decision immediately because now
the trade unjons are more inclined to
have bilatera] negotiations with the
management than going in for a wage
board. So a decision can be taken
only after proper discussion with the
trade unions and the meanagements.
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Desirability of sending an Ambassadior
to China

*272. SHRI BANAMALI PATNAIK:
SHRI P. G. MAVALANKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the desirability of
sending an Ambassador to China has
been considered; and

(b) if so, with what results?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). As stated on
earlier occasions, we have an open
mind on the question and will con-
sider sending an Ambassador at the
appropriate time.

SHRI BANAMALI PATNAIK: Sir,
may I know, in view of the fact that
China is coming closer, what is the
harm if we take the initiative in this
matter?

SHRI SURENDRA PAL SINGH:
There is no harm whatever, nor is
thera any insurmountable difficulty in
our way in sending an ambassador,
As I have already said, when the
time comes and when we feel that by
sending an ambassador something
useful will come out of it, we will
take that action.

SHRI BANAMALI PATNAIK: May
I know whether some initiative will
be taken at the opportune time?
(Interruption),

SHRI P. G. MAVALANKAR: If
you will see, Mr. Speaker, Sir, we
have asked one question and the Min-
ister has given a totally different
answer. (Inerruption). My first sup-
plementary question is this, If the
Government say “We have an open
mind on the question”® may I know
what is the extent of our gpenness
of ming on this qu»tlon and how far
the Chinese mind Is oped on this
question? Have any further diplo-
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matic moves taken place during the
last couple of weeks? That is my
question,

SHRI SURENDRA PAL SINGH:
We have a resident mission in Pek-
ing and the Chinese have a resident
mission in' New Delhi. So, the lime
of communication between the two
countries is open. Both the missions
are headed by very senior diplomata
So, we do not have or anticipate any
dificulty in establishing contact with
each other.

In regard to the sending of an am=-
bassador, I have already said that
there is absolutely no difficulty. The
whole question is under review, and
the moment we come to the conclu-
sion that it will be useful or it will
be in our national interests to send
somebody to Peking as our ambassa-
dor we will do so.

SHRI P, G. MAVALANKAR: Is it
a fact that the Chinese Government
itself....

MR. SPEAKER: It is g very deli-
cate question, He has clearly indi-
cated the position.

SHRI P. G. MAVALANKAR: I
want to know whether the Chinese
Government have insisted that India
should first take the initiative because
it was India, as they allege, which
had withdrawn her ambassador from
Peking? What is the concrete pro-
posal or the diplomatic move that
Government are going to take? Let
him answer this question. It may be
delicate but it ig important.

MR. SPEAKER; It is important but
delicate too. (Interruption).

SHRI P. G. MAVALANKAR: What
is the answer? He is not answering
it, Hehmerelyx!vlng.sewd.

hﬂoﬂphical answer—“opennesg of
mind” (Interruption),

MR. SFEAXER: You do not try to
listen either to the Minister or to me.
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SHRI SURENDRA PAL SINGH:
How can 1 say what the thinking is
in the Chinese mind I can say what
ig our thinking. But at least the hon.
Member should realise that very re-
cently the Chinese have sent a very
senior diplomat as CDA to man their
mission here. After nearly a gap of
18 months, they have sent a coun-
sellor as their CDA in Delhi. So this
means that they perhaps feel the'
raising of the level of their repre-
sentation here would be helpful,

SHRI B. V. NAIK: The hon, Minis-
ter said about the appropriateness of
time. May I know whether this ap-
propriateness of time will contain
those elements of simultaneity and
reciprocity on behalf of the Chinese
Government in sending their ambas-
sador here? Would it be the princi-
ple of reciprocity as well as simulta-
neity on which the Chinese will be
acting when they will be acting?

SHRI SURENDRA PAL SINGH:
Sir, whatever decision we come to,
the decision will be taken in our na-
tional interest and according to our
own independent judgment.

SHRI JYOTIRMOY BOSU: Will the
hon. Minister kindly tell us whether
they think that the relation between
our country, India, and China is im-
proving and improving appreciably?

SHRI SURENDRA PAL SINGH: It
is very difficult to say precisely and
categorically that the relations are
improving. We have taken geveral
initiatives to improve our relations
with them. There has been some in-
dication from the other side which
giveg us the impression that there is
a change in their attitude and they
want to improve their relations with
us. But I would say this much, that
there hag not been any positive and
nse from their side on

§

SHRI JYOTIRMOY BOSU: Why is
he taking us for g ride? My ques-
tion was specified: Is there any ap-
preclable improvement? He can say,
yes or no.

MR, SPEAKER: Don't force him to
say like that. These are diplomatic
terms.
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WRITTEN ANSWERS TO
QUESTIONS

Increase in Minimnm Wage of
Sogar Workers

*261. PROF. 5. L. SAKSENA: will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether he is aware of the de-
mands made by the United Chini Mill
Mazdoor Federation in December last
for increase in the minimum wage of
sugar workers to bring it in line with
the existing minimum wage in jute,
textile, steel and other industries
and for giving an off-season wage of
50 per cent to seasonal workers in
the suger industry;

(b) whether he is aware of the as-
surance given by Government to
come to a decision #n the matter be-
fore the next crushing season begins
in November, 1873; and
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(<) # s0, the stsps being taken in
the matter?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) Yes, Sir.

(b) The recommendations of the
Second Wage Board for Sugar Indus-
try are to remain in operation upto
81st October, 1074,

(c) Does not arise.

Loss of production of Ingot Steel and
Finished Stee] in Stee] Plants due to
Power Shortage

*283, SHRI C, K. CHANDRAFPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether dug to power shortage
in this summer all the steel plants,
public and private sectors, suffered a
huge loss in production of ingot steel
apd finished steel; and

(b) if so, the extent thereof, Plant-
wise?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) and (b). A
statement is placed on the Table of
the House,

Statermnent
The targeted production and actual

production plant-wise during April-
July, 1973 is given below.

Production of Steel Ingots and Saleable
Steel

(In thousand tonnes)

Target Pro-
April,  duction
73 to April,
Juy,73 713w
July, 73
1 2
A. Steel Ingots
Bailai . . . 710 618
pur . 2 e 11 312
. . . iﬂ 635
- 1435 1292
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I L]
T 2
TISCO . . . 6oz 401
11IscCo . N . 304 151
Total 2261 1924

B. Saleabls Stes!

Bhilai . . . 547 510
Durgapur . . . 260 123
Rourkala . . . 292 223
Total of HSL. plants 1,099 836

TISCO - . . 475 366
I1IsCo . . . 142 113

Total

1716 1,338

i e

It will be seen that, as compared
to the target, there was a shortfall in
production of about 3.37 lakh tonnes
of ingot steel and 3.81 lakh tonnes of
saleable steel in this period. The
main factor which affected production
adversely during the period was
power shortage. The power sghortage
led to a severe curtailment of the
operation of the coking coal mines
and the coal washeries which, in
turn, affected the availability of ade-
quate supplies of coa]l to the steel
plants, The inadequate supply of
coal also affected the availability of
coke oven gas for rolling. Power
shortage also directly affected the
roling of steel in all the planis ex-
cept Bhilai. It hag been estimated
by SAIL that the los: of production
of saleable gteel due to power short-
age from April to June, 1973, was
roughly two lakh tonnes,

Clarification of their stand by Gov-
ernment mvﬁusc;lﬂdum! for

*268. SHRI C. K. JAFFER SHA-
RIEF: Will the Minigter of STEEL
AND MINES be pleased to state:
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(a) whether Government have
clarified its stand regarding the pric-
ing policy for stee] for the existing
and coming units; and

(b) i so, the main features there-
of?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI 1. A. PAI): (a) The pricing
policy is uniform for all main steel
producers. No change is contemplat-
ed.

(b) Does not arise,

Safety Measures taken in Delhi
Quarries

*268, SHRI JHARKHANDE RAIL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state-

(a) whether in the last three years,
as many as fifteen accidents have
taken place ip the quarries of Delhi
killing about 30 workers;

(b) whether despite the"e grave
accidents, contractors operating these
quarries have not taken any safety
measures to protect the lives of wor-
kers employed under them; and

(¢) f so, what steps have been
taken by Government to ensure ade-
quate safety measures at these quar-
ries?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) The IDhrector
General of Mines Safety has report-
ed that there are seven accidents on
record involving the lives of 17 per-
sons in the quarries in the Union Ter-
ritory of Delhi from July 1970 hll
date.

(b) and (¢) Out of 107 quarries in
Delhi, prohibitory orders under sec
tion 22(3) of Mines Act, 18562 were
issued In respect of 24 quarries for
removing urgent and immediate dan-
ger. The above orders prohibited nor-
mal employment of persons in the
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wrrien tll the danger was remov-

Since response from some of the
mnasmema for making their quar-
ries safe was not satisfactory, ten
Prosecutions had been filed against
them under the Mines Act.

Commit'ece of Impact of Computers
2 Indusiries

*270 SHRI D, B. CHANDRA GOW-
DA: Will the Minister of LABOUR

AND REHABILITATION
to state: be pleased

(a) whether any Committee was
formed to study the impact of com-
puters in Industries;

(b) if so, the salient features of the
report; and

(¢} the reaction of

- Government
THE MINISTER OF LABOUR AND

REHABILITATION (SHRI RAGHU-

NATHA REDDY)- (a) Yes, Sir.

(b) Copies of the report have been
supplied to the Parhamentary Lib-
rary,

(c) The report 1s under the consi-
deration of Government,

Sel!-sumaency in Tractorg

*273 SHR] VEKARIA: Will the
Mimster of HEAVY INDUSTRY be
pleased to state:

(a) the number of tractors manu-
factured in India during the last three
Years;

(b) the number of tractors impoit-
ed during the last three years: and

(c) when India will be self-suffici-
ent in manufacturing tractors in the
country?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) Production
of tractors was 20,100 n 1870-71,
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18,100 in 1071472 wnd 20842 tn 1072-
78,

(c) Indigemous manufacture of
tractors in terms of numbers s ex-
pected to match estimated demand in
1978-74.

Request for Afotment of Essential
Commeodities like Coal to UP. on the
Basis of Population

*274¢. SHRI SARJOO PANDEY:
SHRI S. M. BANERJEE:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the U.P. Government
have urged upon the Centre to allot
quota of essential commodities like
coal in U.P. on the basis of its popu-
lation; and

(b) it so, what action has been
taken thereon?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A PAI): (a) So far as allo-
cation of quota for coal is concerned,
no such reference has been received
from the Government of U.P. by the
Ministry of Steel and Mines (Depart-
ment of Mines).

(b) Does not arise.
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Repercussion of political change in
Afghanistan on Indo-Afghan Relations

*278. PROF, MADHU DANDA-
VATE:
SHRI S. C. BAMANTA:

‘Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether our Ambassador to
Afghanistan was present at Xabul
during the recent coup in that coun-
try;

(b) whether our Ambassador had
earlier indicated any developments 1n
this regard; and

(c) the lhkely repercussions of this
political change on our relations with
Afghanistan?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) The reports and assessments of
our diplomatic representatives abroad
are strictly confidential and cannot
be divulged.

(c) The political chango in Afghani-
ston s mn internmal matter of that

relations with her. We have every
reason to believe that our close and
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friendly relations with Afghsmistan
will continue to develop and be fur-
ther strengthened in all fields.

Commission for Payment of
sation to Private Owners of non-
ooking Coal Mines

*277. SHRI PRABHUDAS PATEL:
Will the Mimster of STEEL AND
MINES be pleased to sthte:

(a) whether the Union Government
are considering a proposal to appoint
a Commission for the payment of
compensation to private owners of
non-coking coal mines; and

(b) if so, when the final decision
is lkely to be taken?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) and (b)
Yes, Sir. As contemplated under the
Coal Mines (Nationalisation) Act
1978, a Commissioner of Payments is
being appointed shortly.

Applications for passporis pending in
Regional Passport Office, Lucknow

*278 SHRI RAMKANWAR Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether a large number of
applications for International Pass-
,ports are pending for a long time in
the Regional Passport Office, Lucknow
and if so, the reasons therefor;

(b) whether telegraphic and other
communications from applications are
not even acknowledged; and

(c) if so, the action proposed to be
taken to expedite the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SUREDRA PAL
SINGH): (a) No, Sir.,

{b) No, Sir. Thig is not correct.
{¢) Does not arise.

Weitten Answers 38
Aveiiimiation of Sitedl Imgots in
Dutgspiir Siesl Plant

*279. SHRI RANABAHADUR
SINGH: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Durgapur Steel
Plant is facing the problem of ac-
cumulation of Steel Ingots; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) and (b).
Owing to shortages in the gupply of
power and glso owing to Coke Oven
Gas shortage, the blooming and hillet
mills in the Durgapur Steel Plant
could not roll steel ingots according
to plan during the past few months.
As a result, it hag not been possible
for the plant to roll all the ingots
produced by 1t and there has been an
accumulation of ingots. However, by
arranging sale of substantial quanti-
ties of ingots to other steel plants
further accumulation of ingotg has
been arrested.

2. With stabilisation of power avail-
ability and steady improvement ir
Coke Oven pushings, it is expected
that the blooming and billet mills will
roll a larger tonnage from _August.
1973 onwards, which alongwith con-
tinued sale of ingots to other plants
will bring down ingot accumulation.

Losses Suffered by Heavy Engg,
Corporation, Ranchi

*280. SHRI VISHWANATH PRA-
TAP SINGH:

SHRI BISHWANATH
JHUNJHUNWALA.:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) the losses that have accumu=-
lated so far, in Heavy Engweering
Corporation, Ranchi;
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(b) the percentage wtilization of
rated capacity during the last three
years; and

(c) the reasons for accumulation
of logses and very low utilisation of
rated capacity?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(BHRI T. A. PAI): (a) The accumu-
lated loss of Heavy Engineering Cor-
poration Ltd., as on 31-3-78 was
Rs. 108.73 crores approximately.

(b) The percentage utilisation of
rated capacity during the last three
years was as follows:—

1970-T1 19 per cent.
1971-72 26 per cent.
1972-73 33 per cent.

(¢) The overlap of constructional
activitiez with the operational phase
in the initial years of operation, and
the long gestation period needed to
build up production in a project of
this magnitude and complexity are
the two main reasons for the losses
and very low utilisation of rated capa-
city. To a certain extent losses in-
curred are attributable to an unduly
slow build up of production dlue to a
combination of factorg including lack
of batch and repetitive orders, defi-
ciencies in management as well as
unsatisfactory industrial relations. The
heavy burden of interest, depreciation
and over-heads have also contributed
to these losses.
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Allocation of Steel materials to wire-
drawing, bright bar and tube making
units

2602. SHRI ¥. ESWARA REDDY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the number of units engagea‘
in wire-drawing, Bright Bar and
Tube-making to whom allocation of
Steel materials has been made in each
quarter of 1971-72 and 1972-73—(1)
in excess of 50 percent (il) between
30 and 50 percent (ili) between 10
and 80 percent (iv) below 10 percent
of their approved capacities; and

(b) the reasons for mnot adopting
a uniform rate for allotment of raw

»
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materials or steel related to the capa-
<ity?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA): (@)
The information is being collected

and will be laid on the Table of the
House,

(b) Allotment is basically related
to capacity subject to their demand
being sponsored by the prescribed
date in each quarter. However, there
may be some variations in percentage
of allocations to capacity ag between
units, due to wewghtage being given
to units engaged in exports and Gov-
ernment Contracts, the requirements
of individual units being different in
dimensions and specifications, fluctua-
tions of availability of different types
of raw materialy from period to
period, etc.

DUnits in private sector in receipt of
stee]l materials over 100 tonnes during
each guarter of 1971-72 and 1972-73

2603, SHRI Y. ESWARA REDDY:
‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) the names and location of units
in the Private Sector who have re-
ceived 100 tonnes or more of steel
materials through regulated sources
during each of quarter of the years
"1971-72 and 1972-73 and the quanti-
‘ties received by each in each of these
quarters;

(b) the percentage of supplies to
«the quantities recommended for prior-
ity by the sponsoring authority;

(¢) the number of sponsored appli-
cationg in each quarter to whon'! no
allocation was made by Steel Priority
Committee; and

(d) the number of sponsored appli-
* cations in each quarter to whom
allocation was 30 percent or less
against the quantities recommended
by SPC?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA): (a)
to (d). The information is being col-
lected and will be laid on the Table
of the House,

g
Commercial Exploitation of Natural
Resources in Trivandrum District of
Kerala

2604. SHRI VAYALAR RAVI: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) an outline of the steps taken
by Government for the commercial
exploitation of the natural resources

available in the Trivandrum District
of Kerala; and

(b) a brief outline of the

study
made n this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a)
and (b). Chinaclay, fireclay, ballclay,
graphite and bauxite have been re-
ported to occur in Trivandrum Dist-
rict of Kerala State For the ex-
ploitation of materials, the State Gov-
ernment has granted 5 mining leases
for chinaclay and one lease each for
chinaclay and fireclay, fireclay and
ballelay and for graphite m this dis-
trict. However, presently chinaclay
is the only mineral mined in the
Dastrict. There are two working
mines and the total production of
processed chinaclay from these mines
during the years 1971 and 1972 was
5004 and 6,469 tonneg wvalued at
Rs 1,551,000 and Rs 2,050,000 res-
pectively.

The State Department of Mining
and Geology carried out detailed in-
vestigation in Chirayinil Taluk of the
District and located few deposits of
Clay. Geological Survey of Indig has
also carried out investigation for
bauxite in Sasthayattam, Chilamb;!

and Mangalapuram blocks of the Dis-
trict.
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Solting wp of » MBMlary ‘Traluisg
Centce in Kerals

2805, BHRI VAFALAR HAVI: Wil
the Minister of DEFENCE be pleased
to state:

(a) whetherwth:mken
any decision regarding e
amuw%qmmum
considering the laxge number of per-
song being recruited to the armed
forces from that State; and

(b)itn,thedehﬂsthereotand
the steps taken thereon?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) and
(b). There is no propogal at pre-
sent, for setting up any new Military
Traimng Centre in Kerala,

Exploratioa for minerals near Goa
Sea Shore

2606, SHRIMATI JYOTSNA CHAN-
DA: Will the Minister of STEEL AND
MINES be pleased to state whether
Government propose to explore the
possibilities of finding minerals near

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(BHRI SUKHDEV PRASAD):
Programme of exploration for mine-
rals off the sea cost of Goa by col-
lection of samples from sea floor is
under consideration,

P.T1 man by Nepal

Government

Expulsion of

2807. SHRT MUHAMMED SHERIFF:
Will the Minister of EXTERNAT
AFFAIRS be pleased to state:

(a) whether Nepal Government
had expelled a PTI man during July

1078; and

(b) if so, the reasans for the same
and reactlop of Government thexeto?

AUGUSY ¢, 1973
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THE MINISTSR OF STATE IN
THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI SURENDRA
SINGH): (a) Yes, Bir. The ”m

tation of Shri Ram Puatro, PTT ropre-
sentative in Xathmandu, wes with-
drawn by the Government of Nepal
on 13th July, 1978, On 18th July he
wag served with an order by the
Government of Nepal to leave tnc
country by 20th July.

(b) The Government of India took
up this matter with the Government
of Nepal and at the same time re-
quested the Government of Nepal for
the reasons for which action was
taken against Shri Patro. The precise
reasons have not so far been com-
municated to Government.

Demand for guaranteed minimum
Wages for Bidl workers in
Madhya Pradesh

2608, SHRI MARTAND BINGH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether in Bidi industry of
Madhya Pradesh, the workers emp-
loyed to roll Bidis are not being
provided with sufficient full day's
work and there iz a demand for
guaranteed minimum wages; and

(b) 1f so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKA-
TEWAMY): (a) and (b). The
matter falls in the Btate sphere.

Allotment of Steal to drought aflected
States

2600. SHRI MARTAND BSINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the criteria followed by tho
Central Governmient for the alloca-
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tion and assistsmee to the drought-

affected States 'for steel fo:
the of } and other
suel to dea] with the scar-

city situation in the Htates; and

(b) the demand made by each State
and the quantity gllotted ang actual-
ly supplied to each State during the
last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRT SUBODH HANSDA): (a)
In deciding priority allocation for
despatches from the main steel pro-
ducers, the Steel Priority Committee
takes into consideration the end use
for which gteel is required, the avail-
ability and competing demands. The
prionity requisitions in respect of hift
wrnigation schemes, ete, in  drought
affected States are also given due con
sideration by the Committee.

(b) Information 1s being collected
and will be laid on the Table of the
House,

Violation of Safety and Comservation
Laws by Nea-Coking Colliery Manage-
ments

2610 SHRI C. K JAFFER SHARIEF.
Will the Munmwister of LABOUR AND
REHABILITATION be pleased to
state:

{a) whether incidents have been
brought to the notice of Government
that a majority of non-coking collery
managements who are receiving subm-
dy and financial assistance through
the Coal Board from Government are
violating Safety and Conservation
Laws;

(b) if so, the names of such coal
mines who have received subsidy and

assistance during the last three years;
and

(c) the resction of Government
therefo?
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THE REFMTY MINJSTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (BHRI G. VENKATS-
WAMY): (a) to (c). Coal Board ren-
ders fimancial assistance to Colliery
mahagements for measures required
1o be undertaken by them for purposes
of conservation of Coal and mainten-
ance of safety in Coal WMines under
Coal Mines (Conservation, Safety and
Development) Act and the Rujes made
thereunder. Payments are made only
after the works for which assistance
has been sanctioned are completed.
Ag such the question of violation of
the provision of the aforesaid Act in
regard to safety and conservation by
colliery managements receiving asss-
tance from the Coal Board does not
arige. The Colliery managements are
also required to observe certain safety
measures ag prescribed under the
Mines Act. It has been reported by
the Director General, Mines Safety
that every ir.spection of a mine under
the Act reveals a number of violations
which they are required to rechify,
However, in the case of serious vio-
lations the managements are prose-
cuted under the Act.

“Term Insuramce” Scheme for Army
Persomnel

2611 SHRI YAMUNA PRASAD
MANDAL:
SHRI D K. PANDA.

Will the Minister of DEFENCE be
pleased to state:

{a) whether “Term Insurance" sche-
me for army personnel hag run into
trouble, and

(b) it so, the reasons therefor?

THE MINI OF DEFENCE
(SHRI JA AN RAM): (a) and
(b). No “Term Insurance” scherae for
Army personnel is under consideration
of Government and hence the ques-
tion of its running into trouble does
nof arise.
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Installed capacity of Hindastan Trao-
tors Lid.

2612. SHRI FRABHUDAS PATEL:
Will the Minister of HEAVY INDUST-
RY be pleased to state:

(a) whether the Hindustan Tractors
Ltd., a Rs. 6-crores factory had an ins-
talled capacity to manufacture 3,500
tractors annually;

(b) if so, whether this factory had
achieved & peak production up to 1968
but the production almost came to a
standstil] after October 1872; and

(c) whether the Union Government
propose to help the factory to increase
the production of tractors; if so, what

kind of help will be given by the
Centre?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir,

(b) The factory had produced 2,032
tructors in 1968 and production came
to a standstill by December, 1972

(c) The Government took over the
management of the company on 12th
March, 1973 and appointed the Guja-
rat Agro-Industries Corporation as the
Authorised Controller for period of
five years. The new management is
being assisted with licences for the
import of components and raw materi-
als from Czechoslovakia to resume
production of tractors and to attaln
the rated production progressively.

Increase in the Quota of Scheduled
Castes In Central Government Offices
BRecommended by Bhagwatl Committee

26813. SHRI G. Y. KRISHNAN: will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

AUGUST ¢, 1978
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(a) whether a High-Powered Bhag-
wati Commitiee has made its recomm-
endatfons to the Central Government
to increase the quota of Scheduled
Castes in the Central Government ser-
vices; and

(b) it so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (S8HRI G. VENKATS-
WAMY): (a) No.

(b) Does not arise.

Regular and Non-Regular Employees
in Government of India

2614. SHRI DINEN BHATTACHAR-
YYA. Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) the total number of employees
i the Central Government at the
end of March, 1973 and the percent-
age of regular and non-regular emp-
loyees; and

(b) whether the per annum income
of more than 50 per cent employees
in the Central Government establish-
ments 1g much below as compared to
All India per capita earnings, if so
what 1s the difference?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILATION (SHRI G. VENKATS-
“WAMY): (a) Latest available infor-
mation relates to 31st March, 1871
when the total number of Central
Government Employees wag 29.2 lakhs
of whom 02.4 per cent were regular
employees and the remaining 7.6 per
cent, non-regular.

(b) A statement containing the
available information iz attachéd.
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Statement

Distribution of Regular Emplo by
pay-ranges®** as on 3Ist

971
Perul-piﬂnetﬂmnull’romgl 1969~70 (at current m"&?"’ liumberot Percen
" 2 3
Re.sBgr3® - - - - " M 7s 78
75— 99 2,605 o'10
100— 149 13,14,628 4871
150— 199 4,75:933 17-64
200— 299 517,764 19- 19
300— 399 2,20,270 81 6
400— 499 82,444 306
500— 749 $4,310 2'01
750— 999 16,043 0" 59
1000—1499 11,356 0-42
1500—1999 2,048 008
20002499 653 002
25002999 353 001
am—:ubgw 175 o' o1
TOTAL 26,98.657 100- 00
*Provisional.

#Pgy includes dearness pay but excludes dearness allowance and other allowances. Similar
information in respect of non-regular employees is not being compiled.

Talks with Sri Lanka Over Kachcha-
tiva Island

2615. SHRI S. A. MURUGANAN-
THAM: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether any talks have been
held with Sri Lanka Government over
the Kachchativu Island; and

(b) it 8o, the results thereof?

THE MINISTER OF STATE IN HE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH):
(a) and (b). Yes, Sir. As stated in
the joint communique issued on the
occasion of Prime Minister's visit to
Sri Lanka in April, 1973, the Island
of Kachchativu was discussed by the
two Prime Ministers. It was agreed
that further discussions would he
held later on this and related matters.
In pursuance of this a Sri Lanka
delegation of officials held talks with
Indian officials in June, 1973 These
exchanges are continuing. As Hon.
Members will be aware, both India
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and Sri Lanka have expressed the
desire to resolve these questions in a
spirit of friendly cooperation.

Demand for Probe into index Compi-
lation

2616. SHRI MOHAMMAD ISMAIL:
will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether all Trade Union Centres
in West Bengal have demanded a probe
Into price index compilation; and

(b) if so, the reaction of Govern-
ment threto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATS-
WAMY): (a) The Government of
West Bengal have reported that the
Central Trade Union Organisations in
twe State such as (1) Federatlon of
Mercantile Employees Unions (2)
United Trade Union Congress, West
Bengal Committee (Bepin Behari Gan-
guli Street) (3) West Bengal Com-
mittee of Centre of Indian Trade
Umons (4) Trade Union Coordination
Centre (5) United Trade Umion Con-
gress West Bengal Committee (Lenin
Sarani) (6) West Bengal Pradesh
National Trade Union Congress and
(7) West Bengal Committee of All
India Trade Union Congress complain-
ed of faulty compilation of the Con-
sumer Price Indices for Calcutta region.
They demanded setting up of an un-
officlal Expert Committee to examine
the Consumer Price Indices for
Caleutta region.

(b) The State Government have
since constituted the Expert Committee
on 21st June, 1973,

Fimancial Ald to Bangladesh

2617. SHRI SARJOO PANDEY:
BSHRI RAGHUNANDANLAL
BHATIA:

Will the Minister of
to

EXTERNAL
AFFAIRS be pleased e

state

AUGUAT ¢, 157
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(a) the total amounl of financial aid
so far given to Bangladesh by India;
and

(b) the purpose for which this fin-
ancial aid bas peen given?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL SIN-
GH): (a) India has so far allocated a
sum of Rs. 210 crores as assistance to
Bangladesh in the form of grantg and
loans. In addition, the Government of
India has offered special bank credit
amounting to Rs. 25 crores for the
supply of items like the railway wa-
gons, coaches, pumps, tube-wells,
transmission lines, power equipment
etc. The modalities of these speciaf
bank credits have yet to be settled.
The Government has further agreed
to provide normal banking credit for
supply ot textiles amounting to Rs.
15 crores. The period of payment 1s
being relaxed upto 365 days.

(b) The purpose of giving assistance
to Bangladesh is to strengthen the
economic relationg between our two
countries,
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Stagnation in capacity and Production
of Automoblles Commercial Vehicles
and Ancillary Units

2620 SHRI S R DAMANI Wil
the Minister of HEAVY INDUSIRY
be pleased to state

(a) whether there 15 4 stagnation
in the capacity and production of auto-
mobiles, commercial vehicles and
their ancillary units,

(b) the broad outlines of the exi-t-
ing capacities and the production fig-
ures during the last three years, item-
wise, and

(c) the steps taken to accelerate
production of these items to meet the
growing demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SRI SIDDHESHWAR PRASAD)
(a) and (b) No, Sir Except in the
case of commercial vehicles of which
there was a set back in production
1872 due to labour trouble and powet
cut there has been a steady growth in
the production of eutomobile and
automobile ancillaries as will be sven
from the following fgures:—
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been allowed to expand their produc-
tion capacity. Besides, a number of
new schemes for setting up additional
capacity have been approved.

SL Name of the item Installed Production
No. capacity
1970 1971 1972
(Figures in Nos.)
1. Commercial Vehicles 48,400 40,558 40,865 37:466
2. Jeeps 12,500 9,334 11,053 12,589
3. Cams e 47400 35,829 39,325 40,039
4. Scouters (Including three-wheelers) 67,000 62,691 73358 73,502
5. Motor Cycles . . - 35,000 42,962 39,730 47,552
6. Mopeds . 30,000 11,687 14,113 21,600
(Pigures in Lakhs Rs.)
7. Auto Ancillaries 1,177 1,332 1,448
“—(5 Some of the existing umis have q9 wrfos @91 ¥ 99T UT AAFTA
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Reasons for not allowing increase in
the Price of Ambassador Car

2622 SHRI RAM BHAGAT PAS-
WAN Will the Mimster of HEAVY
INDUSTRY be pleased to state

(a) whether Government have an-
nounced increase in the prices of Fiat
and Standard Cars, and

(b) 1f so, the reasons for not allow-
ing increase in the case of Ambassador
cars?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI! SIDDHESHWAR PRASAD)-
(a) Yes, Sir
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(b) On examination of the claim
for price increase su by M/s.
Hindustan Motots, it wad found thet
there had been no mgnificant change
in the cost of production of Ambassa-
dor cars Hence, no price increase
was allowed

Indian Help to 8ri Lanka to Dovelop
Her mica Indusiry

2623 SHRI R V SWAMINATHAN.
Will the Minister of STEEL AND
MINES be pleased to state

(a) whether India proposes to help
develop Sr1 Lanka's mica industry,

(b) if so, whether any agreement
hag been signed in this regard, and

(c¢) 1t so, the main features there-
or”?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a)
Yes, Bir

(b) and (c) No agreement has been
signed However, 1n the meelings of
Indo-Sr1 Lanka Sub-Committee on
Economic Cooperation 1t has been
agreed that India would depute to
Sr Lanka a geologist for mica pros-
pecting and two mica experts for tra
ming Jocal counterparts incurring and
grading of mica Indian Government
will also arrange training of Ave offi-
cers of S Lanka 1n mica industnes
in India

Foreign Expert Lands Hal Performance

2624 SHRI P M MEHTA Will the
Minister of DEFENCE be pleased to
state

(a) whether the attention of Govern-
ment has been drawn to the Press re-
ports 1n Hindustan Times dated the
11th July, 1973, under the heading
“Foreign expert lauds Hal performan-
OE”. m

(h) i so, the reaction of Govern-
ment thereto”
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VIPYA CHARAN SHUKLA):
Yes, Sir,

(a)

(b) It would not be in the public
interest to make any comment.

Qompanies producing Bcoolers and
Jlomee
2625. SHRI MADHU LIMAYE: Will
the Minister of HEAVY INDUSTRY
he pleased to state:

(a) the names of the Companies
which produce scooters and mopeds;

(b) what is their yearly output;

——— - ——— e — W e o ™ o e
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(c} how mény of fhese Corhpames
have fofeign collaboration agreements
and how many produce scooters. mo-
peds or its motor, engine and parts on

licence from foreign companies;

(d) whether in order to promote
indigenous technology, Government
propose neither to permit new foreign
collaboration agreement nor to allow
the expansion of thd existing ones
hereafter; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). The information is as
under:

Production in Nos.

Name of the manufacturer
1971 1972 1973
(Upto June)
Scooters : 1. M/s. Bajaj Auto Ltd., Poona 39,798 40,332 26,282
2. M/s. Automobile Products ul'
India Ltd., Bombay 24,504 20,851 11,844
3. M/s. Escorts Ltd..
Faridabad . . 2.860 3,468 1,551
4. M/s. Enfieid India Lid.
Madras . . . e 50 80 Nil
Mopeds: 1. Mys. Mopeds India Ltd., Coim-
batore . . . .o 7,937 11,134 3997
2. M/s. Saund Zweirad Union
(India) Pvt, Ltd. , New Delhi 5,889 10472 3,806
3. M. Kinesic Engg. Pvt. Ltd.
' Poona . N " ., 3,065 2,350

(e) All the Companies except M/s.
Escorts Ltd. started manufacturing
with foreign collaboration. At pre-
sent only one of the companies,
manufscturing mopeds dontinues to
have forelgn collaboration,

(d) end (e). The present policy of

Government is not to permit any new
schemes for manufacture of scooters
and mopeds with foreign collabora-
tion. Extension of existing collabo-
ration agreements iz also not favour-
ed as a rule except as apn aid to
complete indigenization,
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Statowise Jssuance of Letters of In-
tent in 1973 for Scooter Units

2626. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) the number of Letters of In-
tent issued during the current year
for scooter units, State-wise; and

{b) the number of the units which
have starled their work independently
with collaboration of other countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD): (a)
Two, one for West Bengal and one for
Kerala.

(h) Two units have started manufa-
cture independently without any col-
laboration.

Contract with USSR Organisation for

Feasibility Study for Mining Operations

in Malanjkhand Copper Project In
Madhya Pradesh

2627. SHRI RANABAHADUR
SINGH: Will the Minmister of STEEL
AND MINES be pleased to state:

(a) whether steps have been taken
by Government for a contract with a
U S.S.R. Organisation for preparation
of feasibility study for Mining Opera-
tion in the Malanikhand Copper Pro-
Ject 1n Madhya Pradesh and for seti-
ing up & concentration plant; and

(b) it so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Negotiations with the concerned
V.8.8.R. Organisatlons are in progress
for finanlising the scope and terms of
the feasibility study to be prepared by
them for Mining Operations gnd for
setting up of a concentrator plant at
Malanjkhand. An Indlan team recent.
1y visited US.S.R. for detailed discus-
sions on this subject.

AUGUST 9, 1978
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East African Bcitish Passport Holders
ummmuhm

2628. SHRI RAJDEO SINGH: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether 105 out of 100 East
African British Passport Holders of
Indian origin are lotked up in Delhi
jails on the charge of criminal tres.
pass for want ot sureties because there
is none in this country related to them;

(b) whether all of them are students
and wanted to tly to London as they
are British Passport holders; and

(c) the reasons why this treatment
1s meted out to them instead of cor-
recting and completing their travel
documents and providing other faci-
lities to them to proceed to London?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDER PAL SINGH)"
(a) No, Sir. All the 107 U.K. pass.
port holders, earlier released on bail,
were acquitted by the court on 3rd
August, 1973,

(b) The passport holders comprised
businessmen, house-wives, students and
youth. On their return from Bangkok
to Delhi on tickets Delhi-Bangkok-
Delhi, they insisted they should be
flown to London by the Pan American
aircraft which had brought them to
Delhi,

(c) Since none of the UK. pass-
port-holders had either proper docu-.
mentation to enter U.K. or held tickets
to travel to London, the Airline ex-
pressed its inability to comply with
their request. The U.K. passport-
holders refused to disembark from the
aircraft, thus preventing the aircraft
from continuing its flight and thereby
causing hardship to passengers travel-
ling by that aireraft and dislocation
in the smooth functioning of the air-
port. After all efforts to persuade
them voluntarily to leave the alrcraft
had failed. they were removed from
the alreraft.
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mmmmm
up Production in Automobile In
dugtry

2629. SHRI H. N. MUKHERJEE:
Will the Minister of HEAVY IN-
DUBTRY be pleased to state:

(a) whether the Fifth Plan propo-
sals for stepping up production 1n
the automobile indusiry have been
finalised; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Nos yet Sir.

(b) Does not arise.

Formulation of Schemes for increas-
ing Production in the Indian Copper
Complex at Ghatsila (Bihar)

2630. SHRI M. S. PURTY: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Hindustan Cop-
per Limited has formulated a num-
her of schemes for increasing pro-
duction in mines at the Indian Cop-
per Complex at Ghatsila (Bihar);
and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). (a)
Yes, Sir,

(b) The expansion schemes
clude the following:—

(i) A scheme for increasing the
rate of production of copper
ore at Surda Mine is under
the congideration of the
Government.

in=-

(ii) A new Concentrator Plant
for treating 2000 tonnes of
copper ore per day is being
set up at the Mosaboni Mine.

1878 LS—3.
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(iii) The production expected to
be ready by April, 1974,

(iv) The productionr of copper
ore at Pathargora Mine is
being increased from  the
present rate of 200 tonnes
per day to 600 tonnes per
day over a period of 2
years.

)

The mining methods at the

Mosaboni mines are being
improved for achieving
higher output.

Workerg Participation in Manage-
ment im public Sector Indusiries

26831. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of LAB-
OUR AND REHABILITATION  be
pleased to state:

(a) the names of Public Sector In-
dustries which have implemented the
scheme of workers participation in
the management of industries;

(b) the names of public sector in-
dustries which have not implemented
the schemes so far; and

(c) the reasons therefor and when
the same would be dore? FY

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): (a) to (¢). Govern-
ment have decided to introduce a
scheme for the appointment of work-
ers' representatives on the Board
of Management of a few public sec-
tor undertakings on a trial  basis
ln the first instance, a worker-Dir-
ector has been appointed in the Hin-
dustan Antibiotics Ltd.,, Pimpri.

Proposa] for Tractor Factory in
Rajasthan

KISHORE
Minister of

2632. SHRI NAWAL
SHARMA: Will the
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HEAVY INDUSTRY be pleased to
state:

(a) whether there iz any propo-
sal under the consideration of Gov-
ernment to set up a factory to manu-
facture tractors and other component
parts in Rajasthan in the near
future;

(b) if so, the location of the fac-
tory; and

(c) the time by which the
tory is expected to be set up
start production?

fac-
and

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) to (c). A letter of intent was
given to Rajasthan State Agro-Indus-
tries Corporation on 10-11-1970 for
setting up capacity for manufacture of
tractors (5,000 nos. per annum) at
Jodhpur. It has expired on 15-7-1973
after two extensions.

Expansion Plans of TISCO and other
Private Sector Steel Plants

2633. PROF. MADHU DANDA-
VATE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether TISCO plan for ex-
pansion of capacity from 2 million
tonnes to 4.5 million tonnes has been
approved;

(b) if so, the reasons therefor;

(c) whether gsimilar plans sub-
mitted by other steel plants in pri-
vate sector have been considered;

(d) if not, why not?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
The preparation of feasibility study
on the possible expansion has been

approved. Thiz study is yet to be
completed.

AUGUST 9, 1973
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(b) Does not arise,

(¢) No similar plan has been sub-
mitted by Indian Iron and Steel
Company Limited who own the only
other integrated stee] plant in the
private sector and whose manage-
ment is now with Government,

(d) Doeg not arise.

Portuguese Atrocities in Mozambique

2634, SHRI H. N. MUKHERJEE:
SHRI BIRENDRA SINGH
RAO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state whe-
ther Indian has made to the world
her delestation of the recent Por-
tuguese atiocities in Mozambiquey

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): Yes, Sir, An official spokes-
man of Government on 13th July,
condemned the shocking and bar-
barous slaughter perpetrated by the
Portuguese Army on over 400

civi-
lians, men, women and children in
Mozambique in the course of their

policy of brutal suppression of the
freedom movement.

Representatives of non-aligned
countries at the United Nations,
including India, met on 26th July,
1973 and in a press statement re-
corded their horror and indignation
at the genocidal crimes committed by
Portuguese military units and by
the troops of the illegal Smith re-
gime in brutally massacring thou-
sands of civilians in Mozambique and

condemned them as crimes against
humanity

Quantity of Coal and Coke supplied
to Gujarat

2635. SHRI D. D. DESAI: Will the
Minister of STEEL. AND MINES
be pleased to state the guantity of
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coal and coke supphed to Gujarat
monthwise, in 18737

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHdl SUBODH HANSDA) The
information 18 being collected and
wul be laxd on the Table of the
House

Representation to PRG of bouth
Vie.nam and Prince Sithanouks Gov-
ernment in kxile at non-aligned
Nations’ Con erence in Aigiers

2636 SHRI C K CHANDRAP-
PAN Will the Minister of EXTER-
NAL AFFAIRS be pleased to state

(a) whether the representatives of
the Prowvisional Revoluuonary Gov
einment of South Vietnam and Prince
Sihanouk s Government 1n exile are
invited to attend the Summit Con-
ference of Non-aligned Nations 1n
Algieis 1n September, and

(b) 1f <o, the facts of the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) The normal practice in
non-aligned conferences 1s for the
host Government to 1ssue invitations
to a meeting following established
criternza and procedures For the
tforthcoming Conference, Algena 1s
1Lsuing the nvitations We have no
ofhecial inloimation as to  whether
Algerta has invited the delegations in
question

(b) The meeting of the Forelgn
Ministers of Non-aligned countries
held 1n Georgetown (Guyana) n
Augusl, 1972, took the iollowing de-
uisions regarding the participation ot
the Piovisional Revolulionary Govern-
ment of South Vietnam as full mem-
ber of the Non-aligned Group and
the representation of Cambodia 1n
the same meeting

PRG Having parlicipated as Ob
server in the Lusaka Summat, the
PRG of South Vietnam sought parti-
cipation 1n all activities of the Non-
aligned C -oup henceforth as a full
member After an estended debate,
the Chairman announced the consen-
sus ag being in favour of acceding to
the request ot the PRG of South
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~Vielnam to participation as a member

in the Conference and for forwarding
to the next Summit its application for
full memoership

Cambodia Cambodia’s seat at Lus-
aka had remained vacant since no
decision could be reached as to which
Government should occupy 1t How-
evel, at the Georgetown Conference,
a decisinn was taken mn favour of
inviting the delegation of Prince
Sthanouk’'s Government of the
Nationa] Union to occupy Cambodia's
seat

At the Kabul Preparatory Com-
mtitee meeting of Non-Aligned coun-
tries 1n May 1973 both the PRG of
South Vielnam and Cambodia (Prince
Sihanouk's representative) attended
as Observers ag they are not mem-
burs of the 17-Nation Preparatory
Committee The criterion for Ob-
server status at Preparatory Com-
mittee meetings 1g that the country
concerned should have attended a
Ministcrial/Summit meeting of Non-
aligned countries as a Member

Sirike by Jute workers in West
Bengal

2637 SHRI MOHAMMAD ISMAIL
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state

(a) whether the attention of Gov-
ernment has been drawn to the one
day token strike of the 2,50,000 Jute
worker, 1n West Bengal on 15th June,
1978,

(b) 1f so, the causes of the strike,
and

(¢) the steps Government have
taken to force the employers to con-
ccde the demands of the workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G VEN-
KATSWAMY) (a) to (e) The
matter falls essentially in the State
sphere According to the informa-
tion made available by the Govern-

ment of West Bengal, reasons for
the onc-day token stitke were. (1)
cut in dearness allowance for the
quarter May-July 1873 on account
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of the reported fall in the consumer
price index number for the Calcutta
area; (ii) alleged violation of the
tripartite agreement of May 7, 1972
by the Indian Jute Mills Associa~-
tiob and jute employers; (iii) re-
trenchment of Badli workers; (iv)
alieged fall in the earningg of the
workera following cut in production,
re-scheduling of work and changes
in workang hours due to the power
crisis, etc. 'The Minuster of State
for Laebour Government of West
Bengel held tnpartite discussions
with the parties on the eve of the
token strike in an effort o avert
the strike. The State Industrial
Relations Machinery 1s seized of the
matter and 13 looking into the work-
ers’ demands. The State Govern-
ment has appointed an expert Com-
mittee to examine certain aspects of
the Consumer Price Index number as
per demand made by the Central
Trade Union Organmisations, and the
Commitiee has started its work,

Gratulty Scheme in Coal Mines

2838. SHRI C. K. JAFFER SHAR-
IEF: Will the Mumster of LABOUR
AND REHABILITATION be pleased
to state the names of the coal mines
which have recognised the gratuity
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G, VEN-
KATSWAMY): Under the Payment
of Gratuity Act, 1972 which came
into force with effect from the 16th
September, 1972, it is obligatory
for employers of all mines to pay
gratuity to their employees The
question of the Gratuity Scheme
besng recognised by any of the coal
mines does not, therefore, arise,

Seiting up of Wagon Authority

2639, SHRI C. K. JAFFER SEHAR-
IEF: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government have
decideg to launch a new servicing
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company for the various wagon
manufacturing firms in the country
known as Wagon Authority; and

(b) if so, the broad outlines of
purpose to be served thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR1 SIDDHESHWAR PRASAD):
(a) A decigion to incorporate a
Company, to provide comprehensive
service to Wagon Manufacturing
Units has been taken,

(b) It has been tentatively de-
cided that such a Company, when

formed, will have the following fun-
ctions.—

(1) to centrally
prices,

(n) to distribute the orders

among the wagon builders
tnrer se;

negotiate  the

(m) to develop category special-
19ation among the Wagon
Builders;

(1v) to secure materials and
components for the distribu-
tion among Wagon Builders;

(v) to service export orders.

(vi) to keep abreast of develop-
ment and designs and tech-
niqueg in the fleld of manu-
facture of wagons;

Beport by the Joint Director of
Mines Safety eon Safely in Mines.

2640. SHRI N, K. SANGHI: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the Joint Director of
Mines Safety in his report has sug-
gested immediate measures to be
taken to ensure proper safety within
the mines and improve the same in
the mines which have been taken
over recently;

(b) whether the measures have
not heen implemented and it is one
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of the factors
and

(c) if so, the reasons for not im-
plementing ihe gafety measures
quickly and the gteps proposed to
be tuken for thiir ear y implementa-
won?

THE DEPUTY MIN'STER IN THE
M.NISTRY OF LABOUR AND RE-
HABILITATION (SHRI Q. VEN-
KATSWAMY): (a) to (c). There
are as many as 30 Joint Directorg of
Mines Safety under the Directorate
General of Mines Safety. Informa-
tion is being collected in respect of
the whole Organisation in consulta-
tion with other Departments con-

for less production;

cerned.
Supply of Good Quality coal to
Delhi
2641. SHRI D. B. CHANDRA
GOWDA:

SHRI G. Y. KRISHNAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the coal being sup-
plied to the Capital is not of a good
quality for the last three-four
months; and

(b) if so, the steps Governmem
have taken to supply good quality
coa] to the Cayital?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUBODH HANSDA): (a) No.
Sir.

(b) Does not arise.

Licences issued for Electric Furnace
Steel Plants during the last three
Years

26842. SHRI D. B, CHANDRA
GOWDA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the names of the parties 10
whom licences have been issued for
electric furnace steel plant in the

and

country during the last three years;
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(b) the number and names 'of these
licensees who have put up Lhe plants
and how many licensees have failed
to do so and the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The
requisite information' is given in the
following Table:

Units for which  COB/”Industrial
Licences have been issued since
February, 1970 for the manufacture
of mild stee] in its billets

ﬁ. NameofUn:Iuh

Location
No. taking
. Rathi Alloys and Steel T
Limited, New Dethi. C;{Iazli,xhd
.P)
ted, Bombay . Adityapur
Vardhman Spinni (e
. Var
2 and Gene Mn“ﬂ
Ltd., Ludhiana . Faridabad
(Haryena)
4. Electrosteel Cmnngs
Limited, Calcutta Fillulwi.: ad
(U1
5. Bhoruka Steel Limi-
ted, Bangalore . Bangalore
(Mysuzc tate)
6. Andhra Steel Co
ration Limited -
cutta . ) . Bangaluie
(Mysore 'tate)
7. Motilal mmmm
Sugar Mills Company
Pnuate Limited,
Kanpur . Kanpur (U.P.)
8. Modi Il'ldmmes
Limited, Modinagar ~ Modinagar
(U.P.)
Not yetin production
The Punjab Con-
¥ Lﬁu&h Steels  Ltd,, i
L . \
e (Punjab)
Stee! Complex
, ke,
Feroke (Kerala)
Uu M.byx
T ml Limited, Cnl- )
) . . Adityapur
_ (Bihar)

'.ﬁ}';.;m docs not 'Indlldt"i_.ﬂtln
f Intent isswed to various partics but only
0 Licences issued from February, 1910.

mﬁ'w““&
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Proposal to shelve plans for Vijaya-
nagar Stee] Plant and Kudremukh
Iron Ore Project in Mysore

2644 SHRI BANAMALI PATNAIK
SHRI S A MURGANA-
N1HAM

Will tha Minister of SIEEL AND
MINES be pleaced to state

(a) whe.her it 1s proposed to shelve
plane for Lhe Vijayanagar Steel Plant
and the Kudremukh Iron Ore Pro-
ject in Mysore,

(v) whether the Mysore Govein-
ment have expressed iis concern over
the same, and

(e) if so, the reaction of Govern-
ment théreto and *he getion proposed
to he taken in the matter?

THE DEPUTY MINISTER IN 1HE
MINISLRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA), (a)
There 18 no proposal to shelve the
plang for the Vijayanagar Steel Plant

AUGUST 9, 1973
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or of the Kudremukh Iron Ore Pro-
ject,

(b) No, Sir
(c) Does not arise

Demand of Gujarat State for Hard
Coke and Steam Coal during 1973-74

2645 SHRI VEKARIA Wil the
Minister of STEEL AND MINES be
pleased to state

(a) whether Government have re-
celved the demands from the States
for hard coke and steam coal for the
year 1973-74, and

(b) waat 15 the demand of Guiarat
Statle’

TIIE DEPUTY MINISTER IN THE
MINISTRY QF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) Till
4th August, 1973, the Coal Controller
had received hard coke demands from
only fifleen States

() The estimated demand from in-
dustries sponsored by the State Gov-
ernment is 1,000 wagons per month
hard coke 3,000 wagons per month
steam coal and 1,200 wagons per
month of slack coal

grw ¥ meonfaal ¥1 gAE

2646 o AER! AVEW iRy :
w7 s e gaate wet qg o W
FaT 47 O

(%) o= womnfaat ¥ & fomd
wonteqY F HT TF TAET W1 T &
w17 Frem wroTriaa Y Wt aET ST
I ¥

(=) =ar Fregrfeat w1 e gf-
fafg 7emr g ¥ faeslt wrr w7
s ged w1 ae wege foar an
L1Ee
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Visit of Defence Minister to Moscow

2648. PROF. MADHU DANDA-
VATE:
DR. H. P. SHARMA.

Will the Minister of DEFENCE be
plcased to state:

(a) whether during the recent visit
of the Defence Minister to Moscow,
he had any discussion with the
Soviet Government on the workings
of the Indo-Soviet Treaty; and

(L, it so, the details thereol?

THE MINISTER OF
(SHRI JAGJIVAN RAM):
Sir.

DEFENCE
(a) No,

(b) Does not arise.

Recommendation by Third Conferemoe
on safety im Mines regarding Rehab-
llitation of families residing near
Mines

2649. PROF. MADHU DANDA-
VATE:
DR H P. SHARMA:

Will the Minister of LABOUR AND
REHABILITATION be pleased o
state:

(a) whether the Third Conference
on Safely in Mines held at Calcutta
has recommended that suitable legis-
lation should be enacted to rehabili-
tate the families residing near the
mines and to prohibit or regulate com-
struction of new buildings in mining
arcas without Government's permis-
s10n;
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'(b) whether the Conference Thas
also recommended the setting up of
mines mechanisation training institu-
tes in major mining areas; and

(c) 1if so, the reaction of Govern-
ment to these recommendationa?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKA-
KATSWAMY): (a) The Third Confer-
ence on Safety in Mines has recom-
mended that:—

(1) Suitable legislation should
be made for ensuring safety
and rehabilitation of persons
residing on the surface of
underground workings which
are unsafe, or likely to be-
come unsafe.

(1) These should be a sutable
legislation prohibiting/regu-
lating new constructions 1n
mining areas without permis-
sion from a competent au-
thority

(b) Yes.

{(e) The recommendations are re-
ceiving Government's attention.

Dismissal of the person incharge of
the work of U.N.L, Agency in Bombay

2650. PROF MADHU DANDA-
VATE Will the Minister of LABOUR
AND REHABILITATION be pleased
to state

(a) whether a person i1n charge of
the work of U.N.I, agency in Bom-
bay was given a dismissal order by
the Management, and, if so, the
grourids of the action by the UNI
Management;

(db) whether there was any agitation
by UN.L staff at different Centres
againit the action by the Management;
and

(c) i so, the reaction of the UMN.I
Managemient thereto?

AUGUST 9, 1873
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKA-
1TSWAMY)‘ (a) to (c). Presumably
reference is to the termination of ser-
vices of Shri Bhaskar, Chief of UN.IL
Bureau, Bombay. Employees of the
UN.I. at New Delhi and Bombay re-
sorted to strike on July 11, 1978 in
protest against the termination of 8hri
Bhaskar's services by the manage-
ment. The strike was, however, cal-
led off from July 17, 1873 following
an amicable settlement between the
parties and work was resumed at
New Delhi and Bombay.

Development, modernisation and ex-

pansion of coking and non-coking coal

mines envisaged in Fifth Five-Year
Plan

2651 SHRI PRABHUDAS PATEL-
Will the Minister of STEEL. AND
MINES be pleased to state

(a) whether massive investment has
been envisaged in the Fifth Plan for
the development, modernisation and
expansion of both coking anmd non-
coking coal mines,

(b) if so, the totael investment pro-
posed and the broad outlines of the
proposed schemes, and

(c) whether the Planning Commis-
sion has approved the schemes®

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b)Y Yes, Sir The total outlay pro-
posed in the Fifth Five-Year Plan
both for coking coal and non-coking
coal Is of the order of 1,017 13 crores.
The broad outlines are as follows:

— - R

Origanisation Total ountlav in th
Fifth Five Yenr P!at:

1. Conl Mimes Awthority
() Nwtional Coal Develop-

mgﬁ-;m . .

299 29
13300
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3. Low Temperature Carbonisation
Plants

(i) Singareni (Andhra Pradesh) 8 co

(ii) West Bengal . . . 4 ©
(itf) Madhya Pradesh 1400
4. Explosive Plant 6- 08
§. Prospecting and Drilling 7500
6. Sand gathering 30 00
7. Advance acdon for 6th Plan 150'00
5 g.o%ﬁ;ch)Ran.imj Susen 20-00
9. Bharat Coking Coal Lamrited:
I. Continuing requirement :
1. Continuing Programmes :
() Maintenance-coal pro-
mw ox 26 40
(ii) annhmn of mmn; -
(i) Welfare and Workers’
e e S T
(iv) Rmpmqm:: and
@ omimtion T
(b) Recenstruction . 3834
(c) Coke Planz 150
I1. Neto Schemes
() Coal production 5324
(i) Washeries . 61-30
i ~uin S e AR
Toeal . . . x,ng;z.
() Mo, =i
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Indo-USSR, talks in Moscow for
Indian Indusirial Development

2652. SHRI PRABHUDAS PATEL:
SHRI R. V. SWAMINA-
THAN:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether talks between India
and TU.S.SR, were held in Moscow
in July, 1973 to discusz the industrial
development in India; and

(b) whether any agreement has
been reached and if so, the salient
features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b) Yes, Sir An Indian
Delegation which visited the USSR
in July, 1973, at the invitation of the
State Committee for Foreign Econo-
mic Relations, Government of USSR,
held discussions with different rgen-
cies and officials in that country. The
discussions, inter alia covered the
following aspects of cooperation in the
fleld of heavy industry: -

(i) In the matter of surply of
completing parts required by
the Heavy Machine Building
Unit of the Heavy Engineer-
ing Corporation, Ranchi, the
Soviet Authorities agreed to
deliver 1200 tonnes by Dec-
ember, 1973 and the remair-
ing 1800 tonnes by March,
1974. This will help HEC.
in achieving an additional
production of the order or
over 1400 tonnes.

(i1) The Soviet Authorities
agreed in principle o using
Indian equipment and servi-
ces in the setting up of steel
or other plants with Soviel
assistance in third countries
provided agreements could
be reached among the three
countrieg involved sbout the
itemas identified for supply

” by India, delivery schedules

+,  and terms of payment
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Visit of Red Cross to POWs Campy

2653. SHRI PRABHUDAS PATEL:
SHRI P. G. MAVALANKAR:

Will the Minister of DEFENCE be
pleased to state

(a) whether India invited Red
Cross to visit Prisoners of War Campr
where firing took place,

(b) if so, whether Pa'distan protesti-
ed to the firing on these camps; and

{c) the facts of the incidents?

THF. MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a( to (c)
In 18 cases, 3 of mass insubordina-
tion and 15 of attempts to escape.
firing had to be 1esorted to prevent
escape and to restome order All
these cases were reported to the In-
ternationol Committece o0 the Ted
Cros- Pakistan prolested 1n cases
wheic casualties took place,

A fRa K wTrane 7 v
oY, Wi'q & rHAan

2651, ot v wprg fix: ar
e Wi WA A g FAT AT aar
w4t fr :

(%) =ar arqrarz foer > wiz
g A amET @Y A R q74Y
FAATAT WITH qF 4 F A AT, WY

(@) afe &, & g2 qw@r |
ﬂ'—ﬁa ?

1A™ A @ sAEm 9w
A (o gEdw WWT)  (F) W<
(&), S & g7 FEGT: AT
fadr & wreorave gar &Y W7 §
17-2—-73 #¥ GTHTY &L 9T 914~
&4 wEIR HY 9gA 369 ¥ O wiw-
wifes gudld & sravid wem waw
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UN Membership for Bangladesh

2055 SHRI BHOGENDRA JHA.
Will the Minister of EXTERNAL
AFFAIRS be pleased to stale:

(a) the latest pomtion with regard
to the granting of U N, membership
lo Bangladesh; and

(b} what are the hurdles 1in the
way and the steps being taken by
india to overcome the same?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Because of Chinese veto
thr Security Council could not re-
commend Bangladesh's admission. to
the UN General Assembly. In consi-
dering the Security Counail’s report
the UN General Assembly, in Nov-
ember, 1872, adopted without vote
iwo resolutions, one of which en-
dorsed the elgibility of Bangladesl
for admission to the UN and express-
ed the desne that i1t be admitted at
an early date.

There have not beer. any further
developments und the latest position
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with regard to the UN membership
of Bangladesh remains as above

(b) While an overwhelminy num-
ber of UN Member States have ac-
corded recognition to Bangladesh, ad-
mission would first require the recom-
mendsation of the Security Council
As far as is known, there has becn
no change in the position of China
which continues to oppose the admis-
sion of Bangladesh in the UN. India
has con-istently taken the stand tl.at
Bangladesh fulfils all conditions fm
entry intp the UN and has supported
its admission both m the Security
Council and General A<sembly. India
will continue to work for this ob-
jective in the UN

Amalgamation of Steel Board with
S.AlLL.

2656 SHRI BHOGENDRA JHA-
Will the Minister of STEEL AND
MINES be pleased to siate:

(a) whether the Steei Board is
being amalgamated with tlie Steel
Authority of India Limited and 1f so,
the implications thereof; ard

(b) whether the S AlIL, will look
after only the Public Sector Steel
Mills or the Private Sector Steel
Mills also?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
There 18 no Steel Roard and so the
question of 1ts amalgamation with
the Stee] Authority or India Limited
does not arise

(b) The Public Sectsr Steel Cum-
panmes, viz, Hindustan Steel Limited,
Bokaro Steel Limited, and Saiem
Steel Limited, have already bheen
made fully owned subsidiary Com-
panies of the Steel Authority of India

Written Answers ?6

Limited 1In future all Steel Plants
in the public sector will be set up as
Subsidiaries of the Stee] Authorities
of India Lamited

In so far as stee] mills in the pri-
vate sector are concorned, the shares
presently held by Gcvernment in
IISCO have been transferred to the
Steel Authority of India Limited. Fur-
ther, to ensure that 11e operations,
plans and development. of the pr'-
vale scctor companics 1n the field of
Iron and Steel are corducled in ae-
cordance with the National Plan, the
Steel Authonity of Tndia Limited, will
act as a nominee of the public finan-
cial institutions, namely, LIC, UTI,
IDBI, ICIC, IFC, nationalired banks,
nat.onalised General Insurance Com-
pames, etc, in respect of shaleg held
bv them in the privaie sector Stieel
Mills Any right of the financial in-
~titutions 1o nominate Directors on
the ba<is of share holdings in these
Companies wil] be exercised by Steel
Authority of India Lumited in consul-
tation with the institutions

Production of Stee] ic Five Major
Steel Plants during January-June,
1973

2657 SHRI VI<IIWANATH PRA-
TAP SiNGI:

SHRI ROBIN SEN:

Will the Minster of STEEL AND
MINES be pleased %o state.

(1) the expected and actual pro-
duction of steel in the five major steel
plants 1in the country Bhilai, Rour-

kela, Durgepur, TI(SCO and ISCO
du:ing the period January—June,
1973; and

{b) the reasons for the shortfall in
production®

THE DEPUTY MINISTER "N THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
tb). The following tuai2 chows pro-
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duction of saleable steel both target ed and actual: . b

January, 73-March, 73

Target Production

Rourkela
TISCO

1sco

ToTAL

— e e e ———— —

It will be seen from the above
table that during ihe period January-
March, 1973, production in Bhilai
and TISCO exceeded the target while
production in Rourkela wag satisfac-
tory. Production in Durgapur during
the period was affected by equipment
troubles, operational problems and
disturbed industrial relations, while
the production in IISCO waa affected
by equipment troubles and power
cuts and interruptions,

Production of saleable steel in the
first quarter of this year in the main
steel plants has been considerably
lower than the ‘arget for the period.
It hag been adversely affected princi-
pally by acute power shortage which
resulted in severe curtailment of the
operation of the coking coa] minea
and the coal washerles which, in turn,
affected the availability of adequate
supplies of coa] tp the sgtsel plants.
The inadequate supply of coal affect-
ed the avallability of coke oven gas
for rolling. Power ghoriage alsn di-
rectly affected the rolling of steel in
2ll the plants except Bhilgi

467 472 393 370
207 155 194 90
237 229 214 161
357 395 349 257
159 89 100 82
1,427 1,340 1,250 960
Threatened closure of Bhavanagar

Factories due to non-sapply of Coke
and Plg Iron

2858. SHRI P, M. MEHTA: Wil] the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether many factories in
Bhavnagar District face closure due
to non-supply Jf ‘he roke and pig
iron;

{b) whether the foundaries were
the worst-hit berause they arc dep-
endent on hard coke and pig iron;

(e) it so, what steps were taken by
Uniop, Government Lo avert the threa-
tened clesure; and

(d) whether pig iron will be regu-
larly supplied to these wnits in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF STELL AND MINES
(SHRI SUBODH HANSDA): (a) to
(d). The preseat shurtage is a tem-
porary phenomenon which has arisen
mainly @ue to power shartage and
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transport difficulties. The aitvation
is expecied to improve shortly. To
tide over the presert situation of
shortage, a formula of despatches
prorated to capacities has already
been evolved by the major producers.
As for the steps taken to  ensure
equitable distribution of available
supplies of pig iron to foundries all
over the country, Iron and  Steel
Controller 1n consultation with Hin-
dustan Steel Limited has chalked out
foundry-wise entitlement despatch
programme. In this matter, special
consideration has been shown to Guja-
rat foundries and additional quantities
have been programmed for supply to
Gujarat Small Scale Industries Cor-
poration.

Engineering Units of Gujaral hit by
shortage of Pig Irom

2659, SHRI P, M. MEHTA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Engineering units have
been hit by pig iron shortage in the
State of Gujarat, if so, the reasons
for shortage of pig iron;

(b) whether the <mall-scale engi-
neering units of Gujarat went on
sirike on 8rd July, 1973 against the
dwindling supplies of pig iron to the
State; and

(c) if so, what steps Union Govern-
ment have taken to help the State in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). It is understood that some units
in that State have suffered for want
of pig iron, mainly due to inadequate
availability of wagons and that some
units in Ahmedabad city went on
strike in this connection,

(e) In the context of the present
temporary shortage of pig iron, a for-
mula of despatches pro-rate to capa-
cities has been evolved. Additional
quantities have been programmed for
supply to.Gujarat Small Scale Indus-
triegs Corporation. At the request of
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the State Government, the entire
quantity meant for supply to amall
foundries in Gujarat State is being
despatched to the State SSI Corpora-
tion in rake loads, so that foundries
which cannot be served direct from
the Plants due to shortage of loose
wagons can also get their entitlement.
The overall availability of pig iron has
already shown improvement and in
June and July, 1973, the supplies
have been about 64,000 tonnes per
month as against the monthly aver-
age despatcheg of about 63,/0p tonnes
in 1972-78.

Visit of Central Experts to Bhav-
nagar for sciting up of Machine Tools
factory

2660. SHRI P. M. MEHTA: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether a team of experts of
Central Government had recently
visited Bhavnagar to study thre setting
up of a machine tnols factory;

(b) it so, when the final dccision
for setting up the factory is lkely to
be taken; and

(c) whether State Government Lad
also asked for the same?

THE DEPUTY MINISTER IN T1E
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESI{WAR PRASAD):
(a) No, Sir,

(b) Does not arise,

(c) The State Uovernment hag not
asked for visit of exper.s though
Government of India has been fre-
quently reminded by the State Gov-
ernment about Hnal .lecision on this
project.

Working Hours for Industrial Labour

2661, SHRI P. M. MEHTA- Will tle
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Gujarat Government
have decided to bring on par the
hours of work of the Industrial La-
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bour in the State w.ith those of their
counterparts 1n tne neighbouring
Mahara.htra State;

(b) whether the demand for 42-
hour week instead of the existing 48-
hour week has been made by all la-
bour unions in the country;

(¢) 1f so, the other States which
have reduced the working hours; and

(d) whether any directive has been
issued by the Union Gavernment to
the State Governments in this re-
gard?

THE DEPFUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHR! G. VENKAT-
SWAMI). (a) The hours of work of
the workers covered by the Factories
Act 1948 in the State of Gujarat are
at par with those of the neighbour-
ing State of Munarashlia 1.e 48 hours
a week.

(b) No.

(c) As per avarlahle information
none of the States has reduced ‘he
working hours unde: the Faclones
Act; 1948,

(d) No,

Reservation of Posts for Ex-service-
men in Publie Undertakings

2662. PROF. NARAIN CHAND PA-
RASHAR' Will ‘he Minister of DEF-
ENCE be pleased i state:

(a) whether the reservation ror ex-
Servicemen is slso avuilable in the
various Public 1fi*dertakings set up
by the Government of India; and

(b) 1f so, a brief review uf the re-
settlement made dwing the finaneial
year 1.72-737

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J
B. PATNAIK): (a) In sccordance with
the directive issued by the Bureau to
Publir Enterprises, 17-1/2 per cent
posis in Clasg Il and 27-1/? per cent
posts in Class IV have been reserv-
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ed for ex-servicemen in 84 public sec-
tor undertakings under the Govern-
ment of India.

(b) Upto 3lst of December 1872,
1280 ex-servicemen were resettled.

~mployment provided to cx-Service-
wmen by Directorate of re-settlement

2663. PROF. NARAIN CHAND PA-
RASHAR: Will the Ministe: of DEF-
ENCE be pleased w0 state:

(a) the number «f ex-Servicemen
who have been provided emnployment
by the Directorate of Re-settlemer.t
during the Ist quaiter of the current
Financial yeual; and

(b) the comparative figures for th¢
similar period in 197272

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). (a) Dur-
g the first quarter on the cuwrent
financial year 348 ex-service person-
nel have been provided empioyment
through the efforts of the Director-
ute General of Resettlement,

(b) The comparative figure for the
similar period mn 1972 is 7Y,

Jeeps released by Deie 1ce Department

2664, PROF. NARAIN CHAND PA-
RASHAR* Wil]l th. Minister of DEF-
ENCE be pleased to state:

(a) the number of Jeeps from Gov-
crnment quota releused py the Def-
ence Department during 1972-73;

(b) the categories of persons who
are eligible to vurchase these Jeeps;
and

(c) the terms and conditions =as
well as the proceduie lo: the pur-
chase of these Jeaps?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). There is no Government quota
of jeeps to be released by the Def-
ence  Ministry, Under the extent
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rules, apart fromn ceriain cetegories
of institutlons, each Member of Par-
liament, State Legislatures and Metro-
pulitan Council, Delhi, can, during his
tgnure as a Legialator, puichase a
jeap or a motor-cyclz from Delence
discarded stocks, Facilitiez ulso exist
for the release of a discurded vechicle
io an ex-servicemen or his widow
once in his/her life.

The number of jeep. released to
the aforesaid categorics of personnci
during the financial year 1972-73 15
301-112 for Legislatcers and 189 for
ex-servicemen or their widows.

(¢) Terms and conditions of sale
of surplus Defence Vehicles and the
procedure for making applications
thereiore are broadly ns urnder:—

Terms and Conditions

(i) Not more than one jeep/mo-
tor cycle iz released to a Le-
gislator during his tenure as
a Legislator.

(1) An ex-Serviceman or his
widow can puichas: a dis-
carded vehicle only once in
his/her life time

(in) The buyer hus fto give an
undertaking ia wveriting that
the jeep purchased hy him
will not e re--old within a
period of 3 years from the
date of itg purchese

(iv) The vehicle is 1ele.sed at a
predetermined price oi “as 1s
where is” ba-is

(v) Vehicles are, howevor, avail-

able for vi:ual inspection
only.
Procedure
The Memhers of Parliament c¢on

apply direct to the Defence Ministry
in the matter, wherea~ a-plications
from the Membets of State Legisla-
tures are required to be submitted
through the respective “tate TL-~gisla-
tive Departments. On receipt of an
application from a Legislator for al-
lotment of a jeep/motor cycle, a let-
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ter of authority offering him a jeep/
motor cycle from a Vehicle/Ordn-
ance Depot, which 1s nearest to his
place of residence or as specified Ly
the Legislator, is issued to him by the
Ministry of Defcnce with the request
to confact the Commanda-t of the
Depot. After a vehicle is selected by
the Legislator, a Military Receivable
Order containing th»> particulars of
the wvehicle selected and its price is
given to him by the Cemmandant of
the Depot. He has to deposit the
money indicated in the M.R.O. in a
Government Treasury and obtain a
receipt thereof. On production of this
receipt to the Depot, the vchicle will
be released.

Ex-servicemen or their widows
have to apply on n prescribed form
to Army Headquarters (MGO’s
Branch), through the District 3ol-
diers’ Sailors’ and Airmen's Board/
State Soldiers’ Sailors’ and Airmen’s
Board. On receipt, these applica-
tions are registered with the Army
Headqu.rters. Release Orders sre
issued by Army Hrcadquarters strict-
ly in accordance with the vpriority
based gn the date of receipt (f the
application. The rest of the proce-
dure followed in the case of ex-ser-
vienrmen and their widows is the same
ag followed in the case of Legislator

Proposed Steel Plants in Visakhaput-
nam, Hospet snd Salem

2665. SHRI P NARASIMHA RED-
DY: Will the Minister of STEEL AND
MINES be pleaved tn statle-

{a) the broad detaus of the pro-
duct-mix, production cepacity and
piocess under consideration bascd on
which the Public Luvestment Bureau
is expected to take ap investment
deci ion with regard to the proposed
stee] plants in Visakhapatnam, Hos-
pel and Salem; and

(b) whether a decision in the mat-
ter will be taken by Central Goveru-
menl soon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Ac-
cording to the investment decision al-
ready taken by Government, Salem
Steel Plant is to be designed for an
annual production of 195,000 tonnes
of stainless, electrical and other spe-
cial steel sheets and strip products.
Stainless steel ig proposed to be made
in eleetric are furnaces using steel
scrap as raw material. Hot metal pro-
duced through smelting of iron ore
would be refined in Basic Oxygen fur-
naces for production of electrical and
other special steels,

A capacity of about three million
ingot tonnes has been proposed in
respect of each of the steel plants
at Visakhapatnam and Vijayanagar;
but a fina] decision as regards capa-
city and product-mix is yet to be
taken, These plants would be design-
ed for production of hot metal by the
conventional blast furnace route and
production of steel in basic oxygen
furnaces,

(b) Investment decisions on the
Visakhapatnam and Vijayanagar Steel
Projects are expected tg be taken
shortly.

Deferment of Godavari Diversion
Scheme to ensure Water Supply to the
proposed Steel Plaut

2666, SHRI P. NARASIMHA RED-
DY: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Centra] Govern-
ment have decided to defer the exe-
cution of the Godavari Diversion
Scheme to ensure sufticient water sup-
ply to the proposed sicel plant;

(b) if so, the reasons therefor; arnd

{c) at what stage this project would
be taken up so that the prospects of
early establishment of the Steel Plant
may not be affected?
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THE DEPUTY MINISTER IN THE
MJNISTRY OF STEKL AND MINES
(SHR! SUBODH HANSDA): (a) No,
8ir,

(b) Does not arise.

(c) It is proposed to take up the
preliminary work on the Godavari
Diversion Scheme after an investment
decigion is taken on the Visakhapat-
nam Steel Project and the advice of
the Consultants is obtained on the
phasing of execution of the Waler
Supply Scheme.

Additionay Employment and Preduc-

tion Estimated on the Introduction of

Seven Day Week in Bombay Texiile
Induastry

2667. SHRI P. NARASIMHA RED-
DY: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether a Seven-day working
week has been adopted by the Man-
agement and Labour of Bombay Tex-
tile Industry;

(b) the additional employment and
production estimated from this change
over; and

(c) what stcps are being taken to
bring about this change in other in-
dustries on a National scaley

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). Government
have noted that an agreement to run
textile mills for seven days has Leen
signed betweep the mill owners and
the Rashtriyva Mil] Mazdoor Sangh. It
is difficult to assess precisely the ad-
ditional employment and production
that would result by the change over,
though the State Governmaent huve
been addressed on the subject.

(¢) No decision has been taker se
far on the subject.
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Heavy Indugirial Unitg net working
to their full eapacity and runming at
s Lom

2668, SHRI P, NARASIMHA RED-
DY: Will the Minister of HEAVY IN
DUSTRY be pleased to siate:

(a) the number of Heavy Indus-
trial Units still not producing to their
full capacity and running gt a loss:
and

(b) the steps taken, Unit-wise, to
remedy this situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-5366/73].

Third Comference on Safety in Mines

26G9. DR. H. P. SHARMA:
SHRI R. N. SHARMA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the suggestiong and observations
made at the Third Conference on Sa-
fety in Mines held in July, this year;
and

(b) Government’'s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENK-
ATSWAMY): (a) A stalement con-
taining the recommendations of the
Third Conference on Safety in Mines
is laid on the Table of the House.
[Placed in Library. See No. LT-5387/
73).

(b) The recommendations are rece-
iving Government’s atiention.

Anngia] requirement and produciion
of tractors ln the country

2670. SHM D. P. JADEJA: Wil
the Minister o HEAVY INDUSTRY
be pleasad to state:
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(a) what i the total yearly regquire-
ment of tractorg of the country;

(b) the number of traciors mannfa-
ctured in India yearly: and

(c) the action taken by Government
to meet the demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR FPRASAD):
(a) The current demand is about
30,000 Nos. per year. It is estimated
that the demand may go upto 70,000
to 80,000 Nos. per year in 1978-79,

(b) The number of traclors produc-
ed in the eountry during the last three
years has been as under:

1870-71 . ...20,900 Nos.
1971-T2.. .... 18,100 Nos.
1972-73 ..... 20,802 Nos.

(c) Some of the existing manufac-
turing units have been permitted to
expand their production capacity. A
large number of fresh schemes have
been app-oved.

Finalisation of Defence Plaa for
1974-719

2671. SHRI D. P. JADEJA:
SHRI PRABODH CHANDRA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Defence Plan for 1874
79 has been finalised; and

(b) if so, the fsets thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
draft Defence Plan for 1874-78 has
heen drawn up and suitable action in
respect of urgent and essential re-
guirements iz being taken.

(b) It will not be in the public in-
terest to disclose tb= -etails of the
Defence Plan.
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Reqairement of Gas for Coke-oven and
Blast Furnace of Dutgapar Steel Flant

2672, B8HRI KRISHNA CHANDRA
HALDER: Will the Minister of STEEL
AND MINES be pleased to state what
is the quantity of gas required for
coke-oven and blast furnace for pro-
duction of 1.8 million tons of finished
steel in Durgapur Steel Plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF SEEL. AND MINES
(BHRI SUBODH HANSDA): The
quantity of Coke oven gas and blast
furnace gas required in the Durgapur
Steel Plant for the production of 1.8
million tonnes of steel ingots a year.
assuming hundred opercent use of
liquid fuel in the Steel Making Fun-
naces, is as under:

i) Blm Furnace 440,000 normal cubic
meters per hour

Coke over 53,000 normal cu. 1c
® Gas me crs per hour

Difficulty faced by HEC, Ranchi due
to postponement fo Order relating to
Salem Steel Plant.

2673. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of HEA-
VY INDUSTRY be pleased to state:

(a) whether the HEC, Ranchi 1=
facing difficulty due to the postponme-
ment of order given to HEC by Steel
Ministry for Salem Steel Plant; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDESHWAR PRASAD)'
(a) No, 8Sir. HEC has not recelved
any order for the Salem Steel Plant.

(b) Does not anse.

Durgapur Steel Plant Ovens out af
Order in June, 1973

2674. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of STEEL
AND MINES be pleased to state:
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(3) whetbar more than 86 ouwé of
the 234 ovens were oul of order in the
month of June, 1878 in Durgapur
Steel Plant; and

(b) if s0, who is responsible there-
for and what steps have been taken
to repair them?

THE DEPUTY MINISIER IN THE
MINISIRY OF STEEL AND MINES
(SHRI SUBUDH HANSDA): (u) The
average number of down ovens during
June, 1973 was 66 out of 234 ovens,
the peak figure being 83 for a short
period.

(b) The batteries were already de-
maged due to frequent thermal shocks
caused by work sioppages, wild cat
strikes, bandhs, etc. The position
worsened during June, 1873, due to
the adverse effect of the Ssummer
monihs. All possible steps are being
iaken to repair the down ovens.
This work 158 however being hamper-
ed by difficulties in getting quality
bricks and by a difficult industrial
relations situation arwsing out of
rivalries between unions.

Delay in Implementation of Labour
Awards by Employers

2675. SHRI JAGANNATH MISHRA:
Will the Mimister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government are aware
of the fact that some employers deli-
berately delay the implementation of
various Labour Awards resulting in
unrest amongst the employees and
consequential effect on production and
economy of the country; and

(b) if so, what stepg Government
propose to take to ensure immediate
implementation of all labour awards?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKA-
TSWAMY): (a) and (b). The required
information is belng colected and
will be laid on the Table of the Sabha
in due course.



1or Written Answers SRAVANA 185, 18856 (54K4)

Another Plant for Manufscture of
Heavy Machinery

2876. SHR1 JAGANNATH MISHRA:
SHRI 8. A. MURUGANAN-
THAM:

Will the Minister of HEAVY IN-

DUSTRY be pleased to state:

(a) whether Government propose to
set up another plant for the manufac-
ture of heavy machinery,

(b) whether the scheme has since
been finalised; and

(c) it so, the total amouni involved
and the site selected for setting up
the Plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRT SIDDHESHWAR PRASAD):
(a) The requirement of additional
heavy machine building capacity in
the context of the steel development
programme during the Fifth and the
Sixth Plans is under consideration in
consultation with N.I.D.C.

(b) No, Sir.

(¢) Investment decisiong amd mte
sélection will be made after the add:-
tional requirements have been fully
considered.

installation of Foundry Forge Plant

2677. SHRI JAGANNATH MISHRA:
SHRI D. P. JADEJA:

Will the Minister of HEAVY INDU-
STRY be pleased to state:

(a) whether Government have un-
der consideration a proposal for the
installation of a Foundry Forge Planf
to overcome the difficulty of process-
ing, forgings and castings; and

tb) if so, the progress made in the
matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(BHRI SIDDHESHWAR PRASAD):
(a) and (b). Government have under
consideration a proposal for the ins-
tallation of a Foundary Forge Plant
at Hardwar to supply spetial Iorgings
and castings required by the Heavy
Electricals units. The proposal is
now awaiting the final decision of
Government.

Progress made by Small Car Preject of
Marati and Co., Haryana

2678. SHRI JYOTIRMOY BOSU:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the progress made so far by the
Small Car Project of Maruti and Co.,
Haryana;

(b) when the first car is expected
to be out of the street and what will
be the price thereof,

(c) whether the Letter of Intent
granted to Shri Sanjay Gandhj is like-
ly to be further exiended; and

(d) if so, on what ground?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) In their latest progress report,
M/s. Maruti Lid. have stated thatl
they have completed the design of a
4-stroke engine to replace the 2-stroke
engine envisaged earlier for their car.
A few pre-production models of the
new engine have been manufactured
together with the new transmission.
These are proposed to be mounted on
the cur bodles for carryihg out ex-
tensive road tests, after completion
of which a prototype car would be
sent to the vehicles Research and
Development Establishment, Ahmedn-
agar for nspection and tests for road-
worthiness.

(b) It is not possible to say at this
stage when commercial production
will start or indicate the price at which
the var will be sold.
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(c) and (d). Ne request has so far
been received for turther exteansion
of the validity pf the letter oi intent

Artieles Latitled ‘ How much Defiatled
is Judla House today’

2679, SHRI JYOIIRMOY BOSU
Will the Minister of EXTERNAL AF-
FAIRS be pleased lo state,

(a) whether his aitention has been
drawn to an article by Shr: Tarapada
Basu, published in the ‘Hindustan
Standard' dated the 7th May, 1874
under the caption ‘ How much deflatea
ig India House today”, and

(b) 1f so, Governmenis reaclion

thereto?

THE MINISTER OF S1AlE IN 1HE
MINISTRY OF LX1ERNAL AFFAI-
RS (SHRI SURLNDRA PAL SINGH)
(a) Yes, Sir.

(b) The article, by and large, gives
an objeclive appraisal ol the various
measures adopted for bringing down
the strength of the High Commission
with a view to eflecting economy with.
out affecting 1t» funcuonal eilective-
ness A statcment explaiming brieily
the posilion in respect of the main
points mentioned 1n the article is
placed on the Table of the House

STATEMENT

The article in the Hindustan Stand-
ard’ of 7th May, 1873 by Shr1 Tarspa-
da Basu mives a faithful account of
the various measur.. adopted by the
jiigh Commussion of India, London
and Government to reduce its staff
eflect economy in expenditure and ra-
tionalize the methods of work The
main point mentioned therein are ex-
plained briefly in the following para
graphs.

1 Staff reductions

The sirength of the India House as
on 31st July, 1973 18 420 The reduc-
tion 1n the strength of the High Com-~
massion resulted 1n a saving of Rs.
70 lakhs per annum approximately

AUGUST 9, 1978

Weiten Aswers 104
without effecting its functional efhc-
ency and effeuvengss, These reduc-
tions have been effected by rationalis-
ing the methodg of work, betfer coor
dination, selective athd objective Indi-
anisation In fact these  measures
have turther ephanced its efficiency
besides iacilitating substantial foreign
exchange savings to Government

2 Office Accommodation

Vauous wings of the High Commis-
sion were tormerly housed in iour
different buildings As a result of
staft reductions, it has now become
possible to house all the wings 1n
India House with the exception of
ISM It 15 also proposed to shift the
ISM to India House by the end of
1973 and to surrender the building at
Acton 1n December, 1973 This wall
involve a recurring financial saving
of 45,000 per annum

J Conversion of South Audley Street
Building

8, South Audley Street building 1s
heing considered for being utihved to
the best advantiage of the Government
I 15 proposed to utilise it  partly for
office and paitly for residential accom-
modstion

4 Improvement in Consular Depart-
ment

Improvements in the functioming of
the Consular Department have been
mainly effected through careful dep-
loyment of experiencel and competent
hands and rationalization of methods
of work

5 Adequacy of Securdy measures

Despite staff reductions, security
arrangements at the India House have
been satisfactorily maintained Cer-
tain steps have been taken to further
strengthen these arrangements.

8 Punctuality wn attendance

Clear orders have been ismied to
maintain punctuality in attendence so
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that the wvarious economy measures
introduced for enhancing efficlency are
successful. Cases of late coming tn
office and irregular attendance are
strictly dealt with

7. New immigration laws - and their
effect on the former employees of the
High Commigsion

Government are seized of the recent
immig=~fion laws and their effect on
the erstwhile emplovees of the High
Commi-sion who have of their own
accord been staving in the UK.

8, Appointment of High Commissioner

The appointment of Shri B. K.
Nehru, India’s High Commisgioner has
since heen announced- he is expected
to.take charge of the post in London
shortly.

Shortage and High Prices of Coal in
Eastern Region

2680. SHRI JYOTIRMOY BOSU-
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the fact
of acute shortaze and high prires of
coal in the whole of Eastern region:

(b) if so, the current position with
regard to supplv and prices of coal
in this region; and

(c) the steps taken bv Government
in this regard”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). There is presently a gap bet-
ween the demand and supnlv of coal
for the lower vprierity consumers.
Movement of coal for brick burning
and soft coke for comestic consump-
tion which enioved a lower briority
have heen  effected to a greater ex-
tant, Tt {s poesible that the traders
beeasionally charge  higher prices
than what would be reasonable even
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though ex-colllery prices have been
increased. WNo authentic information
regarding day to day retail price in
the Eastern Region is available. The
supply nof coal from Bengal-Bihar
coalflelds by rail to the Eastern States
in the first 5 months of 1973 was 8.87
million tonnes against 8.28 million
tonnes supnlied in the corresponding
perios of 1972.

fe) Close coordination as maintained
with the concerned State Governments
to ensure enuitable distribution of
supnlles To imnrove situation in re-
pard to coal supplies. special efforts
are being made to augment movement
of coal by rail and road Constant
efforta cre being made by ths Minis-
trv of Railwavs, in consultation with
this Ministrv, to increase rail loading.
The Government have recently con-
stituted a hirh level committee to look
into the problems of coal transport
and tn encure rerular supnliec to  the
various consumers ‘The State Gov-
ernmente and the Union Territories
have alsn heon adviend to {ake action
mnder the Fesenfinl Commnditiee Act.
1055 ta cherl: the rice in nrice of enal

Inerease in Production of Scootere in
Fifth Plan

2RR1 SFIRT M RAM GOPAL
RFOINY-
SHRI VIRBITADRA SINGH-

Will the Minictar of HEAVY TN.
DUISTWY he nlonced tn efnter

(a) whether Government plan big
inerease in the nroduction of scooters
during the Fifth Plan: and

{hY if sn the tareet of production in
the Fifth Plan 2nd when a decie¢ion in
this resnect will he taken®

THE NFPUTY MINISTER ™ THE
MINTSTRY OF HWRFAVY INDHSTRY
(STRT SMDHFSHWAR PRASAD)-
(1) Yes Sir.

(hy Efforte nre baine made to reach
a nraduetion level of 4 0N0N0 sconters
a vear hv the end of the Fifth Tive
Year Plan,
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Bteps to make yood loss in production
in Rourkels Steel Plant

2083. SHRI M. RAM GOPAL
REDDY:
SHRI ARJUN SETHI:

Will the Minister of STEEL AND
MINES be pleased to refer to the re-
ply given to Unstarred Question No.
719, on 26th July, 1973, regarding the
production of Rourkela Steel Plant
and state the gteps Government have
taken to make good the loss in pro-
duction in the Rourkela Steel Plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): Constant
and continuoug liaison has been main-
tained with the concerned Stiate Gov-
ernments gnd the authorities of the
Damodar Valley Corporation for en-
suring highest priority for power
supply to the steel plants, collieries
and coal washeries As a result of
thig there has been improvement m
production in Rourkela in July. 1878,
ag compared to June The Plant 1s
taking all possible steps to step up
production to the maximum possible
extent,

Educated Unemployed

2684. SHRI SEZHIYAN:
SHRI RAGHUNANDAN LAL

BHATIA:
Will the Minmister of LABOUR AND
REHABILITATION be pleased to

state.

(a) whether the number of educat-
ed unemployed 1s increasming rapidly
in the country; and

(b) the figures of educated un-
employed registered with Employment
Exchanges, Stale-wise, unto Deoem-
her, 19727

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI Q. VENKAT-
SWAMY! (a) Precise estimales of
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the number of educated unemployed
persons in the country are not avail-
able. The gvailable informalion re-
lates to educated jeb-seekers (Malri-
culates and above) on the live register
of Employment ‘Exchanges seeking em-
playment assistance (pot all of whom
are necessarily unemplayed), which
is given in the Statement appended,
for the last five vears.

StatEMenT 1

Number of educated  job-seekers
(Matriculates and above) on the live
register of Employment Exchanges at
the end of each year during the period
1968-1972

Number Percentage

Year

(at the end of) (in lakhs) increase
over the
preceding
year
1 2 3
1968 1309 204
1969 1526 168
1970 18-22 194
1971 22-96 26-0
1972 32'74 42:6

= e — e — - —— -

(b) Number of educated job-seekers
(Matriculates and above) on the live
register as on 31st December, 1872.

—_ - = = mmm == m—

State Union Territory gumber
n
thousands)
1 2
A. Stater
1. Andhra Pradesh 188+ 6
2. Asam . 33
3. Bihar . 323°2
4. Gujarat 101*3
5. Haryana . 547
6. Himachal Pradesh 20
7. i‘mmu&w 13'9
8. Kenla 25932
9. Madhya Pradesh 194" 8
0. Maharsshtra 2970
11. Manipur . 46
12. . &-4
15, %‘Wmﬂt o
IS, Otisss . . . . 707

—— s wm o e
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16. Punjab . 653
!z. j . B2-6
18. Tamil Nadu z:; 6
19- . 180
20, Unar Pradesh . 233 8
21. West Bengal 75

|

1. Andaman & Nicobar Islands* e
2. Arunachal -
3. Chmdzn-h 142
4. Dadra & Nagar Haveli* .
5. Dethi & . 112°1
6. Gohthmn 77
7. L.M.A, 04
8. Muzoram . o5
9. Pondicherry 41
ALrL Inpia TOTAL 3,274.2

*There was no Employment

functioning in these States/Union Territorics.

Seven day week in Textile Mills in
Bombay

2685. SHRI P. G. MAVALANKAR:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Textile Mills of
Bombtay and the Rashtriya Mills
Mazdoor Sangh have reached &n
accord on a Seven-day Week, it s0,
the broad outlines thereof; and

(b) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-
KATEWAMY): (a) Government have
noted that an sgreement to run Textile
Mills for seven days has been signed
between the mill owners and the
Rashtriya Mill Mazdoor Sangh. A
copy of that agreement is being
obtained and will be placed on the
Table of the House.

(b} No decision hag been taken on
the subject.
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Bteps taken to rehabilitate People
affected by Indo-Pak War

2688, SHRI 8. AL MURUGANAN-
THAM: Wil} the Minister of LABOUR
m:m ’ HHION be
w :
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¢
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(a) whether the people who were
directly hit by the Indo-Pak war
1871 have not got compensation or
help from Government go far to get
gettled; and

(biﬂso.thefmthmotmdthn
steps taken to rehabilitate them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The Govern-
ment of India have no scheme for the
entertainment of claims for compensa~
tion from the persons who suffered
losses during 1971 conflict, The Gov-
ernments of the concerned border Sta-
tes have, however, been authorised to
incur expenditure on giving er gra-
tia relief and rehabilitation assistance
to such persons at the prescribed
scales, Ag per Statements I and II
laid on the Table of the House.
[Placed in Library. See No. LT-5308/
73] and the entire expenditure iz he-
ing borne hy the Government of India
and so far Rs. 2855 lacs has been
released to the State Governments on
this account,

Rehabllitation by Disabled Army
Personnel of 1965 War

2689. SHRI S. A, MURUGANAN-
THAM: Will the MINISTER OF
DEFENCE be pleased tn state whether
army personnel who got disabled
during 1965 Indo-Pak War have not
been rehabllitated g5 yet?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): All army person-
nel disabled during 1065 Indo-Pak
War, released so far and registered
with the Directorate General Reset-
telment, have since been resettled
except 60.

Rebabilitation of Iniitans reyatriated
n-'&il.un

2690 SHRI S. A. ‘MURUGANAN-
THAM: Will the Minister of LABOUR

AND REHABILITATION be pleased
to state;
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(a) what steps have Been taken to
rehabilitate the InMan citizens
repatriated from Sri Lanka;

(b) whether any instructions have
been imsued to the Tamil Nadu Gov-
ernment in this respect; and

(¢) if 8o, a gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) A statement shnwing
schemes approved for the rehabilita-
tion of repatriates from Sri Lanka is
1aid on the Table of the House. [Plac-
ed in Library. See No. LT-5369/73)
with the approved schemes,

(b) and (c). The State Governments
including the Government of Tamil
Nadu have been authorised to grant
rehabjlitation benefits to the re-
paririates from Sri Lanka in accord-
ance with the approval schemes.

Expansion of Heavy Industries during
Fifth Five Year Plan

2691 SHRI S A MURUGANAN-
THAM: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether the Fifth Tive Year
Plan provosals for expanding the
heavy industries have heen finalised;

(b) if so what are the main fea-
tures thereof: and

(¢) the total financial outlay pro-
posed for the purpose?

TH® DEPUTY MIN'STER TN THE
MINISTRY OF HFAVY INDUSTRY
(SHRI STDDHESHWAR FPRASAD):
(a), No, Sir.

b) and (c). Do not aiise,

Repajrintion of POWs whose kith and
kin are iB in Pakistan

M9 SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
DEFENCE be pleased to state:
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(a) whether Government  have
received requests for the repatriation
of some Pakistani POWg whose kith
and kin are seriously ill in Pakistan;
and

(b) if so, the number of such re-
quests and the decision taken there-
on?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) Six such requests were receiv-
ed from prisoners of war. Of these,
three prisoners of war have already
been repatriated and the cases of the
remaining three are being examined

Production of Machine Tool Corpora-
tion of India Lid,

26°4. SHRI SUKHDEO PRASAD
VERMA - Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether the production at the
Machine Tool Corporation of India
Limited was much below the estimat-
ed level during the years 1971-72 and
1972-73, and

(b} if so, the reasons therefor and
the remedial steps iaken by Govern-
ment in this regard?

THE DFPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) During 1971-72, 65 machines were
produced against the budgetted target
of 80 machines and during 10872-73,
111 mochines were manufactured as
against the budgetted tarset of 125
machines. Actual production bhas,
therefore, accounted for more than
80 per cent of the estimates.

(b) The vproduction wnerformance
of MTCI is under constant review
Necessary assistance regarding raw
material and castings 18 being ren-
dered go that the capacity is utilised
to the maximum.
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nenis 9 Selected Organisations
assembly

2695. SHRI SUKHDEQO FPRASAD
VERMA: Will the Minister of
HEAVY INDUSTRY be pleased to
state:

(a) whether Government are con-
sidering a proposal to make available
HMT watch components to selected
organisations in the various States
which would set up assembly units;

(b) whether State Governments
have been consulted in this regard;
and

(c) it so, the reaction
Governments thereto?

of State

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir

(b) Not yet, Sir.

(e) Doesg not arise.

Central Marketing Organisation for
Steel

26"6. SHRI RAM PRAKASH: Wil
the Minister o¢ STEEL AND MINES
be pleaped to state;

(a) whether the Study Group on
the Steel distribution system recom-
mended to set up a Central Marketing
Organisation for steel; and

(b) if s0, the decision taken by
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Yea, Sir,

(b) The recommendation has been
aecepted in principle.

Bissl Units

2607. SHRI S. R. DAMANI: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Steel Authority of
India has carried out studies on the
utilisstion of the existing installed
working of the different Steel units;

(b) if so, the problems that have
been identifled; and

(c) the main featurea of a time-
bound programme drawn up to
achieve a break-through_in maximum
utilisation of the existing installed
capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). The Steel Authority of India
together with the Management of the
Steel Plants, has been closely invelv-
ed in carrying out studies and trying
te work out solutions for the more
critical and priority problems of the
steel plants, such as:

(1) The very difficult situation
resulting from a severe power
crisis causing loss of produc-
tion due to interruptions in
the working of coal washe-
ries and the direct cut in
power to steel plants,

(ii) Matters connected with
movement of raw materials
and finished goods in the
context of the heavy Iload
placed on the rail aystem
due to abnormal traffic move-
ment of foodgrains, etec.

(iii) Improving the steel distribu-
tion procedures and systems
in close consultation with the
Iron and Steel Controller and
principal consumer bodies,

(iv) More rational distribuotiow of
coking coad.

(v} Close follow-up of work con-
nected with erection of
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balancing equipment and
plant to maximise production
from exlating facilitiea

(vi) Cost studies with a view to
identifying areas in which
reduction in cost can be
achieved in the coming years.

(vii) Detailed studies to consider
larger captive power plant
capacities to ensure that pro-
duction is not hampered as
has been the case in the past
owing to severe power cuts/
interruptions,

It is expected that production of
steel from existing plant/equipment
with balanceing facilities will be op-
timised on & continuingly upward
basis, with the maximum likely to be
achieved in about two years time.

Payment of Bills for Supplies made
to Coal Mines before their Take-over

2688. SHRI S, R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether many suppliers have
¥et to receive payment of thelr bills
for supplies made to the coal mines
before their take-over; and

(b) it so, what is the total amount
involved in such claims and when
will they be settled?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

(b) According tg the representa-
tives of supplies, the approximate
outstanding amount for supplies made
2 months prior to the takeover of
the management of noOn-coking coal
mines, was about Rs. 4 crores. Parti-
culars of the amount outstanding for
earlier period are not available. The
quastion of payment for the supplies
‘made is under copsideration by the
Coal Mines Authority Limited.
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Progress Made by Visakhapatham
Steel Plant

2704 SHRI Y ESWARA REDDY
Will the Misler of STEEL AND
MINES be pleased to state

(a) the progress made so far n
setting up the Visakhapatnam Steel
Plant, and

(b) the expenditure so far incurred
on the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) In
the techno-economic feasibility report
on the Visakhapatnam Steel Project,
the Consultants had forecast substan-
tial recurring losses on the heavy capi-
tal investment involved A number of
exercises had, therefore, to be under-
taken 1o improve the economues of
the Pr9jcct. These exercises have
been completed and proposals have
been drawap up for an investment
decision on the project

The Steel Authority of India Limited
have recently appointed a General
Manager for the Project. He is In
close liaison with the concerned au-
thorities of the Government of An-
dhra Pradesh for expedting land
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acguisition and development of infra-
structure facilities.

(b) The expenditure incurred so
far on this project is approximately
Rs. 38 lakhs.

Value of Steel to be improved in the
Curreat Year

2705. SHRI P. ESWARA REDDY:
Wil} the Minister of STEEL AND
MINES be pleased to state the wvalue
of Steel, to be imported in the current
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): It ig es-
timated that the wvalue of Steel im-
ports in 1973-74 will be about Rs. 200
crores,

Arrival of Indian Frigste Nilgiri in
Jakarta

27068, BHRI P GANGADEB-
SHRI K LAKKAFPA

Will the Minister of DEFENCE be
pleased to state

(s) whether an Indian frigate Nil-
giri arrived in June, 1973 in Jakarta
harbour of Tanjung in Indonesia;

(b) if so, whether a joint naval
exercise was held in the Bali sea in
2nd week of June, 1973; and

(c) whether a similar exercise was
held in Indonesian water in 19607

THE MINISTER OF DEFENCE
(BHRI JAGJIVAN RAM): (a) Yes
Sir.

(b) Yes, Sir, The joint naval exer-
cise wag held in the 2pd week of June,
1073.

(¢) Yes, Bir. The Indian Navy took
part in a similar exercise in 1060.

AUQUST 8, 1973
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wmm& for making
Armasisents

2707, SHRI P. GANGADEB:
SHRI K. LAKKAPPA:

Will the Minister of DEFENCE be
pleased to state;

(a) whether a special steel project
for making modern armaments is to
be set up hig Ministry; and

() if so, what wil be the cost of
the project?

THE MINISTER OF STATFE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). A Specsal Stee] Project was sanc-
tioned in November 71 to meet the
requirements of modern armaments.
The cost of this Project has subsequ-
ently gone up considerably. The en-
tire project is now under review.

Drydock Complex for Defence of India

2708. SHRI P GANGADEB-
SHRI K LAKKAPPA-

Will the Minister of DEFENCE be
pleased to state

(a) whether drydock complex 1
coming up fast as a ‘strategically im-
portant psrt of India's defence bwld-
up; and

(b) if go, what is itg strategical im-
portance?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Drydocks are intended for re-
pairs to underwater hull angd fitts of
shipa. Drydocks have been/are being
constructed ing to needs. This
15 a vital facility in the operation
of all category of ships and Navy's
policy has been to looate these facili-
ties t:uordln; to strategic reguire-
ments.
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Negotiztions for Supply of Raaslan
Balancing Equipment for Heavy Engl-
meering Corporstion

2709 SHRI P GANGADEB
SHRI K LAKKAPPA

Will the Mnister of HEAVY IN-
DUSTRY be pleased to state

(a) wheiher an Indian Delegation
visiled Russia recenily to negotiate
for supply of balancing equpment for
the Heavy Engineering Corporation,

(b) 1t so, the main features of the
negotiations held, and

(c) the total cost of the equipment?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD)
(a) Yes, Sir

(b) Negotiation related to the im-
port of 3000 tonnes of completing
rtemys and spares, urgently required bv
HEC for the manufacture of equip-
ment for Bokaro and Bhila: Steel
Plants The Sowviet authorities have
agreed to supply 1200 tonnes of these
items by December this year and the
balance 1800 tonneg by March 1974

(c) The cost of the equipment 1s
Rs 5 crores approximately

Relations between India and Crecho-
slovakia

2710 SHRI P GANGADEB
SHRI K LAKKAFPA

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether India and Crehoslova-
kia have pledged to work for peace,

(b) whether the two countries have
been working in close co-operation on
all major world issues, and

{¢) whether any agreement has been
reached between them in this regard,
and I so, the salient features fhereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL BINGH) (a)
and (b). The Joint Communique issued
at the conclusion of the visit of Prime
Minister to Czechoslovakia on 20th
June, 1972, stated, inter alia, that both
sides discussed the posmibilities of
promoting further co-operation 2=n
various flelds and agreed to streng-
then this many-sided cooperation
which meets with the wishes of both
countries and serves the interests of
peace and secunity in the world” The
Joint Communigque 1ssued at the end
of the wvisit of the Minuster for Ex-
terna]l] Affairs to Czechoslovakia on
June 1 1973, had also reiterated the
determination of the two Govern-
ments “to contribute within their
possibilities, towards ensuring the
necessary peaceful conditions for an
all-round development and for econo-
mic and soclal advancement of the
nations of the world"

(¢) There 1s no formal Agreement
between India and Czechoslovakia in
this regard There 1s a broad ident:-
ty of views between the two countries
on 1mportant international issueg of
common interest

Quantity of Hard Coke and  Steam
Coal supplied to Gujarat

2711 SHRI ARVIND M PATEL-
Wil the Mmnmister of STEEL AND
MINES be pleased to state

(a) what was the demand of hard
coke and steam coal of Gu)arat State
for the years 19871-72 and 1972-73

(b) the actual gquantity supphed
and

(c) if 1t was less than their de-
mand, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) and
(b) Demand and supply of steam
cosl Is not mmntained separately
However, the estimated demand of
coal for Gujarat as assessed by the
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computiee on Assessment of Coal De
mand for the years 187i-72 and 1872-
73 and supply for thoss years given
below:
{ Figurds in miillion tonnes)
1971-72 1972-73 ’

Demand Supply Demand Supply

Gummat 302

2°67 312 276
(Provisional)

The demand of hard coke for Gujarat
as placed on Bharat Coking Coal
Limiled in 1072 was 28,000 tonnes per
month approximately and m August,
1873, 17,600 tonnes per month. Total
quantity supplhed in 1972 wag 230,516
tonnes and 1n 1973 upto Julvy was
106,436 lonnes.

‘¢) The man reasons for shorifalls
in supplies to the States have been
inadequate avauabiuty of wagons for
the transport of coal.

Tractor manufacturing factories in
India

2712 SHRI ARVIND M  PATEL
Will the Minister of HEAVY INDUST-
RY be pieased to state:

{a) the names of factories wh'ch
are manufacturing tractors in India,
and

(b) the number of traciors manu-
factured during the years 1871-72
and 1872-73 by each factory?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR1 SIDDHESHWAR PRASAD):
() and (b). The names of tractors
manufactyring factories in India and
their produption during 1071-72 and
1972-78 are as under:

AUGUET 9, 1079
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Name of the tractor menty '
facturing fyctory | Proguction during
1971-72 1972-73
1. M/s. International
Tractors Co. of Indh
Ltd,, Bombay 9,006 10,210
2. ihgiqu. Tmf‘f Fl:m
mpmen: Mad-
TV L e suse
3. Mis. Eicher Tractors
India Ltd., Faridabad 789 854
4. Mfs Escorts Ltd,
« . 93331 | 3418
5. M{l Escorts
Ltd., Fandabad B 509 [ 1,804
6. M/s. Hindustan Trac-
tors Ltd., Baroda . 342 549
7. Hindustan  Machine
Tools Ltd , Panjore . Jul 2,508

F——
b 18,100 20,802

Installed book Capacity and Produc-
tion of Durgapur and Rourckela Steel
Plants

2713 SHRI ROBIN SBEN will the
Miuster of STEEL AND MINES be
pleased to stale

(a) what is the installed book ca-
pacily (un production) of Durgapur
and Rourkela Steel Plant;

(b) whether both the Steel Plants
could ever reach the target,

(e) the production of Durgapur and
Rourkela Steel Plants during the last
thriee yeams, year-wase, respectively;
and

(d) the number of mandays lost in
Durgapur and Rourkela Stee]l Plants
during the last three years, year-wise,
respectively?

THE DERUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANEDA): The
ihstalled capacity of Durgspur and
Rourbeia Steel Plants of Hindustan
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Bteel Limited in terms of steel ingots
and saleable steel is as under:

(In thousand tonnes)

Steel Saleable

Ingots Steel
1. Durgapur Steel Plant 1,600 1,239
2. Rourkela Steel Plant . 1,800 1,225

(b) Within the lLimitations imposed
by certain exiernal factors Lke the
current shortage of power and the
consequent shortages of coking coal as
well as by the industrial relations
situation at the Durgapur Steel Plant,
the management of Hindustan Steel
Limited are making all possible efforts
to step up the pioduction at these
plants, A gradual build-up of steel
pioduction 13 expecled in these planis
m the coming years. The Durgapur
plant management with such support
as 18 required and given by the Steel
Authorily of India Limited is making
every effort Lo build up production
in the plant. The Action Committee
appointed by the Planning Commis-
sion which examined the working of
the Hourkela Steel Plant sometime
back has indicated that if the balane-
ing facilities recommended by it are
provided, it should be possible for
Rourkela Steel Plant to achieve near-
rated capactiy levels of produ¢tion by
the end of 1074-75. The recommenda-
tions of the Committee have been ta-
ken up for implementation. The Ac-
fion Committee has now taken up the
examinatlon of the Durgapur Steel
Plany apd its report is awaited.

{c) The following table indicates
the uction of steel ingots and
salea steel from Durggpur and
Rourkela Stesl Plants during the yesis
1870-71 to 1972-78:—

1378 LS5
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(In thousand tonnes)

Steel  Selcable
Ingots Steel
Durgapur  Steel Plan;
1970~71 . . . o34 I
97172 . . . 700 232
1972-73 . . . 723 477
Rourkela Steel Planit
197071 . 1,038 68
1971-72 . 823 99;
1972-73 1,177 765

e — —_

(d) The nmumber of mandays esti-
mated to have been lost on account of
labour troubles in Durgapur and Rour-
kela Steel Plants during the years
1970-71 to 1972-73 is indicated below:

1970-71 1971-72 1972-73

o

2. Rourkela
Steel Plant .

. 220,457 110,828 32,686

36,552 428

2,508

Examination of Book Capacity of
Rourkela and Durgapur by a Team
of BSteel Authority of India

2714. SHRI ROBIN SEN: Will the
Mimister of STEEL AND MINES be
pleased to state:

(a) whether the attention of Go-
vernment hag been drawn to the news-
item published in the Calcutta Edition
of ‘Statesman’ dated the 14th March,
1973 to the effect thai the then Steel
Minuster said in an interview that a
technical team of the Steel Authority
of India has examined whether the
existing book capacity of Rourkela
snd Durgapur of 1.8 M,T. and 1.6 M.T.
respectively, is actually achievable, and

(b) if s0, what is the mmmmda-
tion of that Team? .
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(8HRI SUBODH HANSDA): (a) and
(b). It 1s not a technical team of the
Kteel Authority of India Lamited that
has gone into this guestion; but it ia
the Action Committee of the Planning
Commussson that has examined the
working of the plants of Hindustan
Stee] Limited. It was to this examina-
tion by the Action Committee that
the late Minister was presumably ref-
erming The Action Commitiee's re-
pert on Durgapur 1s awaited In res-
pect of Rourkela, some recommenda-
tions have been made including the
setting up of a half coke oven battery,
provigion of coke crushing facihities
for the sinter plant, extension of the
present mould yard, provision of an
additions] Dolomite Brick Press, aug-
mentation of the oxygen storage faci-
litles in Tonnage Oxygen Plant, the
replacement of one of the Lime kilns
by a new kiln, modificationg to the
orgamsation, structure and functions
and 1mprovement 1n materials manage-
ment.

Belting up of Copper Smelter Plant in
Mysore

2715 SHRI DHARAMRAO AFZAL-
PURKAR. Will the Mumster of STEEL
AND MINES be pleased to state:

(a) whether Umon Government have
decided to set up a Copper Smelter
Plant in the State of Mysore in view
of the results of exploration at Kalya-
di and Thunthini in Hassan and Gul-
barga Distrct,

(b) whether copper deposits have
recently been found on a large scale
on the western margin of the Kalar
Belt by the Exploration department
of the Bharge Mines Undertaking; and

(c) i1 go, the broad estimate there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OPF STEEL AND MINES
éﬂlgx_m PRASAD): (@)
0, "
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(b) and (c), Bharat Gpld Mines
Undertaking, after extensive explora-
tion during 1972-73 bave traced three
ore zones of Polymetallic sulphude
mineralisation on the western side of
Kolar Schist belt Chemical analy-
sis of the samples drawn from these
zones has revealed presence of copper
along with other munerals like gra-
phite, nickel ete.

The explorat.on work is sgtill conti.
nuing and 1t 15 too early to form an
opinion about the extent of reserves
of these minerals

Full Utilisation of the Capacity of
Steel Re-rolling Industry

2716 SHR] DHARAMRAO AFZAL-
PURKAR Will the Minister of STEEL
AND MINES be pleasel to state:

(a) whether 50 to 80 per cent capa-
aty of the steel re-rolling industry s
lymng 1dle at present and

(b) 1f so, the reasons therefor and
the measures taken by Government to
utilise the full capacity of the indus-
try?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) and
(b) There 1c< conwiderable under-
utilisation of the capacity in the re-
rolling industry due to insufficient
availlability of billets To augment
billet supply for the re-rollsng indus-
ry, Government have been encourag-
ing the establishment of scrap based
electric furnace umts for production
of ingots/billets. When thesd Units
g0 on stream, it 1s expected that the
utilisahon of the capactly in the re-
rolling industry will improve,
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2718 SHRI RAMAVATAR SHAS-
TRI Will the Minister of LABOUR
AND REHABILITATION be pleased
1o state

(a) whether the Emplovees of the
Office of the Central Provident Fund
Commissioner have been representing
for staff quarters,

{b) whether no progress for cOns-
truction of staff guarters is in mght
though the plot was purchased long
before, and

(e) it so, the action proposed aga-
inst the persons responsible?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G VENKATSWA.-
MY) The Provident Fund authorities
have reported as under —

(a) Yes.

(b) and (¢) Layout plan for the
cvonsruction of staff quarters on the
plot of land purchased at Malviya
Nagar was approved by the DD.A. in
June, 1078. Estimates for the deve-
iopment uf site have been prepared
and the same are uander consideration
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Deciaration of Vacamcies for Merit
Quota Examination in EP.F.0.

2720. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
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ANP BEHABILITATION be pleqsed
to state:

(a) whether the number of vacanci-
es are not declired while holding the
merit quota test in the Employees Pio-
vident Fund Organisation;

(b) whether the result is declared
on the availability of the posts; and

(c) if so, the reasons why the num-
ber of posts is not declared prior to
holding af the test?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKATS
WAMY): The Provident Fund Autho-
rities have intimaied as under:—

{a) No.

(b) and (c). These examination
have been introduced during the last
three years or so and it has not been
possible to estimate the vacancies aris-
ing during the year with reasonable
degree of exactitude and hence vaca-
ncies can-not be notified before the
examination An estimate of avall-
able and expected wvacancieg is, how-
ever, made before declaring the res-
ults and as many successful candida-
tes as could be accommodated, are
declared successful.

Directive to Pump Manufactures to
Instal Diesel Generating Sets

2721. S8HRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of HEAVY
DUSTRY be pleased to state.

(a) whether his Ministry has asked
pump manufacturers to instal diesel
generating sets;

(b) it so, the circumstances which
made his Ministry to take such a step;
and ' [

(c¢) whether the manufacturing units
havenlpbamubdhln re-
search and developmental and

IN-
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (h). On the occaslon of the
Annual General meeting of the Indian
Pump Manufacturers’ Association on
5th June, 1873, when the Pumg Many-
facturers raised the problem of power
shortage, the Minister for Heavy In-
dustry indicated to them the possibi-
lity of meeting the power shortage by
installing diesel generatihg sets as
standby captive units if they chose to
do so, for enabling the industry to
meet its relivery commitments espe-
clally against export orders.

{c) Yes, Sir.

Indo-Burmese falks in Delhi in July
1973 .

2722. SHRI M. 8. SANJEEVI RAO:
will the Mimster of EXTERNAL
AFFAIRS be pleased to state.

(a) whether Indo-Burmese talks
were held 1n Delhd in July, 1973 to
further promote friendship; and

(b) if so, a brief account thereof?”

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR!I SURENDRA PAL SINGH):
{a) Yes.

(b) A 15-member Burmese delega-
tion led by His Excellency Dr. Nyi
Nyi, Deputy Minister of Education,
visited India from 13th July to 4th
August, 1973. The delegation held
discussions with sn Indian team led
by Shri Z. R. Ansari, Deputy Minister
of Industria]l Development as also with
officials of various Ministries and De-
partments of the Government of In-
dia. The delegation visited a num-
ber of research Institutions. projects
and industrial establishments, The
object of the visit was to explore pos-
sibilities of further collaboration bet-
wepon the two couniries.
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2723 SHRI INRRAJIT GUPTA.
SHRI MOHAMMAD ISMAIL

Wall the Minister of LABOUR AND
REHABILITATION be pleased to sta-
de

(a) whether as much ag 72 per cenl
«©! the man-days lost last vear in West
Bengal was attributable to lock-outs
by the employers,

(b) whether there has been a deli-
berate attempt on the part of the ecmp-
loyers belonging to the large industrial
houses to create artificial production
«risis,

(c) wiether some emplovers persis-
tently refu.ed io settle labour disputes
even when Ministers intervened and

(d) 1f so what action 1s being tak-
en against emplover, who create arti-
ficial prodaction crisis by deliberately
prolonging the labour troubles”

THE DEPULlY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G VENKAT-
SWAMY) (a) Yes BSir, according to
the publication of the Government of
West Bengal

(b) to (d) There have been some
cases where managements 1n the pri-
wvate industrial sector have choOsen to
declare lockouts leading to stoppage
of production rather than make a
sincere attempt to resolve outstand-
ing 1ssues with the workers elther
through bilateral negotiations or
through arbitration The law enables
the Government to act only under
certain circumstances

Extent of Countrys Dependence on
Imported Steel

2724. SHRI INDRAJIT GUPTA
‘Wi) the Mimster of STEEL AND
MINES bé pleased to state

(a) to what extent the counfry Is
«dependent on ymported steel and what
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1s_|:het?talfa exchange spent on
stge] imports 1n the last three years,

(b) to what extent this dependence
on imports will be reduced 1n the Fitth
Plan period, and

(c) what 15 the perspective for gelf-
sufficiency in steel production?

THE DEPUTY MINISTR IN THE
MINISTRY OF SEEL AND MINES
(SHRI SUBODH HANSDA) (a) The
following table gives boilly quantity
imported and its value

Import of Mild Steel

1969-70 1970-71 | 1971-72 1 72-73
(Apnil-Decem er)
(A Quanuty 345,282 §51,132 1,086,399 725,573
lonnes)
B Value 5,810
Rs Lakhs)

12,910 16:830 10,940

(1) and (c) The domestic demand
for sieel 1n 1978-79 1e atl the end
of the Fifth Five Year Plan, has been
estimated at 106 millon tonnes in
terms of saleable steel [Ihe draft pro-
posals for the steel development pro-
gramme m the Fifth Plan period en-
visage expansion of Bhilai Steel Plant
from 25 mllion ingot tonnes to four
m lhion ngot tonnes c¢apansion of
Bokaro Steel Plant to 475 million in-
gol tonnes and continuing the work
on the three new steel plants at Sal-
em Vidyanagar and Visakhapatnam
Proposals are also under consideration
for expansion of the Jamshedpur
works of the Tata Iron and Steel Com-
pany The programme has been so
drawn up as to ensure near self-
sufficiency in the matter of mild steel
production by the end of the Fifth
Plan period Even afier achieving
near self-sufficiency in steel, certain
stee]l products which are not economi-
cal to be produced within the country
may have to be jmported

Output of Heavy Electricals Ltd.

2725 SHRI RAJDEO SINGH: Wil
the Minister of HEAVY INDUSTRY
be pleased to state



1390 Weittem Avevers

(a) whether the Heavy Hlectricals
(India) Ltd. registered a recérd out-
put worth Rs. 4.01 crores in Janusry,
1973;

(b) If so, what iz output for the
subsequent four months, and

{c) whether Government expect to
maintain this record output in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD)
(a) Yes Sir.

(b) The output for the months of
February-May, 1973, was —

Webruary, 1973 Rs. 5°35 crores.

March, 1973 Rs. 10°80  crores.
(mn year
and adjustments).

Apnl, 1973 Rs, 2+61 crores.

May, 1973 Rs. 2+63 crores.

(¢) Yes, Sir, considening the average
output per month budgeited for the
year 1073-74.

Production of Bokaro Steel Plant at 2.5
Million Tonmes after Commissioning
of 2nd and 3rd Blast Furnaces

2726. SHRI RAJDEO SINGH Will
the Minister of STEEL AND MINES
be

pleased to state:

(a) whether with the completion of
first phase by commissioning second
and third blast furnacegs by Mareh,
1974, the stage will be set to produce
2.5 milion tonnes at Bokaro Steel
Plant; and

(b) if 30, whether this time scheduie
will be maintained at all cost?

AUGUST §, 1073
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Blast Furnaces of 2,000:€1. M, size wild
provide encugh hot thetal required to
produce 2.5 nujlion tonnes of ingot
steel per annum. Of these, one Blast
Furnace hae been i operation since-
October 3, 1972, and in terms of the
Iptest coordinated construction sche-

ment, the second and third Blast
Furnaces are scheduled for commis-
sloning mm March, 1974 and Oectober,
1974, respectively ‘The matching steel
making capacity for producing 2.5
million tonne steel ingots per year
is due for commissioning in phases,
between October, 1973 and January,
1975 All efforts are being made to
adhere to the construction schedule
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Expansion of ESL Scheme during
Fifth Plan.

2730. SHRI VASANT SATHE: will
the Minister of LABOUR AND REHA-
BILITATION be pleasad to state:

(a) whether Government propose to
expand the coverage under ES.I.
Scheme during Fifth Plan; and

(b) if so, the broad outlines of the
proposed plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILIATION (SHRI G. VENKAT-
SWAMY): The Employess' State

Written Answers 142

Ingsurance Corporation have furnished
the following information:

(a) and (b). The question of expan-
sion of the coverage of the Employees’
State lnsurance Scheme has been con-
sidered by & Committe¢ on Ferspeée-
tive Planning appointed by the EKmp-
loyees’ State Insurance Corporation.
The Committeg has in [ts final report
inter-alla recommended that the Emp-
loyees' State Insurance Scheme snould’
carry oul a 3 year phased program-
me of extension to additional catego-.
rles of establishments, including
smaller factories, shops and commer-
cial establishments, mines and plant-
ations. The total additional coverage
under the proposed phased program-
me would be 38 lakhs by 1977-78, be-
sides normal growth in the sectors now
covered. The report is to be consider-
ed by the Emplovees’ State Insurance
Corporation at its meeting on 8.8.1873.
The matter will be examined further
in the light of the views of the Corpor.
ation.

Countries which have pleaded for Re-
lease of P.O.Ws in India and Bengalis
in Pakistan

2731. SHRI G. Y KRISHNAN- Wil
the Minister of EXTERNAL AFFAIRS
be pleased to siate:

(a) the names of countries which
have given their support for the re-
lease of Pakistani soldiers who are
m the custody of India; and

(b) the names of the countries
which have expressed their concern
regarding the fate of Bengali civilians
in Pakistam”

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). Most of the countries
now support the Joint Indo-Bangiadesh
Declaration for the resclytion of the
humanitarian issues arising out of
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tid vonfiet of 1071, As the House is

m the Joint Indd-Banwiadesh De-

tion of 17th April, 1973 visualises

u.ltanoou; repatriation of Pakis-

Ws and civillan interpees, ex-

those required by Banglrdesh

vwmunt for trial ¢n eriminal

the repatriation of Bangale-

fom!bxy detained in Pakistan and

repatriation of Pakistanis in
Bangladesh,

Prodgction capacity of non-Ooking
Coal and its Requirements in the
Country

2732. SHRI G. Y. KRISHNAN" Will
the Minister of STEEL AND MINES
be pleased to state the production
capacity of non-coking coal and its
requirements in the country during
1972-737

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, AND MINES
(SHRI SUBODH HANSDA)' The
production capacity of the non-coking
coal mines was about 70 mlhion
tonnes during 1972-73 The estimated
requirement was of the order of 68
million tonnes.

Proposal for changes in Family
Penslon Scheme

2733. SHRI G Y. KRISHNAN: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased top state

(a) whether there is any proposal
under consideration of Government to

fazoor

AUQUET §, 1078

writton Akl 144
mile phanges in the family - pension
scheme; angd, .

(b) it 5o, tho maly polnh theuon
THED!?UTY umxsmm THE

MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI, G., VENEKAT-

SWAMY); (a) nnd (b). ﬂ m

dural changes have
Employees’ Family Pension Scheme,
1971. The question of muking pimilar
chpnges in the Coal Family
Pension Scheme, 1971 is er consl-
ddration.
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Noo-taking of Skified Workers in
Oarter, Peocler, Caloutta after ity
taking over by Governmeat

2738. SHRI MOHAMMAD ISMAIL
Will the Mimister of LABOUR AND
REHABILITATION be pleased to
staté

(a) the reasons for not taking the
14 skilled workers in the Carter
Pooler, Calcutta, after taking over the
factory by Government,

(b) the reasons for not providing
any allowance to these workers when
they are being kept out from entering
the factory, and

(c) the reaction of Government

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G VENKAT-
SWAMY) (a) to (c) Information is
being collected

Non-Payment of Workers’ Dues in
Gouripur Container and Closare Lid.,
West Bengal

2738 SHRI MOHAMMAD ISMAIL
Will the Mnister of LABOUR AND
REHABILITATION be pleased Lo
state

(a) whether Government are aware
that after taking over the Gouripur
Container & Closure Lid, West
Bengal, the just dues that 1s bonus,
leave wage, provident fund and ELS.I
have not been paid to the workers Oof
that factory, and

(¢) 1f so, the steps proposed lo be
taken by Government to pay the dues?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (8HRI G. VENKAT-
SEWAMY): (a) and (b). The required
information I& being collected and will
be laid 9n the tably of the House in
due course,

AUGUST §, 1073
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Minl Steel Planty in Private Seler in
Andhra amd West Bengal

2737. SHRI R. V SWAMINATHAN:
Will the Minister of STEEL AND
MINES be pleased to state.

(a) whether Union Government have
allowed to set up two pni-steel plants
in the private sector one in Andhra
and the other m West Bengsl:

(b) 1f s0, when they are likely 12
be set up

(c) the total expenditure involved,

(d) whether Union Government are
considering to allow more such min
stee] plants to be set up in other
States and

(e) if so, the main features thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) t°
(c) Presumably by the term ‘m ni-
steel plants’, the Hon ble Member 18
referring to scrap based electric
furnace units for manufacture of
billets/ingots either by the conven-
tional or continuous casting method
If s0 no letter of intent was issued for
any unit i1n the pnvate cector in
Andhra Pradesh in the recent past
However, Messrg Andhra Steel Cor-
poration, Calcutta, were granted a
licence on 10th April 1961 for setting
up such a unit at Visakhapatnam for
the manufacture of 4,800 tonnes of
steel billets annually This umit 15 1n
production

Messrs General Alloy Steel Ltd.
Calcutta were issued a letter of intent
on 26th September, 1872 for the setting
up of a new industnal undertaking at
Purulla, West Bengal, for the manu-
facture of 25,000 tonnes of allow and
special steel wire rods and strips 10
the joint sector Accirding to the
information furnished in their appl-
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{d) and (e). The question of 'ssue of
further licences/letters of Intent
woild be conmidered depending on the
avallability of scrap and power
supply.

Steps to increase manufacture of
Watches

2738. SBHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Mimister of HEAVY IN-
DUSTRY be pleased to state.

(a) whether his Ministry has taken
steps to increase the manufacture of
watches 1n the country;

{b) the total number of walches
manufactured every year and the total
demand;

(¢) whether Tamil Nadu Govern-
ment have also desired to set up a
watch factory in that State and whe-
ther Union Government have agreed
to the reguest, and

(d) whether the Ministry 1s consi-
dering HMT proposal of making the
essential sophisticated cvmponents and
supplying them to various states which
will then arrange for the assembly of
these components through various en-
trepreneurs”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD)
(a) and (b)., Agamnst the total esti-
mated demand of 45 million numbers
of wrist watches, by 10873-74, schemes
for the manufacture of 23.19 lakhs
per annum have been approved by the
Government and the production
against this during 1972 was of the
order of 442,975 numbers of wnst
watches. The proposals for another
2240 lakhs numbers of wrist watches
per annum are under consideration of
the Ministry of Industrial Develop-
ment.

{c) No, Sir.
(d) Yes, Sir.
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70,000 toanes of Hardware Scorap
lying at Kirkee for Disposal

2739. SHRI ISHAQUE BAMBHALI
Wil the Mumster of STEEL AND
MINLES be pleased to state:

(a) whether public sector steel Milla
are m & position te-melt hardware
scrap generally disposed of by the
Ordnance Depots of Minstry of
Detfence,

(b) if so, whether this Ministry s
aware that about 70,000 toanes of
hardware scrap is lylng at Kirkee for
disposal; and

(c) 1f so, the efforts being made tlo
purchase this scrap?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a) and
(c). The possibility of utihsing scrap
availlable with Defence Ordnance
Depots, in the Public Sector Mills s
being considered.

(b) According to the information
available with Government, the total
holdings of surplus ferrous items at
Kirkee treated as scrap and available
for disposal immediately s about
14,500 tonnes. Some additional gquan-
tity of surplus scrap 1s likely to be-
come available for disposal later at
Kirkee,

Recommendations of Cemtral Action
Committee om Public Sector Under-

2740. SHRI ISHAQUE SAMBHALI
Will the Minister of HEAVY INDUS-
TRY be pleased to siate:;

(a) whether the Central action
Committee on Public Sector Under-
takings has recommended greater
decentralisation in all the plants and
units of Heavy Engineering COrpora—
tion;

(b) if 30, the main features of their
recommendations in this regard; and
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(6) ‘whetiier Govarnmmant. are Hkely
to accept the recommendations and, if
20, when these would be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR! SIDDHESHWAR PRASAD):
(a) @nd (b). Action Committee on
Public Bnterpribes have recommended
rationallsation of the structure of
Heavy Engineering Corporation. They
have recommended that the top
‘management of HEC should consist of
a Ma Director and four full
time functional Directors viz. (0)
Director (Technical), (ii) Director
{Administration), (iii) Director (Fin-
ance) and (iv) Director (Corporate
Development), who should deal with
overall policies connected with sales,
Production planning, finance, person-
nel and long range corporate develop-
ment and external relations. They
have also suggested that the Board
should have apart from the Chairman,
4 or 5 part-time directors. The Com-
mittee have recommended that the
Heavy Machine Building Plant and the
Foundry Forge Plant should be given
the maximum degree of autonomy
‘possible,

(e) ‘Government have accepted with
-certain modifications the recommen-
dations of the Action Commitiee on
the organisational structure of HEC
and they are being implemented In
conformity with a time schedule.

Non-Graduste Employees of Joint
Cipher Bureau

2741. SHRI SHASHI  BHUSHAN:
Will the Minister of DEFENCE be
pleased to state:

(a) the total number of employees
in the Joint Cipher Bureau of the
Minlstry of Defence and the number
out of them who are non-Graduates
nndllnt:evvhentheysuin service
there;

l‘b) wl:pthur Gwermmg Mua t;lum

) declslun in the year lm that no

Aulﬂ‘éﬁr b, “lﬁi

_Mcrammnu.

" sector and public sector

#%M ;gy

mhilhqrmt_qhmwhlchba m
working at that time; .

(c) if so, the reasons
such a decision; and

(4) what oOther factiities ave being
provided to themy ‘#nd ‘whether ‘Gov-
ernment are thinking of revoking the
decision of 1086 barring promotion to
non-Graduates in the Joint Cipher
Bureau?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) It will
not be in public interest to disclose
the number of employees in the Joint
Cipher Bureau.

(b) and (c). The recruitment rules
for Class I and Class II posts in the
Joint Cipher Bureau were revised in
1966 when it was decided that having
regard to the duties of the posts,
under-graduates should not be eligible
for promotion to Class I and Class II
posts. However, for promotions within
Class III posts, non-graduates continue
to be eligible.

tortukfn#

(d) Subject to the reguirements
prescribed in the recruitment rules,
the empldyees are eligible for promo-
tion to higher grades, A review of-
some of the provisions of the existing
rules is at present under consideration.

Round Table Conference for Industrial
Peace to Raise production

2742, SHRI SHASHI BHUSHAN:
SHRI RAJA KULKARNI:

Will the Miniﬂ.er of LABOUR AND
REHABILITAION be pleased tc. state:

(a) whether Government propose to -
converie 2 Round Table Conference of
all the Labour Unions and Manage-
ments of all the private sector, jJoint
indultd!l.-*'
Inducsirialists and mconﬂmilz
view to have an ur‘eemnt* At lea
three years for mdustrlql“m to
raise production; and B S



153 Written Answers

) 1§ so, the guidelines being pre-
pared by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The Govern-
ment is making every effort to ensure
industrial peace fo raise production.

Acoumulation of High Grade
Manganese Ore at Pitheads due to
Ban on its Export

2743. SHRI K. M. MADHUKAR:
Wil the Minster of STEEL AND
MINES be pleased to state:

(a) whether the recent ban on ex-
port of high-grade manganese ore
coupled with the low off-take by ferro
alloy producers owing to the power
cut has resulted in accumulation of
stocks of high grade manganese ore at
pitheads;

(b) whether the Minerals and Metal
Trading Corporation of India has
urged Government to liff the ban
temporarily so that the surplus high
grade manganese ore could be export-
ed; and

(c) it so, what decision has been
teken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes.
Sir.

{b) No, Sir
(c) Does not arise.

Working of Coke-oven Batierles at
Durgapur, Rourkela, Bhilai and
1. 8.C. O

2745, SHRI SAMAR MUKHERJEE'
Will the Minister of STEEL AND
MINES be pleased to state:

. (;.}'t.h. reasons for the damage done
to batteries in Durgapur, Rourkela,
ISCO and the reasons for the erratie
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m:ih':‘ of the Coke-oven batteries ‘of

(b) whether recOmmendation of the
Pandey Committee has been imple-
mented properly in Durgapur;

(c) if not, the reasons therefor; and
(d) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) In
the case of Durgapur Steel Plant, tbe
damage to batteries 1 to 3 was assess-
ed in 1967 as due to poor maintenance
in the initial stages. The poor condi-
tion of the battery machines leading
to frequent breakdowns and conse-
quent irregular pushing ot ovens alwo
caused damage to the batteries. There
have also been damages to the
batteries as & result of frequent
thermal shocks caused by work stop-
pages wild-cat strikes, bundhs, ete.,
since 1966. In the case of IISCO,
Rourkela and Bhilaj the information
18 being collected and will be laid on
the Table of the House.

(b) The major recommendations of
the Pandey Committee on Coke Ovens
have been 1mplemented by the Durga-
pur Stee] Plani.

(¢) Does not arise.

{(d) As recommended by the Com-
muttee, Coke Oven repair work has
been reorganised, with a separate
group exclusively for coke oven repair
working in coordination with the coke
oven inspection staff and the staff of
the refractory department. However,
the progress of repair work has beemn
slowed down due to other reasons like
difficulty in getting quality bricks and
inter~union and intra-union rivalry.
Job specificationg for the staff have
been prepared but it has mnot been
possible to implement these due (O
refusal of the unions to accept these
specifications, Ag recommended by
the Committee, & group rota system
has been introduced and is working
satistactorily. The Committee had
also recommended the re-examinatiom
of the existing bonug system. This
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has been done bui the revised scheine prove conditions in regard to deftain

is not acceptable to the unions with  aspects which were observed during

whom negotigtions are going on over the vist,
several alternatives.
ety & W8 fowrdt o wR W
Refugee Settlers ta Mana Camps in
whm a7 sqeuTT ¥t giewnd sew

248 SHRI SAMAR MUKHERJEE
Will the Minister af LABOUR AND
REHABILITATION be pleased to
state

(a) whether the attention of Gov-
ernment has been drawn to the untold
sufferings of the Refugee settlers 1n
Mana camps and other places 1
Madhya Pradesh,

(b) whether any  parliamentary
delegation visited these camps recent
1y,

(c) 1 so the facts of the matter
and

(d) the action taken by Government
1o redress the grievances of the people
of these camps,

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G VENKAT-
SWAMY) (a) to (d) The well-being
of the displaced persons in camps is

o

2747. WY YAME AW : | w7
s WC grwfe wat 2y vty ¥ oqr
@ fr gter & W12 ﬁm-irwﬁcm(
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wrd gfeeg &Y o wet £ o
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(%) war wowre A fekwi % wredt
dwfe w1 R sor & fag ot



157 'Written Answers SRAVANA 18, 1805 (SAKA)
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Indian Territory Occupied by Pakistan

2750. SHRI SHANKERRAO BAV-
ANT: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
gtate:

(a) how much Indian Territory has
been illegally occupied by Pakistan
since partition;

(b) what steps have been taken to
get back this territory and with what
success; and

(c) what steps are proposed to be
taken to get back this territory in the
near future?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) A part of the State of
Jammu and Kashmir is under the
illegal occupation of Pakistan since
1747-48. The area of such territory
presently under occupation of Pakis-
tan is approximately 30,200 square
miles (78,218 square kilometres). An
additional area of about 2,000 square
miles (5,180 square kilometres) in
Pakistan-occupled Kashmir was ille-
gally ceded by Pakistan to China
upder the so-called Sino-Pak Agree-
ment of 1963,

(b) and (c). It ia Government's
policy to setile the issue arlsing
out of Pakistar’s occupation of a part
of Jarminu and Kashmir pescefully
through bilateral negotiations,
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Re-rolting Mills in India

2751, SHRI ANNABAHEB GOTKHI-
NDE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the number of Steel Re-rolling
Mills in the country withk their broad
classification;

(b) how are the re-rolling materials
distributed by Government among
theirr names; and

(c) whether there are any Trade
Associat of these mills, and if so,
their names; and

(d) whether one gor more of these
Trade Associations are recognised by
Government and if so, the criterion
for granting recognition to such Trade
Associations and what benefits accrue
to the Members of the Trade Assoc:-
ation that is recognised by Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (4) Ac-
cording to the information available
with the Iron and Steel Controller,
there are 123 billet re-rollers, and 104
scrap re-rollers in the country, be-
sides 748 smaller umts registered
with the respective Directors of In-
dustries which usg re-rollable scrap
as raw material,

(b) The Joint Plant Committee dis-
tribute 2/3rd of the re-rollable acrap
arisingg of the main stee] producers
to the re-rollers on the lists of the
Directors of Industries, and 1/3rd to
the scrap re-rolling mills on the lists
of the Steel Re-rolling Mills Associ-
ation.

(¢) There are several Associations
of steel re-rollers such as the Steel
Re-rolling Mills Assoclation All-
India Steel Re-rollers Association, and
many other associations representing
small scale re-rollers.

(d) Government have not formally
recognised any Trade Asgoclation of
Re-rollery,

. AygysT 9 17
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Shifting of HQ. Sukinds Nickel
Plant of Ovidss’ to BuRatdwis

2752. SHRI ARJUN SETHI: Will
the Minister of STEEL AND MINES
be pleaged to state whether Govern-
ment have decided to shift the Head-
quarters of the proposed Sukinda
Nickel Plant of Orissa to Bhubanes-
war or {p the plant site?

THE DEPUTY MINISTER IN THE
MINISTRY OF BTEEL AND MINES
(SHRI SUKHDEV PRASAD): Gov-
ernment have not yet taken any de-
cision regarding the exact location of
Headquarters in Orissa of the propos-
ed Sukinda Nickel Project.

The question of shifting the Head-
quarters to Bhubaneswar or the plant
site, therefore, does not arise.

Progress made by lead Project at
Sargipallin in Bundargarh Disirict

2753 SHRI D. K PANDA- Will the
Minister of STEEL AND MINES be
pleased to state-

(a) whether any progress has been
made 1n regard to the lead project at
Sargipallin in Sundargarh  Dastrict
since its foundation stone was lald
sometime back;

(b) if so, the main features thereof;
and

(c) the expenditure so far incurred
on the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b) The Hindustan Zinc Ltd, to
whom g mimng lease over the Sargi-
pall: lead deposit has been recently
granted by the Government of Orisga,
have drawn up a scheme for exploit-
ing the prospect, including advimce
action for opening up the deposit and
contipuance of farther developmiental
work leading tp the prepar: of
economic feasibility report m p&%?
ject. The Compary hay obtained WP
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proval of its Board and is expected to
commence work shortly.

(e} About Rs, 6.11 lakhs have been
incurred upto June, 1973 on drillng,
dévelopment of mines, etc,

Capacity wutllised in Public
Units

Sector

2754. SHRI D. K. PANDA: Will the
Mini-ler ot HEAVY INDUSTIRY be
pleased to state:

(a) whether the average utilisation
of capacity in public sector units
under his Mirusiry was only 30 per
cent;

(b) if so, the names of units which
are utilising the capacity more than
30 per cent and those ithat are utilis-

ing the capacity less than 30 per cent;
and

(c) what roncrete mcasures Gov-

ernment propose to take to utlize
the existing capacity?

THE DEPUTY MINISTER In THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). A stalement showing the
inst.lled capacitv, production during
1972-73 and percentuge of utilized
capacity 1n respect of the  Public
Sector Units under the adminiatrative
control of the Ministry of Heavy In-
dusiry is Jaid on the Table of the
Houwe. [Placed i Library. See No.
LT-5370/73].

(¢) In order to improve the work-
ing of these public sector undertak-
ings, under the admimistrative con-
trol of the Ministry of Heavy Indus-
try, Government have taken a num-
ber of mcasures. These mcosures
include progressive introduetion of
rational personnel policy, incentive
schemes, improved methods of pro-
duction planning and control, timely
planned procurement of raw materials
and components, double/triple ghift
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working in appropriate areas, diversi-
fication of production programme, de-
velopment of ancillary  industries,
btlt‘ngthtning of m.aarement, m-
provement of indusiriuj reiations ete,
Apart from th1,  erformance of all
the public scctor underiakings is min-
sterrd ¢rntinuously by the Mimstry.

Production of Pumps and Compres-
sors in Public Sector

2755. SHRI BAKSI NAYAK: Will

the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Government have
plans to make pumps and compres-
sols in the public sector;

(b) 1f so, man features of the
plan; and

(¢) the targetied capaaty for the
coming year and the finaneal impli-
calions thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDUESHWAR PRASAD):
(a) Yes Sir, Government have set up
Bharat Pumps and Compres_ors Ltd,
Naim, ncar Allahabad, for this pur-
pose

(b)Y Bhaiat Pumps ad Corp *-
sots ldd. wall T oduce Centnifugal
puinn , Reciutocating Pumps and Re-
ciproc ting Compiesgors required by
certan, hey industnies such as Fertili-
21, inl  refinerie . Pet o-chemicals,
Oil and Gas Exploration, Steel, Food
and Brewar.es colc [hey nieid to
manufacture 660 number of Centri-
fugal Pumps, 65 numbers of Tcumo-
cating pumps and 60 numbers of Re-
ciprocating Compressors by 1876-77.

(c) In 1974-75, the company plan
to marufacture 850 members of Cen-
trifugal Pumps, and 50 number each
of Reciprocating Pumps and Com-
pressors, the total value of which will
be about Ra, 10 crores.
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Progress made by Bonus Review
Committee

2756. SHRI RAJA KULKARNL
Wwill the Minister of LABOUR AND
REHABILITATION be pleased to
state the progress made by the Bonus
Review Committee so far and when
it is likely to submit its final Re-

port?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G, VENKAT-
SWAMY): The Committee is still en-
gaged in its deliberations.

Government take over of three closed
Engineering concerns of Bombay

2757. SHRI RAJA KULKARNI: Wil
the Minister of HEAVY INDUSTRY
be pleased to state

(a) whether Government have taken
a decision to take over the three
closed Engineering concerns in Bom-
bay wiz. Alycock Ashdown, Mecknon
Mecknzes and Bharat Barrels; and

(b) it not, what steps Government
intend to take to avoid loss of pro-
duction capacity and unemployment of
nearly 10,000 workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). It has been decided that
it would not be feasible for the Gov-
ernment to takeover M/s Mckenzies
Ltd., Bombay. However, in the case of
M/s. Alcock Ashdown & Co. Litd,
Bombay, certain schemes for reacti-
vation of this company are under con-
gideration of the Government.

Ag regards M/s. Bharat Barrels. a
Committee of Investigation was ap-
pointed on 18th September, 1972 to
look into the affairs of this Company.
The management of this Company
have filed a writ petition in the High
Court of Delli against the order of
appolr tment of the Commitiee of In-
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vestigation. The Committee is not,
therefore, 1n a position to submit its
report as the matier §5 sub-judice,
There were about 2,000 workers on
pay rolls on both M/s. Alcock Ash-
down and Company Ltd. and M/s.
Mckenzies Ltd. at the time these
companies closed down.

Statement made by Assistant Secretary
of U.B. regarding transfer of arms to
Third Countries

2758. SHRIVMADHU LIMAYE: Will

the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's atten-
tion has been drawn to Mr. Sisco's
statement (Assistant Secretary of
State of U.S) before a House of Re-
preseniative’s Sub-Commitiee on uina
June, 1973 1n which he had conceded
the transfer of these arms to third
countries;

(b) 1f so, the reaction ot Govern-
ment {o this revelation,

(c) whether the maiter has been
taken up with the U.S. President, and

(d) 1f not. the reason for not doing
this®

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) In the course of hearings
before a Congressional Sub-Commttee
on June 6, Mr. Sisco was asked to
comment on the possibility of trans-
fer to third countries of US arms to
be given to Saudi Arabla and Kuwait,
Mr. Sisco is reported to have stated:
“I cannot give you categorical as-
surances, the best I can do ig to say
we have reasonable confidence that
this will not happen.”

(b) to (d). Government of India
have consistently emphasized to al
Governments concerned that the trans.
fer of arms to Pakistan, either direct.
ly or indirectly, will impeds the pro-
cess of normalisation in the subcontl.
nent and will be a matter of grave
concern to us.
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2759, SHRT MADHU LIMAYE: Will
the Minister of DEFENCE be pleased
to state:

ta) has the Government's attention
been drawn to reports about China’s
experimental firing an Intercontinem.
tal Ballistic Missile in the direction of
the Indian Ocean over Indian Space;

(b) whether the object is to exer.
cise pressure over the countries of
South Asia; and

(c) whether any protest has been
lodged both against the explosion of
a thermo-nuclear device and the pro-
posed experimental firing of an inter.
continental Ballistic Missile?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Gov-
ernment have seen newspaper reports
about the possibility of China test
firing an IL.CB.M. over the Indian
Sub-continent into the Indian Ocean,

(b) The development of Inter-conti.
nental Ballistic Missiles by China is
likely to create apprehension regard-
ing the security environment of all
Asian countries.

{e) No, Sir.

Bhotto's statement regarding Scilentd-
fie Preparation by Pakistan

2760. SHRI MADHU LIMAYE: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's attention
has been drawn {0 the statement
made by President Bhutto about the
scientific preparation by Pakistan of
its npegotiating position at the Simla
Conference last year as a result of
which Pakistan got back the captured
territory with out a quid pro quo; and

(b) it so, the reaction of the Gov-
ernment to the statement?
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THE MINISTER OF BSTATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) In a recent interview to
a Correspondent of the Washington
Post, President Bhutto is reported to
have sald that Pakistan had *“worked
out scientific plans” for its negotia-
tion- with India. Remarks to tha
effect that India withdrew its forces
from captured Pakistan territory with-
out a quid pro quo from Pakistan,
were, however, the Correspondent's
own.

(b) Government's agreement to
withdraw troops from occupied areas
was 1n consonance with its policies
and principles that India did not covet
an inch of Pakistan territory. Gov-
ernment also continueg to believe that
the Simla Agreement provides a firm
basis for establishing durable peace in
the sub-continent.

Measures to improve relations with
Indonesia and Iran

2761. SHRI MADHU LIMAYE: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether in view of the growth
of Chinese nuclear power and arms
race 1n West Asia, Government pro-
pose diplomatic and other moveg to
improve relations with Indonesia and
Iran; and

(b) if so, the nature of these moves;
and

(c) if the answer to (a) is “no”,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) to (c). In the pursuit of
her general policy of maintaining
friendly relations with all countries,
and independently of factors such as
growth of Chinese nuclear power
or the situation in West Asia. India
has always worked towards maintain.
ing and developing close and cordial
relations with Indonesia and Iran.
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With Indonesia which, like India, is
a member of the non-aligned group of
countries, India hag close and regular
consultations at various levels with
the object of intensifying the ties in
the political, economic and cultural
fields. As regards Iran, Hon'ble Mem-
ber are aware of the recent visit to
that country of the Minister for Ex-
ternal Affairs. We believe there is
no conflict of interests between India
and Iran and both countries have
much to gain by increasing collabora-
tion in economic and other fields to
mutual benefit.
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Non Application of E.P.F. Act, 1952
to Trunsport Agencies in M.P,

2764. SHRI G. C. DIXIT: Will the
Mi:ister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the Employees’ Provi-
dent Fund Act, 1952 and the scheme
Yormulated under it have still not
been made applicable t6 most of the
transport agencies in Madhya Pra-
deésh, particularly, in its backward
areas: and i )

(b) if so, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): The Provident Fund Au-
thorities have intimated as under'—

{a) 115 transport cstablishments in
Madhya Pradesh region, including 15
in it~ backwaid areas have been
covered under the Employees’ Provi-
dent Funds and Family Pension Fund
Act, 1952 The Employees’ Provident
Fund Organisation is not aware of
anv coverable esiabhlishment which
has not been covered under the Act

{b) Docs not arise.
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Closare of Good Year Unit at
Faridabad

2767. DR RANEN SEN Wil the
Minister of LABOUR AND REHABI-
LITATION be pleased to state-

71

(a) whether the attention of Gov-
ernment has been drawn to the news
report a i the Patriot dated
10th July, 1973 under the caption
‘“Workers allege closure of Good Year
umt deliberate”,

(b) 1f so, what steps Government
intend to take to curb this approach
of the management; and

(c) whether Government propose
to bring forward any legislation to
bring the management under certan
legal control?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G VENKAT-
SWAMY) (a) to (¢) The matter
falls essentially in the State sphere
The Government’s attention was
drawn to the lock out

Costly Machines in Durgapur Alloy
Steel Plant not used

2768 DR RANEN SEN Wil the
Mimnister of STEEL AND MINES be
rleased to state

(a) whether costly machines in Al-
loy Steels Plant at Durgapur have
not been used since their installation
n the end of 1972,

(b) 1f so, the reasons therefor, and

(¢) how much Government had
spent 1n bringing and installing these
madchnes 1n the plant?

THE DEPUTY MINISTER IN THE
MINISTRY OP STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b) Towards the cnd of 1972, three
Sheet Pulishing Machines were ins-
talled in the Sheet Mill of the Alloy
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missioned on the 28th November, 1872
However, it has not been possible to
operate the machines as there are cer-
tain industrial problems relating to the
manning for these machines The mat-
ter has been taken up at the central
level with all the unjong but a settle-
ment 18 vet to be reached

(¢) The cost of the three Sheet Po-
lishing machines 1n the gheet mill are
given below —

Lakhs (Approx)
(1) Equipment Cost 16 47
(2) Frection and Installation cost 1 26

Total .

17 73
Statements by the Elder Sister of the
Chogyal of Sikkim in Hongkong
Making Allegations against certain
Indian Intelligence Men

2769 SHRI H M PATEL Will the
Minucter of EXTERNAL AFFAIRS
o rleased to state

(a, whether attention of Govern-
ment has been invited to a series of
statementis made in Hongkong by the
elder sister of the Chogyal of Sikkim
alleging that certain Indian Intelli-
gence men were involved in the agi-
tation against her brother,

(b) whether Government have exa-
mined the mmplications of these state-
ments, «nd

{ ) 1if s0, the reaction of Govern-
ment thereto”

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) to (c) Yes, Sir

Government have seen a report
which appeared in the Indwan Express
dated 12473 wherein the elder sis-
ter of the Chogyal had said that
Tndian Intelligence men in Sikkim
had interfered in the internal affaire
of that State. This allegution is not
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true and has been refuted publicly by
H.H. the Chogyal himself and also by
the Maharajkumar of Sikkim,

tation of Programmes and
of Agricultural Labour by
States

2770, SHRI DEVINDER SINGH
GARCHA: Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to state whether the States
have not implemented the program-
mes and policies uniformly in respect
of the agricultural labourers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): Agriculture being a State
subject, the responsibility for chalk-
ing out programmes and framn‘rg po-
licies in respect of agricultural la-
bour is that of the State Govern-
ments. Lack of uniformity in the po-
licies, e.g. in the fixation of minimum
wages under the Minmum Wages
Act, may arise from the differing eco-
nomic conditions in the warious
States,

Problems ¢reated by owners of Mines
taken over by Government

2772, SHRI S. M. BANERJEE: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the private mine own-
ers whose mines have been taken
over by Government are creating
serious problems in some of the mine;
and

(b) if so0, Government’s reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
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maintenance of statutory registers re-
garding employment, some owners
functioning as union leaders, irregu-
lar maintenance of records regarding
ownership of assets, etc. These pro-
blems have either been sorted out or
are in the process of being sorted out.

Expansion of Bhusawal Ordnance
Factory

2773. SHRI S, M, BANERJEE: Will
the Minister of DEFENCE be pleas-
ed to state:

(a) whether the Ordnance Factory,
Bhusawal is being expanded to meet
the requirements of the Armed For-
ceg and Indian Oil Corporation; and

(b) it so, what amount has been
sanctioned for such expansion during
the Fourth Plan?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Ordnance
Factory, Bhusawsl is already meeting
the requirements of Indian Qil Cor-
poration to the extent possible from
its existing capacity. There is no
proposal to expand the factory’s ca-
pacity for this purpose,

(b) Does not arise.

Delay in Payment of Project Allow-
ance to Workers of Ordnance Factory
Varagaon

2774, SHRI S. M. BANERJEE: Will
the Minmister of DEFENCE be pleas-
ed to state:

(a) whether Project Allowance for
1964-65 has mot vet been paid to the
workers of Ordnance Factory, Varan-
gaon;

(b) if so, the reason for this abnor-
mal delay; and

(c) when payment is going to be
made?
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THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b).
The question of payment of a project
allowance to the workers of Ordnance
Factory, Varangaon for the year
1864-65 has been carefully examined
and 1t has not been possible for Gov-
ernment to agree to the sames. The
project allowance has, however, been
sanctioned with effect from 1.4.1965.

(¢) Does not arise.

Bonus to Central Government
Employees

2775. SHRI S. M. BANERJEE, Will
the Minisier of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Pay Commission has
not considered the question of grant
of Bonus to Central Government em-
ployees, including Defence, Railways
and P & T employees; and

{(bY whether necessary instructions
have been issued to include this ques-
tion within the terms of reference of
the Bonus Review Committee, if not,
the reasong for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHR! G VENKAT-
SWAMY): (a) The Pay Commission
has not made any recommendation
with regard to bonus as such,

(b) No instructions in this regard
have been issued tp the Bonus Re-
view Committee. They have, how-
ever, elicited the views of the vari-
ous Government Departments on this
subject.
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Rehabilitation of Persons Displaced
from Indo-Bangladesh and indo-
Pakistan Borders

2777. DR. H. P. SHARMA: Will the
Mimister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether there has been hitle
progress in the rehabilitation of the
people di.placed from Indo-Bangla-
desh and Indo-Pakistan borderg dur-
ing 1871 conflict;

(b) the progress made in this re-
gard in respect of each sector and the
number of persons and families who
still remain to be rehabilitated; and

(c) the expenditure incurred in
this regard so farp

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (c). The Govern-
ment of India have already authar-
ised the Governments of the border
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Statce concerned to incur expend:-
ture on giving neccessary relief and
rehabilatalion assistance to such dis-
placed pursons at the presc-ibed scales
and the entire expenditure is borne
by the Government of India. A sum
of Rs. 2855 lakhs has so far been re-
leased to the State Governments for
the purpose,

(b) The information in this regard
is being obtained from the State Gov-
ernmoents concerned and it will be
laad on the Table of the Sabha as
soon as it 18 received.

Effect of President Nixon'g triangular
diplomacy op Indian position

2778 SIIRT B V. NAIK: Will the
Miver of EXTERNAL  AFFAIRS
be 1 leasrd to state:

{a) whethez President Nixon's
trangulur diplomacy has not weaken-
ed India’ position with reference to
Asinn balance of power; and

tb) if so, whecther the proposal for
A«on Collective Security by USSR,
will be reconsidered by Government?

THE MINISTER OF STATE IN THE
MTNISTRY OF EXTERNAL AF-
FATRS (SfHRI SURENDRA PAL
STNGH)- (a) No, Sir We do not be-
licve in concitis of balance of power

(b) There has been no change in
Government’s position on the propo-
sal for Asian Collective Security.
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Supply of Foot-wear to Miners

2780, SHRI R, N, SHARMA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to siate:

(a) the latest position of supply of
foot-wear to the miners in view of
the representation made by Glace
Kid Private Limited, Calcutta, dated
17th July, 1973; and

(b) whether in view of the decision
of the Third Mines Bafety Confer-
ence, Government propose to persu-
ade the mine owners to place orders
in phases for supply of approved
type of goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The represen-
tation made by Glace Kid Private
Limited, Calcutta, and the recom-
mendation made by the Third Con-
ference on Safety in Mines are re-
ceiving attention of the Government,
However, 67,0913 workers out of
3,11,307 have been provided with foot-
wear in coal mines arnd 60,087 out of
208457 in non-coal mines.

AUGUST 9, 1573
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Visit by Mr. Andre Mairsux to Budis

2781. BHRI P, G. MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the noted French in-
tellectual and statesman, Mr. Andre
Malraux, visited India earlier this
year;

(b) if so, whether he was in India
at the invitation of the Government
of India and if not, at whose invita-
tion the sald eminent guest was in
India; and

(c) whether the said visit proved
fruitful also in terms of some cultu-
ral agreement between France and
India?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Yes, Sir. He
came to India in April 1973 at the in-
vitation of the Government of India

(c) The visit provided an opportu-
nity for a useful exchange of views
on various matters of common inter-
est. A cultural agreement between
India and France exists already.

Setting up of Heavy Industries in
Gujarat during 4th and 5th Plans

2782 SHRI PRAVINSINH SOLAN-
KI: Will the Muuste; of HEAVY IN-
DUSTRY be pleased to state:

(a) the names and number of
Heavy Industries proposed to be set
up in the Guwyarat State during the
!‘o:;rth and Fifth Five Year Plans;
an

(b) the progress made so far in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). To the extent informa-
tion i3 availably with the Ministry of
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Heavy Industry, there is no proposal
to set up Public Sector units in the
fleld of heavy industry in the State
of Gujarat during the remaining pe-
viod of the Fourth and the Fifth
Five Year Plan.

Misuse of Steel Quota by Industria)
Units in Delhi Region

2783, SHRI PRAVINSINH SOLAN-
KI: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether from 1871 to June,
1978, 150 industrial units in Delhi re«
gion have misused the steel quota;
and

(b) if so, the names of the units
and the action taken against these
units?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND wMINES
(SHRI SUBODH HANSDA): (a) and
(b) The position in this regard is
being ascertained and will be laid on
the Table of the House.

Modernisation and Expansion of
Wagon Manufacturing Units in Pub-
lic and Private Sectors

2784 SHRI C K. JAFFER SHA-
RIEF: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government propose
to encourage modernisation and ex-
pansion of the existing Railway wa-
gon manufacturing units whether in
public or private gector and alsp to
allow them to set up new units; and

(b) if so, the number of expansion
schemeg allowed in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). The instalied capacity to
manufacture wagons appears ade-
quate to meet the requirements dur-
ing the Fifth Five Year Plan. Pro-
posals for modernisation have to be
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considered unitwise on a variety of
factors including the viability of the
modernization programme,

Despatch of Soft Coke to Delhi by
Bharat Coking Coals Limited

2875. SHRI R. N, SHARMA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the quantity and value of soft
coke despatched to Delhi by the Bha-
rat Coking Coalg Ltd., and the quan-
tity and value as shown in the sale
thereof from Ilst January to 30th
June, 1873;

(b) the discrepancies in quantity
and value at the time of despatch and
receipt and the measures taken by
Government in thig regard; and

(¢) the expenditure incurred on the
establishment at Delhi in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(e). The information is being collect-
ed and will be laid on the Table of
the House

Alleged business transactions by Offi-
cers of Rourkela Steel Plant with the
Steel Plant op behalf of their relations

2786. SHRI GAJADHAR. MAJHI:
Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether it ig known to HSL
authorities Rourkela, that many Offi-
cers of the Rourkela Steel Plant have
been carrying on business in the
names of their relatives with the Steel
Plant in supplying spare parts, etc,
for different umts of the plant; and

(b) if so, whether an inquiry by
CBI is proposed to be undertaken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Ac-
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cording to the information furnished
by the Rourkela Steel Plant authori-
ties, it is not a fact that many officers
of the Rourkela Steel Plant have
beén carrying on business in the
numes of their relatives for supplv of
spare parts, etc, for the different
unitg of the plant.

(b) Does not arise.

Coordination and Planning Research
on Rural Labour

2787, SHRI VASANT SATHE: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state.

(a) whether Government piopose
to integiate the Research Stafl and
studies conducted, wunder progress,
proposed under the Rural Labour Bu-
reau Inquiry, Intensive Type Studics
on Rural Labour in Labour Bureau
with the proposed Expert Cell on
Agricultural labour {, ensure better
coordination and rlanning in research
on Rural Labour, and if nol, the rea-
sons therefor; and

(b)Y whethcr Governmeni proposc
to et up a cell for studyine the pro-
blems of unorganised urban labour in
all its ramifications for understanding
and remedial action progr.mme?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABTLITATION (SHRI G VENKAT-
SWAMY): (a) Goveinment have no
such proposal.

(b) No.

Indo-Ausiralian move for ceating a
Zope of peace in Indlan Ocean

2788. SHRI HARI SINGH: Will the
Minister of EXTERNAL AFFAIRS be
pleagsed to stale:

(a) whether India and Australia
have agreed to co-operate with each
other to create a Zone of Peace in the
Indian Ocean; snd

AUGUST o, 1973
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(b) if so, the measures iaken by the
two couniries to achieve the objective
so far?

TIE MINISTER OF STATE IN THE
MINISTRY OF HXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Yes, Sir, During the visit to
India of Mr. E. G. Whitlam, Prime
Minister of Australia from 3 to 6 June,
1973, the Prime Minister of Indis and
Australia agreed that the Indian
Ocean area chould be free from inter-
national tensions, Great Power rivalry
and mulitary escalation. They reaffir-
med theis support for the concept of
the Inlhan Ocean as a Zone of Peace.
Roth Ausiralia and India have sup-
po-tel the UNG A, Rcesolution No.,
2902 (XXVTI) e-~tablsshing an Ad hoc
Commtlee to =*udy the implications
of the propbosal ahoui the Indian Ocean
as a Zone of Peace.

Direct Import of Steel by Exporters

2789. SIIRI  JYOTIRMOY BOSU:
Wil the Mimster of STEET. AND
MINLS be pleasced to state:

(a) whether steel mmport 13 a “cana-
Li~ed"™ 1tewm,

(b) whe.her unlil rceently Hindus-
tan Sieel was the sole agency for the
mp et of . leel;

(c) if so. whether Government have
now decided tp “decanalise’ thug item
and permil the exporters to directly
import steel to meet their own re-
guirements, and

(d) if so, on what grounds?

THE DEPUTY MINISTER IN THE
MINISTRY OF STIEEL AND MINES
(SHR: SUBODH HONSDA): (a)
Import of most of the mild steel and
spacia] stecl items is canalised.

(b) No, Sir. Hindustan Steel Limit-
ed and Munerals amd Metals Treding
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Corporation have been the canalising
agencies.

(c) and (d). No, Sir. Howevur, as
an export yromolion measuve, to faci-
litate direct import of eniitlements
under Registered Exporters' Import
Policy, the licensing authOrities have
been authorised to grant facilities re.
garding Letter of Authority for items
other than Stainlers Stieel, tin plate
and tin plate waste on request from
the eniillement holders,

CBI Enquiries against Firms having
Licences for Stee] Industry

2790, SHRI JYOTIRMOY BOSU:
Will the Mmuster of STEEL AND
MINES be pleased to refer {o the reply
given to Unstarred Question No. 8318
on 26th  April, 1973 regarding the
Central Bureau of Investigation en-
quirics agamnst the firms having licen-
ces for sleel industries ang state:

(a) what further follow up action
ha: been iaken against each of the
firms charged by Ceatral Bureau of
Investigation with fraudulent activi-
tie,

(h) whether these companies have
been black-listed: and

(c¢) if not the rea-ons theretor?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF STFEL AND MINES
(SHRI SUBODH TIIANSDA): (a) to
(e). Details of the follow up <« tion
taken ngainst each of the firms charg-
ed by the Central Bureau of Investiga-
tion are given in the Statement laid
on the Table of the House. [Placed in
Library See No. LT-5372/78].

Federation of Executives o H.S.L.
Units

2791. BHRI YAMUNA  PRASAD
MANDAL: Will the Minister of STEEL
AND MINES be pleased to state:
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(a) whether the executives of HSL
units have formed a Federation re-
cently; snd

(h)y if su, the aims and objects of
the federation?

THE DEPUTY MINISTER IN THE
MINISTRY OF SIEEL AND MINES
(SHR! SUBODH IIANSDA): (a) Yes
Sir.

(b) The aums and objects of the
Federalion are repovled to be as in-
dicaterd below.

(a) The federalinn will sinive for
the growth and developme.l
of the steel industry on sound
lines and assist in the achieve-
meni ol mational targeis for
production of steel

(i1) It would promote the ex
change of professional infur-
mation arn. knowledge per-
taining to the steel industry
on an iner-unit basis as well
as with other plants in the
country and abroad.

(ili) It will seek introduction of a
progressive industrial culture
in the management and strive
for planied development of
cadres of professional steel
excculives through a fair and
rational personnel palicy and
its uniform implementation.

(iv) It will promote solidarity
amongst the members of the
sieel fraternity fo effectively
uphold professional  dignity
and well-being of the mem-
bers

Debarring Mbairiculates for Jobs of
LDCs in the Ordnance Factories

2792. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
DEFENCE be pleased to state:

(a) whether Matriculates have been
debarred for recruitment as LDCs in
the Ordnmance factorles according to
the Ministry’s latest notification; and
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(b) if so, the reasons therefor?

OF STATE (DE
FENCE FPRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

THE MINISTER

Distribution of Imported Steel

2793. SHRI D. P, JADEJA-
SHRI VEKARIA.

Will the Minuster of STEEL AND
MINES be pleased to state

(a) whether Government have put
any restriction on the distribution of
imported steel, and

(b) 1f so, what are the conditions?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(BHRI SUBODH HANSDA): (a) and
(b) Imported steel 15 supphed against
release orders 1ssued by Chief Con-
troller of Imports and Exports/al'oca-
tions 1ssued by the Sponsoring Minist-
ries/Department of Economic Affairs.
No restriction beyond what is prescrib-
ed in the import policy/procedures
announced through Public Notices
issued by the Chief Controller of Im-
ports and Exports, has been imposed.

Produetion of BC Grade Alnminigm

2794 SHRI VEKARIA+ Wil the
Minister of STEEL. AND MINES be
pleased to state:

(a) the quantity of BC grade alu-
minjum produced jn India during the
last three years, year-wise; and

(b) the total need of BC grade alu-
minium of the country, annually?

AUGUST §, 1973
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to E.C. (Electrical Conductor) grade
aluminium. The quantity of EC
grade Aluminium produced in India
during the last three years, year-wise,
is as under;—

1870 1971 1972

(In tonnes)
81,375

2. The internal demand for Alumi-
nium during 1973-7¢ is estimated at
about 230,000 tonnes, 50—80 per cent
of which would be in the form of E.C.
grade metal.

93,700 89,412

Overall performance of Undertakings
under Ministry of Heavy Indastry
during 1972-73

2785 SHRI S. R DAMANI Wil the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) the umit-wise overall perfor-
mance of the undertakings under the
charge of his Mimstry during 1972-73
and how 1t compares with the previous
two years;

(b) whether studies have been made
to ascertain the under-utilisation of
capacities in the umits and if so, what
are the findings, and

(c) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) The units under the administrative
control of the Ministry of Heavy In-
dustry have shown good progress
in 1972-73 as compared to previous
two years. A cOmparative ptatement
showing production and profit/loss
during the last three years is lald on
the Table of the House. [Placed in
Library. See No. LT-B378/73].

(b) and (c). The Actron Committee
of Public Enterprises constituted by
the Bureau of Public Enterprises had
gone ints the working of the more im~
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portant undertakings under the admi-
nistrative control of the Ministry of
Heavy Industry with a view to maxi-
mising the utilisation of the installed
dapacity.

As recommended by the Action
Committee, the undertakings have
been asked to draw up detailed and
time-bound programme to achieve
optimum production. The other mea-
sures taken/being taken for improv-
ing the working of the public sector
undertekings include progressive in-
troduction of a rational personnel
policy, inventory control, improved
methods 9f production, planning and
control, double/triple shift working in
appropriate areas, diversification of
production programme, development of
ancillary industries, strengthening of
management, incentive shemes ete.
Apart from this, performance of the
public sector undertakings js reviewed
periodically and where found neces-
sary, expert groups are appointed to
go into the working of these units and
suggest ways and means for improve-
ment. Further, a regular monitering
cell is being set up in the Ministry.
As a result of these measures, it is
expected that the performance of the
public sector units will further im-
prove in the coming years.

Order position of Durgapur Plant for
Supply of Wheels and Axies to Rail-
way Wagon Buliding Industry

2796. SHRI 8. R. DAMANI: Will the
Minister of STEEL, AND MINES be
pleased to state;
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{a) the order position of Durgapur
Plant for the supply of whesls and
axles to Rallway Wagon-building
industry and its actual capacity to
produce these items;

(b) whether the plant is able to
effect deliveries according to the time
schedules of contracts; and

(¢) it not, the orders which have
fallen behind delivery schedules and
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STELL AND MINES
(SHRI SUBODH HANSDA): (a) to
(¢). The snstalled capacity of the
wheel and axle unit at the gne million
tonnes stage of the Durgapur Steel
Plant, wag 45,000 sets per year. This
was raised to 75,000 sets per year
under the scheme of expansion of
capacity of the Steel Plant to 1.6
mullion tonnes a year. However,
according to a reassessment made by
the Central Engineering and Designs
Bureau of Hindustan Steel (now
Metallurgical and Engineering Con-
sultants (India) Ltd.), the capacity 18
only about 58,000 sets a year. There
is some doubt whether even this
represents the correct capacity.

2. The order position of different
types of wheel sets for supply 1o the
Railway wagon building industry 1s as
under:

Type of set Quantity Date of Balance to be
ordered order despatched on as

(Nos) 15.7.73(Nos)
1. 13 tonne MG Sen 6,000 19.5.69 3,285
3. 10 tonne MG Sew 1,385 26.3.70 710
3. 16 tonne PB Seun 3,000 25.9.70 1,040
4 20 tonne RB Sets 8,000 17.5.72 5,780
5. 16 tomne semi- 2,000 18.6.68 629

finished axies

The delivery date for orders at SL Nos. 1, 2 and 8 is upto March, 1974,



191 Written Answers

3 There have been delays in the
deliveries of wheel sets to the Rail-
ways. In such cases the Railways
were requested to extend the delivery
dates swtably

4 The failure to execute the orders
in tume 15 due to low production mawn-
ly as a result of (1) low labour pro-
ductivity, (i) shortage of wheel and
axle steels, (1) high percentage of
process rejections and (1v) equpment
break-downs,

State-wise Locationg of Heavy
Indusiries

2797 SHRI R N BARMAN Wil
the Mumster of HEAVY INDUSTRY
be pleased to state

(a) the names of the States where
Heavy Industries are functioming, and

(h) the names of Heavy Industries
proposed to be set up under the Five
Year Plan, State-wise?

THE DEPUTY MINTSICR IN [IliE
MINISTRY OF HEAVY INDUSIRY
(SHRI SIDDHLSHWAR PRASAD)
(a) Andhra Pradesh, Bihar Gujaiat
Haryana, Jammu & Kashmu, Ketald,
Madhva Pradesh Maharashtra,
M3yso ¢, Punjab, Raja than Tamuil
Nadu, Uttar Pradesh and West Bengal
are the States where heavy 1ndustry
umts under the purview of this Minis
try are function.ng

(b) A new umit in the public sector
is proposed to set up under the Fifth
Five Year Plan for mahufacture Oof
Chemical and Fertiliser equipment it
is also proposed to set up capacity for
heavy machine building, machine tools
and heavy plates and pressure vessels
The location of the units will be decid-
ed on techno-economic considerations
only after the feasibility reports are
finaliged.
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Celebration of 25th Anmiversary of
Indla’s Independence by Missions

2708 SHRI R. N. BARMAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state,

(&) the Countries where the 25th
Anmiversary of India’s Independence
has been celebrated, and

(b) the total expenditure ineurred
by the Indian Missions on these cele-
brations?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) and (b) The requred
information 1s being collected ([rom
the Indian Missiong abroad and wil
be placed on the Table of the House
ag suon as 1t 18 received

Displaced Persons settled in Chota-
nagpur and Santhal Parganag in Bihar

2799 SIHRI 8§ C BESRA Will the
Minisier of LABOUR AND REHA-
BILITATION be pleased to -tate

(a) the number of refugees and
displaced persons given seilllement in
Chotanagpur Division and Santhal
Parganas District in Bihar,

(b) the fic hites provided to them,

{c) whether they have been given
permanent <ettloment in those areas
or they have becn adjusted there
temporarily, and

(d) the amount spent on them so
far?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G VENKAT-
SWAMY): (a) to (d), The informa-
tion 1s being collected from the State
Governmen{ and will be laid on the
Table of the Sabhs.
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Employment to Persens rendered
Jobless dus to Nationalisation of
Collierioys

2800, SHRI 8. C. BESRA: Will the
Minister of STEEL AND MINES be
pleased to refer to the reply given tv
Unstarred Question No, 8954 on the
10th May, 1973 regarding the employ-
ment to persons rendered jobless due
to the nationalisation of collieries and
state whether the information has
since been collected?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The
information haes since been collected
and shows that it is not a fact that
over 5000 miners have been rendered
Yobless due to nationalisation ot
collieries in Chotanagpur ang Santhal
Parganas.

12 hrs,

PAPERS LAID ON THE TABLE

REPORTS OF MONOPOLIES AND RESTRIC-
TIVE TrADE PracTices Commussion,
ETC,

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on
the Table: —

(1) A copy each of the following
Reports of the Monopolies and Res-
trictive Trade Practices Commission
under section 62 of the Monopolies
and Restrictive Trade Practices Act,
1969: —

(i) Report under section 23(6) of
the said Act on the proposal of M/s
Karam Chand Thapar and Bros.
(Coal Sales) Limited for acquisition
of certain equity shares of M/s
Malwa Sugar Mills Company Limit-
ed, together with Government’s
order thereon.

{i1) Report under section 23(6)
of the seid Act in the case of amal-
gamation of Sarabhai Song Private
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Limited and Sarabhai M. Chemicals
Private Lumited with Telerad Private
Limited,

(2) A statement explaining the
reasons for not laying the Hindi ver-
sion of the above Reports simultane-
ously. [Placed in Library. See No.
LT-5361/73).

NOTIFICATIONS UNDER INDIAN [RON AND
STEEL COMPANY |TAKING OVER OF
MinAGEMENT) AcT, 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHR SUBODH HANSDA): I beg to
lay on the Table a copy each of the
following Notifications (Hindi and
English versions) under sub-section
(3) of section 16 of the Indian Iron
and Steel Company (Taking over of
Management) Act, 1972: —

(1) The Advisory Board (Additional
Functions) Rules, 1873, published in
Notification No. G.SR. 278(E), in
CGazette of India dated the 16th May,
1973

(2) The Advisory Board (Remune-
ration of the Members) Rules, 1973,
published 1n Notification No. G.SR.
280(E} in Gazette of India dated the
16th May, 1973 (Placed m Library.
Sce No LT-5362/731.

NAVAL CLRI MONIAL, CONDI1IONS OF
SLRAICE \ND MISCEITANEOUS  (THIRD
(AMENDMENT) REGULATIONS, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI I
B. PATNAIK): I beg 1o lay on the
Table a copy of the Naval Ceremonial,
Condition. of Service and Miscellgne-
ous (Third Amendment) Regulations,
1973 (Hindi and English versions)
published in Notification No. S.R.O.
12(E) in Gazette of India dated the
27th July, 1978, under section 185 of
the Navy Act, 1057. [Placed in Libra-
ry. See No. LT-5368/731.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): I beg lo lay on the
Table g copy each of the following
Notifications (Hindi and English ver~
sions) under sub-section (8) of sec-
tion 10 of the Coal Mines Labour Wel-
fare Fund Act, 1947:—

(1) The Coal Mines Labour Wel-
fare Fund (First Amendment) Rules,
1973, published in Nolification No
G.SR 504 in Gazette -f India dated
the 12th May, 1973.

(2) The Coal Mines Labour Welfare
Fund (Fourth Amendment) Rules,
1873, published in Notification No
GSR 621 in Gazette of India dated
the 9th June, 1973 [Placed in Libra-
ry. See No LT-5364/73]

12.62 hrs,

MESSAGES FROM RAJYA SARHA

SECRETARY: Sir, | have to report
the following messages received from
the Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to mnform the Lok Sabha that the
Rajya Sabha, at its sitting held oo
the 8th August, 1073, agreed with-~
out any amendment to the Mysore
State (Alteration of Name) Bill,
1978, which was passed by the Lok
Sabha at itg sitting held on the 30th
July, 1973

(ii) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabba that the

AUGUST 9, 1978 Matter under Rule
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Rajya Babha, at its sitting held on
the 8th August, 1973, agreed with-
out any amendment to the Lacca-
dive, Minicoy and Amindivi Islands
(Alteration of Name) Bill, 1973,
which was passed by the Lok Sabha
at its sitting held on the 30th July,
1973.”

——e

12.03 hrs

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1978-74

THE MINISTER OF RAILWAYS
(SHRI L. N MISHRA): 1 beg to
present a statement showing Supple-
mentary Demands for Grants in res-
pect of the Budget (Railways) for
1973-74

12,05 hrs,
MATTER UNDER RULE 377
ATROCITIES ON HARIJANS

MR SPEAKER 1 have rcceiwved
this notice under Rule 377 aboul the
murder of Harijans

SHRI JOYTIRMOY BOSU
mond Harbour): Yes, Sir.

(Dia-

MR SPEAKER You are very
ympatient

SHR] IJIYOTIRMOY BOSU H s
tiue, I know my drawback

MR SPEAKER Whan you know
it, why not ,uppres it® The notice
und st Ru'e 377 1= to raise the matter
regarding the murder of and nhuman
treatment meted out tv Harijans in
Andhra Pradesh and Bihar T have
raceived 1t in the following order:

Shri Ramavtar Shastri, Shri Bho-
gendra Jha and Shrl Jyotirmoy Bosu.
Shri Shastri.

o wwremre oot (TeET)
werer o, gfow 9T weaTeTc W
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ferafee fredr g Rl & gk 2w &
ah & 1 g W W & 9w few-
sfwfer agar or Tgr & 1 & v grer Y
AT FY qTF WIOR FTO T H/Y
ST ST AT g § 1 WTer &
;ﬁ'ﬁ;ﬁ!"mn A oF wWIET 99T

“Hyderabad, August 8: The mur-
der of 2 Hanjans, one in Nalgonda
distriet and the other in Warrangal
district ag early as June this year,
which was kept a secret by police
authorities in the State came to the
light here today. The police officials
at the district headquarters who
never misg any oppostunity to
announce to the press Naxslite
raids and their deaths in encoun-
ters, did not part with this infor-
mation though the chargesheet was
filed against 19 persons in connec-
tion with the two murders.”

sers o, WEe Waw ¥ ety
wrEA AT ¥, w0 AT v S Y
e ATy TEERE W AV
qv # 5w ag e A g & T
WS 9 WA §, VTH ¥% ¥4 97 frare
w7 7id | gad fAl v gfere wfemfan
dggwrar e femrwe @, w8
ghraet &7 geur o7 WAAT AT | TH
% 7 ofaw sagEr WA ¥
¥ 7, U dgS A W A A @
& 7 W& N @ AAAT VWD g
for wfaenfrar ¥ §7 Avg £ 4T
¥ §, AT T4 GoAl BT T @ E,
w7 I faATE WY F TS FTEAEY JX
¢ ar oy B FETE w4 w7 faaw
oy ¥, AT WTERT ¢F aTC F W2ATHT
N g FAtew A w1 g
afasrd o= 7

i qeg ¥ fag A weAr ¥—
figR & 10 Fererd g fred
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fet gk & o 7@ famfor fw-
wfe-fet wpr & o v & ) fawre ¥
WH WM AT g AT § ) fr
TR N g A K g, o7 o
ghomt &t awre w1 § 1 werw @,
TR WTE FH, qwh G 130 ¥ wivw ¥
THoUH olo HIX fyer awr & fuch
T &7 g §, T e gfire WY
T ¥ 6 faw @ wafre ot
T oF 7w X ST 1@ w0 whv A §
fs I frewe frar o, Afew
o wF frowm af fer mr s
wﬁnﬁﬁcﬂ@wﬁmg .
(swawww) . = & faes w1
g g WA 1 7 W am 2.
fod ¥ w3 @ § | wg fodt
glam At g

WEUR WEWA O A i
B XA 8|

ot TwrEAre wwe | & W g
f AT qEAN A ATH g A owT
SO WH, aAT A9 ZAHE 36 qad |
TH T X THAS § )

ot fafe frwy (AmEd) fg
& fedt = 1 A fer v §,
A 9gar g fe SeR oraes faan
ST\

MR. SPEAKER: No reference to
the Deputy-Speaker of the Bihar
Assembly can be made.

SHRI BHOGENDRA JHA (Jai-
nagar): Are you not calling me, Sir?

MR. SPEAKER: He has already
raised it

SHRI BHOGENDRA JHA: 12 per-
sons have been murdered in my con-
stituency, 9 of them Harijans, on 15th
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{8hri Bhogendra Jha]

July The Deputy-Speaker of the
Bihar Assembly organised these mur.
ders My valued colleagues have
been killed

MR SPEAKER You cannot bring
in the Deputy-Speaker or the Spea-
ker off-hand It is for the State
Assembly to take note of it

SHRI JYOTIRMOY BOSU Every
man m the country is supposed to be
equal

MR SPEAKER When you make
such allegations, you must give
notice.

SHRI SHYAMNANDAN MISHRA
(Begusarai) The case 18 1wn the
court It 15 sub judice

SHRI BHOGENDRA JHA Wil
you allow a calling attention on this?
Then I will not press i1t now

MR SPEAKER If 1t 135 a sub-
judice matter, how can I allow 1t?
(Interruptions) If you get excited,
1t 18 very difficult then

SHRI INDRAJIT GUPTA (Al-
pore) I would request you to go
mnto the matter i1n your chamber and
satisfy yourself The maiter 1s very
urgent

MR SPEAKER

SHRI INDRAJIT GUPTA You
satisfy yourself whether a Calling
Attention Notice can be admutted

MR SPEAKER I will satsty
myself first If it 18 not sub-judice
I will allow 1t

SHR! JYOTIRMOY BOSU S, I
gave a notice that 200 and odd Han-
jan families of Madhwani village in
Jhajhar district of Haryana are liv-
g in terror Theiwr lands have been

It 15 urgent
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by FCI, Employees ato

the same thing happened. What is
bappening in our country? The
Home Mimuster 1s here He should
tel] us what he is downg to prevent
atrocities agamnst Harfjans

I also gave & notice about the re-
lease of Pakistam: prisoners of war
Are they going to be kept perpetually
at our cost and at the cost of our re-
putation before the whole world” Let
the Government make & statement on
it

MR SPEAKER Mr Samar Guha,
1 have not got any notice from you

RE HUNGER-STRIKE BY EM-
PLOYEES OF FOOD CORPORA-
TION OF INDIA

SHRI SAMAR GUHA (Conta1)
With your kind permussion, on 28th
July, under Rule 377 I raised an
1ssue about the hunger-strike of the
Food Corporation employees 1 also
raised the matter in the meeting of
the Opposition leaders with the Piime
Minuster After that, the Minister of
Agncullute Shri Fakhruddin Al
Ahmed, told me to see im I met
him and 1 gave him a long memoran-
dum and also to the Prime Minister
The hon  Minister agreed that he
would look into the matter per-
sonally He also agreed that this
week he will meet the representatives
of the I'aod Corporation cmployeces
Buil on the very mpght a large num-
ber of employees had been arrested
Every dav, the arrests are continu-
ing under the DIR The food situa-
tion 18 very delicate and 18 very com-
plicated These employees who are
prepared to implement the policies of
the Prime Minister and of the Gov-
ernment are bemng victimised The
hon Minister agreed that he will
meet their representatives These
arrests should not continue Some-
thing should be done Otherwise, it
will precipitate into another crisis

SOME HON MEMBERS rose—
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in Sydhi
MR SPEAKER I allowed those
who sent notices, (Interruptions).

o wew figrdy qragdt  (vrfA)
T wEAW, W7 B g8 gr R o
ghrolt %7 srq@T wIr wr A1 WA
wgT 91 {5 g 7T w@a awrT &7 )
famm agmg e A a frd
g foet few wifgd
MR SPEAKER-
the proceedings

I will look into

SHRI RANABAHADUR SINGH

RE DROUGHT CONDITIONS IN
SIDHI (MADHYA PRADESH)

SHRI RANABAHADUR SINGH
(Sidh1) Mr. Speaher, Sir, last week
I had raised a matter under rule 377,
I brought to the notice of the House
the drought conditions prevailing in
my constituency We belong to the
north-eastern portion of Madhya Pra-
desh Unfortunately the clouds do
not go by the State boundary There
have been reports that Madhya Pra-
desh has been having good rans
But, unfortunately, the area border-
ing Mirzapur has not had rams I
brought this matter to the notice of
the House last week and I wrote to
you another letter about three days
8go. 1 have requested you to ask the
Minister of Agriculture to make a
statement on this. Yesterday too ...

MR. SPEAKER:
it,

I will look into

SHRI RANABAHADUR SINGH I
bave pointed out again that there
have been mno rains There are no
foodgrains People are out of jobs,
I would request you, Sir, to prevail
upon the Minister to make a state-
ment on this.

RE BOMBINGS IN CAMBODIA

SHRI INDRAJIT GUPTA (Al-
pore) Several members have
written to you emphasizing the desi-
rability of the Government coming
forward with a statement regarding
the repcated bombings which are tak-
ing place in Cambodia on the plea
that they are accidental bombings
Thousands of civilians are being mas-
sacred every day Every day the
excuse 1s brought out that it was an
accidentnl bombmmg This way we
may also be accidentally bombed
Sir, you will please impress on the
Government that they should express
the sentiments of the country by
making a statement on this question

(Interruptions)

SHRI S M BANERJEE (Kanpur)
Why should Government not make a
statement on this” They should
come out with a statement Sir, are
you admitting a call-attention on
this?

MR SPEAKER I cannot say that
in the House (Interruptions) I am
gowng to call one of the members to
decide which call-attention 1s to be
taken up because the number goes
upto 50 I thmk, after the Session
we will keep mitting to dispose of
these things (Interruptions)

WAT rEm Y TH LA AR
Cod o

We have already lost two days We
are very much behind the schedule
I request you to properly utilise the
time that we have saved by not hav-
g call-attention today—because of
the discussion we are having on the
Report on the accident to Indian
Airlines' Boemng in the afternoon, I
did not place any Call-Attention this
morning—just to dispose of thus
business
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STATUTORY RESOLUTION RE:
PROCLAMATION IN RELATION TO
UTTAR PRADESH—Contd,

MR. SPEAKER: We shal] now
proceed with the further discussion
on the Resolution re: Proclamation
in relation to Uttar Pradesh. We
have 46 minutes, and three members
are yet on the list. At what time
should I call the Minister? ....I
think, 2.15 p.m. will be all right. One

hour may be taken up by three or
four members. ...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): The Minister may be
called at 2,00 p.m.

MR. SPEAKER: Near about 2.00
p.m—2.10 or 2.15. If the time taken
is a little more, then the other busi-
ness will be postponed a little and
the time for that may be extended
a little fo regain that loss. I think,
this should be acceptable.

Shri Shyamnandan Mishra

st o, oF @@ 77 T, WA W
TET A BT AT ) AT g SAf, o
& faara & & 7y a0 v g 1wy Femn
R 8 fae 1 Afew ww qr wr am
ey

SHRI SHYAMNANDAN MISHRA
(Begurarai): This development in
Uttar Pradesh highlights the tragedy
of a party physically substantial but
gpiritually bankrupt. It proves that
though the ruling Party has the body
of an elephant, it has the spirit of a
mouse and the elephantine body and
the mousy spirit cannot go together..
(Interruptions), I have been a student
of English literature and 1 know there
ig an adjective like ‘mousy’.

Now, it is as clear as daylight that
the whole massive edifice of the ruling
party was built on sands and it is
collapsing almost everyday. And, i
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they cannot run a government with a
strength of 272 in 5 House of 421, the
conclusion is clear that they cannot
run this country with a strength of
370 in a House of 526 or 527. This is
a clear admission that this Party
lacks the capacity to run the country,
to run democracy. In fact, UP has
sounded the tocsin, warning to all of
us that democracy is not safe in their
hands, that legislative or parliamen-
tary majority does not equal political
stability, that strength is not a func-
tion of numbers but of the gquality
behind the numbers, of the disci-
pline, strength and character behind
the number, of the policies on which
the number is built and the policies
which the number iy capable of im-
plementing. That has been made ab-
solutely plain by the developments in
Uttar

This makes us wonder what would
happen if a similar contingency arose
at the Centre and if the Party in
power threw up its hands, threw up
the sponge and said that it could not
run the administration of the coun-
try. You may say that the Presi-
dent can ask the Government to re-
main in power as a care-taker Gov-
ernment and then ask the country to
go to polls. But, then there is no
constitutional obligation on the out-
going Government to function as the
care-taker Government. Can any
constitutional pundit tell me that
there is a constitutional obligation
cast on the outgoing Government to
remain ay care-taker Government and
if the outgoing Government refuses
to function as a care-taker Govern-
ment, what is the provision in the
Constitution to meet such a contin-
gency? 1 would say that
we have riow to address ourselves to
this task not as a remote possibility,
butalapoﬂucalthulttomac-
MOCTACY.

1 have sbsolutely no manner of
doubt that it is mot the failure of an
individual in the UP, the individual
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called Pandit Kamalapati Tripathi,
but it was the fallure of the Party
8 & whole. Had it been the failure
©f an individual, the Party which has
such a massive numerical st.ength
could have elected another leader in
his place. But the Part,; was so
thoroughly demoralised and paralys-
ed that it refused to elect another
leader in the place of Pandit Kamala-
pati Trmpathi and thus it announced
to the whole wide world that there
wag something rotten in the State of
Denmark, that the failure was collec-
tive and total, that the failure was
not partial but it was indeed the lotal
collapse of a Party.

Look at the pathetic appeal mude
by the outgoing Chief Minister? He
thought that the state of affairs in the
UP could be improved by the Centie
temporarily taking over the adminis-
tration of the State. No one knows
it better than Pandit Kamaualapati
Tripathi that things are no better at
the Centre, at Delhi than they are in
Lucknow. Yet, the outgoing Chiefl
Minister was made to make this pathe-
tic appeal under duress.

It is said that this wag the resigna-
tion of the outgong Chief Minister
Pandit Kamalapathi Tripathi, 1 think
there could not be a greater subter-
fuge than this. It is absolutely clear
that it was a case of dismissal. The
supreme leader at Delhi wanted the
resignation of the oufgoing Chef
Minister. Pandit Kamalapathi Tri-
pathi had many faults; I have no
doubt that he had many faults, a'nd
many defects in his administration
100. But Pandit Kamalapati Tripathi
wanted to sgtand up to the supreme
leader. So, Delhi wanted to i;x;rs;

in Lucknow. It is nothing
‘l}:nts a\‘.1:.(::::1%1‘::n coup carried out by Delhi
in Lucknow. Mr, Kamalapati Tri-
pathi has gone onf record as saying
umpteen times that he was not going
to resign. Hesnidlotwoorthre:
times before coming 1o Delhi. Bu
wbenhecamutomuﬂheisamd&
%o behave, he is asked to resign. An

he goes back to Lucknow and then on
the 12th of June he sends in his re-
signation. It was therefore, not the
resignation of the Chief Minister, it
was the virtual dismissal of the Chief
Minister Pandit Kamalapati Tripathi.

Sir, we have been talking about
the many ills and miseries from which
this Pradesh is suffering. The main
reason for 411 the mi erieg and all the
lls of this State lies 1n the fact that
there was a dual 1ule :n U.P.—the
role of Chief Ministe- No. | Shrimati
Indira Gandhi and the rule of Chiet
Minister No. 2 Pandit Kamalapati
Tripathi. No State is functioning
under such a dual role, The de facto
Chief Minister of UP was Shrimati
Gandhi and Pandit Kamalapati
Tripathi was only de jure Chief Min-
ister of State. Ultimately, he said
he would not fall in line with the
diktat of the supreme leader, We
have been reading m the newspapers
that the supreme leader of Delhi
wanted him to drop 11 Ministers in
one stroke; the Chief Minister stood
his ground saying, nothing doing, no
non-sense here. He ultimately had to
go away, but did not stand the non-
sense of Delhi,

However, I know thai {his was a
totally weak inefficient and even cor-
rupt Government. But *he main
reason for thal is that the supieme
leader Shrimati Indira Gandhi divided
the loyalty of the legislators in such
a way ihat such a weak Government,
inefficient Government was bound to
function there. Thig party was
bound to collapse. The moral law
works 1nexorblv. This 12 a party
of defectors. Can anyvbody deny
that the elcvhantine size was not
contributed by the defeclors from
other parties? The ruling party had
the strength of onlv 02 at the time of
the Presicent'~ ei.-tion; it went up
to 110 after the President's election.
now it has got a strength of 272, It
is so because of the power of patron-
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[Shri Shyamnandan Mishra]
age and financial resources that they
commanded,

Now, the other day, tha hon. Home
Minister said, he was not collecting
money. He would be proved wrong
completely because he happens to be
the treasurer of his parly, And to
what use ig that money put? About
that, Sir, I dor't want to say any-
thing at the moment.

The defections took place from all
parties—irom the party of my hon.
friend, Shri Atal Bihari Vajpayee,
from the S.8S.P. the major contribu-
tion had been from my party fo
which you must be thankful to us—
from the BK.D. and Muslim Majlis.
‘There could not be a more, real zoo
than the party that you have put up.
Therefore, it is not surprising that the
people in that State were suffering
so terrifically. I shed no tears—
none should—that such a Government
has gone. And yet I say that it is a
blatant misuse of the Constitution
for the aggrandisement of the ruling
party, for the sake of the narrow in-
terests of the ruling party. It could
be done only by a party which has
a scant regard for the Constitution
and which is hell-bent to disaster.
Article 356, according to my reading
of it, was never meant for misuse of
this kind. Article 356 is not a ‘clinic’
or ‘rehabilitation’ clause of the .Cons-
titution. This was never meant for
the hospitalisation of party, for the

of a sick and
a sick Chief Minister so that when he
recovers, he can come back. We of
course knew of the hospitalisation of
the sick mills, which passes for na-
tionalisation, under the present re-
gime., But we have never kmown of
the hospitalisation of a sick party and
a sick Chief Minister.

Article 358 is being used as a device
per suspension—let me make it clear
. —-of Assembly. -Suspension of Assem-
bly is indeed diebolical. Tt is = bad
‘Constitutionally -the only . clean and
thhdm :
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- should not remain suspended sny more

and that it should be dissolved right
now, and let the ruling party go to
the country. But, this party has no
courage to go to the pevple to seek
their mandate. It had g strength of
272; if they can not run the Govern-
ment with this strength, with what
face are they going to seek the man-
date from the people? Can anyone
say that they are going to get greater
strength than they had? May I iell
you that g very important meeting is
said to have taken place on the 28th
of last month between the Prime
Minister and some of her advisers
here? Many of the advisers told her:
‘Madam, you are in an excellent posi-
tion. You are going to get 80 per cent
of the seats’ But the madam iz very
realistic. She asked: ‘But, what has
happened in the election in KABAL
towns? In the panchayat election
what happened? What has happened
in the Pramukh election? In all these
they have failed miserably. That is
what the Prime Minister thought.

My further submission would be
now I am making 5 demand for the
dissolution of this Assembly Jet not
this thoroughly discredited and rotfen
ministry be brought back to power.
We would like the Government to
note that there is going to be stift
opposition to any such move,

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): Can you improve
your language?

SHRI SHYAMNANDAN MISHRA:
Rotten ministry' iz not & bad langu-
age. It was, in my humble opinion,
not right of the Governor to have
extolled the services of the outgoing
Chief Minister and to have agreed
with him that it was an act of self-
abnegation on his part. . The Governer
knows this, and probably, the Gov-

. ernor was a party to it, that the Chied
. Minister. was made to resign. The

mmmmmmm
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If the Chuef Minister wanted to re-
sign und the Governor also thought
that it was a moral duty on the part
of the Chiet Minister to resign, then
the appropriate time for him was the
20th May when the Lucknow Univer-
sity was set on fire and the P.A.C, had
revolted.

But the Governor did not insist
on that, nor did the supreme leader
insist upon that on that occasion, so
that the outgoing Chief Minister had
been placed in a ridiculous position.

Now, 1t sounds all the more pathetic
that the outgoing Chief Minister re-
commended to the Governor that the
suspension of the Assembly should
be temporary. If the suspension of
the Assembly becomes temporsry,
thea the position of the Governor is
reduced to that of a durwan, the out-
going Chief Minister saying ‘Close the
uoor when T go out, and open the
door when I come in'. Now, would
you hke....

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR
DIKSHIT': I do not think that it is
proper on his part to use the expres-
sio ‘durwan’ and liken the Gevernos
to a ‘durwan’.

SHRI SHYAMNANDAN MISHRA:
1 have not likened him to a durwar

MR. SPEAKER: Mr. Mishra should
not reflect on the Governor in this
fashion,

SHRI UMA SHANKAR DIKSHIT:
He should know nicety of language.

SHR] SHYAMNANDAN MISHRA:
In fact, I am trying to safeguard the
dignity of this great office, and it is
out of my solicitude for this great
office that 7 ask the Government not
to permit the use of article 856 in a
manner that would make the position
of the Governor that of a durwan.

It i Shyamnandan Mishra who is
trywoﬁ to save the dignity of the gicat
ce.

I have not used any wrong expres-
sion  Let anybody be asked. Let
Prof. Mukerjee be asked.

MR. SPEAKER: Why does he in-
volve Prof, Mukerjee in this?

SHRI H. N. MUKERJEE (Calcutta-
North-East): He is perfectly all right,
if I may be permitted to say so.

SHR] SHYAMNANDAN MISHRA
I was saying that that would reduce
his position. I did not want that his
position ghould be reduced to that. 1
really do not know why hon. Mem-
bers are so hypersensitive and exhi-
bit almost a kind of feudal sensitivity
in this matter. Democracy does not
function in such an atmosphere.

wOw WERW W9 TEAT &Y
Tramw A wfEy )

oft o T« fagrQY aradt (wfem )
wenw WEeg, gvarg 4 € & e
F T@E & IET 97 AwfE #R,
@ uw ooy gwaT § ) T §
¥ wfy F@ 0 IET T8 g
TeTH A grat wr fastar @
¢ 1 78 womw F7 faug a7 v &
2 wfwset wEdl wWH T
THIT FAT g A HOW

SHR] SHYAMNANDAN MISHRA
My submission, however, is that the
Governor must not be asked to apen
the door for this thoroughly discredi-
ted and rotten Ministry.

WeTw WENT - OYy & 39
Iz Rag S fam e e am
% fefdy =t dwmd  ® T

13

-
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ot samren feal o oaw @
af W, @ N-wifemds T A@aT )

This ig what we are meant for.

waw wgwu] 7@ $ia M g
8

ot savres e & fafived)
¥ WX T

Now, 1 am summing up and saying
that he must not open the door for
this thoroughly discredited and rotten
Ministry

I am perfectly in order., What else
am I expected to say?

MR SPEAKER: That door is open-
ed by the members of the House and
not the Governor

AN HON MEMBER: No, Sir

SHR] SHYAMNANDAN MISHRA
The Assembly should be dissolved
immediately Let us go to the polls
and let UP be the test case. We have
absolutely no manner of doubt that

the people are going to gmive a mas-
sive verdict against this Government
which has been g massive failure,

7g &Y faeger ot wrwr B
AR AR X 9T 5O A ¥F WX )

oft Trw Fewy (TredEAY) @ wew
wgrea, e saw ¥ oregafr s sy
v ¥ dow ¥ w@ o AN gery
wry, Taww et ww % fag
ayr g g ) Joe wiw ¥ e
Ll LR LA G L
fawrre & wwi o oY

......
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weTH W0 g Ay
wR AT arew & fear qr ?

st ear avaw faw . oft

1t would reduce the post of inhe
Governor to that of a Jurwaen, I can
speak on it if any attempt iy maae
to take it off the record There 1
nothing wrong about it. It must be
on record,

oW wgeo, § 17w g e
o & ara w0 w5 8 awar & ar wmir
g §%aT ¥

§t T ToEw maT
#rp § ¥ gf IEv gEM T qUEA
AT WSS T A AT VAT 9 | T 9
FTAE ® IT9 agad a1 - TTH AD
& w3 gwar 1 frew
T ¥ Agr WA wrAe fRw e R
|4 vET g1, I8 fedT o v AW o
forrlt 7TaE I W W A AT AT 39 oA
%) et f, a7 & "’ ar ww frely
wez X uwfun wr Forar s7oATAT )
T NAW wrAw & fAm oF aga o€
fareditg are 2 fr g7 avg 1 #fe-
frrcgw g s, fog & il st e
Fexa ot st Y fmr

ag1 fred q-qrf et it o Farer
goT B, ag qew ¥ A gur*v
wr# amw fagfay 7o & Swar gy, faard
® e g, s gur & swew
¥ frmra go @, & ™ & wheres
¥ qwrad aga niew gr § 1w sy
¥ zg wgr e g9 gur f A, w
¥t fafeet ®r Pz wgar, ot fag
9w w feferr firr mar — ag Tow
Ay wgIAA % § o fowre ady
Y, forw ¥ fir o7 % vy aog ¥ swfoe
forar wmr
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7g M creg-af wrew s gwT s
Iq & gy At 0 IO TARER @
TA§ o agy ¥ wre ° wHA ¥ T59-
e oY g v £ T fag
T wraw &7 grdwar, swifar o
Y Wy, ww agr  fafo F ge
gaTe gPm ) dET A9HTAT T 3~
agt faga & vt &1 7 o, ww A
At 75T Y sifee fegfa wY FTor fame
ferr qr, sqwedEar & W feafy
® 1  femar - & a9 sTon
# Tregafar v Ay W oY famrfor
®) 7 oY arfn agr #Y feafe & g
€ oy | W AT g § R o g
off wrew wer @ ¥, o e agr
TR F W 8, X W93 ware ¥ fraw
arr g & g R w oW feafa ¥
ar 2 fraguvdt a@ ¥FwEER
o wawd ¥ ot few difeq § 9=
W TEW qEAT q® |

g ART@EIXIAT T FT F
K R N ¥ T e wer
g g fr 39 93w ¥ 9 fawdt &
@ra g fagk & raard), =g af
AT 1Y A FXA T I GL T
ol fasme FiomTg £ 99 ¥ aeme
ST U9 S99 S9N FT IR
w0k v GCeTQ I waw & 3fwa
sfeeTe freamy & ¥=T F7 AT A
% feafa §, sfow feafe & 5o &1
ware fear o gw ¥ dan g e ot
fa®r — forr Y e 12 3, TRwT gE?
e ary wwra ¥ Pfeg Ny &)
¥few @ g AT ww Ao A
gt 7w ¥ 23 fed wwrfer & @
wOU W ® A T W H D
awes w1k Y, g A wad wEw
wivz g uf o, W W @ ¥ g
& fasy & o & oy WA & g s
ot &, Ry o e gt g e

a1, JqAT At ogw qrav § 1 grentE
T T FB I AT gE ¢, o wwy
T WX AT dAA ¥ forg @, e
S ¥ WER woard g o
& fom ¥ agr o ¥ gt A
WAET F oAt @ — wwrEA w1 ™
T w1 @ arfgw

wens wgred, & fr 37 qaff foreiy
qamr g1 W for sty @, v
RS Y FTaga Ao 2| o v
® T W ¥ fag A Y o fere-
@ Y o ), fom 9v 17 w0
F74T @< AT T | TT0 ¥0 UA( VT
ot T AT B OF IS AT Farermar
v, e welt o ag woR T gE 8
gy foq@ w1 ao@ = e
=1, foar sma onfw % A Y sfeng
FCAT A%

& geix wvan g fr wrgafa waw
e W sfev affeafaay 1 grmar
T gT AR A, T & T fe
W { wegafy WA Iw@AT TEr o

v oft wa fewm (ar3T) wemw
WgRA TAY NAW W 3 geAd 9
I F OF ara fawrge a1E @Y ot @
fr aer qww afaam «7 e A «f
§ AR AFaw 7 T wIET W

AN HERA TV NEW F TFAT
F qrar asgufa o &7 o ger Foray mar
TR OR R aET T Ty
g gl Iwgm & SFAwE TE
Hz4 TN &) Iy g A fR 3w Y
o fogrt &1 fsuw fFar
war g 5 A e soret ¥ o - gwrd
afgm ¥ famgw fawms & 1 o
Ty, # daw & Ay A agw
® o § W9 F 9THA I KA igaw

{-
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[#i g fwwa]

“The resignation gives detailed
reasons and is coupled with the
recommendation that I should re-
quest you to exercise your powers
under article 356 of the Constitu-
tion and to take over the adminis-
tration of the State for a temporary
period ”

W W %L A4 qgE AT
syamfa faadr ®r ze@  fawrfar
w1 et F g WK dEa § -
“There is one other aspect of the
matter The advice as to the al-
ternative arrangements having
been tendered by the Council of
Mimisters while continuing to en-
joy an absolute majority in the
Legislative Assembly, I should be
loath to reject it except for com-
pelling reasons.”

g1 sTaTT7 & o wwarafa
famdt #f Tegafa wrm W
# famrfor w0 &1 wwsT & -
7g TAAT ATgE  WrAA € W waAr
T, gfs fandr aerc w1 faae
qaT Fagmaar, @ fog Iwar fa-
wifcw Y & sww wEy @, 7g W
TR g wEY § | TS §T ogw
ofrwd s gE o Wi g d ar?
Fwa A TE Y & e agwa arft woeTe
w1 7 WAl WAt daAe N weg
g ey @WT %) ST ST H A
WATY WA W qOTE  TTOAUT W X
gwar § ) TYGUIA W A §AG
qray gt | TRT ¥ ff oy ofard
g gk WM ¥ ewd wede X
W e A N v g @ fag
® ar & 1 e s ag B |7 A
arwates  faam s @ & f @
mifrRre aYeTC §uT w3, |
¥ gET  wQ, weeaw w1 e SE,
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QT wEA wT A 3t Y wfiverc §

TATE B T W G WY e X
N QT 7 Ay e
t 7w Sl we W
v § fo ag 7 ofedy
¥ W T O o o §
A ® W FIX WY "ETy
wat X ewd § - gufy 9a W

LY

Tt qTEw ¥ qy ot T I FEEEAT
¢ fir agma sl T F ge e R
g faar 9 weefrer 3 qum W
oy weg & fr # teafa A Faafow
&% f5 ag werft wew il W —

weTw Wit : 7% faege wwaer
fardreit o & WX wfesq & g7 Avg &
T g g wifew | & Y ag g
T FEFN R AR A ARAN
THEET T WA I1EY W W9 By
W W0 Y WY B wifew fr @ N
g wm famr w10

T APRA  AEATA WIOE WTHA
g

ot wy fewd ag W d
qg &w qeafeve sAvew § fF agwer
e T w7 qer welt wodr dfwwe
W wremg ¥ Framy awr warfer s i
A T sTA R X ogww
afir firedt oft gree & shefere T
Y THTRT HT W7 AHTE TG TET & T )

IO W2 A OF A1 W @ oy
fie s s wgr o gy a7 fie oy @ faedt-
et FORTE § WA T ¥ g e Wi
fearT wrew g ® Wit OF gl T
€ 2 W ot §, ¢ o § 1
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iew et ¥ 1972 ¥ ygAA § WIT
1960 ¥ wearafy YA ¥ FerereTe
¥ aw wyr fr qfe freltget averd
feor wraw ) ¥ Ao & qwfed o
T W wifge, WK wHET e
et & qAY o1t & 9 AW WY 0w T
AT R ERAI R | ATH AW W O
TEYT TR G, TR A AT o
G faary gam @ 5 "o fra o
front oo ¥ £ g ¥ wiews W
Faa 74 & Afew fec o aezafy
WAT A 93w ¥ 9 I9 q3q ¥
wyaw feay war , foa® g g
w1 A7 fasge oy @faw gor 5
WT T Y guy ¥_v wfen fw
RFarer v g avelt o A Frods anfaer
g€ % TPy o ¥ 9 faeg e
& mar & fF wrie qret g Freey
ot & fr fawmer agwa 33 & aw A
Tg AR a9 &y feafer & A &
=g o7 feqr avm A ar AT WA
g

IAT N2 4 AW A A TATT 7Y
fRA w7 o7 & gaw 7 IUC AT WY
g1 faer * WY 9 w99 R wATET
T g1 fAar

QLT RRYIT, FAT LAY T 3
dIacqig & AT F @A @A
glagarag f& 1960 & 1970
s ! & M T sHggwr |7
oiT #2 & FoET 7 IUT WIW A
frewd #Y e 7 awdad 90 W
& afg sy )

WU ag fr v R 7 W afm
o WYaw qrash § WK arew & 9 W
iy wiaa g §, 19 AT adW
F&H N wRw W olaT WA X
m&tﬁﬂ:m 25 sfawa
9t stu Wt av €T e wfew
wrafit whwer ¥ wa §, Wi ag Wl

T ¥ W WP, 1960-61 7
IE AITF 0 ST WAG | 9T 7% 6
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SHRI BIRENDER SINGH RAO
(Mahendragarh): I would request
that the time may be extended....

MR. SPEAKER: Enough time has
already been taken.

SHRI BIRENDER SINGH RAO: I
will mention one thing. Yesterday's
incident was very sad. Seven Mem-
bers from the Treasury Benches con-
secutively spoke. This has never
happened before.

MR. SPEAKER: You are forgetting
how many Members spoke from the
other side.

SHRI BIRENDER SINGH RAO:

- Very few, The time was not pro-

perly distributed.

MR. SPEAKER: That is not so.
The time is quite properly distri-
buted. You will have 10 minutes,
After that, the Minister will reply.

SHRI NARENDRA SINGH BISHT
(Almora): Will I have some time
to speak?

o wpEd: & Fus ITNHA
dzrafs 2 109Tar1, 2 A v
s'tmqa'r-r"rfsﬂwift waly oy femd
(0 n‘xfmaarﬂmamtu

13 b
SHRI nmmpn SINGE RAO
(Mshendragarh): Under the Consti-

tuﬁonmﬂnwwa!ﬂum-r'.
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sident in article 338 are invoked
whenever administration in a State
fails or the Government of the State
cannot be run according to the Con-
stitution. Presidential rule has been
imposed in Uttar Pradesh. I do nol
say that there was any other alter-
native, but, Sir, the stand taken by
the Government is very inconsistent.
If Government had admitted clearly
that the administration in the State
had failed completely and Govern-
ment by the people could not be
carried on, we would have been
happy, and that is the only condition
for imposition of Presidential rule
But the Government has been saying
that Presidentia] rule has been im-
posed in spite of the overwhelming
majority of the ruling party because
of famine conditions, because the
PAC constabulary rose in revolt and
they have to be disciplined. They
are not very clear about the Consti-
tntional provisions

Many hon. members in this Housc
have said things which are correct
They have justified the Presidential
rule hy saying that the State of Uttar
Pradesh has been a sick State for a
Inng time. thal the administration
could not he carried on there. I
toured Uttar Pradesh {wo months
back. What I heard from the people
w 's that there was Brashtachar ke
raj, there was decoits’ raj, in Uttar
Pradesh; nobody amongst the com-
mon people ever said that it was
Pandit Kamalapati Tripathi's Gov-
ernment or it was Congress Govern-
ment; or people's government, it
was anybody else’s Government in
UP. but not Congress or Pandit
Tripathi's Government. 1 would not
say what other names were used for
this Government.. ..

MR. SPEAKER: The hon. Mem-
ber will continue after Lunch. He
will continue for ten minutes and
after that, the Minister will reply.
The Minister will start his reply at
210 p.m.
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We adjourn for Lunch to reassem-
ble at 2.00 p.m.

13.02 hrs,

The Lok Sabha adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes put Fourteen of
of the Clock.

[Mg. DEPUTY SPEARER in the Chair]

STATUTORY RESOLUTION RE.
PROCLAMATION IN RELATION TO
UTTAR PRADESH -Contd,

(Mr. DEPUTY SPEAKER in the Chair]
Birender Singh Rao.

SHRI BIRENDER SINGH RAO: 1
was saying that it was agreed that
Pres:dential rule in UP was inecvita-
ble. For the past many yecars Uttar
Pradesh could bc aptly described as
‘utter chaos’.  Administration has
failed Corruption was rampant.
Development works did not make any
progress People were suffering from
famines and floods and the wverv
foundat on of the cwvi] authority of
a popular government had collapsed.
The Polire of the State on which rests
a government, an ejected government
of .he people, rose in revolt. But the
people have a suspicion and it is
being talked that the imposition of
the Presidential rule in UP in spite
of all these conditions was politically
motivated. There are good reasons
for that. Specially after 1967, this
Article 358 was used by the Central
Government in some cagses where a
popular government wag running a
State and where there was majority
with the government in the legisla-
ture. In Haryana, a real government
of the people, a popular government
was ruling the State but all of a sud-
den, for no rhyme or reason, on
obsolutely lame excuses, for the mis-
takes whieh the Congress had com-
mitted in inducing people to defect,
the Government was blamed, the
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[Shri Birander Singh Rao}
whole Assembly was blamed and it
was dissolved. In the same way, the
same day, a popular government in
West Bengal was dissolved in Novem-
ber 1987. Now in UJP. perhaps this
action of the Government would
have drawn praise from all sections
it it had been taken in time. When
the Army was used to suppress a
Police revolt, then definitely Art 358
was attracted. 1 would have been
ve'y happy if before sending the
Army to fight against the Police,
before sending the Indian military
forces to use their arms against their
Indian brothers of the armed police,
they had imposed the Presidential
rule and dissolved the Assembly.
Even now, the Assembly is not
dissolved it is kept 1 an
amimated suspension. The Assembly
it kept in a similar suspension in
Andhra Pradesh. There is no pro-
vision in the Constitution for keeping
an Assembly in animated suspension
for over six months. The Constitu-
tion is clear that 1f the Assembly
doeg not meet 1n six months, 1t stands
dissolved, It goes,, But in Andhra
1t 13 continuing. I would like to know
from the hon. Home Minister why and
under what provisions of the Con-
stitution it 1s done. If the govern-
ment in UP. and if the Assembly of
U.P. State was not fit to rule with
the popular will of the people behind
them and was not fit to administer
the State, will they be fit now after
the MLAs and Mimster+ had rested
for a while” If the Chicf Minister
of UP. had been given respile for
three or four months, can you say
that he will become an efficient man?
To my mind, the Government is beat-
ing about the bush. They are not fac-
ing the real problem. They are fight-
ing shy of admitting the fact and the
real malady of the sickening state of
affairs in UP. They are not look-
ing deeper into the causes. The real
cause ig that this State is such a large
State that cannot be properly admi-
nistered. There are 55 districts. 1
wil] request you to ask the hon,
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Minister who himself belongs to UP,
whether he can name all the 55 dis-
tricts of UP, He would not be able
to remember half the names. Yet,
he i» administering that State from
Delhi. It this vest sprawling state
not bigger than our neighbouring
countries? It is bigger than Bangla
Desh. It is much bigger than Nepal
It is much higger than Pakistan. It is
next to a continent, the continent of
Australia, in population. Such a large
State cannot be properly administered
as one single unit. That is why it is
suffering from famines. That is why
it is suffering from floods. That is
why the administration has failed,
That is why the people are dissatisfi-
ed. The pnlice force in the State is
so large that it can take up arms
against the army. Why not divided
it? Why not allow the people to
make progress like other small States
like Haryana and Punjab?” Other
States have been created on the basis
of history, culture, language and ad-
ministrative conveniance. Why not
divide it into Brij Pradesh for the
the Brij Bhasha speakine people and
Oudh for the Eastern UP” They
were clubbed by the British Why
should the people continue to be
punished even =after independence?
Why should 1t remain a single large

State” For that there are political
reasons.. (Interruptions) Vishal
Haryana——if you do not like, do

not make it now, But it will come
one day One dav you will be forced
to accept Vishal Hpryana as a reason-
able demand. You will be forced to
divide TP and it is only bhecause it is
too big a State. As it is a large
State il requires also a leader of a
preat stature, but the Congress Party
has not been able to provide a leader
of such a big stature as UP needs,
The State is so big that they cannot
find a suitable leader Perhaps the
Prime Minister could have ruled the
Btate properly, but the Centre needs

SHRI P. G. MAVALANKAR (Ahmie-
dabad): Instead of Tripathi’s rule,
Rashtrapati rule has come!
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SHRI BIRENDER SINGH RAO:
Rashtrapati rule is only in the name.
If Mr. K. P. Tripathi has failed and
if other Chief Ministers before him
have failed and if they cannot find
& man, why should you allow the
people to suffer perpetually? Why
cannot ithey divide 1t and declare
here and now that UP will be divided
and the people will be given a chance
to make speedy progress and the ad-
ministration will be toned up.

There are only one or two points
more and I will finish. It has been an
accepted principle that under the Pre.
sidential rule, major policy decisions
will not be taken. But we have seen
in UP the Governor of the State
passes an order imposing the language
of Urdu in the schools, ordering all
Government employees to learn Urdu
and pass a test in Urdu within three
months. I am not opposed to Urdu. 1
like the language and I myself studi-
ed Urdu and I would like it to make
progress. But if it 1s imposed, there
is bound to be a reaction. UP has
been & Hindi-speaking State and
Hindi has been the State lanauage.
Now to make this change and later
on, if the people and the elected re-
presentative of the people want to
change this decision, it will be quite
embarrassing to them. It ijs not the
Governor who goes there for votes..

MR. DEPUTY-SPEAKER: Can you
tell me if all these arguments are in
support or against the Proclamation?

SHRI BIRENDER SINGH RAO:
I am only appealing to the Home
Minister that while there is this Pre-
sidential rule in U.P, he should not
allow this rule to be misused by
certain people and should not allow
the whims of a Governor to have its
way because it is not justified.

MR. DEPUTY-SPEAKER: UNi-
mately you support the Proclamation?

SHRI BIRENDER SINGH RAO:
I sypport the Presidentia] rule be-
caupe it is unavoidable. But they
should admit anud accept the failure

1378 LS8

and they should dissolve the Assmbhly
and hold elections because the Assm-
bly cannot be suspended as its leaders
have failed and in two or three
months’ time they cannot become ot
efficient administrators. That is why
I said that this Presidential rule
period should not be used for political
decisons, to try and attract more votes
of a particular section. I mentioned
this because this is not an isolated
incident. This has been happening
and in the name of language and
secularism people’s sentiments are
being exploited. Sometime ago, we
heard that certain section of the
people refused te accept Vande
Mataram on religious grounds. Taking
their cue from this (Interruptions)...
secularism should not mean opposi-
tion to religion.... This goes a long
way. It has its repercussions very
wide. Taking 1its cue from the deci-
sion of the UP Government, the
neighbouring State of Bihar went one
step further. The Government there
placed a ban on all rites, prayers and
religious ceremonies in public fune-
tions and 1n opening ceremonies. These
things are bound to injure the feelings
of a vast majority of the people in the
country. So, it is now the Parlia-
ment's responsibility, the Home
Minister’s responsibility, who belongs
to UP, o see that during this period
of the Presidential rule, nothing
happens in UP which 13 fundamen-
tally opposed to the policies so far
followed by the people’s representa-
tives in that State.

MR, DEPUTY-SPEAKER: It was
announed by the Speaker before Inch
that immediately after Shri Birender
Singh Rao flnishes his speech, the
Home Minister would be called.
Even so, I have a letter from the
Minister of Parhamentary Affairs re-
questing very earnestly that three
more members may be accommoda-
ted—two from the Congress and one
from the Opposition. If you agree,
I will give them five minutes each
and then I will call the Minister....
(Interruptions). I know, but it Mem-
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[¥r., Deputy-Speaker]
bers want, we cannot be top rigid.
We will call the Minister after that.

Also I would like to say that in
case somehow we overstep the limit
of 8 pm., we shall continue with this
debate until we finish it and then take
g.tbenutitem.maybonnmonﬂer

t.

Shri Raj Deo Singh.
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THE MINISTER OF HOME
AFFAIRS (SHRI UMA SHANKAR
DIKSHIT): Mr, Deputy-Speaker, Sir,
I have heard practicaily all the speu-
kers patiently... (Interruptions), I
expect that the Houses, the Members
opposite, in particular, will listen to
me patiently in respect of the various
points which have been raised in this
House. A large number of hon.
Members have spoken, and they have
made quite a number of points. I wish
to confine my remarks mostly to the
important and salient points which
have been raised by the leading Mem.
bers of the Opposition.

Sir, except for a brief—I do not say
so brief—initial, early period, when
the House got bogged into a kind of
unnecessary wrangle, the level of the
debate had been of a high standard.
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One important point has emerged out
of the entire discussion so far as the
State of Uttar Pradesh is concerned,
as it iz strictly relevant to the pro-
position before the House, namely, to
approve the proclamation made by
the President under the provisions of
article 356 of the Constitution. On
this proclamation, I can say—I hope
without any serious opposition—that
there has been no opposition to that
proposition.

Other points have been raised. It
has been pointed out that there were
difficulties; that progress in TUttar
Pradesh was slow; that development
was not good; that the Congress party
did not function well and things of
that sort. But I do not think any-
body has made a pomnt that in the
circumstances that arose, constitu-
tionally there was any alternative
to the action which the Governor
took and which the President took
ultimately. (Interruptions). Even
in respect of the last speaker and of
severa] other Members who appear-
ed to be criticising, the substance of
their speeches was that they did not
oppose, particularly at thig stage, the
proclamation that the President has
issued.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Very wrong. (Inter-
ruptions) .

SHRI UMA SHANKAR DIKSHIT:
I know some Opposition Members are
opposed to it. I do not doubt that.
But what I am saying is that by and
large that consensus has emerged
from the speeches., (Interruptionsy.
Mr. Jyotirmay Bosu will give me
this opportunity to explain my points.

One more central point that has
emerged, of a positive, constructive
character, is that there is virtually a
consensus, not only a consensus but
almost unanimity, on the fact that
the State of Uttar Pradesh has mnot
receivad that measure of assistance
and help in the matter of creating
the infro-structure necessary for its
economic development. My hon.
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friend, Mr. Atal Bihari 'Vajpayee,
said that; Mr. Jyotirmoy Bosu also
said that, Members on both sides,
virtually all of them, who have taken
care to understand the situation, have
conflrmed this.

I believe that the lesson of this
consensus of opinion will not be
lost on the Planning Commission and
the Finance Ministry of the Govern-
ment of India. There is a reason for
it. I want to be believed on this
point, U.P, iz well knowp for its 1ib-
eralism. The officers coming from
U.P. have been greatly in demand for
their impartiality. They have been
somewhat sell-difidentc They have
been feeling that they should rather
put down their State than be called
partial to UP., That is why you
find in economic matters U.P. has not
received a fair deal; I confess it has
unfortunately received a raw deal
I believe this long discussion that has
taken place will have served a great
public purpose if jt is realised that
a large State with 9 crores of popu-
lation, with men known for their
integrity, impartiality and capacity
to work should be given a better
ireatment economically so that they
can build their infra-structure and
make better progress in the industrial
and agricultural sectors.

1 will give some figures which Mr,
Bosu is not aware of. So far as elec-
tric power is concerned, I find that
while the average per capita of elec-
trie power for the entire country was
94, it was only 59 in UP. with the
present installed capacity on 38lst
March, 1873.

SHRI JYOTIRMOY BOSU: Kindly
explain it more fully as a teacher
does,

SHRI UMA SHANKAR DIKSHIT:
You may call me a teacher, but I
do not want to call you pupil. Even
the estimated installed capacity per
capita as on 31st March, 1974 would
be 62 in UP. as against 128 in the
whole of India.

SHRI INDRAJIT GUPTA (Ali-
pore): Are they units or what?

SHRI JYOTIRMOY BOSU: What

unit of electricity is he talking
about?

SHRI UMA SHANKAR DIKSHIT:
I am giving the per capita electric
power in UP. as compared to the
whole country,

PROF., MADHU DANDAVATE
(Rajapur): Per capita political po-
wer?

SHRI UMA SHANKAR DIKSHIT:
Not political ‘power. I am talking
of electric power. The per capita
political power also has been deterio-
rating because of this situation.

The net installed capacity by the
end of the Fifth Plan would be 112
for U.P, as against 192 for the rest of
India, provided the provision in the
Fifth Plan is increased by Rs. 140
crores. As at present, even that
position would not be reached. On
behalf of my State I feel gratetul
that the important point of industrial
and economic under development in
that State has been mentioned by
most members, especially those of
the opposition.

st vm 2 feg (vROWNw)
gfaes &« &7 Aifay =0 §, T O
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SHRI UMA SHANKAR DIKSHIT:
In that connection, I want the ear of
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the House. I want to point out that
only an advocate who has no case or
a poor case on merits will resort to
abuse or will resort to the kind of
expressions which one of the leaders
of one of the parties used in the
context of the Governor of a State of
India. It is a well.xnown fact that
so long as you have strong facts with
which you can refute, you will not
go down to abusing the opponent;
you will not stoop to that level

AN HON, MEMBER: Who has done
it?

SHRI UMA SHANKAR DIKSHIT:
If you see that records, you will
know who hag done it. All that I
can say is that I totally disagree with
his facts.

SHRI JYOTIRMOY BOSU: Which
Governor are you talking of?

SHRI UMA SHANKAR DIKSHIT:
Well, I do not think it will enhance
the prestige of the House if I answer
the kind of questions which the hon.
Member has been asking,

SHRI JYOTIRMOY BOSU: It is
better you keep your mouth shut too.

SHRI UMA SHANKAR DIKSHIT-
I will first take up a few points, not
all of which necessarily are major
points, which Shri Bosu raised. Be-
cause, in most of these cases his facts
were contrary to the known truths.
So far as the policemen are concern-
ed, he referred to the special fund
or welfare fund of Rs. 275 lakhs
After this point was brought to the
notice of the Government, before the
trouble arose, Government had
agreed to raise the fund from Rs, 276
lakhs to Rs. 12.75 lakhs.

SHRI JYOTIRMOY BOSU: Be-
fore the rebellion it was Rs. 2.75
lakhs.

SHRI UMA SHANKAR DIKSHIT:
He referred tp partial facts, part
truths, half-truths, quarter truths and
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three-quarter truths while speaking in
this House instead of referring to

bagic truths where he cannot be
attacked,
Referring to the drought-prone

areas, he made fun of the exceeding-
ly smal] amount that is gaid to have
been set apart and utilized for this
purpose, He gaid that a sum of Ks.
35 lakhs was get aside and, if I heard
him aright, he said that only Rs.
23.53 lakhs had been spent. I have
got the facts with me and I can say
without fear of contradiction that
during the two years when the Con-
gress Ministry headed by Shri Kama-
lapathi Tripathi was in office, the sum
allotted was Rs. 4.02 crores and the
amount utilized was Rs. 5.08 crores.
Here again our friend used a very
partial fact. May be initially he got
this figure somewhere, goodness
knows where, and he has mentioned
it in this context. It is travesty of
truth,

SHRI JYOTIRMOY BOSU: Sir, on
a point of order. I picked up this
figure from a publication of the
Ministry of Information and Broad-
casting, I can lay it on the Table in
two minutes. It is lying ouside.

SHRI UMA SHANKAR DIKSHIT:
If all those papers the hon. Members
has been referring to are laid on the
Table of the House it would not be
worth going there, I will tell you
how in point after point he has re-
ferred to falsehoods. He referred to
the backward districts and procure-
ment. He knows next to nothing
about districts, the procurement was
not being done because we were
afraid, because the officers were
afraid of rich people and so on.
The facts of the matter are these.
Firstly, there are seven hill districts,
They are deficit districts. There is
question of procuring anything from
there. There are 23 districts of which
eight districts are marginal districts
and the others are known defloit dis-
tricts. You, certainly, cannot pre-
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cure anything from there. Where
there is hardly anything prodaced,
where there is drought or
scarcity, you don't want to procure. To
some extent, the procurement was
made from those districts also. When
the officers found that it was not
possible to distribute foodgrains ade-
quately, in a certain number of dis-
tricts—I do not know the exact num-
ber—they relaxed inter-district
movement. By that method, they
saved the gituation, I think, this is
a matter of which there should be
appreciation of the work they have
done.

Apart from that—I am referring to
procurement—in the remaining 17
districts, nothing has been done to
stop procurement. Only because of
heavy rains, khafis have been
closed. The people do not bring
foodgrains as they used to do former-
ly A lot of other people have pro-
mised a rase in the prices. A num-
ber of things happened. But the offi-
cers, the Government of Uttar
Pradesh .

ST @ TE 7 Y AT AT G
W& ol 7 A7 N FT & I
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I will take the responsibility that
if the hon. Member 1s able to prove
a case where an officer has acted in
the manner suggested by him, name-
ly; he purchased at a low level and
made a personal profit, and I promise
in this House with full responsibility
of the Government of India, that 1

shall pee to it that adequate action is
t{aken to prosecute the officer con-

cerned,

SHRI JYOTIRMOY BOSU: On a
point of order, Sir. Mr. Dikshit just
now said that I have said something
which is untrue. I have quoted from
the publication designed and pro-
duced by the Planning Commission,
by the Directorate of Advertising and
Visual Publicity, the Ministry of In-
formation and Broadcasting, printed
at the Indraprashta Press, New
Delhi. This is the publication. I can
throw it on the bin; I will not throw
it at you. Come to p. 35, “Progress
of Drought-prone Areas”...

SHRI UMA SHANKAR DIKSHIT:
He has started another speech. I am
not going to yield. Let the hon,
Member send me the papers and I
wil] explamn to ham. There are many
pamphlets printed. Unless he reads
them all, no purpose will be served.

SHRI JYOTIRMOY BOSU: I am
on a point of order, Sir. Wil] you
ask the gentleman to sit down? He
hag already mentioned my name and
said that I have said something which
1s unfrue, that I have lied before the
House. This is a very serious charge,

(Interruptions).

SHRI UMA SHANKAR DIKSHIT:
I have said, he has quoted correctly
but the effect of it is untrue.

SHRI JYOTIRMOY BOSU: The
Chapter is “Drought-prone Areas”...
{(Interruptions).

SHRI KARTIK ORAON (Lohar-
daga): What is the date of the pub-
lication of the pamphlet?

15,00 hrs.

SHRI JYOTIRMOY BOSU: Pro-
gress of drought prone areas...
(Interruptions). I am on a point of
order. You have to give me protec-
tion...

MR. DEPUTY-SPEAKER: Order
please. A point of order was raised.
The Minister has ylelded, he has sat
down to listen to him. I do not un-
derstand why the members on that
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side should disturb him, Let him
finish his point of order.

SHRI JYOTIRMOY BOSU: I have
given the name of the publisher, the
author, the printing press, etc...

MR. DEPUTY-SPEAKER:
you have already done that,

Yes;

SHRI JYOTIRMOY BOSU:
Drought Prone Area Programme:
Progress of Drought Prone Areas,
Table No. V, Page 35; it says that for
1870-71, the amount allocated for
Uttar Pradesh was Rs. 35 lakhs and
the expenditure incurred, Rs, 23.33
lakhs. For 1971-72, it says that the
amount allocated for Uttar Pradesh
was Rs, 239 lakhs and the amount
spent, Rs. 136 lakhs.

Mr, Dikshit, if you want you can
have this book. (Interruptions).

AN HON, MEMBER: He is throw-
ing like this! There must be a limit
to everything.

SHRI K. P. TUNNIKRISHNAN
(Badagara): Are we to tolerate this
kind of behaviour? (Interruptions).

st Ao Wygwwrw (FOTITT) 0
W IS TAq WHr Agr grng T
& g ot T Hg TTATE T T
g1

MR. DEPUTY-SPEAKER: Order,
please. I am not concerned with who
has spoken the truth, who has not
spoken the truth. That is before the
House. But, I think, this is a very
indecorous and very objectionable
behaviour on the part of a member
to be throwing a paper like that. He
could have handed over the paper to

SHRI JYOTIRMOY BOBU: Why?
MR. DEPUTY-SPEAKER: For

examination. I take a strong objec-
tion to the behaviour of this Member.
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SHRI JYOTIRMOY BOSU: He
called me a lar, He sghould with-
draw that... (Interruptions).

AN HON. MEMBER: On a point
of order,

MR, DEPUTY-SPEAKER: Order,
please, I am already seized of the
point of order. The point of order
here is the proper behaviour of a
member in the House, I have said
that I take strong objection to this
kind of behaviour. Now I leave it
to the House what they want to do
about it.

SHRI B. P. MAURYA (Hapur):
He should be asked to apologise to the
House.

SHRI JYOTIRMOY BOSU: May I
make a submission? You do not
take notice when the Minister calls
me a liar.

MR. DEPUTY-SPEAKER: That is
a different matter. I can attend to
that.. (Interruptions) Order, please,
I am now concerned with the behavi-
our of a member here. That is a
different matter; we shall come to
that; whether the Minister called Mr.
Jyotirmoy Bosu a liar or not, I do
not know. (Interruptions) Order,
please. I do not know. This has to
be gone into. As far as I heard, I
did not hear the word ‘liar’ being
used. There may be a difference of
qpinion, but I am seized with the
matter of the proper behaviour of a
member in this House, If you think
that the ends of the debate in this
House and the ends of this House
would be met, by just a mere ex-
pression of disapproval from me, the
matter ends there. I leave it to the
House.

SHRI UMA SHANKAR DIKSHIT:
Now, only one other point...

MR. DEPUTY-SPEAKER:
we should dispose of that.

SHRI JYOTIRMOY BOSU: What
about the other ends? He called me
a liar.

I think
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SHRI VAYALAR RAVI (Chirayin.
kil); He never said it.

SHRI UMA SHANKAR DIKSHIT:
Sir, I respect your opinion and your
ruling. But really the matter 1s...
(Interruptions) Whether the gentle-
man does the right thing or not, that
is his business. But, so far as we
are concerned, I am willing to accept
thig proposition and to treat that part
of the matter closed with your deci-
sion or ruling. Let me proceed.

Now, he said that the communal
situation has deteriorated in recent
years. I have gone into those rele-
vant figures and I have found that
that again is not correct. I om not say-
ing that anybody has lied or anybody
has done anything deliberately wrong.
1 am only telling you that this also
18 not correct. I have collected the
figures. During the year 1970-71,
there were 521 communa]l incidents.
During 1971-72, there were 321 inci-
dents, During 1972-73, there were 240
incidents of a communal character.
Now, therefore, i1f these flgures are
correct and I claim that these figures
are correct, then, it iz not correct to
say that during that peciod the
communal situation deteriorated gra-
vely as the hon. Member in question
has said. Even that is not also
really relevant. The relevant thing
is the action taken in regard to the
imposition of the President's rule and
what happened afterwards. But seo
far as our friend to whom I just ref-
erred is concerned, he made these
main points and I have referred 1o
them and replied to them to the best
of my ability.

Mr, Banerjee made a very interest-
ing speech with guite a part of which
I find myself in complete agreement.
He referred to the PAC incident, be-
cause he belonges to Kanpur and he
knows what happened in Kanpur,
Lucknow and in other parts of U.P.
Whichever Party he may belong to,
he has the interests of the State at
heart. What did he say? He says:

“fto Qo Hre A WEWIUT AT |
T WIETAY 74T | TE I WX §
AT wred Ty § | WENIYT TT | Y IS
§ f qle wo e ¥ Iy 7 famy,
afwr qefr 7€ awd 7@ g€ far 9w 9
M W€ AR 1 qg w W Tl
AIUW W@l % 9o To HTo & YFH
o
I am rasing this issue....

SHRI MADHU LIMAYE. Do you
agree with that?

SHRI UMA SHANKAR DIKSHIT:
I may tell you—you can draw your
own conclusions—; speak loud enough
and 1n a language clear enough that
anybody can understand. Now my
friend will easily understand what
I am going to say. A responsible
member of this House, belonging to
the Opposition, has said that the PAC
was instigated. The only difference
that my friend—I hope he will allow
me to cal] my friend—

SHRI S. M BANERJEE (Kanpur):
One thing he was forgetting. They
had genuine grouses.

SHRI UMA SHANKAR DIKSHIT:
I will deal with those grouses and
how we have dealt with them and
how we are dealing with them mnow.
Our friend, Mr. Madhu Limaye ob-
Jected to my mere mention of a former
Chief Minister of Bihar going to U.P.
He particularly objected to that,

Mr. Jyotirmoy Bosu objected to
that. I mentioned that he was a
former head constable, not to lower
him, because I said that he was a
respected person, well-known leader
of the State. Therefore, I showed
my respect for him. I mentioned that
fact because being a former head cons-
table he could have known their
difficulties and had been taking in-
terest in the subject. And what Mr,
Limaye said did not weaken my argu-
ment, It strengthens it. Mr. Madhu
Limaye said, what is wrong with it..
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SHRI UMA SHANKAR DIKSHIT:
The point is gQuite evident. Ths
statement, Sir, is quite enough for
the argument that I am making for
your appreciation, that is to say, it
establishes in the mouths of two res-
ponsible members of the House that
the PAC in UP wag instigated. Now,
my friend said, it was supported, it
was encouraged, was still being sup-
ported.  Now, Sir, the position is
thu. i

BHRI SAMAR MUKHERJEE
(Howrah): Mr. Deputy-Speaker, Sir,
instigation has a special political
meaning. To suppo:t one's demand
does not mean instigation. Instiga-
tion has g particular motive. What
you are saying is in order to justify
your actions there,

SHRI UMA SHANKAR DIKSHIT:
Earlier it was instigating, atterwards,
it was encouraging.

SEHRI SAMAR MUKHERJEE:
That is the meaning which you were
trying to give.

SHRI UMA SHANKAR DIKSHIT:
Actually, Sir. I don't want to hurt
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anybody’s feelings. I consuited the
dictionary., It gives the meaning as,
to urge on, to set on, to foment, and
one or two other similar words are
there. 1 have seen several similsr
words. It is not necessarily either an
unparliamentary or defamatory or any
such undesirable expression,

ot Wy fewd  wEel W
war W el § 7 wrew dwew wgd
g

1 wwree @lwe A o=l
g wfww ot & vy w@r § 9E W gw
T T |
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¢ wiwy fedr 7 @ifey | oo e
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g W g difeT

Sir, the point is whether the situa-
tion was serious or not. I will not
give too many instances. One hon.
friend gave an illustration. It was
the particular incident where one of
these PAC men who had lost his head,
due to this kind of instigatjon or
encouragement, whichever way you
like to put it, had taken away illegally
two bags of wheat into his house and
when a sub-inspector asked him
to produce them, the bags were
produced. Then the sub-inspector
was gheraoed, he was taken round
the streets with many other members
of the PAC walking along with him,
and that sort of thing happened.
Now, Sir, regarding what happened
in Luckmow, I will refer to the main
incidents that will prove my poiat.

In Lucknow, the army was called
in and it arrived at about 8 O'clock
in the morning.



253 Statutory Res. re. SRAVANA 18, 1895 (SAKA) Proclamation in U.P.254

Sir, the PAC. men, who were
guarding the University, at that time,
failed to protect. In some cases they
metually participated with the un-
ruly elements—students and olhers—
who had entered there. The univer-
sity was burnt and Rs. 30 to 40 lakhs
worth of property was burnt and
important records were destroyed.
The police people stood nutside,
Ignition materia] was given; petrol
was given; rags were provided. This
happened in Lucknow. What hap-
pened in Kanpur? It was felt that
some serious action should be taken
after holding detailed discussions
and consultation with the Centre.
‘When the army people gapproached
the 14th Batallion, they could have
agreed to surrender, as it happened
elsewhere. Sir, on the contrary,
here the first fire came from thc
P.AC. Unless something sudden,
something undesirable or some indoc-
trination had taken place to the effect
that this was something good or some-
thing patriotic, it would never have
happened. They fired the first shots
and a lew army jawans fell. Of
course they too returned the fire
Unfortunately, some casualties took
place elsewhere also. In Jahangir-
abad some four or five officers were
taken ag hostage and the PAC people
held out there. They would not allow
anybody to enter place.

Finally, the Inspector 3eneral went
there and the men were persuaded
to surrender. The facts are known—
they were reported in the Press—
and what I want to point out now
is this, Firstly, the signs of dissatis-
faction among the P.A.C. ceme to
light late. Unfortunately two things
had happened. I must admit. One is
that the L.LU—Local Intelligence
Units—were affected. Whoever plan-
ned it, they planned it exceedingiy
well with the result that nobody else
. (Inter-
ruptions). 1 am saying this after as-
certaining the facts. The leaders
'were 2tom the LLU. A large num-
ber of members were from the L1U.
They kept this matter developing—

brewing, The higher officers know
nothing about it. ‘Chat 15 one iact
to be noled. Secondly, the Chier
Mimster, his advisers, his Cabinet and
his othicers tusc thoughe: * Lhe 1w
have some genwne complamnts ana
grievances, Let us consider and
settle their grievances." They met
the leaders and negotiations were held.
Their main demand was for an asso-
ciation for representing their griev-
ances. The Chief Minister agreed to
have an association for the PAC and
started it under the Police Forces
Restrietion of Rights Act. They re-
fused to join it. They said that they
had started their own Parishad, a
separate association, where only cons-
tables and head constables would be
represented. Finally, shortly before
the trouble broke out, this demand
also was granted. In fact this gave
them a wrong umpression. But, so far
as therr main point was concemet_l.
they wanted a repesentative machi-
nery of their own for bringing up
their difficulties to the higher authe-
rities. And that demand was granted.
Only they were asked to have the
draft of its constitution amended in
accordance with the prowvisions of the
said Act, as otherwise it would have
been illegal. Thus every reasonable
care was taken in the beginning to
meet the legitimate grievances. For
instance, there was increase m the
Amenities Fund from Rs. 275 lakhs
to about Rs. 12.75 lakhs; then, grant
of civil dress allowance to LIU, CID
and BD, and grant of actual DA m-
stead of a fixed allowance of Rs. 10
per month,

HR] K. S. CHAVDA (Patan):
Wﬁart was the justification for impos-
ing President’s rule in UP? He has
not said anything about that. That
is the main point.

SHRI UMA SHANKAR DIKSHIT:
over the PAC. That is the main point
and[mdeaﬁnawithuut. Then,

the minimum duty period for food
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allowance which was formerly 18
hours in wniting—although not fully
enforced—was in writing reduced to
9 hours. There were other facilities
also given but since hon. Members
are getting impatient and they do not
want me to enter into all those de-
tails, I do not want to do so. But 1
want to give this assurance that what-
ever their complaints or requests
could be accepted immediately, they
were accepted immediately. Their
central demand for an association
was first met by starting an associa-
tion according to the law. When that
was not accepted, they finally told
their head representative, one Mr.
Roy, ‘Well, you can have your own
association, provided you amend the
provisions of itg constitution accord-
ing to the Act’. But he did not do
80; on the other hand, his sympathy
was utilised as an evidence of weak-
ness, People rushed from there all
over the State, and more members
of the Parishad were enrolled. The
idea was that they should hold the
armoury and hold the arms with
themselves, and no matter what hap-
pened, they should be able to have
their way. What actually wag in
their minds, God alone knows or those
who were in association with them
might know., As for us, we can only
imagine. But we necd not imagine
beyond the fact, to which I am draw-
ing your attention here, namely that
the gituation that had occurred was
not of a minor dimension; it was a
very serious situation

In a State, it is not the traffic police
that keeps order or ensures the
security. It is not the district civil
police who keep security and law
and order, It is the PAC, the armed
constabulary that does so, and in
different situations it is their services
that are demanded. The U.P. Gov-
ernment had come to the conclusion
that the idea of the PAC, was not to
settle their grievances, but gomething
beyond that. The Chief Minister, in
consultation with the Cantral Gov-
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ernment then decided to take
certain adequate meassures. He felt
confident that he would be able

to  deal with the situation,
He was able to deal with ths
situation for a certain time, But

matters went beyond the States juris-
diction. Originally, he did not think
that 1t was anything more than a mere
accumulation of grievances, and he
thought if Government showed a rea-
sonable attitude he would be able to
solve the problem. But when he
found that that was not so and he
got information from other States,
when he found that in another State
also, in Madhya Pradesh, there was
some such talk going on, he had
second thoughts. You may con-
demn him, you may condemn
us, But, let me say this, and it
1s due to him in all truth and all
conscience that he himself declared
that we should examine all possible
alternatives. These were his words
and not mine. He suggested that we
should examine all possible alternu-
tives and then decide what we should
do about the situation, He saw that
what happened 1n one State mught
happen in another State or two. If
1t really spread, then the Army should
have to be sent to other places also.
That was the situation. Therefore,
the Chief Minister took some time.
He had two or three meetings in
Delhi and then he went back to
Lucknow and held discussions with
his senior colleagues and with his
Cabinet. Then, finally, when every-
body agreed, he came to the final
conclusion. @ Whatever may be his
merits and demerits; we, most of us,
have got our demerits also. But
what you cannot say about him is
that he can be driven to accept some-
thing which he does not want to
accept. He may have taken it up as
a national task; he may have consi-
dered that it was good for the coun-
try. He ig a patrict whatever else
he may or may not be. People have
said certain things about him which
really do not behove this House.
Somebody used a very bad word about
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him. Personally, I do not know a
more clean person than Shri Kamla-
pathi Tripathi. In administration, he
may have made mustakes. We all
make mistakes and the Opposition
who had joined hands in coalition in
U.P. made mistakes. Nobody can say
that he cannot make mistakes. But
personal integrity is something differ-
ent. Things have been said which
should never have been said. Some-
times things happen in such a way
tha you are not able to correct them.
It was he who had second thoughts
that matters had gone beyond his ken
I must also admut that the Govern-
ment of India also thought that it was
a serioug situation, so much so that
even supposing Shr1 Kamlapath: Tri-
pathy, or whoever might have been the
Chief Minister had thought that he
could just carry on, and set things
right, even so, we wanted that there
should be an all-India approach ac-
cording to which the situation should
be judged 1 want to tell you this
frankly that so long as I am in this
Ministry, I shall not want these forces,
the security forces, the law and ordei
forces, to be politicalised.

SHRI JYOTIRMOY BOSU: It is a
trade union matter.

SHRI UMA SHANKAR DIKSHIT:
This is not a trade umon matter.
This is my opinion. The point 15 that
they should not be reduced to a party-
political level, because once party
politics enter, we know what hap-
pens, 1 know what has happened in
various .public and private sector
I shed tears when 1
see wonderful public sector undertak-
ings being spoiled by a multiphcity ot
unions, We are a democracy. Do not
expect us to act hke dictators, W~
consult and we iry to go as far as
we can together with the other peo-
ple. They may talk whatever they
But no action has been
taken where in serious matters eithe:
the Cabinet or the Opposition has not
been taken into confidence. You may
not agree with me entirely. But the
point [ am meking is that a very
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serious situation had occurred in which
the State leaderhip and the Central
ladership agreed that the matter had
gone beyond the State and a patiern
had to be evolved and certain action
had to be taken so that when nor-
malcy was restored, they could go
back to the previous position,

1t 18 said that this has been done due
to party faction, that we are trymng
to take party advantage out of this
situation. ] have been thinking about
it. I want to know how and I am
willing to carry on ~orrespondence on
the subject. I find that we are pass-
ing through a great disadvantage
What 1s the advantage we have deriv-
ed out of it. The officers often do
not care for representatives. Those
of the opposition who have been in
office 1n Kerala, 1n UP and Madhys
Pradesh know that it makes a world
of difference between being m office
and out of it. And when you del-
berately do that, they say that it 1
for a party advantage. Our own peo-
ple are dissatisled. Our own people
tell us every day: please finish this
business quuckly.

We have our own views about offi-
cers. Not all of them are bad, not
all of them are good. I hold no brief
for them. But this has been dono
out of a compulsion. It became in-
evitable.

Now about the Governor, Becauss
he does not dress lLike an overlord
ot like an Englhishman or like some
of our new Congressmen, therefore,
does he become less of a Governor?
He is one of the most decent men |
have come in contact with. As you
know, he belongs to Hyderabad. When
you go to hum, he would act like a
durwan. He will open the door for
you and ask you in. That only shows
hus sense of coirtesy and decorum.
That does not make lum a durwasn
Thut only raises him in our estima-
tion, as a man of dignity, as a mar
of self-respect, as a man of the old

tions. For that you want to call him
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a dewrwen? Is that the way you wan!
%o treat such a dignity? Tomorrow,
the day after or the day following the
hon. rhember himself becomes a Gov-
trnor. Who knows—though I do not
think it will happen so soon.

So far as the Opposition is con-
cerned, every responsible Opposition
thinks that at some time or other
it will be called upon to take up res
ponsibility. Of course, some party
may think that that will never hap-
pen and therefore they may take up
a wholly English copy-book maxim
attitude that the duty of the Opposi-
tion is to oppase. If we do a goud
work, they say: We oppose it becaust
our duty is to oppose; therefore you
must do bad work. If that
is their line of action, I have
nothing to say. (Interruptions), A
responsible Opposition expects tha:
sometime or the pther it should have
to take office If you were in office,
will you like the security forces, the
law and order forces, to be politi-
calised? (Interruptions). Kindly
allow me I want to finish it quick-
ly. (Interruptions) Sir what I sub-
mit to you is this: that in that situa-
tion that developed, we wanted a
pattern to evo've which could be
followed all over the country. If I
undestood my respected friend—1I
do not agree with all his views but
I have said that I have my respect
for the manner in which he presents
his case and personally I should
think I should speak like that--he
sald—

SHRI JYOTIRMOY BOSU: Who?

SHRT UMA SHANKAR DIKSHIT:
Mr, Vajpayee. He said, “For good-
ness’ sake do not have trade unions
You may have associations; you may
have” he mentioned some other body
“that, but do not have trade unions
bétause dnce trade unions enter the
police and the army, God save the
country. *

SHRI JYOTIRMOV BOSU: Why
not?
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SHRI UMA SHANKAR DIKSHIT:
Well, I do not know whether yeou
want an ordered progress in this
couniry or you want something else
That is for you tp decide. KEut any-
one who wants law and order in this
country would like the security
forces to be well preserved. In my
opinion, President’s rule has vindi-
cated the decision. See the various
activities that have taken place. See
whether law and order has improved
there or not. There has been rous-
derable improvement in the Situa-
tion. Of course, the problem is that
when there are members of the
Assembly functioning some say,
transfer a particular officer gays ‘do
transfer’ a particular officer and
someone else says ‘do not transfe:
him'; half of them are opn one side
and the half of them are on the other
side. And this applies to all parties.
1 know gsomething of what has hap-
pened in Madhya Pradesh and also
what happened in West Bengal at one
time.

AN HON
democracy.

SHRI UMA SHANKAR DIKSHIT:
I cannot abolish democracy. 1 am
not a dictator. I am not a Moghul
If you have the powers, we would
like to see how you or anybody else
acts. This country is a country of
individualists and they will not allow
dictatorships to happen. Now, Sir,
a full probe has been carried out and
a pattern is being evolved according
to which action can be taken. The
Director-General of Border Security
Forces has suggested lines of action
to be taken. We are consulting the
other States, and we hope to be able,
within a short time, to evolve and
adopt a pattern which will be suit-
able. If policemen feel that police
superintendents should not represent
them, a model can be devised, But
if they begin to work like some trade
unions are werking, then disastrous
consequences may happen. (Inter-
runtions).

MEMBER:  Abolish
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This is not the forum for talking
party polities, but eertain matters
have been raised which I can only
clear by saying a few relevant things
in a few minutes. Our party is ra-
ther a broad party. (Interruptions)
There are people who have come
from—my friend Shri Shyamnandan
Mishra is not here—we 2ll belonged
to the Syndicate Congress or the
Congress (0), and from there we
hdve come, Some other people want-
ed to join us, Why did they want to
join us? You can say some of them
who wanted a ticket—(Interrup-
tions),

SHRI INDRAJIT GUPTA: What
is this? Is it all relevant?

SHRI UMA SHANKAR DIKSHIT:
It is relevant,

SHRI INDRAJIT GUPTA: We do
not want to hear your inter-party
differences here, (Interruptions).

SHRI UMA SHANKAR DIKSHIT:
I do not want to tell you all that
I only want to tell you this: you or
anybody else should not be misled
by appearances, The President’s
rule— (Interruptions)

SHRI JYOTIRMOY BOSU: Sir, is
it all relevant? Please see the rule
of relevancy. (Interruptions).

SHRI UMA SHANKAR DIKSHIT:
It has been said that it was a party
faction and to remove the party fac-
tion this has been done. I am telling
you why it is not so.

SHRI INDRAJIT GUPTA:
enough.

That is

SHRI UMA SHANKAR DIKSHIT:
You may not insist, Mr., Indrajit
Gupta, but other friends have insis-
ted upon it I will not take long
(Interruptions). Why have people

#s? They were communists,
were socialists; there were in
P3P who have joined the Congress.
Some of them have told me personal-
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ly we belisved in certain programmes
but we could not, we are not in a
position to implement those prog-
rammes, you are implementing those
programmes As recently ag a month
ago, a well-known socialist of politi-
cal and intellectual integrity, Shri
Prabhu Narain Singh joined our
party with & large number of people,
Why? There was no advantage, To
say that it wag all due to faction is
not correct. (Interruptions).

ot 7y fend dfawTE w8
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It seems to hurt and that is why
you are shouting. You have given;
you should take also. Even after
the President's rule differences conti-
nued to be awred 1 newspapers. The
High Command raised their voice and
the party obeyed instantly. Diffe-
rences are still there among us; we
are trying to come near each other.
Because there are members who have
some what different views; we are
trying to come together and there-
fore we express ourselves. No fac-
tion has been resolved by these
changes and no factions can be resolv-
ed in that way.

It has been said by
Limaye."

‘gfaer 1 gear w0 €, I@ FT
wrar i fear war

These are the words he used. What
does he mean? He merely means
that President’s rule had been imposed.
Vajpayegi said that as far as he
could think the framers of the Consu-
tution did not visualise a situation
gsuch as this. My simplé reply
is this, It is impossible for hu-
man ingenuity, akill, and in-

Mr. Madhu
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SHRI UMA SHANKAR DIKSHIT:
In Punjab on 20-6-1885, the Con-
gress Party was there. Dr, Gopichand
Bhargava was the Chief Minister and
the Congress Party had 70 members
in a house of 77; they resigned and
the Governor had to recommand
President’s rule. Rajaji was there at
that time. I do not think there was
a more skilled politician or logician
than Rajaji What happened in
Kerala? There was the coalition
Ministry under Achuta Menon in
Junumy March 1970; in the Assemb-
ly sossion the Ministry received a
vote of confidence. On 20-8.70 the
Chief Minister advised the Governor
to dissolve the Assembly and he ten-
dered the resignation of the Council
of Ministers. Therefore the Gowver-
nor had to recommend the imposition
of President’s rule. What happened
in Orissa? A coalition of Ganatan-
tra Parishad and Congress was there
in a house of 140. The Congress
Party leader tendered the resignation
and decided not to form an alterna-
tive ministry; the coalition pariner
was a party to this decision.
, President’s rule had to be
imiposed. This has not happened for
the first itme, If shows the Consti-
tution of India is a semi-federal
Constitution, The States were not
independent..,.

4,
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BHRI MANORANJAN HAZRA
(Arambagh): . Plense expisin it, Is
it according to Harold Laski?

SHRI UMA SHANKAR DIKSHIT:
I read it about 20 years ago. It is
too old for the present literature.

As 1 said, these are not new
things. If the Constitution is such
that it provides for one particular
situation only, how many articles
will you have in it? It is the duty
of the framers of the Constitution to
frame articles to cover not only
known situations but even unimagin-
able situations. There is nothing
wrong 1n it. Mr. Sezhiyan was good
enough to admit that it was accord-
ing to the letter of the Constitution,
but not according to the spirit.
Which spirit? Where is that spirit?
After all, the spirit is in the langu-
age. The point is, after what had
happened, whether it was possible
for the administration in UP to be
carried on in accordance with the
provisions of the constitution. Most
of you will agree that this was not
possible. Therefore, in the circums-
tances, there was no alternative ex-
cept to have President's rule.

Some members asked, “why not
dissolve the Assembly? When ar:
you holding the elctions etc.” Mem-
bers who have general information
are aware that the delimitation of
constituencies is being carried on
Nobody knows how long it will take.
Now, what is the particular advan-
tage in dissolving the Assembly now
and holding the elections after six
months? By keeping the Assembly
in suspended animation, the Gover-
nor in fact gave an opportunity to
the opposition, if they so wished, to
go to the Governor and stake their
claim., Mr, Vikal, who is 2
member of our party, went and
the Governor in UP. in
staked his claim. 'Nothing prevented
Shri C. B, Gupta or Shri
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Singh to see the Governor, and say,
“Here are the people who support
us”, Then the President's rule
would have ended. They did not do
80 because they would not have last-
ed a day. Mr, Charan Singh and
Mr. C. B Gupta are seasoned politi-
cians; they would not do something
just becuase somebody wants them
to do so.

When we have President's rule, it
is for a period of six months. I can
say that it will be for six months
We will not have it, unless you per-
mit us, for more than six months.

SHRI JYOTIRMOY BOSU: When
is the e'ection?

SHRI UMA SHANKAR DIKSHIT:

Ask the Chief Election Commissio-
ner.

SHRI JYOTIRMOY BOSU: I am
asking the Home Minister who diecta-
tes to the Chief Election Commis-
sioner

SHRI UMA SHANKAR DIKSHIT:
I do not.

SHRI JYOTIRMOY BOSU: You
are running away from the election:

MR. DEPUTY-SPEAKER: The
question 1s:

“That this House approves the
Procalamation issued by the Presi-
dent on the 13th June, 1873 under
article 358 of the Constitution in
relation to the State of Uttar Pra-

1545 hru,

RE. CERTAIN REMARKS MADE BY
A MEMBER ABOUT DR. RAM
MANOHAR LOHIA

MR DEPUTY-SPEAKER: Before
we take up the pext item in the

about Dr. Ram 266
Manohar Lohia
Order Paper, I would like to refer to
certain unfortunate references that
were made yesterday to the late Dr.
Ram Manohar Lohia and the point of

order that arose from those referen-
m-

Before I come out with what I have
to say on this matter I am not sure
whether a ruling would be called for
or not I would like to say that
despite differences of certain sections
of the people with the late Dr. Ram
Manohar Lohia, I think there was not
any kind of disrespect to him in any
quarter. He was original thinker, a
very provocative person. Even when
he opposes Yyou, he provokes
you to think; that is the greatness
of the man. He was a patriot of the
purest water. He was a man of
conviction and do not think that
anybody had any doubt about this
He was an honourable member of
this House T had the good fortune
of being a member along with him
when he was a member. T can
speak from my personal experience
that whenever he got up to speak,
he made rich and valuable contribu-
tions to the proceedings of this House

Now, in the heat of the moment,
many of us find it difficult to res.
train our language, and when there
are sharp exchanges in the House it
becomes very difficult, Yesterday I
had that kind of difficulty when some
members raised some objections. 1
thought they were referring to the
proceedings of the previous day.
That is an example of how difficult it
is to find out what is going on when
the House is in din and confusion.

I am sure that even Shri Bhagwat

Dr.
ter of fact, in his speech he has said
this very clearly. I will quote from

what he has said. He has said:
“We have great love for Dr
Liohia.”
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Dy, Ram Manohar Lohia

[Mr. Deputy-Speaker]
Hedi.dn.yth.ut. Therefore, I thiu

ference was to this party. I did not
mean any disrespect to Dr. Lohia
and I want to make that very clear.
I do not know how my friends got
this wrong impression. I say em-
phatically that I meant nothing
against Dr. Lohia and my references
were to the policies of his party.

PROF. MADHU DANDAVATE
(Rajapur): Sir, on a point of order.
Y am not going to accentuate the
situation. It is true that at a later
stage the hon. Member had ued
these words which you have one sen-
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MR. DEPUTY-SPEAKER: I think
we end this on this happy note.

18, 50 hrs,

DISCUBSICN ON THE REPORT ON
THE ACCIDENT TO INDIAN AIR-
LINES' BOEING ON 31ST MAY,
1973

MR, DEPUTY-SPEAKER: We now
take up Discussion under Rule 193 on
the Report on the adcident to Indlan
Airlines' Boeing 737 VT-EAM on the
night of 31st May, 1978, laid on the
Table of the House on the 24th July
1973,

Shri H. M, Patel,

SHR] H. M. PATEL (Dhandhuka).
Mr. Deputy-Speaker, Sir, I find that
after a very exhaustive inquiry into
the Boeing 737 air-crash on 31st May,
1973, Justice Sachar found that Capt
Nair was responsible for the air-crast
and hig co-pilot to have contributed
to it. This finding is as much a
conndemnation of the Commander as
of the organisation which could en-
trust to the care of sub-standard piiol
most sophisticated planes in the fleet
of the Indian Airlines. It is not
surprising, therefore, that Jusuce
Sachar should lay particular empha-
gis in his recommendations on buth
these aspects. He is, however, 1
Judge. ..

SHRI N. SREEKANTAN NAIR
(Quilon): On a point of order, Sir
I admit that the whole accident was
an unfortunate one. But tp pinpoini
on the pilot and the co-pilot the
things which have not been proved
in the inquiry and the report is very
unfair. They are not here in the
House to defend themselves. It is
hitting on a dead Body. Because thev
are almost dead,

MR. DEPUTY-SPEAKER:
discussing the Report. If the names
figure in the Report, you cammot help
referring to them.
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SHR; H. M. PATEL: I have enly
referred to the findings. I have not
made any reference to anybody.

1 was saying about these two as-
pects, the pilots and therr trawing
and the responsibility of the managa-
ment. In this connection, it is re-
levant (0 note that there hLave been
a number of crashes in the Jast three
years which have been fatal crashes
and there have also been a large
number of crashes which have not
fatal. After all these crashes, tnere
have been inquiries, some held by the
D.G.C.A, under the instructions of
the D.G.C.A. and others have been
judicial inquiries. But it is surpris
ing that not one of these reports was
published, not until this last inquiry
was held by Justice Sachar.

1t made one wonder why these re-
ports were being suppressed. The
public was never informed as to
what were the findings of these in-
quiries. That it was desirable, that
it should have been done, is evident
from these instances, I will give only
two instances. There was an AVRO
crash at Madurai in 1070, I think,
and the Judge who conducted that
inquiry recommended that there
should be a daily medical check up
of pilots. This recommendation, it is
quite evident, was never given any
effect to. Had it been done, it is
quite possible that we might not have
had the Avro crash which took place
in Hyderabad. The finding of that
inquiry was that this was due to the
fact that the pilot instructor was an
alcoholic and that fact that he was
an slcoholic was known t{o almost
everybody, who was anybody in the
Indian Airlines organisation and even
to the Director of Airlines Safety.

Similarly, Justice Sachar himself
condycted an into the Fokker
Friendship crash near Delhi and one
of his recommendations was that the
PIR should be installed in Delhi
This is the same recommendation
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which he now repeats. These navi-
gational aids are undobutediy of great
asgistance, It is true that the non-
functioning of ILS was not found to
be a contributory factor by Justice
Sachar in this particular case, but
he goes on to say that, while il was
the result of the mustakes commutted
by the pilot commander that the
crash took place, in the kind of
weather that oblained on 31st May,
had the ILS been functioning effici-
ently, 1t would have helped. That
1s as good as saymng that not fune-
tioning efficiently of these aids coud
cause a crash,

My mam point, however, is that,
when these earlier crashes were in-
quried into, they did lead to certain
recommendations ta which the c¢ivil
Aviation Ministry paid, apparently
no attention whatsoever,

I would go on to the recommenda-
tion of the Sachar Committee relate
to puot training and where the res-
ponaibility should rest for the selec-
tion of check pilots, instructors and
examuners. Why are check puots,
mstructors and examiners impostant?
It 1s because it is they whe check
the phiots and decade about their
fitness, switablitiy, etc, to hold the
command and so on. And these are
selected today by a Selection Board
on which five of the members are
virtually nominees of 1CPA, Indian
Commercial Pilots’ Association, and
the sixth is a nominee of the Direc-
tor of Operations or Operations
Commercial Pilots’ Association, and
Branch, That means, in effect, 1t is
the pilots themselves who decide who
awrcraft, It means the stage at which
are to be selected, who are fit, who
are not fit. The Association has vir-
tually laid down the cmteria which
should govern these selections and
the Civil Aviation management have
acquiesced into being coerced virtual-
ly—I can use only that word—to
accpeting the criteria which could
only lead to sub-standard pilots
whereas tne whole idea behind having
check pilots, instructors and examiners
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is to see that we have pilots of a
sertaip ; that a certain stan-
dard of efficiency is maintained, It
is ultimately the pilot's competence
which ensures the safety of an air-
craft. So, the first few recommen-
dations of the Sachar Committee re-
late to this and I may read them out.

“The Indian Airlines manage-
ment....

16 hrs.

This is the first recommendation. In-
cidentally, I would like to say one
other thing that when the statemen’
wag made in this House by the Min-
ister, the summary gave only the
findings of the inquiry but virtually
made, except for a passing reference
to the need for more navigationa] aids
no reference to the recommendations
contained in that report. After all,
the public were most interested in
knowing what these recommendations
were, Not only that, I do feel and
1 consider it as a legitimate gricvance
of this House, that to this, day, only
a few copies have been made availa-
ble to the members though a copy
was laid on the Table of the House
One has to go to the Library in order
to refer to it. This was supposed to
be discussed in this House but suffi-
clent copies are not made available
I think quite g few days have passed
gince the report was made available
to the House and adequate number of
coples could have been made casily
available to the Members.

Now, I come to the recommends-
tion. It says:

“The Indian Airlines management
must, in the interest of effcient
econduct of operationss and safely, be
exclusively responsible for selecting
the chueck-pilots/instructors/cxami-
nere.”

This is the first recommendation. This
was something which was quiie ob-

Disguesion on Report on AUGUST 9, 1973

dccident to 1A, 272
Boeing on 31-5-78

- vious but they allowed it to let the

authority pass from their hands into
those of ICPA,

The second recommendation is:

“The prerequisites for appoint-
ment of check-pilots/instructors,
:‘J;;minersappmtobeonthelow

I emphasize this fact—‘appear to be
on the low side’.

“... and senlority seems to play
an important part for such appoint-
ments. It is essentia] that pilots
only with high professional skill be
selected, trained and appointed....”

Something again which is quile olLvi-
ous.

“The Indian Airlines may consi-
der the introduction of a Central
Training Scheme for the training ot
check-pilots/instructors/examiners

L]

Here, I would like to mention that
such a scheme had been introduced
or it had been decided to be intro-
duced in the Indian Airlineg organisa-
tion. Why was it allowed to be
dropped? 1 do not kmow. But, cer-
tainly, it was realised that such an
establishment, such a central organi-
sation throughout these people should
be checked and trained was desirable.

“....Merit,...”

says Mr, Sachar:

«_...should be the criterion rather
than seniority. Training should be
placed under a highly centralised
contraol,”

As 1 have said, these are foirly ob-
vious recommendations and it doer
not seem to have struck either the
Civil Aviation Ministry or the Indian
Airlines M or the Clvil
Aviation authorities that the Ilatest
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were made, the 8th, 9th and 10th
recommendations, that the PAR should
be installed at Palam, tha th. ap-
proach facilities at international di-
versionary airflelds should be of the
same standard as at international air-
ports, and that the air safety organi-
sationg of the DGCA and the Indian

its duties and placed orders, worth
several crores, for these equipmenis.
I do not know why they had to wait
unti] so many deaths took place.
There have been several crashes Lut
it is only because the last crash at-
tracted so much public notice, because
it led to the unfortunate passing away
of one of the really great men of this
country, because of public conscience
being aroused, that the Ministry of
Civil Aviation woke up to its duties.

The point that the international
diversionary airflelds should be provi-
ded with the same approach facilities
is also something to which I would
like fo make a special reference here,
because, it was the absence of such
facilities which led to the unfortunate
crash which happened recently in
Calcutta. If such facilities had been
provided at Panagarn there would
not have been such a crash. I am
mentioning the obvious nature of
these recommendations. Some of the
other recommendations should also be
noted. One of the recemmendations
says:

“Checks on PIC endorsement are
' gll done by check pilots. It is con-
sidered that the last two checks
should be done by examiner of the
rank of at least operation manager.”
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aircraft. The importance of this is
self-evident. And therefore it is that
Justice Sachar says:

—"Last two checks should be
done by examiner of the rank of at
least operation manager.”

That is, by some one higher than the
check pilots. And, about the check
pilots I have already said that there
is an unsatisfactory method of selec-
tion today. Their next recommenda-
tion is also most important. It s
surprising that it should be necessary
to make it. It says:

“It is considered desirable that
the knowledge of aircraft, technical
emergency procedure and of asso-
ciated subjects be tested of all pilots
at least once a year by an examina-
tion in writing.”

This indicates that Justice Sachar was
impressed by the fact that pilots did
not possess that degree of knowledge
that they should posses of these ve.y
important matters. Next is also about

the same subject. If says:

“To afford pilots practice in ins-
trument flying and emergencies,
there should be a procedure of two
six monthly continuation training
in aircraft/simulator.”

—something which is done every-
where, Why in India we should be
lagging behind, I do not kmow, Sir.

The next one jg this. I quote:

“The Indian Airlines should re~
consider its present policy of having
two commanders on a flight for one
way command which is at present
creating training problems in Indian
Aijrlines.”

The problem is, that when there is a
shortage of trained personnel a train-
ing problem is created by their waste-
ful use. And thus is something again
which was enforced on the Indian
Airlines by the ICPA.
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Besides creating a training problem,
it is financially also an unsound'pro-
position. The next one is about co-
pilot. He was not being checked at
presenit for his proficiency. It is dea-
rable that the proficiency of co-piiots
should be checked before they are
released as co-pllot's. While is it
that the adequacy of proficiency of
the Co-pilots is not checked? It is
obvious that the Ministry of Civil
Aviation have not bothered about it.
The next recqommendation is that the
co-pilot must be made aware of s
contribution to safety of the aireraft
is obvious and self-evident.

I do not wish to take much
moré time of the House on this, The
D.G.CA’s organisation has also been
found to be wanting in several
imporfant respects, I may mention
that I was surprised when I read in
Justice Sachar’'s Report a reference
to the fact that the D.G.C.A. who was
represented by a Counsel, put in a
request that:

“The enquiry should be confined to
the causes of the accident and
things immediately connected there-
with and not concern itself with
matters which though connected
with aviation safety did not arise
directly out of the cause of the acci-
m ”»

Surely, the D.G.C.A. should have
been most anxious to see that what-
ever Pacts and findings are relevant to
ensure the safety of an airline travel
in thig country, should be brought out.
After all, Justice Sachar was geing
to make his observations not drawing
upon his imagination but on the basis
of evidence'that would be led before
him, documents etc. placed before
him. The D.G.C.A. who iz himself
supposed to look after the safety has
not been as diligent in this respect
as he should have been. It is obvious.

I havé a few more points and I
shall have done. I think there is one
otirer obdervation, again, an incidental
one, which has been made by Justice
Saclar in this regard. That ig this.
At preseit it is the D.G.CA, who is

aceldewt o' 1A, 3 /
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responsible for hoiding an enquiry
into .évery accidest that takes place,
In the D.G.C.A. there ig a Director
of Air Safety, He i responsible to
D.G.C.A. who is alsa under the same
Ministry and the same Minister, Js
it not desirable that such inquiries
should be held wunder independent
auspices so that they inspire wun-
fidence in the public? Now, the
Minister must have known that this s
somethung which is clearly important.
On the game analogy that the railway
accidents are always enquired into Ly
an organisation which is located in
another Ministry, that is, the Minis-
try of Civil Aviation the organisatien
responsible for inquiry into air acci-
dents of a major should be located
in another Ministry than the Minis-
try of Civil Aviation. The Minister
of Civil Aviation should have been
aware of the necessity for having en-
quiries conducted independently, This
is one of the most important recom-
mendations, and it should be accep-
ted. I do not wish to take much
more of the time of the House, and
1 would like to conclude by saying
that all this points regrettably to the
fact that the various agencies, the
Ministry, the DGCA and the Indian
Airlines and the Department of Civil
Aviation have all been found gravely
wanting in the discharge of their duty
in a very important direction, that is.
ensuring the safety of those who fly
in Indian Airlines which is managed
by them, The way in which certain
things have been handled certainly
affects the image of this country. 1
would like to refer here to the Japa-
nese aircraft accident or crash. There
wag an inquiry into it and the Japa-
nese brought in certain experts who
tendered evidence. One of them
came here and wrote a letter which
had appeared in the Times of India,
dated the 25th July, in which be says
that he gave evidence and that he
also offered .to give whatever techni-
cal help he was in a position to give
gs an expert. Far from being accord-
ed any facility, he was threatened
with the Defence of Jndip Rules if
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he came anywhere near the alrport
air-control buildings. What grave
ankiety does this display for learning
it there was anything wrong with our
equipment and facilities. After all,
there should have been nothing to
hide. If the sugestion was merely
that the ILS probably functioned de-
fectively,—the ILS had been function-
ing defectively off and on it had been
imported from abroad,—and if a
foreign expert was there—it muy be
that he was an American expeort—
there wag nothing wreng in taking his
advice; he cowld only have been help-
ful to us; he might have elicited this
information, in fact the reply would
have had to be provided by the manu-
facturers of the ILS. But, no, instead
of that....

SHRI INDRAJIT GUPTA  (Ali-
pore): They have invited their man
here; Mr. Taylor has already come.

SHRI H M. PATEL: I am only
referring to what took place at the
time of the Japanese aircrash. The
result is, and this is what I consider
most deplorable, that up to this day,
the Japanese are quite definitely
satisfled that during this inquiry
they did not have as fair a deal as
they should have.

Since you are ringing the bell, Sir,
I would conclude by saying that to
my mind this really should have been
the occasion for the hon. Minister to
have tendered lus resignation. This
was the occasion, not the occasion
when the Hyderabad aircrash took
place. Now. the results of the in-
vestigations are available; the in-
quiry 18 over; the findings are there
and the findings show clearly what
an amount of negligence, if you like
to say, what amount of carelessness.
or if you prefer, indifferent adminis-
tration was ther2, For all

Boeing on 31-5-73

SHRI A, P. SHARMA' (Buxar): At
the very outset, I would like to ex-
press my heart-felt sorrow over this
sad accident which took away many
valuable lives, ineluding that of our
important party Member and Minis-
ter Shri Mohan Kumaramangalam.
After the publication of the repart
of the Justice Sachar Inquiry Com-
muttee, I do not think that there was
any necesgity for a discussion en this
subject. The report of the committee
of inquiry hag clearly indicated the
causes of the accident and who was
responsible for it. After hearing the
specch of my hon, friend Shri H. M.
Patel who has initiated the debate, 1
do not feel that he has made any im-
provement over the suggestions con-
tained in the report.

As a matter of fact, Government
have already taken certain measures
to 1mprove upon the working of this
department even before this report
was published. I would like to re-
count some of the steps taken under
the able guidance of our Minister,
Dr. Karan Singh. ‘Therefore to say
that after the publication of this re-
port of Mr, Justice Sachar all these
measures have been taken is not cor-
rect. They have already made chan-
ges In the management of IA and cer-
tain other measures have been taken
to improve the working, wherever
they found it necessary. They hawe
also set up an expert committes to
g0 into details and suggest what more
changes are necessary.

I wag amused to hear the argument
put farward by Shri Patel that the
pilot was a sub-standard pilet. In
his report, Justice Sachar has said
that Capt. G. P. B. Nair and Capt.
B. N, Reddy had wvalid licences for
operation of the flight.

SHRI INDRAJIT GUPTA: Has he
read the whole reporty

SHRI A. P. SHARMA: Justice
Sachar has sard that both
Capt. Nalr and Capt. Reddy
were qualified to undertpke
the fMght. Capt Nair and Capt
Reddy were physically and mentally
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Then he referred to the improper
working of the TILS, I do not know
whether when Shri Patel was in ser-
vice and had been Secretary to many
Ministries, he had an opportunity to
work in the Ministry of Transport
end Civil Aviation also. But it is
wrong to say that if the ILS does
not function, a safe landing is not
possible, Even without the function-
ing of the TLS, safe landing can be
had. In many air fields whare ILS
is not provided, landing takes place
. Even in the report of Justice

accidemt o IA. 280
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ever they have found that something
is lacking, Therefore, in my opinfon,
I feel that no blame, in view of

clear judgment of Justice Sachar,
be apportioned either to the Ministry

Therefore, the theory of Mr. Patel
that now ig the time that the Minis-
ter should offer his resignation is
absvlutely untenable, and we hope

that the Minister will not agree to
this

16.27 hrs.
[DR. SaraDISH Roy /n the Chair]

SHRI JYOTIRMOY BOSU: Mr,
Chairman, Sir, Mf. Pate] should have
realised one thing, that in this Go-
vernment, Ministers resign convenient-
ly; when it is inconvenient for them
they forget about it. So, let us not
talk about that

There is a Government, we find,
which has specialised i1n lamenting,
not in performance, not in execution,
not in running the department pro-
perly but in lamentation. When some-
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This department is dominated by
the Secretary end his benshmen,
This constant compluint we have been
heering about his Ministry, that it is
dominated by bureaucrats. A thor-
ough probe is necessary on the work-
ing of the flying section; I am not talk-
ing about tourism at the present
moment. A thorough probe is neces-
sary on the functioning of these three
units, particularly—the Ministry, the
Clivil Aviation Directorate and the In-
dian Airlineg Corporation. It is abso-
lutely necessary. If we so desire, if
the House so desires, the Public Un-
dertakings Committee should create
a special cell for i1t and institute a
thorough probe because we have come
to the edge of our patience and we
are really tired and fed up with the

inefficiency and the malady that occur
often,

Even a few years ago, our air safe-
ty was pretty high. To quote an
authority—I am not an authority and
I have read it somewhera else—we
are below 50 nations ip the world, Mr.
Minister, I beg of you not to quote
from the Illustrated Weekly of Inda
where a very impressive article has
come out. But it is neither fish nor
flesh, it does not take you anywhere
Unless there are enough data shown,
any quotation from that article will
really amount to misleading this
House, This responsibility has to be
equally shared by the Minister, the
Ministry, the Civil Aviation Director-

ate and the Indian Airlines Corpora-
tion.

Four or seven—] am not very sure
—{fatal accidents have occurred since
1970, and a hundred accidents were
averted. This shows a total failure
of observance of air safety.

I read from the report of Justice
Sachar—L was able to get hold of a
copy with great difficulty, and in
fact it amounted to sheer stealing be-
cayse it has not been made available,
with a purpose in mind—(Interrup-
tlons),

Boeing on 31-5-173

AN HON. MEMBER: You are known
for that.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): 22 copies have been sent to
the Lok Sabha.

SHRI JYOTIRMOY BOSU: For 524
Members?

On page 120 of the report it says:

“A statement prepared by this
witness as to the serviceability of
the fire appliance at Delhi Airport
with effect from February 1, 1872
to May 31, 1973 will show that the
water how has been grossly inade-
quate for most of the time. Bet-
ween the period 1st April, 1872 to
31st March, 1973 there were hardly
19 days when water availability at
the airport was....”

Twus is a simple thing. I am saying
this because I want to show that even
a gmall thing like the supply of water
for doing fire fighting was not being
looked after.

I now come to page 123:

“It is not as if..on May 381, 1878,
various services ie, fire tighting
safety service etc., were not ade-
quate for unforeseen and sudden
reasoni. One can accept the ade-
quacy of certain services on any
particular day, because of some
justifiable reason. But as the facts
previously mentioned show this
estate of inadequate facilitles has
been a regular feature and I have
not been able to find any justifisble
reasons for this to have been allow-
ed to persist for so long It is &
matter of great regret that the fire
fighting media and rescue services
should be at such low percentage of
the prescribed capacity at one of the
most important international arrport
of the country 1ig Delhi Palam
‘What is worst is that such live con-
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ditions should have esisted for years
with out any action having been
taking all these years,”

That is the deplorable condition.

Pilots have repeatedly alleged fail.
ure and malfunctiomng of eguipment,
Your DGCA is Dr. Ramamrutham, 1
have g little dossier about him. You
may kindly refer to these points in
your teply. Is it a fact that this gen-
tleman was rejected by the UPSC al
though he was the senior man of the
senior-most man?. Was he rejec-
ted by the UPSC or not? 1s it also a
fact that the UPSC bas raised objec-
tions because you have appointed him
as DGCA superpeding their recom-
mendations? Ig it also a fact that as
gentleman called Gidhwani was sel-
ected by them but was not given the
job and shunted out elsewherz! Is
it due to some political pressure of
some party boss of yours? Was the
vpointment subject to the condition
that he would technically advise on
selection, he will create no difficulty
in the matter of selection and purchas-
es of aircraft and for the contract for
the purchase of crash fire tender,

Strangely enough two accidents have
taken place at the same time site with-
in one year. Could the hon. Minister
tel]l us: Did he ever enquire if any lo-
cal factor had been contributing to
“hig? If he had enquired we want to
have the documents laid on the Table
of the House. You should see the
amount of money that people have
pdld you during the fourth plan.
The outlay has been a bucketful of
money. That money has been given to
you'anil ysu have made a mess of the
whole thing, The amount is: civil
aviation—Re. T2 crores; Indian Airlin.
es—Rs. 58 crores; Air Indid—Rs. 60

i

This-is a poor country where a man
bardly gets Rs. 20 a month, They
have been coatributing crores of rupe-

and you have beep playing with

been most mriserable. In returm for
that money what is the performance?
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What mismanagement and nefMciency
we bhave seen. It calls for eficiéncy,
soundness and sdourate’ sefviceability
of equipment. You are trying to
make an outward show, a statug sym-
bol. ¥ou have spent more money for
civil construction in Palam for interior
decoration and for fresco paintings on
the wall than on having a sound and
matching ground landing navigational
equipment. If anybody goés to Palam,
you will see that every day the in-
terior decoration is being changed.
There are beautiful laminated plastics
and beasutiful photos. Millions of rup-
eeg have been spent. But when you
came to the matching navigational
landing equipment, it is next to noth-
ing.

You have a wonderful adviser in
Mr. Buck Minister Fuller, I never
heard of this name before. The proof
of the pudding is in the eating. I do
not know who he is and what his
credentials are and how close he is
to your department or to your depart-
mental personel. I am not aware
of these facts.

You had snnounced the appointment
of a high-powered review commitiee
after this accident and the committee
wag to visit Calcutta, Bombay, Mad-
ras and Delhi Why is it that you
have not included any electronic en-
gineer? Don't you feel that this team
will have more to do with electronic
gadgets than anything else? From
31st May to 9th August, more than two
months have passed. Whene is the
committee? Have they visited any
place? Have they given a report?
Please lay it on the Table.

What about Dum Dum which was
once the busiest airport? We know
under your regime it has been down-
graded gradually every day. ‘The
International Civil Aviation Organi-
sation says that Dum Dum has only
the minimum facilities available, We
know the eastern region must decay
and decay further unless they rise
in revolt. But what about the bura
sahebz anill tycoons who are flying
there because the natural

|
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are in the eastern region? Dum Dum
hes the minimum facilities. There are
gentlemen in London who have writ-
ien clearly that Palam is a a great
disadvantage as far as pilots of in-
ternational airlines are concerned.
Times without number they have said
that Palam is not a likeable airport.
Your ILS-Instrument Landing System,
it some of my friends know what it
is—is more on the list of out of order
than it 1s 1n order. On that vital day-
31st May-this vital landinz equipment
was out of order and it was out ot
erder for 34 days at the tum of the
year. You can deny 1t but we
would like to have documentarv evi-
derce. We do not want to be spoon-
fed with cock-and-bull stories by your
bureaucrats. The Indian and foreign
pilots complain that even when the
ILS functions, it gives false bearings.
You cannot even keep vour airport
free from vultures. The other day
three aircraft had to be diverted to
Bombay. The Qantas chap was grum-
bling like anything. I had gone to gee
somebody at Palam. You cannot fire-
fighting You cannot keep vour ILS
all right You do not have a preci-
sion aporoach radar. You cannot keep
cows away or even wood-peckers away.
You cannot keep dead bodies away.

The malfunctioning and absence of
nawgational and landing aids is one
of the main reasons for this disaster
When pilots report malfunctioning or

defect, they hardly take any action.
It is inadeguacy of modern landing
equipment, inadequacy of sgkilled

hands, inadequacy of maintenance
resulting in poor funectioning and fre-
quent power failure. For Gnd's sake,
let the House know how many times
there was power fallure at Palam
during the last six months, how long
it lasted and how long did the stand-
by generator take to take it over.
The stimates Committee had very
strongly recommended that there
shiduld be a separate bodv-as Mr Patel
vightly said-of people not connected
with the Ministvy, who would not be
trowbeaten by the minister or the
secretary of the department when they
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draft the report, who should enquire
into accidents. When you have aca-
dents in coal mines, the Department
of Labour enquires. In Railways, it
is the Civil Aviation and Tourism
Minisiry which enquires. Of course,
it 1s more or less that bullocks are
made to carry the wheel Why is it
that you are so reluctant to have a
separate Mimistry for conducting the
mquire” What hag the Sachar Com-
mission report said about this. It
says:

“The argument was that as the
investigation under rule 70 is car-
ried out by a person who is appoin-
ted by the DGCA, i1t may be difficult
for him to pay sufficient attention
to the faults which may have been
occasioned by the lapses on the part
of the Civil Aviation Department.
It was suggested that itw ill lead
to the greater confidence in the pub-
lic if imtial investigation was done
by a body which was not under the
same Directorate of Civil Aviation
and was under other Ministry.
There aprears to be force in the ar-
guments "

Then the Report says:

“I feel that the Government may
consider this question whether it
may not be consistent with instilling
greater confidence in the machinery
of investigation, that it should be
conducted by Directorate under a
Ministry different from that of Civil
Aviation

1 would like the Minister to give a
satisfactory explanation before this
House today as to why they have come
to the conclusion that they could not
accept the recommendation of the
Tstimates Committee on this point.
Why is it that you are som uch resis-
tant to this idea of having a separate
set-up unlesg you htave g0 many skel-
etons in the cupboard

1 had a long correspondence with
Dr. Karan Singh last year. In his let-
ter he had stated:
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{8hri Joytirmoy Bosu]

“ln view of the fact that Palam
already has a categury Il instru-
ment landing system, the reliabulity
of which is testsd regularly....”
of investigation, that it should be
This is incorrect. It i only categody

"l nught mention that the Inter-
national Air Transport Association
has nformed the Department of
Civil Aviation that where there is
a full instrument landiny system,
permutting operations to an appro-
veg minima, the Association does
not require a PAR.”

The previous Court of Inquiry as also
the present court have actually recom-
mended PAR in gddition. Then he
says:

“In the United Kingdom also, the
Civil Aircraft Control Advisory
Committee has agreed’ in principle
that precision approach radar equi-
pment cun be progressively with-
drawn.”

It is m Bombay. Then he says.

“The procedure for investigating
aireraft accidents is laid down in
the Aircraft Rules, 1937. There are
three different types of enquiries
poasible,”

In USA all air accidents are invest:-
gated by a technical standing commit-
tes, Why are you not doing it? Here
the DGCA 15 Invested with this power,
although it ig very undesirable. There
ure 50 many things mentioned in this
letter which are not true. I am re-
leasing it to the press to show that
the Minister has been deliberately
misleading us.

Even the Minister did not dare in-
clude independent experts from De-
fence Ministry or IATA or ICAO.

During the Japanese Airlines en-
quiry there was complaint about the
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LLS.. During the same night one
IAC pilot also complained about the
same things. In Decembsr 1972 the
glide path components of ILS at Delhi
and Calcutta were out of order., Why
1s it that you have no precision ap-
proach rader? There is very little co-
ordination between the Director of
Aurports/Air Routes and Communics-
tions even in internmational airports.
We can imagine the position in re-
gional and smaller airports.

Recently one ILS designer gave a
pretext that external disturbance was
affecting its working. Although he
gave a good blanket certificate. he
passed on the buck by saying “erratic
behaviour of ILS may be due to fault
in plan”. Did you conduct any check
at any time on the complaining planes?

Now you have approached the Plan-
nin Commission for a sum of Rs. 15
crores for navigation and landing
aids. But you did not think about it
while purchasing the planes.

You have now created four posts of
Controllers of Communication, Do
they sil in Palam or do they relax at
Safdarjung? You allow the petly
officers to look after this.

About this Antena, there is another
story. The Ministry sat over it and
imported an aerial which was of a
different variety altogether. The old
one was repaired and fitted. A new
one could not be fitted. It is lying
idle.

About the pilots and personnel, the
Indians do not make bad pilots. About
the C.T.E,, Hyderabad, Training and
Refresher Course, while Capt. Mistry
was alive, it was good and the rate of
accident was low. Since his death it
is fast deteriorating.

Why no simulator for the LA.C. for
training on emergency? Why it is for
Air India but not for 1.A.C.1 Why is
it that pllots were gent to Parisa? Why
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Sepior puots gre made fo two or
three types of aﬁ:ratl. Can%:m drive
a trobk tdday and a Standsrd' Herald
car tomprrow? You eannot do it

About Capt. Nair; he is a syb-stan-
dard pilat. The Americag trainer has
quite clearly said that he never made
the grade. Just because in 1970, when
the pilot went on strike, he was a
“black leg", a strike breaker of 1970,
you showed him a favour. That 18
why you favoured him with the com-
mand of Carvalle, with the command
of Jet, with the command of Boeing
737 He was never to fly this type of
aircraft.

Lastly, T want to say, you bought
the aircraft for which your party took
money, Rs. 15 lakhs. For the purchase
of aircraft, last year, not you but
your party took money. I have full
information about 1t.
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SHRI INDRAJIT GUPTA (Alipore);
I find it a bit difficult to share the
levity which some members are try-
ing to inject into this debate. I know
that' no postmortem can bring back
the dead. But it should at least serve
some purpose for the future. [ &m
not going to deal in the few munutes
that I have at my disposal with the
specific circumstances of this accident
which took place on the night of the
31st May. I have no doubt in my
mind after going through this report,
that the :mmediate and direct cause of
the accident was human failure on
the part of Capt. Nair and perhaps, to
a lesser degree, of hus co-pilot. Now,
we can say say ‘That is enough’
That is what my friend, Mr. A. P.
Sharma tried to make out: *The pilot
was responsible. So, the matter ends,
let us say ‘Amen’ till the next acci-
dent takes place’. 1 am afraid I can-
not share this kind of a superficial

point of view.

About the accident itself, there are
some disquieting features. But I have
no time to go Into them. As long as
the aircraft was still in the air, it
was under the command of Capt Nair
who has been declared in this report
to be technically equipped, holding a
technically valid licence, havinz been
in very good health. physical. mental,
and s0 on Nevertheless anvbody who
goes through the training report of
Capt. Nair as recounted in pages 28-
29 cannot but have some feelings of
disquiet. The training record, the
remarks which have been entered into
in hig training record by his trainers
both foreign and Indian, is far from
satisfactory. However I am not go-
ing into that at the present moment.
Secondly, atter the plane had crashed
the first person to reach the site of
the accident within 20 minutes of the
crash was FL Lieut. Anfl Kumar who
was residing perhaps at the Vasant
Vihar locality. The other point which
remains Is this. When did any one
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from the DGCA~reash the site of the
accident? Whes did body, mgsponsl-
ble in t;he Dli%ctor:tzy (54 AFirz?SaMy
actudlly redch the site of the accident?
According to thia teport Mr. H. B
Singh, Deputy Director of Air Safety,
reached the s.te of the accident at
0015 hourr vn 1-6-73. The plane had
crashed ghortly before 10 O'clock 1n
the prerious night. He reached the
site of the accident at guarter past
mid-night. And the report itsell
further points out that all except four
of the survivors were helped and
looked after and taken to hospital by
private parties, by private persons und
not by any official agencies, All these
things have some implications, 1
don't want to drag those implications
now,.

Sir, what I am concerned with
mainly is something else And that
is, with regard to what 15 civen in
page 139 of this report. Mr, Sachar
has guoted extensively from the
Manual of Aircraft Accidents. I may
be permitted to quote one or two
paras.

“Aspects of safety totally uncon-
nected with the circumstances or
chain of events leading to the acci-
dent are often revealed during the
the investigation with a resultant
benefit in terms of effective accident
prevenlion. Investigators should not
be inhibited from investigating
these matters or from drawing
attention to them merely because
they are not related to the cause of
the accident.

Some aireraff aceldents have re
sulted from organisational defects
or weaknesses in managements.”

Then he goes on lo say—
¢ Similarly, ambiguous instructions,
and those capable of dual inter
pretation may also bave existed.”
And then he goes on:

“It may therefore be necessary to
inquire closely into other organisa.
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tions qr agencies not immedialely
or directly samcearned wnth the cur-
cumstances of the agcident but
where action op lack of 3 may have
permiited or -even caused the agci
dent to happen.”

Mr. Sachar says

“I have delat in thus 1nvestigation
keeping the ahove approach 1n
ww "

It 15 not enough just to put the blame
on the pilot and say ihe matter ends
there

SHRI A P SHARMA 1t 1s for that
purpose that the Committee 1s going
inio the matter

SHRI INDRAJIT GUPTA Even if
Dr Karan Singh were to leave the
post I can never recommend you to
occupy 1t I say, thig matter should
be treated with all seriousness and
paramount consideration for safety ]
dont see what it has got to do with
party pohtics

The paramount point 1s the safety
ol passengery, and awrcraft Nothing
else matters ] have to run very
qu.ckly through some of the points—
observations ~which have been made
by the enquiring judge These are
summarised from this Report I am not
going beyond the pages of this docu
ment both for the sake of relevancy
ar¢d Leciuse ] want to be fair to the
Minister There are lots of materials
on the subject relating {o the general
working of the airlines and the Civil
Aviation Department which I do not
wish tfo bring in I shall now deal
with thus document because, the debate
15 supposed to be on this On page
38 we find that no comes are main-
tained by the DGCA or by the
Indian Airlines of the entries which
are made 1n the Pllot's hcences re-
garding their proficiency checks
Entries are made in the lcences of
the pilots But no copieg of those
éntries are maintained either by the
DGCA. or by the Indlan Airlines
1f a pilot's Ycence happens to get lost,
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it 18 impossible to find out what were
the entnes m his licence On page
38 you wnll ind that the proficiency
dHécks which, normally, aré supposea
%o be done every smx monfhs, were
Biven up Why? They were given up
due to ‘opetational exigencles and
non-availability of eircraft and cheok
p:lots” Thig 1s how 1t 1s gowng on for
years together The Manual ‘lays
down that 'proficiency checks should
pe operated every six months This
tung was changed and relaxed into
saymng that 1t 1s enough 1f 1t 1s done
so that a4 period of more than eight
month. ha. not been exceeded after
the previous check Why was this
doné” Why was this practice given up?
“hal' was given up due to operational
, exigency and non-availability of am-
craft and check mlots I am not
making m, commenis—] am just go-
ing on See page 53—Radio and Nawi
gational Facilitiés It 15 g fact and it
has been made quite clear by the
judge that 1if the ILS (Instrument
Landing System) 15 not working at a
particular moment on a particular
dav 1l does not mean that other fac:-
hties are not available It does not
meant that the awrcraft cannot land
¥athout this or that facihity That is
nof my argument at gll Nevertheless,
facts have emerged If you wish to
gloss over them., I shall not mnd
that But the fact remains that, on
the might of 31-t May, 1973 the ILS
—Instrument Landing System —was
unseriiceable, TLS Glde path was
unserviceable the A SR—Aurfleld
Surveillence Radar—was unservice
able You can say what does 1t
meatter when other things were avail
able? Then whv have we Installed all
these thing«? I do not sav that these
will never go out of order because,
after nll they are mechanical devices
But, the point 1s that Mr Sachar says
in hig report on page 140 as follows —

“Of course in a weather like that
which prevailed on 31st May 1873
the availability of IL S is certainly
of great help and much more impor-
tant than the other navigational
ads”
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[Shri Endrajit Gupta)

The wards he used are ‘much more
important than the other mavigational
aids. ‘No spare antenna was available.
The antenns had been damaged. You
have read about it. But no spare
antenna was available.

Attempts were made subsequently,
hag to be made, to import one on
emergency basis from abroad.

At page 55, Mr. Sachar hes empha-
gised that in view of the fact that
the ILS facilities are provided at
Delhi, Bombay and Calcutta airports
and emergency may take place in
any of these three airports at any
tame, at least one spare antenna
should always be kept available. It
may be required in an emergency
either at Delhi or at Bombay or at
Calcutts, but no spare antenna has
been kept available.

At page 56, Mr. S8achar has posed
the gquestion why this antenna was
damaged by wind velocity which was
between 83 to 90 k.mh. and never
more than 80 k.m.,h,, when it had been
designed to stand up to a wind velo-
city of 160 kan.h. That is the equip-
ment which we have purchased, and
that is the claim made by the manu-
facturers of this eqguipment, that this
antenna can stand up to a wind velo-
city of 160 kmh. Why was it damag-
ed when the wind velocity never went
higher than 90 kmh? The manufac-
turers may be asked for an explana-
tion. Perhaps, somebody will be sent
here, some experl, but I do not know
whether the manufacturers’ explana-
tion should not be taken with a pinch
of salt, because they will try to white-
wash it and try to sav that the equip-
ment is all right., Obviously, there
is something defective; either the
manufacturer has been hoodwinking
us or has given us some defective
equipment or something of that kind.

Then, at page 57, we have something
relating to the cable of the ABR. We
have heard about it that thaat cable
had vbeen accidentally cut by some
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‘workmen 'who ‘wire digging there ar
ef that kind. Mr. Sachar
finds that the laying of :these cables
of the ABR was done with out any
ceordination bptween the airport
authorities and the PWD authorities.
He says in any case that the ASBR was
found to be freguently unserviceable,
but apart from that. the work of
cable-laying has been done in such a
way that the PWD authorities/people
who are working there and the air-
port authorities have no coordination
befween them; they do mnot know
where the cable is being laid, who is

working, what its route was, etec.

E

At page 58, Mr. Sachar has pointed
out periodical check-flights are re-
quired in order to test these mnaviga-
tional facilities, and these periodical
check-flights could not be carried out
because properly equipped calibration
aircraft are not available. All these
years, this has been going on. I am
just trying to point out this; if this
accident had not taken place. if a
Cabinet Minister had not lost his life,
if this report had not been available,
how could we have known about these
things that properly equipped cali-
bration aircraft were not available,
and, therefore, veriodical check-flights
to test these navigational facilitles are
not there”

At page 68, he has remarked that
the way the Notam messages are dis-
played and dealt with cannot be con-
sidered satisfactory He has dealt
exhaustively with the way Notam
messages are handled and says that
the conclusion is that the way that
they are displayed and dealt with can-
not be considered satisfactory. On the
Notam which is put up for the pilots.
Mr. Sachar criticises the fact that
there is no pinpointing of those faci-
lities which happen to be out of order
ar uricerviceable on that particular
day.

At page 72, Mr. Sachar has said.that
the conoern for the safety of passen-
ger In an slreraft must be paramount
and It must be ghared by all. There
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-puist be no mm fo . apportion
‘blgme from one  to the-other or .to
:hyiomnthehwkttomthtm
-lnrthnothar e

At pm no. he h-u remarked ;ha.t
. the fire-fighting service at Palam
8 very minor, if at all any, role in
putting out the fires on that fateful
night.

At page 116, he says that the Civil
. Aviation Department has no informa-
tion about, or arrangements to carry
out, detailed tests for alcoholic con-
tent of the pilots’ blood. I do not
subscribe to the view. that all pilots
are drunkards or that all pilots are
drinking, There .may be individual
cases here and there; that iz not my
point. My point is that suppose they
were agll drunkards; suppose hypothe-
tically that they were all addicted to
drinking, then what would happen?

Because he says that the Civil Avi-
ation Departments has not got . the
arrangementg or facilities for making
a detailed scientific test of the alcoho-
lic contents of the pilot's stomach or
breath or whatever it is. He says this
makes rule 24 infructuous, The pilots
claim that Mr. Justice Sadasivam who
inquired into the Avro crash near
Madurai on 19-12-71 had suggested
that there should be a daily check up
of pilots, and though this recommen-
dation was welcomed by the Pilots'
Association, it has neither been accep-
ted nor implemented by IA or DGCA.

Then page 118, safety services and
equipment, The fire service crash
tenders at Palam are short of spare
parts. Qut of 4. of them, one or two
are usually off the road. It is all here.
.The water tenders are old and out of

~ date. The ambulance vans and emer-
gency vans are not satisfactory. The
water supply is grossly inadequate.
The fire fighting staff have no helmets
and are not given any . protective
clothing. There are no walkie-talkie
sets to contact the control from the
.gite of crash. The vans are not filted
with emerency lights. . There,.are. no

. irained ambulance attendants. - The

" beautiful frescoes.
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emergency rescye . units have got no
electric saws with which to cut open
the wreckage.

Page 122: He observes that there is
a dangerous dependence on. the Delhi
fire service which may happen to have
its hands full at that time.

Then there is the control tower
from which, we konw. you could not
see the whole air-field and runway. I
suppose it will have to be demolished

.and new one built.

Then in pages 123/24 he says that
these inadequate facilities were a
regular fenture and no action has been
taken all these years. This, he says,
is a matter of great regret. .

It ig in this context that the question
of priorities comes. It is not a matter
for joke., Why should we not have
beautiful frescoes and so on and so
forth? Who does not like frescoes? 1
like them too. But the point is that
you ghould have some scale of priori-
ties. We have spent a lot of money
on interior decoration of airports and
installation of TV sets through which
the ground hostess speaks to you and
reports to you about the departure and
arrival of flights and so on. But what
about these things which are just not
there? Are these things to be argued
about? Is this a matter for argument?
It is not a question of not linking
But is this the
way to argue? I do not understand it.

Then on page 130, he talks about the
unsatisfaclory procedure—Shri Patel
has dealt with it and I am not going
to repeat it— for selection of check
pilots and instructors mainly based on
the weightage of seniority and not on
merit, not enough importance being
given to the pilots’ general knowledge
about technical procedures and conti-
nuation training. .

Then on p. 162, there is reference
to a very serious matter. IT pilots
are allowed to make landing ap-
proaches even when the weather is
reported to be below minima, that is
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to say, the visibility, They are bmng
allowed to do it. Who 1s responsible?
I {Hink ¥he Diettor:'df Operations.
Shine’ explafiation is callsd for here.
Thi¥ {5 spétnst wll dnternationsl peac-
tice and highly dengerbus.

On Srd Tebruary this: year; the
Fidérfeé “Minigter himeglf had 2
nadrotwr escape during u landing at
Sanitéd Cruz which was m sumilar con-
ditions, where the wimbility was bslow
mimma. The pilot cannot see the
runwdy ahd yet he lands, trieg to
land. 1s this :nt?mﬁtiunal practice?

Two days after the crash of this
Boeing, we hear about a flight which
was coming from Moscow to Delh,
which came to Deitu and went back to
Kabul twice came back again, be-
oduse the conditions were such that
the pilot preferred not to take the risk
of trying to land, But Capt. Nawr did
it on the night of the 31st May and
this hags become a general practice.

There 15 an allegation that the Direc-
tor of Operations not only allows this
dangerous practice, but even en-
courages it. These executive milots
who are now operating, apart from
the une pilots—] believe there are 42
of them-—apare frequenily gulty of this
prackice.

Finally, much has beepn made of the
fact that after the accident, iwo com-
mittees have been set up This i1s a
fellow-up action with which we are
supposed to be satisfied and go home
The first committee has been set up to
review navigational facilities at the
four interhational airports Who are
the actual users of these facilities?
The pilots. 'Who wuses the naviga-
tional facilities? It is the man who
files the plane, I presume. On this
sort of technical committee, T think
contrary to the practice in other
countries, rot & single representative
of the pilots hag been takeén on this
committee to review the working of
the navigationsl' facilities. Bewondly,
the se¢ond committee hag beén set

Rétofy ok AUGUED UMD 1 oondbidents e Fbil ) 804
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' ufy 't peview thie‘organisational struc-
it 'afiiithe CiWil sAvistion Depart-

"inetit and’ itg! make iresomemendations.
It is a welcome step. Viwelcome it.
I am not talking about its composi-
tion. There iy nothing wrong with
alt those who are alréady theve, But
is it entugh? Twé ottt B s three
HMembers aré  Chairmierii the Chair-
map of the Indian Airlines and the
Chairman of Air India; and the third
membér 45 the Sechetiry of the Min-
istry. There is not & dingle, indepen-
dent persoh, awy'expert of indepen-
dent person taken on this committee.
There is no representative of the em-
ployees; not e¢ven one 6f the em-
Ployées has been taken from the Civil
Aviatior. Depirtment although you
are going to review the whole orga-
hisational strueture, We talk a lot
nowadays about cofisulting the em-
ployédd, ¢ is'sbt a Question of the
mynagement. It is a question of con-
sulting the employees; they may have
some usefu]l suggestions. The way
both these committees are set up 1s
like this As far as the committee to
review the navigational facilities is
concerned, this committee is packed
with those people who may be guilty
of omissions and commis<ions, who
would like to cover them up. It is a
typically bureaucratic way of think-
ing which has been revealed 8o, T
would say that the report has reveal-
ed enough about the serious short-
comiips, serious defects, negligence,
lacunae, in the working of the Civil
Aviation Department, the DGCA
directorate and the International Air
Ports Authority, to warrant publc
disquiet and lack of confidence, The
fhrpose of this enquiry must be to

xpose 'ruthlessly these failings and
shortcomings, and these have to be
rectified or removed in the suptéme
interests of air safety. There is no
room, if I may sdy so—I am sure the

Minister will appreciate what 1 am
faying—for personsl semtiments heére.
1 have high persomal regard for ' the
Minister. He Is a good friehd of
mfne, But T do not think there is

‘ahy room here for any perdonal

séntimeitt or Wiijective’ Yetlfhg for
any ifilivicdia] ‘however' exalted he
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mey be WAnd for onee in-my Sile, I
find self in the ynforfungty. posi-
tion :‘.Fshaﬂhg, on one point at least,
the views of the Swatantrg party
which normally I do not do.

In our system of Government, the
-pveral] respenaibility for the working
of these departmerntal organisations
has to rest with the Minister It
cannet be evaded, In our system of
Government, he must be ultumately
accountable and nobody else. I am
sorry to say that I think from that
fatefu] night of 31st May last, the
Minister's attitude betrays a certain
lack of gravity befittmg the occasion

It would not do just to blame the
piot and leave it at that. I thmk
epough has bheep revealed in the
pages of this report to indicate a high
probability of future accidents and
casualties uniess draconian action 1s
taken for a clean-up of these depart-
ments and these organisations which
are collectively responsible for runn-
ing these air services

I would finally say that these steps
should be taken as soon as possmble,
but if the Miniter has a conscience—
knowing him as I do, I am qute sure
he has a conscience and he has <et a
standard for himcelf when he offered
tn resign after that AVRO accident—
1 do not want him to depart now
from that standard which he set for
himself, and if he has a conscience,
I would request hum to be faithful to
that conscilence and not to do any-
thing which c¢reates an impression
that now he would like to clhing to
public office I hope he will not take
this 1n any personal light, but keep-
ing m mind the paramount import-
ance of safety of aircraft and the
passengers who are under his care,
he will do what is expected of him

ot wwarw wae (qfamer)  da-
A7 wrgw, wgt w% weAT 7L A Ford
w avyw B, v ¥ foew frdega
w fors Rt wat § sitr Rt stvees

'BocinnanSI-s-'.'s;
@ mk 8, I Aile g T
Nofw ekl | &= o
FToe & @ Pfefaon & feger
WEF 5T § 5 o v qwk e
wifgd w1, g wa fear qar &, wg o
?ﬁg.wﬁfﬂﬁvﬁﬁmumﬁ
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[ wwwne wyx] ghrz. e mfe e & ST aTT
w wir v frdww @
Ty W frow foll. e % wwe ok

quTex ¥ Wt ¥ ek § | vw ford oy &t fis wfearaes ¥ ow AwT S
o griared w5 ot v 8, W o fr guTd ordw v feey g
W A aoft rwhw g— P TR Rmoedt Qv ¥ 7
p——miferariee Y oF Qwer geadh VE 6w § e aw § 3w 9 S fear
#F wifgR, N e T S war, &fewr oft W ayr s oo
* W B W—ofew  wwefer T W R

e
¥ ofeew gqwefe &0H & o= w“w’#mwmnm
wrer T eirwafwon g & e o firg
we L] & vl o g § v @ grd ad
wgrk W | 15 A ogd fed WAd g ¥ g ofmani W e
WA E) W g owfgy Wk aifrde s
fod aofic & e sy a9 30T ¥ o are @5 v fafew qfedee ok
T A gy § Ao oY A they coE ¥ W w4
WA gw Y fergr ofadT geax s ¥ A gepEiee aen g
w TATE T A T aAm A WX W EEEE oy
#r & I gamw SRl a% Wi A Fi
ey fed O §, 97 qurw A
qefemy | 9¢ AN fear o wfe o safes

tfega @@ T &

I & qErEd ¥ O qEd e AT ¥ FF W GO

g 1 & gg aafo s Tgar g

fe e &1 UF WX ST Mo AWNY WTAW IV T (FTGIT) ¢
qAAT wifgy | 9w gA owe gfvear gamfy ff, T W F I §F et
W OWT AW & T & qEEer wrdla 8kE A s faere o g el
F@ § @1 A F Ay qwr o T & 1w £ A fod g amd
qrar t 1 gmesfew s 2, I9% gO o Mgl &Y @Ay wr
ofsfidez §, waifs 39 &1 @0 & forraramr i fe iy F o &
arg wefidhow §, 99 #Y gad T W AxaRz ¥, ar qg wE Ay w
IWAE QUL ATGA & A A qAT T9 dmr aF wer fafrslt &t @
qyar §, wefdwa W qwg ¥ IW W sorc #t g7 § fw fead wron ww
WYAT W QAT ) AT THAT §, W WY QA & R A aga qgw
fer tfimgs oo smowr &1 & @1 o7 Swar 9T, T W7 Gwar 91 )

¥ Iw ¥ ¥ e QwA F ag wwwd X K ww
oty qT Q@ welr swre wae §fe o
o W QF ATTHAT RO { AT T W1 6T



809 Discuseion en Report on SRAVANA 18, 1800 (SANA) accident to I.A. 370

v wpwgpie og ewr K &, o
oy e b dEmrwrw R
o S W™ W wevew X oft &
ow awpEy d gue ¥ ok §, ox fie
wg it sETe Wy o feag Tw gEeTT
wt W I AT €1 wET W T
2, W gdeAT & M N wW MW w7
wge frer wed ¥, 8 gw A1 0y g
Wi o femmar ? gwd wi
wAt wimy ¥ YW AEy W AT TH
aeww  feg gRT s far
qr 9g9  ATC FrT WY, 0 AT
oA TR AWT A WL U4 ERE
&1 afewa T &1 3 g gR wEwar
Zrft fs oo 9aF A ¥ ffar § o
rr T & ET WA R

A1 gHEAT g€ W I asar
Wt aga a9 § 1 FeN &, A &l
& e W gFeArd gt § Wi I
AR I ¥ | T v qoRr W
gark Mg Af ¢ fowr gw R &
Wiy @A Q1 g ag w gHeAr
F AT WA AR WEq NAW T GHE qEAT
fafamrer wr st gor | s aw o
& WY RO Ty Y ¥ Ay ag R
faedlt & o gt wg 9% foaa W
* ggwTw g wifgd Afer F A ¥
for T & wrganew Ry Y =g,
& ITHT ST FE A, IAFT KEOT 3w
g a1 VT T wO o 9w A
gz {1 @ &1 & WA S ¥ wg
wigm & S @eAT wRd A auAr
foiid ¥ wr ¥, fared qrarerz wY At
FAET T, LA AE AT wET R
fE AT & T ¥, qg 8-2-71 &7
wa

Progress rither slow. Tends to for-
get procedures. Will need extra
time.

Boeing on 31-5-78
18.271. Instrument procedure O.K.
But speed and height not within
Iimitations. Normal to engine app-
roach. Landed after two poor at-
tempts. Poor profile. One engine
landed on second attempt. Profile

not correct Still not at home in the
aircraft,

W I F AT 14-2-71 W R v -

Some improvement today.

But gene-
ral progress slow.

& s g § Fe wifa sy
RPN agarawa g, o9
TR FUAAT ¥ TAT AFY § €6 aa
o ot fema ot ? s RE g AW
W A &, gy feeR ? 3w @
S &7 & w1 @Y 7 I
foid ¥ ag w= Frow i gF ot g
FT qraAe FAman wr fow & qog d

ag gz gg

M ag AT fST F ak ¥
FIAT FET X wgr @, WX g SEA
wrsfem &t § IE% IPIA @ TE
wgr ¢ fw

“Captain Nair had descended be-
low his MDA of 808. Commander
had selected flaps to 40° after Outer
Marker ass for as ILS approach
while he was required to maintain
15° flaps till such time as the run-
way was sighted. The runway was,
however, never sighted till the
crash.”™

qg 1% e yarar fis fo2A MAT W7
Wi A g7 & ;o 3g g g€ )

gaTt €ferr Mo wTmE AT 007
gfear #1 o sfegr &, 1 #1d ¢, 3EF
art & 9 oraeEy § W T g6
fadww & S Wt wf I "R W
v wrel far § WK IR v &
fis frg o A sraeqr gAY wifgd,
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fw.uﬂrmﬂm]
n’rtwtq‘!mvﬂhh‘r‘n:ﬁw&
imiﬁﬁmmﬂim
et feat 1 & o SR 2 W g,
g qEwEd Gaedwr w aeE ¥
=17 fwar war

“This Association has consistent-

ly drawn the attention of the au-
thorities regarding pijots flying
after the expiry of type rating of
their licences which are renewed

only after a Proficiency Check has

We have also
regarding

been carried out.
pointed out instances

Aarcraft Maintenance Engineers

certifying airworthiness of the air-

craft withojut possessing wvalid

qualifications and authority.”
Tiffaded ¥% & ot ¥ wr et § °
qraees fm ¥ fomr gum & wFw
& 3% A F A T ¥ WA IR |
TATHGZ B §% Frawa § 7 Fedy
frF gRfme A N g& W W
femr 98 & 41X ¥ qraeEE gEERIIA
X owg g
In July 1871 Boeing aircraft were

certified at Madras by the Dy. Chief
Engineer without walid authority.

Wit o TEd & fe Dfwfoud 4% W
g oe g A

“Captaing Nair and B. N. Reddy.
the two pilots of the ill fated Boeing
aireraft had also not wundergone
the Proficiency check in the last
six months, which, if done in ap-
propriate time, perhaps, would
have detected deficiency of the
pilots.”

fommagnz fewm daR ¥ @
Yadw, FBATHT AR T w4 FAHH
g § IR TEd Ak § w1 @
Argart aefrd ? ety Y ah
& oy gab srow ot g g e
gty few fve o o/ Wiy

Discusivn -on Ripert on. AUGHST 8 1473

y .

undbident do TA Wya
Boeing on 31-3-78

o 4 Prleer o W R e
wt T fuh o gt fond
at ¥ wf arc wd T A
arfy § i o pdewnd it et

+ & ar et ofr diwraeed W oot §

WO T oy oy &Y ewar § gt
T Ww vy ey § | wgt emT
srwmer & ford aar e 8 7 daw
500 #ewt ot o swenr @, ot W
SR AT Y wt Wit i gde
& o w ooy wwwn § e ol e
aree & wry gdAr W awr awl § ?
ot v & e gt @ ¥ wndo
o #Yo Iwwvwr Y ad A § Hfew 2z
wTw T w gy & 1 oflAmT W oot e
SET ¥ grhwenr 2 | Ay Worfo wwo
Hre STreor WY & 1 o W wETE
wEE 97 3F ¥ Iqww wify 1 aaeqr
7€ Enft oY e T eanfaw @4
TTferaT IO WY A AT Ay
gt Wiwed Y awEEqr A § ) o
wETe ot oft g0 ad ¥ )

wen faeelt & oY O R W
garly afre ot @ aw O g W}
It ot 1 Hfew ge e & @i
ot § 1 96 afew W AR ¥ AR wE
T TRY FWET § AT ETE A WE T qWY
s § 1 X AW ¥ gfg 37w
&Tra @Y ar 9T w1 T wgw ¥ g
T &Y ag NETS Wi AW FRewl
AT 7 WaT T TEW 39 g ¥
grar & fr smaegear qad 9T Ae At
F wARAT O g% 7 ovaw wy ¥y afx
s wrf siwheey dod (o fF W
w93t § | aer wrw feufy ag & fie
zOvew g wfafew & oY gAra
QT *7 ghey § IEN wgt e o
wert ¥ gardy o fewfr ot Twdk e
EATT 148t AR WY | W Wy WY
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& Qe A war war § 1 g gl
Foy gy o @t 7 §

we s R A A ww w@
s Arel axedt ¥ wEr §, o w2A
o § ag KTz WA @, s w
K6 & Ay EF N Fraen Yo, vy
€ QAR AT N Frew g X AW,
&t aree fire sk Qafedas & Wi
g WA R ot g ¥ g g R
& < frare ) ard afcfenfaay a2

Q% Wy AR Wl o ¥ T wgr
w\R ag g fir §9 Twg 97 gF Yo WY
Qo #ro %7 famra wrar q; forg w1 erax
faeely & wrorw gx ot Y o et &
qrew garE W 9T ag 14T Agr e
forg & awrg & Wl gl ot fear my
Tt 7y oF IegTor W ¥ wed onfax
¢ e swmafas aid & wrer wga st
& foa ®Y gared *r wawasar § )

@ TN ® AT FY woTFar §
WY T ¥ a1 e wrw i oy
¢ 1 gt agt foraey gdeard g€ & oW
# =gy ¥ afcse o, v & wofur, g
i ) wga & oY o e gY@
e wAT A g T gwhagw o4
g WA WAt Wigw fuTT drem
aqr st fafemmar o g o god
fod feaft ssz gz @ &9 WY
QfteT gq & o gutagd § Shw
fad @ gumang fs ardr afcReafy o ax
fawre s & fad A @1 aw w2
warf ot wfigd wtc oy ardr @@ o
q¥ vy feare st

™ aw Y &7 Ieenfea gAre
¥} ngiey a7} oix o@ fod 7y 9Ty
s Wi yut Wy ale s ATA oT @
wmaw yw w3 ¥ o oy Pt

Boeing on 81-5-73
g 37 0 gz @ wifgd o wew A
iy frdet g frag=awrge 7%

SHRI VAYALAR RAVI {Chirayin-
kil): Mr. Chairman, Sir, this is a sad
occasion to speak on the Report under
discussion because it will make all
of us remember the smiling face of
Shri Mohan Kumaramangalam and
the other friend, Shri Baladhandayu-
tham, on the Opposition Benches.

I will not go into the post mortem
of what happened and how it happen-
ed We are more concerned about
the future air safety of the country.
The Sachar Committee Report has
revealed many facts and, rather, I
must say, the omissions of tht De-
partment as well as of the Ministry
and, I hope, they will take proper
steps to correct them.

I am not 1n a position to contribute
to the idea projected either by Mr.
H M. Pate] or by Mr Indrajit Gupta
that, due to the negligence of certamn
officials and others, the Mimster
should submit his resignation. My
only complaint against the Minister
1s that he 1s always too liberal +to
these people. He feels that his de-
mocratic attitude will improve the
situation. But, unfortunately, his
hiberal attitude has been considered
to be his weakness Rather, I must
say, the people have taken undue ad-
vantage of it. So, my request to the
Minister 1s that he should be more
stiong in dealing with the Depart-
ment as a whole

Now, coming to the Report, I am
one of tho-e who believe that in the
last few years, the Indian Airlines
15 functioning at the dictates of the
pilots. The India;, Commercial Pilots’
Association has been dictating terms
to this Department and the manage-
ment. The management is always
incapable of standing up to their
threats. What iz happening? Every
day, the stand taken by the pilots
deteriorates the situation of the
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Indian Airlines. It affects net only
the Indian Airlints, but also the en-
tire country. You take the experi-
ence of the last 2-3 years. There
have been lightning strikes. It is
done by the pilots, the highest paid,
the privileged class of a few indivi-
duals in the society. They have
taken the Indian Airlineg and the en-
tire country to ransom. No action
has been taken against them. Though
the Minister has said that they will
take necessary action, I do not know
what action has been taken Every
time, they are surrendering before
these pilots.

You know the notorious story about
tandoori chicken. Of course, it 15 a
delicious dish. One pilot refused to
fily from Cochin because he did not
get tandoori chicken . Some M. Ps.
complained to the Minister. An in-
quiry was made; Rs. 18,000 were
spent, But the net result iz that the
pilot is still flying. I do not know
whether he gets tandooori chicken
now-a-days, 'This is not an isolated
instance. We can point out many
instances. These people have taken

the Indian Airlines into their own
hands.

Even in regard to Schedule fixing,
can the Indiap Airlines have their
own freedom? Take the case of the
flight to Kathmandu and to Srinagar,
they have to provide overnight stay
for the pilots. Otherwise, they will
not fly. Because they will get differ-
ent types of allowances, tax-free
allowances, They are the highest
paid people. They get tax-free allow-
ances, the meal allowance, the ciga-
rette allowance, staying in 5-Star
hotels and so on. This is how they
are being treated. I want to know
why the Minister and the manage-
ment is keeping quiet. The time has
come when these people must be
taught a lesson, But, Sir, T fully
stand by the employees in the Indian
Airiines. 1 stand the employees
of Categuories IIT and IV. I have no
complaints against them. If you go
to the airport counter, you will find
that they are more decent and honest;
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g0 on agitation even though their

basic pay is Rs. 180, it iz only the

high-paid people who are doing the

mischief. !

This particular accident is the cul-
mination of a series of aocidents, It
started from the Madurei-Kambam
accident and many accldents have
taken place in quick succession.
Everything is said to be pilot's error.
Mere pilots’ errors cannot contribute
to such accidents, This is because of
the deterioration in the Indian Air-
lines. That is why, these frequent
accidents had happened. There was
nose landing at Cochin; there was
crash landing here in Delhi and
heavy-landing in Calcutta and Bom-
bay. For the last one year, we have
lost the feeling of air safety. It is
the duty of the Ministry to make us
regain the feeling of air safety. That
1s the immediate problem. We must
take necessary steps.

Now I come to the selection of
pilots I happened to read some arti-
clez :n the Times of India where they
have cited examples of Canada and
some western countries; the pilots
there are selected from the school
itself; they are trained and mentally
equipped for the job; the necessary
training is given and then they are
recruited But here the selection of
pilots is not done on the hasis of
merit but op the basis of kinship.
Only the relatives, son-in-law or
nephew or cousin or some other re-
lations, either of top officials or of
the pilots themselves are recruited.
There ig no merit Merit is the
casualty. The net result is that in-
competent people bhave entered in the
fleld which needs mare talents.
They have completely spoiled the
organisation. What is a pilot? A
glorified driver with more privileges
worldly pleasure and nothing more
But you are attributing semething
big or great to those people.

Now I want to say a fpw wortle
sbout the control tower amd.. algo
maintenance. The Minister has sa
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nothing sbout the maintenance sys-
tem in respect of aircreft.. The main-
tenance is poor; the maintenance has
to be improved. 1 do not know whe-
ther the aircraft is available in the
night because it may go on test flights.
I repeat that the maintenance must
be improved, It requires competent
people. I do not know whether com-
petent people are available in the
Civil Aviation Department for main-
tenance.

Coming to contro] tower, my hon.
friend, Mr. Ramachandran travelled
to Madras g few weeks ago, He told
me that at Madras the plane had to
fly over the airport for 1} hours and
made heavy landing. When he asked
for the reason, he was told by the
Pilot that the control tower was not
giving proper signal to land. I want
to know whether you make any sur-
prise check of the control tower. I
am not believing, but I am told by
some of the people in the Indian Air-
lines that they used to hear Vividh
Bharats 1n the Control Tower; I do not
know whether this is true or not I
want to know from the Mimster
whether any surprise checkg are made
to find out what they are doing in
the control tower, whether proper
guidance is given by them to the air-
craft. I am sure, the answer will be
in the negative.. There is no proper
check. The whole thing is neglected.
That is why it is all in a mess, I do
not know Mr. Lal personally, who
has taken over charge. I hope he
will try to improve the situation.

I do not want to go into other as-
pects, But it is connected with Air
India also. You know the elephant’s
story of Air India in Rome It ha-
ppened in Rome. The elephant was
a cargo in the Jumbo Jet, It was left
untied while the aireraft was on the
ground. Imagine, Sir, what would
have happened if the elephant had
been left untled when the aircraft
was alr-borne. It shows how negli-
gent and indifferent these pebple
are. They are concerned about their
frequent travels abroad; they are
concerned pbout their facilities and
privileges, The hon. Minister is now
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making a new experiment with an
inefficient man at the top. Already
the efficiency is at a low ebb. I do
not know whether the Minister has
satisfied himself that the new man
will improve the efficiency, My sub-
mission to the Minister is that he
must take a serioug view of these
matters and clean up the whole thing
and see that the Indian Airlines and
Air India should function properly
and see that indicipline must be
stopped. To-day there is indiscipline
to the core and nobody can fix res-
ponsibilty on any body. So, the time
has come that discipline must be
injected and enforced. Otherwise,
the whole aviation system of the
country will be finished.  Merely
placing the blame of Capt. Nair for
the futiful accident is not correct as
was done by Mr. Jyotuwmoy Bosu
and Mr. Gupta, I am sorry they
forget the observations of Capt.
Metha and Capt. Padmanabhan. They
certified on 15-2-1871—it is reported
on the same page—that his training
was satisfactory.

SHRI JYOTIRMOY BOSU: Sir, he
i1s misquoting. I said that Mr, Panj-
wani referred to this remark an”
asked the American instructor whe-
ther he considered it as adverse and
below standard performance to which
the answer was ‘In this exercise he
was below standard’

SHRI K ©P. UNNIKRISHNAN
(Badagara): That is a press report
which cannot be reliable,

SHRI VAYALAR RAVI: It 1s un~
charitable to say that Capt. Nair was
substandard Of course, 1t may be
that Capt. Nair might have committed
some error But, it is unfortunate to
Ax all responsibility on Capt. Nair
and other people escaping the respcon-
sibilitv. That is uncharitable, That
cannot be accepted.

SHRI SEZHIYAN (Kumbakonam):
It is with a sense of sadness and &
sense of duty that I am participating
in this discussion, It is not a pleastire
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to go through this. As Mr. Indreit
Gupta rightly pointed out, there id mo
move on our part to scare any debat-
ing peints over it,

The previous speaker said that the
maintenance was bad and that it re-
quires improvement., Following that
he gave very many instances wheremn
negligence was noticed. In the inci-
dent under discussion more than the
crash and more than the failing—I
am not concerned with individual
<ones—but in a general way, it is the
system that has crashed. It is the
system that is finished. The ontire
Inden civil aviation bas crashed more
than being crashed It is in the mud,
jt is in the stinking mud. It has
crashed and the failings of the in-
dividuals are only symbols of the deep
disease and the deep malady that is
afflicting Indian civil aviation This
has been gomng on for veare This
has not been corrected in spite of
many accidents, many crashes, many
findings and inquiry committees.
Because this time there was a very
beloved person and leaders were in-
volved, it attracted so much attention
and the Parliament was seized with
this report. If you go through the
previous reports, probably some of
these might have been repeated again
and sgain and they have not been
corrected. For example, I can point
out how callous and how in a very
casual way they have been treating
even the investigation If you take
the previous one which is also given
by Mr, Justice Sachar on an accident
to the Indian Airlines aircraft near
Delhi airport on the 11th August,
1972, you know he points out how in
a callous way even the investigations
and post mortem were carried out. It
says how even the inquiry was treat-
ed. There he mentions one of the
important factors. There, the entire
erew died—the Capt, in command and
the co-pilot. He says that the speci-
men of the stomach contents and the
samples of kidney and liver of Capt.
“Thapar snd Capt. Singh were handed
over to the Police for chemical
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analysis. He supy'thef it hds taken
a month Tdy séndiif thest gamples to
the Chemical Anidivst: It tock a
month for these samples to reach the
cheniical analyst. He wondersd why
it had taken a inonth, The sample
gave positive teit for ethyl alcohsl but
bechuse of the 'decomposition for more
than a mohith they ¢ould not éome to
any specific conchision,

Now, Sir, what I say is this, that
they have been very callous; they
have not observed certain conditions
which should have been observed. 1
am not going into the history of each
individual crash. What I say is this.
They represent and they reveal the
very shocking state of affairs in the
Indian Civil Aviation. I have gone
through the report very carefully but
the summary of observations and re-
commendations does not reveal the
depth and the seriousness of these
matters. The whole system was in-
cfficient There was gap in th sy<tem
of communication and lack of proper
maintenance 1 can quote chapter
and verse to show how the Indian
Civil Aviation has come to this sorry
situation. More than anything else
that should be our aim. That shouid
be the avproch whereby this system
should be corrected. I agree with
certain points made by Mr., Vayalar
Ravi There is no use in putfing the
entire blame on Capt. Nair or Capt.
Reddy,—not that I am absolving all
of them They are part of the system,
because, the pilots have been landing
even though the prescribed minima
conditions were not fulfilled. The
Pilots’ Association has brought wup
this point a number of times, still
nothing was done gand without
minima conditions they have been
landing. ‘Therefore this is a usual
affair Only in this csse the crash
occurred. So, we have got to look
at the system, it is the inefficient
system which is responsible. They
have made a mockery even of the
Notam precautions.

SHRI BHAGWAT JHA AZAD:
What is 'tbe point in saying that the
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system is ‘ cong? The detailed report
has stated that the entire system was
functioning satisfactorily. It was only
the pilot who was in the wrong,

SHRI SEZHIYAN: I meant the
system of working of the entire Civil
Aviation Department. For example,
1 can tell you about the system of
keeping record of the licences issued
to th pilots, They don't have proper
reco:d of the particulars of the licence
1ssued to the pilots. Suppose the
pulot loges the licence you cannot get
the particulars of the same. If you
have a car licence, if you lose your
licence, you can get another, because
these particulars are being kept some-
where. But here it cannot be done.
Even in regard to Notam Board, they
have made a mockery of this, It was
Captain Reddy who said that ‘Notam
Board has been there in Madras all
these years’. But, he also said He
never consulted it', Captain Nair, of
course, was unable to say anything
whether the message was on the
Board or not because according to
him ‘he never looked up the Board’.
He had ot an earlier stage stated that
there was no board, but later on, in
the ovidence, he admitted that there
was a board. So, it has come out that
the Pilots, in general, never look at
the Natam board It is a wonder how
in spite of all these deficiencies all
thesc vears, they have been able to
Jand; that is a matter of surprise

SHRI AMRIT NAHATA (Barmer):
Ii 1s a tnibute to our palots,

SHRI SEZHIYAN: Tribule to the
engines.

18 hrs,

About the IL.S. (Instrument Land-
ing System) much was made out. It
has been indicated thal we can do
without the LL.S. This is the system
which has been introduced and I do
not know why persons have been
saying that we should be able to do
without it? I want to invite the atten-
tion of the Minister to one =small
point., It has been stated on page 54
of the report as follows,

1378 L8--11
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“On the day of the crash. ie,
May 381, 1973 as per Notam issued
that 1L.S. both localiser and Glide
Slope were not available as the
antenna of the localiser hod been
stated to have been damaged on
January 29. 1973."

If you turn to the next page, you will
find that antenna got damaged due to
strong winds earlier to 14th May,
1873. Bul, there was no record of the
inspection stating that the operational
damage which was noted on May 28,
1873, may have started earlier to May
14, 1973. The enquiring judge on page
56 says as follows:

* .... it may have been due ta
cumulative effdets of high velocity
winds from 15th to 28th May, 1873.
If that is so, it shows a lacuna in
the inspection, I feel that more
defined and rigid standard of in-
spection should be followed.”

That means we do nul know what has
happened to this? There is no system
of inspection of these things. I can
quote other things also but, because of
want of time, I am not taking much
of the time of the House. Regarding
the antenna and I.L.S., it has been
stated here that the equipment has
not been properly maintained. So
much go, the enquiring judge, on page
568, observes as follows —

“I find that the unserviceability
of the localiser and glide path in

fhe vyenr 1972.73 h'+ risen from
Nd44 to 434 nd 049 tn 1247 res-
pectively.”

1 think, probably, the unserviceability
is necreasing by 20 or 25 limes now
and nobody has made any inspection
of these things On this I want to
qunte many other things. But I find
that this is a reflection on the work.
ing of the Civil Aviation Depar‘ment
and the Ministry angd the Indian Air
lines because some of the Members
were saying that they appointed a
Committee now. In place of the
Managing Director, Chairman haa
come. The recommendation was
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meade in 1966 (May). It has taken
sevén long years to implement. Why
was this recommendation not imple-
mented much earlier? The Avro acci-
dent took place when the Minister,
as a Parbamentary courtesy and
morality, came up before the House
and stated on 16th March, 1978 here
in the following words I quote:

“The fact remamns, however, that
the country and Parliament are
exercised over thiz issue After
careful deliberation, I have come to
tise conelusion that myv moral duty
lieg in accepting responsibiaty, and
this will also be 1n keeping with
the highest parliamentary tradi-
tions. I have declded, therefore, to
submit my resignation fiom the
Counmil Ministers, and would like
to announce this in the Lok Sabha
after my <tatement on the air crash

I feel that, kepp.ng this high Parlia
mentary iradition, this is a more op-
poriune momen' for the Minister to
fulfil what he :md that day

MR CHAIRMAN The Mustor for
Parliamentary Afiairs has told me
that all leade:. of the parties have

agreed to exteng the sitting o this
House for some time
SHRI JYOTIRMOY BOSU I am

sorry we cannot do 1t everyday

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K RAGIIU
RAMIAH): Sir, most of the Aembers
have spoken Two or three remain
still. Let us fimsh i1t The hon
Minister wants only fiftcen minutes to
reply. We are glready behind sche-
dule. And I would request the House
to sit a little longer

SHRI JYOTIRMOY BOSU: The
point is this Yesterday, Shri Raghu
Ramaish hag made a similar request
and we honoured his request and we
had agreed to his proposal. But it he
goes on doing it every dasy, I am
afraid we tennot oblige him. We have
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other enjagements, and it is already
coblinue tomorrow, Let bim not insist

5ix o’'clock, and §o, the debate may
on our sitting fate today,

SHRI N. BREEKANTAN NAIR: He
himself had taken more time, and now
he wants to curtail this debate That
is unfair.

SHRI JYOTIRMOY BOSU:
ways do that, =

I al-

BHRI K, RAGHU RAMAIAH: Let
us extend 1t by halt an hour,

MR CHAIRMAN: We shall adjourn
at 630 p.m.

SHRI K. RAGHU RAMAIAH: Ac-
tually, the Hon. Speaker had said this
moining that whatever fime had been
lost in the earlier part of the day
would be made up after six o' clock
Let us extend by half an hour and
fimsh thig debate

SHRIT JYOTIRMOY BOSU. These
taing s dare unhusual  For, Mr Speaker
was wie cuouga {o say that during
th. session we would not sit beyond
t1x o' clock If he wants to v.olate
the Tion Speahers chreclives, he 15 at
fiverly to do so That will amount to
bieucr of privilege ol tle House

SHRI A P SHARMA Would he
not agree even io this simnle request?

SItRI RANABAHADUR SINGH
(S1dhi); This is a sombre matier that
15 beiore thig House and the country
I feel toat the opinmions that have been
cxpressed here only underline the faot
that this 15 one of our most glamour-
ous (epartments, and accordingly the
fire has bren vehemeni., But it must
be said that it was a gel of unfortu-
nate circumstances that led to this
most grievous of losses to us, both on
the question of maintaining the civil
aviation integrity and also on the
question of the mistortune of suffer-
ing the loss of one of the beat and
most luminous persons.in our public
life. ] would not'go over all the



ySMumMmmvaulm (SAKA) accident to I.A. 326

factors that have already been cover-
ed by other Meémbers, but I would
draw the attention of the House to
one factor which had also contributed
to the set ot unfortunate circum-
stanceg which led to the crash, name-
ly that of the approach conirol offi-
cer not being very clear in his instruc-
tions to the pilot of the aircraft. It
is obvious from page 147 of the report
that the approach contro] officer did
not particularly give instructions un-
der what particular procedure the
pilot was to bring in his aircraft, and
this grievous fault had led to the un-
fortunate circumstances under con-
sideration,

Since all other points leading to the
crash have been covered, I would not
aga'n go aver them. But I would like
to draw the attention of the people
who are involved to one thing to be
attended {o that has not been covered
so far.

One of the most glaring things is
the rjuertion of the management deal
:ng with our pilots. I am sure that
it has been causing a lot of comcerr
to evervone concerned. and especially
0 us who fly on these aircraft and
who are vitally concerned with the
safety.

I feel that in this country we have
a situation vwhere the demand am
supply position of pilots as to our re-
guiremenis needs looking into. The
management as such has to labour
under certain limitalions when it deals
with the pilots. I feel that in order
to give grcater efficiency to our
domestic as well as international avi-
ation, it is necessary that we remedy
this factor at this very level wherein
the management is not econstrained in
dealing with pilots. How this has to
be done and how we can go about it
ir & matter which is of concern and
has to be leoked intn.
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cueck pilots when they carry out thewr
checking of the pilots in the gix-month
or one-year period. It has been said
in the report that it has been the
practice in 1A that the previous re-
cords are not given to the check pilbts
and thereby ome of the factors is
very badly overlooked and the check
pilots have no particular knowledge
of the previous record of the checked
pilois. I think this should alse be
remerdierd and the previous records
must be made available to the check
pilots when they carry out periodical
checks.

Thirdly, it has also been pointed out
in the rcpori that the Approach Con-
trol Officer’s instructions issued to the
aircraft when it is coming in for lang-
g are not recorded and these were
not available to the Sachar Commis-
sion when 1f went into the matter, It
would be worthwhile looking into
whether 1t is possible to keep a re-
cord of the Approach Control Officer’s
instructions to the aircraft.

In conclusion, T would say that some
appreciation must be shown to the
non-official=. specially the villagers,
who were the people first to arrive at
the sife of the erash and render assis-
tan~c Thev mush somehow be re-
warded for the publir service they
rendered which is something which
should not be ignored,

I would also like to sound g note
of warming that the matter of the
Irternationr1l Pilots’ Organisation’s
st:nd rbA 't overflving Delhi ha., not
yel c~ 'e to rest. As per reports that
are available, they ar~ still studying
the landing aids available at the inter-
national alroort in Delhi. T think this
matter should he looked into hefore
it takes a more serious turmn.

Finally, I feel that this opportunity
hee heen used to embarrass a person
who has tried to set parliamentary
standards of conduct. I feel it would
not be in the fitness of things to drive
& person fo the extreme.
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SHRI VASAN. SAIHE (Akola).
There can be no two optnions thal but
for tae supreme sacrifice this couniry
bad to make in the loss of an eminent
citizen of ihis land, Shri Moban
Kumacsmangalam, and also but for
the sad demise of sume of our other
collegues, I do not think this whole
debate would have been taking place
in such a serious atmosphere. Earlier
also, these air accidenls have occurred
and many a life has been lost. Life
for life, those lives were not less
valuable, but enquiries have been
held, repotts have come out. But I
must say Lhal ihe administrative sys-
tem that we have is typically bureau-
cratic, typically commercial, not even
in the sense of commercial, but when
it becomes monopolistic as a more or
less deparimental undertaking, they
do not have to listen to anyone how-
soever efficient the Minister may be.
I know that Dr. Karan Singh has
nearly identified himself with his de-
partment. He has been wanting to
make it efficient, popular ,and not
only popular but even in a commer-
cial sense, develop tourism and deve-
lop everylthing. Bul with all  his
heart and mund in il. T entirely agree
with Shri Se:hiyan when he says that
there Is someihing wrong in the sys-
tem. In that syslem there is no ac-
countubility: there 1s no answeramlity;
no person scems to he  responsible,
¥ou rcannol catch the neck of any one
particular man and say, “You  have
failed: oni you go." You con nlways
pass on the buck.

1815 hrs.
[Mr. DE:Pt{'IY SPEARER in the Chair]

Now. you appoint a comnmittce, and
in that committee you do not have the
represenfatives of those wvery people
who are supposed to iake advantage
of the navigational facililies, Sir, 1
do nol agree with my collegue and
friend, Shri Vayalar Ravi, when he
said that the pilots draw wvery high
salaries and because of that he wemt
on condemning the whole fraternity
of pilots in this country. I feel that
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our pilots, some of them at least, are
the best in the whole world. Simply
because they enjoy some higher faci-
lities which pilots .all over the world
do, we must not- forget that these
pilots have to handle instrumenis and
are responsible for human lives.
Therefore, do not under-rate the
pulots.

I am sometimes surprised that our
pilots can really fly the type of air
craft that you have, which are very
old; we do not have sufficient new air
craft. They are not properly kept or
maintained. The runways are not
properly maintained. The instrument
landing system is not good. Weather
conditions, sometimes, are also bad
And yet, they have to land. Why? It
is all right today to say that the pilots
could go back, as the Russian pilots
did, to Kabul. If your pilots were
really to start doing that, I am sure
your executive officers here and the
‘Tatas there would jump on their
throats and tell them, “You ire in
efficient; why did you not land? How
much has it cost me in terms of fuel
and all that?” Do you really take the
pilots into confidence? Does vour air
line system, whether it is Air India
or the Indian Airlines, rcally have a
proper accord with the pilots? Where
is the sense of participation or
partnership? We all talk of partner-
ship, workers’ participation 1n the
management, ete. I know Dr. Karan
Sin¢h ha~ heen very seriou.ly con-
cerard about this. He has been
wanting to have a dialoguc with
those people and tell them. Bui he
has his own' limitations.

One point more, with which I shal
enl. After hearing the Yteautifu)
speech and the wonderful suggestions
made by Mr. H. M. Patel. I cannot
help thinking that they were in tha
richt tradition of the so-called civil
service to which he belonged. But pat
comeg Piloo Mody. The politician
in H. M. Patel comeg out. He ends
the beautiful speech with a sugges-
tion that this iz the best
for Dr. Karan Singh' und he m
fasign. '
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SHRL PILOO Mo,
da 1ot wani himﬂh?Y (Godra):

SHRI VASANT SATHE: O COUT sy
OCcasion and togk uphemmsemmw t:;
bility ifor (he Avro crasn, all of us
Pracucally from every side saud: Do
not do this Shn Piloo Mody also. Now
lriow are things changed? I Personally
eel that ul_so Was a mistake, Because
of hig spiritual, moral and eniotional
stature Le must have fe]t at that tume
that he should tage the responsibihty
and resign. Now if it is to be a pre-
Fedanf. every time something happens
In some Mumstry, every time there is
a crash the Minister must resign. On
the contrary you must take up the
challenge. This is g greater challenge,
Take up the challenge to improve the
airhnes, improve the services, It is
your responsiliily. Inslead of run-
Ning away from the field I should say
that thig is in keeping with the teach-
ing of the Bhagwat Gila. You should
not run away, you must take up the
challenge. Therefore, I do not agree
with that suggestion.

SHRI PILOO MODY- We want Mrs,
Indira Gandhi to resign.

SHRI VASANT SATHE: As far as
that is concerned, he hag already made
the offer that he would be hapoy to
become the Prime Minister, and I do
not think thut that day would ever
come.

SHRI SAMAR GUHA (Contai): 1t
should be clear to the couniry not
only to Members like us that the
judgment of Justice Sachar ig nof a
judgment on the error committeq by
the pilot and co-pilot. Actually the
error of judgement was committed
eontinuously for many years by those
who were in charge of the Civil Avi-
ation Ministry. I think this Houso
should go into the whole aspect of the
Judgmeent. It is not an issue of the
Boeing crash only, but the whole
Ramut of the mess that hag been
ereated in the whole administration
and management of Indian Alrlines.

During the last 20 years there have
been 42 commercial craches and 830
persons were killed. There was only

You

-

one instance of eresh due to an alco- -
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but it has been high-
lighted as 11 it wus due .. the
drunkentess of certain  pilot. that
c¢ritnes have Lecn {akiuyg place 3t s
absolulel, vnong. Crashe. tal: lacve
due to fwls waic mvy friend Shri
Tndr- it Gupta rsghtly  pointed out
by vciung the reasons given in
the judgement of Justice Cachar,
1870-71, there was a strike by the
Pilot.' As-ociimion  We did not go
into the merit of the issues mnvolved.
1 am sorry now to say that. At that
time they made a very valuable sug-
gestions in regard to arrangements
and certain measures regarding
management of Indiam Airlines. At
that time we did not give any con-
sideration to them at all, and tireated
them as criminals, We brushed aside
the roints raised by them. The
minimum in regard to weather
conditions had been violatcd Sve.
263 of 8-1-71 landed at Delhi when
vistbiily  was below the pre-cribed
minima, Indian Airlines Boewng flight
No. 401 of 15-1-72 paid no "ecd tu the
weather conditions before cowmenc-
ing the flight. Sve, 182 of 3rd Febr.
uary, 1973 very nearly escaped dis-
aster Mr Chavan  mira~ulnusly,
escaped. The tenileman whn viola-
ted that requred ninima w ather
violated thal 1eruired mimima weather
condition has not Leen punished vyet,

Sve. 211 of 11th January, 1973 made
11 atlempts {o land at Gauhati when
the visibility wag 300 metres, though
the minima for the same is 1800
metres. Thece illegal 1] atfempta
were witnessed by a Deputy Opera
tions Manager who was there. On
31st May, 1973, some three wminutes
before the Boeing Aceident Sve. 406
landed at Deolhi in below minima con-
dition. At least if these minima wea-
ther conditions were observed, the
tragedy of losing valued comrades like
Shri Kumaramangalam and othera
would not heve occitrred

There are manv pilots whe urced to
fly af‘er fhe oupirv of tvre ratine of
their liremro~ which are renewed anly
aftor a prefirianey check which had not
been ry=i-? aut There are menv insg-
tances nf -irerafy maintenance engl-

holic pilot,
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neors certifying airworthiness of the
aircraft without possessing valid quali-
fications and authority, In July, 1871
Boeing Aircraft were certified at Mad-
ras by the Deputy Chief Engineer
without valid authority. On 20th De-
cember 1971, Svc. 421 was operated by
Operations Manager, Delhi, without the
necessary licence renewal check. This
executive pilot ol Indian Arrlines had
not flown F 27 awrcraft for a period
of a coupie of years prior to 20th
December, 1871 A Deputy Operations
Manager operated Sve 210/245 of 8th
January, 1973 without having carticd
out his proficienecy check in the last
six months Captain Nair and
B N. Reddy, the two pilots of the
illfated Boeing aircraft had also not
undergon~ the proficiency check
during the “ast six months, which if
done in  Hpropriate time, perhaps
would have detected the deficiency
of the pilots and this unfortunate
accident would not have occurred at
all.

According 1o the International
Flight Mauazne, our country 1s last
but one—14th out of 15th in regard to
safety and precaution. We are almost
at the bottom of the ladder in this
rezard In most of our airoorie there
wno ITE WAt i the ot i okond
the UK. manufacturers to certify the
insirumeni{ which they themselves
supplied? Will they ever say it is
wrong? At least this much common
sense should have been vith the
munistry that an independent autho-
rity should be asked to check whe-
ther the ILS supplied was correct or
wut  Aboul alcoholic habit of the
pilots, Capt. Isaac who met with a
fragic end in the Hyderabad crash, was
fiving planes afler consuming alcohol
far almost 15 years with impunity and
there was no check even though the
Madras Hizh Court had asked for a
c-erk for alcohol.

I want to noint out one dangerous
thinz. There is a bi-weekly Viscount
servire from Calcutta to Port Blair,
It is a four hour flight and it reaches
Port Blalr after flying 8.20 hours, The
Mot cannot go via Rangoon. Sup-
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pose there i3 no viglbility at Port
Blair and the plane ¢annot land at
Port Biair. What will happen? It
will meet 8 watery grave in the Bay
of Bengal There is no alternative.

I'ne pilot instructors who give ins-
iruction and training are themselves
appointed to do the work of assess-
ment check. At least there should be
another 1ndependent authority who
should see whether the training 18
complele and correct or not. If the
same person who gives the traimng is
alsn appointed for checking. I do not
know what kind of checking and tirain-
ing ths is.

IT.S8 has already been referred to by
miny frends. The precision approach
ralar or the air surveillance radar is
oui{ of commissivn in many airports.
Then, most of the fleet of the Indian
Allnes have no flight recorder called
‘black box’. There is no arrangement
for skopograph or cellograph in most
of the airports and only three airports
are cquipped with them

The centiral lhighting arrangement 18
also 1mperfect. 1In Nagpur, where
there is criss-cross flight by Indian
Airlines goose neck flares are used.

So far as fire protection is concern-
ed, as at Lucknow, Banaras, Jaipur,
Palna, Khajuraho, Gauhati, Hydera-
bad and Trivandrum, there is no
adequute arrangement for fire fight-
mg even though accidents genera’ly
take place mainly at the 1ime of
take-off and landing.

The present Director of Operations
and Training has no expert knowledge
about the technology of aervnautics,
he 1s only a science graduate. Such a
person has been kept in charge of
operations This main should be
replaced forth-with.

If there is any accident in the
railways or in some mines, it is en-
quired into by an independent body
not connected with that Ministry.
Bui, in the case of plane accidents,
the inquiry is conducted hv the
Ministry of Civil Aviation. That sys-
tem must be changed. The enquiry
should be entrusted to a body which
is independent of the Ministry of
Civil Aviation.
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In conclusion, I want to say tzat the
hen. Minister is & good friend of mine
and of many members in this House.
But I am sorry to say that with his
tasie and temper he iz not reslly a
suitable incumbent ior the jop entrust-
ed to him. 1 do not know wheiher
he will carry more blame by having
more miserable end to many more
iives.

MR. DEPUTY-SPEAKER: Let us
i.ope not.

SHRI SAMAR GUHA: 1 wish il is
not so. I think he should make a heart
searehing, a searching of his cown
vonscience whether with his taste and
1emper wiih his taste for art, litera-
ture and culture, he should continues
in the present technical and difficuli
job of looking after Aviation Minis-
oy,

SHRI N. SREEKANTAN NAIR
(Quilon): Mr. Deputy-Speaker, Sir, I
am a Keralite, a South Indian, and tiis
itragic air-cras® has aifected me much
more than anybody else. This air-
crash has affected some of us much
more than otherg in the House. Be-
cause the ill-fated flight started from
Trivandrum and touched Madras, it is
our peonle mosily who were in ihe
plane. The persons, like, Mrs. Devaki
Gopidas who was a Member of our
Azsembly earlier as well as the Mem-
bers of the Rajva Sabha and who was
the Commissioner of Linzuistic Mino-
rities and many others wera killed in
th= accident.

dlany hon. Members who have pre-
ceded me have been irving to vput the
entire blame, at least apportion the
major blame, on the pilots. But what
are the findings of the Sachar Inquiry
Committee? These are:

(1) The Localiser and the
Slope were out of order.

Glide

(2) The Nopam A 262 was not pro-
perly circulated. Even if it was put
up on the Board which iilself is
cdoubtiul, the Briefing Officer did not
either crally intimafe it or write it
“down on the flicht nlan.
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(3) The visibuity was pelow the
landing minima.

(4) The IAC method of conveying
information about Notams reguire
improvement.

(5) The flood lights at Palam had
bliizding effect on the cperators in
the A.T.O. office.

These five major defects were there
on the day the plane came to land in
Delhi. With poor visibility and
without landwing aid, how could a
pilot land? There might have been
lapses on his part. But to throw the
entire blame on the pilots is not pro-
per. If he decides to commit & sui-
cide, he dies alopg with others in
case the plane crashes. Therefore,
he would have never attempted to do
any such thing which would have
ended his own life,

Some lapses on his part may be
there. I do not exonerate him com-
pletely, But I would request the

hon. Minister to consider whether
with such flying conditions and such
limitations, the entire blame should
be put on the pilot and the co-pilot.

Secondly, the moment the accident
occurred, the Indian Airlines man-
agement decided to take disciplinary
action against a pilot about whom
there has never heen any complaint
of inefficiency. He was perhaps the
best pilot in the Indian Airlines. Heg
was dismissed summarily for no
reason whatsoever. There is a saying
in our language that when the house
iz on fire, you can cut down all the
lants and trees because everybody
will be attending to put down the
fire. So alco, the Ministry and the
management immediately decided to
take disciplinary action against the
hest trained, the most competent
pilot. Mr. Harviharan. It shows a
very bad approach to the entire
groblem.

I do not agree with the hon.
*ember who spoke earlier that every
pilol is wvery correct in his behaviour



335

[Shri N. Shreekantan Nair]

or each one of them is a very great
expert in the line. Many of them
misbehave also. As was pointed out
by Mr, Ravi, a pilot, if he does not
get tandoori chicken, says he will
not fly, Such a person should be
shot. I am a trade wunion leader. I
do not stand by a pilot who will say,
*T want tandoori chicken or I will
not fly.,” He should be shot, not only
dismigsed. But the human consider-
ations must come in when the ques-
tion of man's judgment comes in. The
milk of human kindness must flow
out. The lives of our dear departed
persons will nol come hack We
should not be harsh sgamnst those
people who might haie done some-
thing out of eroneous judgment

MR. DEPUTY-SPEAKER: Mr.
Dinesh Chandra Goswami.

SHRI JYOTIRMOY BOSU: Sir, |
want to make a submission. When
we said that we would not it beyond
8.00 pm., we were requesled to bear
with Government for half an hour
more, and we accepted gracefully.
The Chair said that the House would
sit upto 6-30 pm, It is on record It
ig already past 6-30 pm ‘The House
should adjourn (Interruptions).

MR. DEPUTY-SPEAKER' I will
do everything with the comsent of the
House, If it was agreed some time
ago that we adjourn at 630 pm., 1
would like to know now what is the
pleasure of the House.

SHRI K, P. UNNIKRISHNAN: We
have to finish 1t today. (nisrrup-
tions).

SHRI JYOTIRMOY BOSU: The
Chairman has placed it on record
that the House will adjourn at 6-30
p.m.

SHRI PILOO MODY: Let the
Minister withdraw his speaker

SHRI K. RAGHU RAMAIAH: The
hon. Member is already on his legs.
He will take filve minutes, and then
there is another spasker who will
take ten minutes, Let us not maks
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an issue out of it. Secondly, today
our gide has had much lesser time
than what the ioh has taken;
I do not mind that, Thirdly, the
Speaker has said ihat whatever time
is lost would be made up after 6 O
Clock. Fourthly, the observation of
the Speaker is general and is not
applicable only for today.

SHRI PILOO MODY (Godhra):
Unless the Minister replies now, the
House has to be adjourned, What
have you to contributes Let the
Minister reply.

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): For a member
to come in half way through the
debate and not knowing what is really
being debated to say what I have to
coninbute, only shows his frivolity.
I am only asking for one-tenth of the
exira time that Mr Jyothimoy Bosu
had taken

My hon f{riend, Shr1 Samar Guha,
complimented lumself by saying that
he had given a very good speech The
only remarkable thing about his
speech was that he made his <pecch
without referring to the report at all
It 1s unfortunate that. of such an
issue, most of the Opposition mem-
bers have tricd to make a political
debate; and they have done it by
asking our Minjster, Dr Karan Singh,
to resign. If the entire voluminous
report had said something against the
Ministry or the andministration which
would have connected this crash with
mal-administration, there would have
been some ground for it. I have gone
through the entire report, but I have
not been able to find anything dircct-
ly or indirectly in this regard,
Justice Sachar, in hig report on page
140, says:

“It may, therefore, be necessary
to inquire closely into other orga-
nisations or agencles not imme-
diately or directly concerned with
the circumstances of the accident,
but where action or jack of it may
have permitted or even caused the
accident to hapen...”
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Therefore, he inquired into not only
direct and indirect causes but also
the peripheral causes and came to
the conclusion that at least this
accident happened due to the pilot's
error. To make the Minister suffer
for the foolishness of the pilot is
something which I cannot compre-
hend.

Some of the Opposition members
were saying, “Look here; the Minis-
ter submitted his resignatoin on
Avro-748 issue; why ig he not doing
it now?”. They have failed to realise
that the issue relating to Awro-T48
and the Boeing case are onlrely
different. In the case Avro-748, there
was a controversy going on in the
country that this type of yanc was
unserviceable and the Minister
defended it by saying that this was
a serviceable plane, When the
accident took place, he took the res-
ponsibility on himself by saying, ‘As
I aid that this was a plane which
was gerviceable, I am taking the res-
ponsibility on myself and I am re-
signing’. So, this was completely a
diftcrent iscue. It is the wrong
approach, the cloudy approach, of
the Opposition, their incapability to
se' things in their proper perspec-
tive that his unfortunately clouded
the debate,

Mr. Sezhiyan spoke about the
system, that there -was something
wiong with the gystem, 1 accept
there is something wrong. There is
somehing wrong with the systems,
What is wrong? Whenever we try to
fix the responsibility, it is only some
members of the Opposition who try
to defend the pilots. That ig one
thing wrong in the entire thing.
What is the other deficlency in the
sysiem which, unfortunately, none of
the members have cared to point out.
That is the defect in the administra-
tlon Even if the officers are found
responsible, wc cannot touch them.
We cannat touch the officers or the
bureaucrats and whenever we try to
touch them, then the opposition come
to there rescur and stand by them.
of course, for their own political
ends. This i the error in the system
which we should try to correct,
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MR, DEPUTY-SPEAKER:
Buta Singh.

SHRI K. RAGHU RAMAIAH: In
order to make it easy for you, I have
requesied my friend to waive his
right to speak.

MR. DEPUTY-SPEAKER:
Karan Singh.

Mr,

Dr.

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): It is with a heavy heart
that I rise to reply to the debate,
because in this air crash valuable
lives have been lost. Every life is,
of course, equally valuable, but when
the lives of our colleagues and friends
are lost, it becomes more poignant.
It is, therefore, in the beginning in-
cumbent upon me to pay my respect-
ful homage to those who were killed.
Added to that, we are grateful that
three Members of this hon. House
survived this termble dcondent. I
think il is really ii. a way a miracle
and I was in fact expecting that Shri
B. S. Bharua and Shrimati Javu-
lakshmi who survived this crash
might perhaps be able to take part
in the proceedings to-day. But, in
any case, it is most gratifying that
they and some others have survived.

I entirely share the semse of con-
cern that the hon. Members have
shown on this whole question of air
safety. It is a problem which we are
facing not only in India bul toiougi-
out the world With every increusc
in technological competence and in-
vention, and with the increase in the
magnitude and complexity of air
operations, and in the density of air
traffic, this whole question of safety
and accidents assumes added import-
ance, We find that in many countries
of the world accidents are on the
increase, In Indiz also, very un-
fortunately, we have had a number
of accidents. For us in India aviation
plays a very crucial role, botii .nter-
nationally because we are at the
cross-roads of the world, and also
nationally, because we are a large
country in which the domestic air-
lines occupy a crucial role in national
integration and in economic and
administrative cohesion.
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As far gs the importance of air
facilities are concerned, whether it
is the planes or whether it is the
ground aids, this is, of course, a con-
tinuous process. We are a develop-
ing country. We are not an extreme-
ly riech or affluent couniry. Very
often it is not possible for us to gel
either the latest airplanes or even
the latest ground equipment. We
have to get them as and when re-
sources become available, I will not
deny the fact that this great tragedy
has highlighted some of the weak-
nesses and deficiencieg that we have,
not, I may submit, as a result of any
deliberate effort or any deliberate
lack of interest of anybody. Many of
the problems are cumulative, Many
of the airportg that we have inherii-
ed are structures which were built
during the Second World War, In 90
airports—we maintain a number of

airports—conditions are very diffi-
cult,
This whole debate has clearly

brought out and the report of Mr.
Justice Rajindra Sachar has con-
centrated on three or four main
aspects. The first aspect is the pilots.
Responsibility for this crash has
clearly been laid upon the pilot and
it has also brought 1o focus the
whole question of pilot training and
pilot checking, Ag T said. this 5o une
of the inheritances and one of the
situations that have developed as a
result of a long process of 20—25
years of agreements between the
Management and the Uniong and cer-
tain procedures have come into
effect. As some hon. Members have
rightly said, those procedures imply
that the check pilots themselves were
largely chosen by the 1L.C.P.A,

Sir, it is not my intention—let me
make it clear—to condemn the pilots
wholesale, One or two friends have
said to me—not today, but outside
the House—that I have given the
impression that in some way I am
qgainst the pilots, This is certainly

acvident to 1A,
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not true, Sir. They are among the
highest paid employees end, ag some-
body has said, we have some of the
very flinest pilots in the world. And
yet, the continuance of crashes due
w0 Li.ot error have very clearly
shown that there’'is something wrong
in the present system.

340

1 wish tp point out to the honour-
bale Huuse that we nave mine dids-
tie changes in the whole system of
pilot checking. The D.G.C.A. now
hag cho.en a group of three to {four
pilots for each iype of plane, and
the<e have been chosen nolt on the
recommendation either of the ICPA
or the management ot the Indian
Airlines, but duedily by the DGCA
looking into thcir  records. Every
commander is h~ing pul through tests
10 assess hiv cupacity for command,
and as a result of these new series
of test- a number of pilots have 1in
fact been laken off command.

In addition to this, we are in the
m of appointing two very senior
Air Force Officers, Air Vire-Mar<hal
Grewal and Air Commodore Gama
as check pilots dircetly under the
DGCA. These persong will, in  addi-
{ion to the new checks, he constanily
movitnring  the various check proce-
durrs which take place and will go
in and check whatever pilots they
think necessary. So, wer have made
these major changes m the rystem
of pilots checking

I addition, we hive had to intro-
duce medical tests at airports Some
hon. Members said: Why were medi-
ca]l tests not iutroduced earlier? 1
wonld say, it is very unfortunate
that it should be necessary at all for
such highly-paid and highly-skilled
people to have tuv introduce medical
tests and breathalyser tests, The
ideal thing would be that a group of
people functioning at that level
would have a self-monitoring system
whereby they themeselves would
ensure that this sort of thing does not
hapwen, However, as this has con-
tinued, we have now introduced in
the four major airports these medi-



T

cal tests. The doctors are there.

The doctorg look at every pilot before
he takes a flight and, if they suspect
that he has consumed alcohol, then
they put him through what is known
as the breathalyser test. This is

done before they take onif 1a the
mornings,
The Central Flying Training

Schoo] at Hyderabad is also being
expanded so that the whole system
of training is improved. Shri Sathe
had one very good point to make and

he sai@ that there should be a sense

of cooperation among the pilots. 1
agree; 1 pecsonally have met the
President ang the Secretary of the
ICPA; they are meeting me again
tomorrow or the day after; I am
always ready for dialogue and I am
sure the management of Air Indi_a
are also ready. But I would submit
this; for a groug of people who draw
emoluments far in excess of the
normal structure—] don't gr_udge
that they do deserve special consider-
ation—but 1 sincerely hope, and I
would like to express this in the floor
of the House,—that they will adopt
an atiitude of cooperation and thav
if thev have any constructive sug-
gestions they would come forwara
with those suggestions.

SHRI VASANT SATHE: You
should give representation to them
in the management. That is the best
way of doing it.

DR. KARAN SINGH: One of the
diffculties in giving representation
on the management to labour in the

Airlines is that there is a
multiplicity of unions Dboth in
Indian Airlines and in Air India.

In my third Corporation, the Iatci-
national Airports’ Authority, I have
gone out of my way to give represen-
tation to the Union because it was sim-
ple for me to do so. There was no
problem of multiplicity. But, in the
others, there is multinlicity. So, the
‘Arst problem is with regard to the

pilots, thelr procedures, their training.
" check-pilots, so on and so forth.
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The second set of problems comes
in with our navigational aids. Here
again, as I have said, navigational aids
are something which are in a continu-
Ous process of improvement. It is
tr!.le that our navigational aids can do
With a great dea) of improvement, We
have—I mzy take the hon. House into
confidence—as a resu:t largely of the
report, set up immediately after the
crash an internal Group, not a public
Group, and it met representatives of
the Pilots’ Associations, As a result of
the report of that Group, we have
put in indents for many crores of rupe-
es worth of fresh equipments with
the Ministries of Finance and Planning,
We have made special provisions in
the Fifth Five Year Plan for improv-
ing these facilities. Let me make it
clear that we will never, in all the
ninety airports, be able to have the
very latest international equipment.
That is simply not possible. We are a
developing country. I remember at
one time, in 1947, when Kashmir was
invaded, our Pilots flew in without a

single navigational aid. But, that was
in an emergency.,

We are just a poor country. I shali
be happy if 1 can get Rs. 500 crores
worth of equipment so as to equip
all our 90 airports with the Ilatsst
equipment., That is simpiy neither
possible nor realistic. Even to-day
we get new equipment and still we
are carrying on with old. In the
same, way when we get new equip-
ment we have still got to carry on
with the old. This is not a plea for
substandard equipment. T agree ‘hat
there is a great scope for improvement
in our Fire Fighting Service. The
I.L.8. has been introduced a great deal
in the discussion. We have tested it
ourselves. We got the help of the
manufacturers. Shri Guha took ob-
jection to this. These manufacturers
are not smal} people. These are peo-
ple who supply this sort of equipment
ail over the world, and if their eguip-
ment fails, they stand to losc much
more than we do. So, the men who
came were their- men. (Interrup-
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toms), If lheir equipment is discre-
dited, that 18 discredited all over the
world. So, they came and have gone
back,

Sir, one important point was raised
wilth regard to calibration aircraft.
We do have o calibration aircraft in
the Department of Civil Aviation.
Bul we are now considering the possi-
oility of linking up, of coordinating
our calibration with the Air ¥orce
because Air Force has also to do a
number of such calibrations of
various types. It 1s not exactly the
same work as we do, it is somewhat
diffictent, We want 1o pool our
resources. The Air Force has ordcred
two planes with calibralion cquip-
ment,. We are at present working
out a preoposul for a very c oTc coor-
dmation between the Air Toree and
the Cjvil Aviation Department.

Thcn with regard to the Cuatiol
Tower, again, it is not a. il a new
propusal for the Nuw Control Towern
was rnade after the crash  The pro-
posal was made three or fonr months
back. It has now been sanclioned
finally. The Control Tower is 75
high which will be built in Palam,
and which will not only house the
existing staff and equipment of the
Control Tower in Palam hut many
parts of equipment which are in Saf-
darjang wil] be shifted there. 'The
point I really wish to make on this
is that we are, to the best of our re-
sources and to the best of our ability,
trying to procure equipment.

Maintenance is another point, I
must admit that I am myself not satis-
fied with the standard of maintenance,
It may not necessarily be due to hu-
man failure. There are certain spe-
cial climatic conditions. Much of the
equipment that we buv has been
renlly designed and built for entirely
different types of climate—not for
the very high dust storms like the
ones that we have or the monsoon
and so on. This is & matter which I
am looking into very carefully, be-
cauge 1 fes] that it is no use simply
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having the equipment and not having
it working, It is almost worse than
not having it at all. It is there and
if it is not working, there is a ten-
dency for the people o feel that it
is there, whereas if it is not there the
people know that it is not there.

SHRI JYOTIRMOY BOSU: What
about the future?

DR. XKARAN SINGH: I am talking
about the future because future is
the only thing which we can now
change. You cannot change the past,
you can only influence the future.

With regard to the suggestions of
Mr. Justice Rajinder Sachar for safe-
ty, various suggestions have been
made by him including the whole
proccdure for Notam, the way of
nmaintaining the licence of the pilots.
All these have been very carefully
considercd, and many of the things
had been in fact accepted and iniro-
duced already. Many others are un-
der consideration.

19.60 hrs,

SHRI INDRAJIT GUPTA: He never
came to know of thege things till he
read this report?

DH. KARAN SINGH: Quite frank-
ly, not obout the Notams. No doubt,
for the last 25 years, to the best of
my knowledge, the pilots’ association
and the airlines have been using these
Notams. It is only now that at least
I have heard that the Notam should
be put on a gpecial board and so on.
These are routine things which we
would expect the airlines and the
management to clear up.

There is one important point regard-
ing the Safety Directorate of the
Indian Ajrlines. It jg true that 1he
Fstimatrs Committee had suggested
that it should be bifureated.

SHR' JYOTIRMOY BOSU: That
was done three years ago.

DR. KARAN BSINGH: We have
looked into it and Justice Sachar has
aleo lookrd into it. In one Ministry
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it iz bifurcated already totally and it
is in my Ministry now, and that is in
regardt to the Safety Direclorate of
the Railways. Whether it has led to
an increase of safety in the Railways
is sumething on which I would not
like 1o comment, because it is & sepa-
rate Ministry. But whether we can
do it in aviation is a matter to be con-
gidered. Aviation is a very technical
matter, and, therefore, whether it is
feasible to put a amall group of peo-
ple in another Ministry and whether
they will be able to keep in touch
with developments in aviation which
are very rapid and whether they will
be ablc to have the necessary support-
ing staff which is required, etc. are
all matters which are being locked
into and will be locked into. I can
assure you that there is no reluctance
on my part to leave hold on this par-
ticular Safety Directorate I am not
anxious to hold on to this Safety
Di;« ciorate, because, in fact, if it is
in another Ministry it makes my task
easy because I can always say that
you may ask the other Minister. But
ther¢ are certain particular problems
invulved in this and these are being
lovked ;uto and being studied very

carefully,

In addition to this, we have made
two or three very impoitant changes.
For a laug ime, hun Member# 1 {his
Ho're¢ hav: hren expressing the view
that we shonld have a full-time
chaurman for the Indian Airhoes, and
this i a view to which I myself have
subserbed.  Air Chief Marshil  Lal
retirod from the IAT en 15th  July,
and we wee able to apnoint him on
1st Augusi; he was not available car-
lier, cven if I had wanted io appoini
him. I do not want o cast any re-
flection on the previous chairman. We
have had a number of very able pen-
ple. We had Mr. Mohan Kumaraman-
galam. In fact, the very first thing
that I did when I took charge of this

was to request him, although
I ¢id not know him personally, to
come on the board, and then I had re-
quested him to become its chairman,
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We have ha¢ actinguished people
as chairman. The outgoing chairmen
was also a distinguished person, a ma-
nagerial cxnert. But the Indian Air-
lines did and does need a full-time
man, and I hope that nuw we have a
ful-time chairman who wil constantly
be looking inlo the administration,
many of the weaknesses, and particu-
larly when we have a person with the
background of aviation and the Air
Force, many of the difficulties will be
overcome,

The other important thing that we
have done is to set up this committee
under Shri J, R. D. Tata, who is not
only the chairman of Air Tndia but
also a very distinguished aviator in
his own right, a pioneer of aviation
in this country, and including Air
Chief Marshal Lal, who is Chairman
of Indian Airlines and an aviator,
and the Secretary in the Ministry who
is the Chief administrative man. We
have set up this committec to look in-
to the whole gamut of the organisa-
tion of the Civil Aviation Departmont
and of the International Airport Au-
thority, because the Intcrnational Air.
port Authoritv, as you know, was
created hy hifurcating the Civil Avi-
ation Department. I myself feel that
the whole structure of this Depart-
ment vow is ionding to be obsolete
It was a d-pariment s~t un by some-
body in the R-ilish davs and it has
ecome down to us in that form

SHRI JYOTIRMOY BOSU: Tor 25
years he has bheen sleeping over it

DR. KABAN SINGII: I think. there-
fore, that u frosh look <o 1o mvrom,
keepmg 1n v o the requuement of
avintion Awvration, as you Kuow, ‘s
one of the most Aynamic function
in the world teduy, with everything
changing so rapidly. Aviation tchro-
logy is changing very rapidly. This
committee wil] look intg the problems
of the rapidly changing avialion struc-
ture in our country, and will, I am
sure, laid down some very useful
norms for the future.
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amu I.NDRAJI'I.‘ GUPTA°'
these three wise men not require a
little assistance from other people who
- ~work in'the organisation? -

DR. KARAN SINGH: ‘I entirely
‘agree with what he says. In faet,
I have myself spoken to the leader
of the union in the Civil Aviation
Department,

Instead of trying them up as
members of the Committee, it is
much belter if they take this oppor-
tunity to put forward all the cons-
tructive suggestions they have. 1
can assure you that this Committee
will not funection in a bureaucratic
manner trying to lay down the law.
They will study the situation in
depth, If any suggestions are there
from the emplovees or from the
Consultative iCommittee, for exam-
"ple—this point was raised by Shri
Satpal Kapur and others—I can as-
sure you that they will very grate-
fully take cognisance of them.

SHRI JYOTIRMOY BOSU: We
want a parliamentary probe which
yvou should agree to, unless you have
too many skeltons in the cupboard,

DR. KARAN SINGH: Thore is al-
ready a Consultative Committec of
MPs attached to my Ministry. The-
re is also the Commitiee on Public
Undertakings which ec¢an look ints
it if anything needs to be done.

There are two or three other
things. The queslion of Port Bluir
has been raiscd, 1 think, by  Shri
Samar Guha. When  the plane
flies from Caleutta to Port Blair, it
has rights to land at Rangoon in
an emergency, and also at Car Ni-
cobar. These two alternatives aut
available on the flight. So it is

. Rot as if we are just sendmg it on
to Port Blair without any alternative
" arrangements on the way. Altho-

ugh it does not make a scheduled-

landing at Ra:ngoon now, we do have

_ the technical rights to land at Ren- -
. goon. Ithwnht thwmatm:hnuld-

Ve

Would

i M"_":._-'
-MMM-S-?! s

be élarified lo-t then l:n m.v Wrm...
imprenlon.

- BHRI J'YOTIRHGY BOSU- Khm-
ly cover the mu we rliud ‘.

DR. KARAN SINGH: With re-
gard to the question of meteorologi~
cal minima, it is not correct to say
that instructions were issued only -
after the crash. Instructions for
strictly observing the laid down
weather minima were issued on 15th
October 1971 and they were again
repeated in March, 1073,

SHR] JYOTIRMOY BOSU: But
never observed in practice.

DR. KARAN SINGH:
June 1973, instructions
repeated.

During
were  again

Shri Jyotirmoy Bosu has gone on
record as saying that my Party has
made Rs. 50 lakhs or something like
that ip planes purchase, This is
the first time I have heard about it.
1 would like wvery strongly to re-
pudiate the suggestion (Interrup-
tions).

SHRT PILOO MODY:
know about it
pudiate it?

You do not
How can you ve-

DR. KARAN SINGH: There are a
number of other very valuable anid
valid points raised, but I do mnot
think it will be possibie for me to
cover them all. For one thing, the
ITouse has already sat late.

I did not wish to inject any per-
sonal note into this debate at all, vut
as some of my very good friends
have referred to this questions of
my resignation on an ecarlier ncea-
sion—Shri Indrajit Gupta, Shri Patel
arid somc other members of the
Opposition have particularly ‘tried to
go out of their way and into my
personal - problm-—l wish to say &
few words. As ﬁhnwmnesh Gonwl-_*h‘
mi hap said, my res on _
Avro inue wu nat ‘oyer. ‘single
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crash. 1 had in this very -House
Stood up and defended the Avro as
an airworthy and safe plane. It
was controversial and I had stond up
and defended it. When the plane
crashed on a training flight with
only three people on board, with one
of them a check pilot in commard,
I assumed that there must be some-
thing wrong with it and that, there-
fore, I had misled the House.
Therefore, I immediately offered to
resign. But if I may take the House
into confidence, within 24 hours 1
started getting reports that in fact
the likely cause of the crash may
have been the fact that the pilot
had taken alcohol. I could not say
anything subsequently because I had
set up the Allady Kuppuswami Com-
mission and therefore could not rass
any judgment. But within 24 hours,
to my horror, I realised that the
crash bad probably nothing to do
with the plane’s airworthiness but
was because of the pilot having ta-
ken alcohol.

SHRI PILOO MODY: Are
now recertifying the plane

DR. KARAN SINGH: No, that is
being gone into by Prof. Dhawan in
a very intensive and thorough way,
and that will be the definitive re-
port on it

you

I will only say that somebody
mentioned a possibility of clinging
to office. I have had occasions to
hold public office unbroken fur cver
24 years from the age of 18 and I
can assure the hon. Members tihat
public office as such has no g araour
for me. Also, I think I have imbid-
ed enough of philosophy to realise
that political power in its very na-
ture is eveanescent—here today, gone
tomorrow—-and that the only real po-
wer that is worth cultivating is the
power of inner spiritual growth and
integration. So, there is no problem
as far as that is concerned

But I would submit that there have
been crashes all over the world, and
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if, for every air crash the Air Minis-
ter has to resign, for every rail crash
the Rail Minister has to resign and for
ayvery rcad crash the Transport
Minister has to resign, then, as far
as that is concerned, it is imwvossi-
ble. I do not intend to run away
from imy responsibllities. I  have
no desire, as I said, and I have no
craving for clinging to office at all.
in fact, if anythiny my probiem is
the reverse. But I would like (o
tell the House.... (Interruptions)

SHRI JYOTIRMOY BOSU: You
are running away from the issue,

DR. KARAN SINGH: Mr. Bosu, I
have listened to you with great at-
tention. Please listen to me. i
wounld only say this. As long as I
am entrusted with this portfolio, it
is my responsibility to set awiation
right. May be I am guilty of one
failing which some Member: have
mentioned, that I have perhaps not
been as ruthless as I should have
been. That may be, I do not know.
It is very difficult to judge oneself.
But one point I must say. I huave
always been a great respecter of
the autonomy of public sector cor-
porations. For me, the autonomy
of a public sector corporation is not
just a convenience. It is sumething
which I consider to be central, and
one of the reasons why I have been
reluctant to intervene on many oc-
casions is because I did not want to
impinge upon the autonomy of the
public sector which, to my mind, is
a very crucial thing.

I have taken steps, very far-rea-
ching steps, to look into the depart-
ment an the two air Corporations—
It is my responsibility to see that
whatever deficiency could be re-
moved are removed., Nobody can
guarantee that there wiil not be air
crashes. Even in the most adwvan-
ced countries of the world the United
States, the Soviet Union, West Ger-

many—air crashes continue to take
place. (Interruption). There are
a large number of factors which

are involved in that. But, as far as
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it is humanly possible, it is my res-
ponsibility to see that the deficien-
oles are removed. I can agsure the
hon. Members of the hon. House
that whatever possible that can be
done within the lLumitations of our
resources, both financial and human,
will be done in order 1o improve
the situation,

SHRI JYOTIRMOY BOSU: Dr.
Karan 8mgh, I want to say once
again that you want ‘0 run away
from the main 1ssues. You have
not covered any of the points rais-
ed by us, because you have got too
many skeletons in your cupboard.
You were talking of the future; not
of the present and the past It does
not make any difference to us

(Interruptions).

MR, DEPUTY-SPEAKER: Order,

please,

19.14 hrs,

PERSONAL EXPLANATION BY
MEMBER

SHRI BHAGWAT JHA AZAD

(Bhagalpur) Sir, under rule 357,
I wish to make the followirg per-~
zonal explanation

A section of the piess Like Patriot
and Nav Bharat Times hag publish-
ed a distorted version of my parbi-
cipation 1n the Lok Sabha on 8th
August, 1973. The Patriot dated 9th
August, 1978 has published on page 9
ag follows:

“He"—meaning myself—"gaid
he wou'd in return challenge Mr.
Bosu to prove his chaige that ‘my
leader’ (Mr L. N. Mishra) has

AUGUST 9, 1973
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toppled the Kedar Pandey Minis-

try in Bihar with the hein of

money beags.”

The Nav Bharat Times, on Oth

August, 1978, has also published at
page 1, as:

@ ¥ fodlg € sofada g W
ot 2w g f5 ag wwar mdm
garfuia % f5 B ¥ (ot wfew
araan fos ) g1 £t faet § g
Far< qiF gewrL F1 firer fony

As is evident from the proceed-
ings, T did not mention any such
thing even remotely 1 referred to
Shr1 Uma Shankar Dikshit as ‘my
leader’ Shii L N Mishra 15 my
colleague and never my leader

These scrtions of the press have
put in my mouth distorted version.

I hope they will publish  suitable
contradiction
MR DEPUTY-SPEAKER I also

had the occasion to go through the
proceedings this morning I <o not
think there was anything anywhere
i the rccord in indicate that Shn
Bhagwat Jha Acsad has made ‘hus
kind of statements a, 1epoiled n
these papers It is quite possible
however, that the papers might have
misheard him 1n the din and confu-
sion, and we woull expect that they
would publish a .wutuble correction

19.15 hrs,

The Lok Sabha thin adjouwrned
till Eleven of the Clock on Friday,
August 10, 1073/Sravana 19, 1895
(Saka)

—
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